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RAJYA SABHA
Wednesday, the 6th May 2015/16th Vaisakha, 1937 (Saka)

The House met at eleven of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

PAPERS LAID ON THE TABLE
Notifications of the Ministry of Labour and Employment

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): Sir, I lay on the Table, under
sub-section (2) of Section 7 of the Employees' Provident Funds and Miscellaneous
Provisions Act, 1952, a copy each (in English and Hindi) of the following Notifications
of the Ministry of Labour and Employment:—

(1) G.S.R. 226 (E), dated the 26th March, 2015, publishing the Employees'

Pension (Amendment) Scheme, 2015.

(2) G.S.R. 227 (E), dated the 26th March, 2015, publishing the Employees'

Pension (Second Amendment) Scheme, 2015.
I. Notifications of the Ministry of Petroleum and Natural Gas

II. MoU (2015-16) between Ministry of Petroleum and Natural Gas and GAIL
(India) Limited

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): Sir, I lay on the Table :—

I. A copy each (in English and Hindi) of the following Notifications of the
Ministry of Petroleum and Natural Gas, under Section 62 of the Petroleum
and Natural Gas Regulatory Board Act, 2006:—

(1)  F. No. M(I)/T4S/CGD/1/2010, dated the 16th December, 2014, publishing
the Petroleum and Natural Gas Regulatory Board (Technical Standards
and Specifications including Safety Standards for City or Local Natural
Gas Distribution Networks) Amendment Regulations, 2014.

[Placed in Library. See No. L.T. 2602/16/15]

(2)  F. No. PNGRB/M(C)/62/2014, dated the 16th December, 2014, publishing
the Petroleum and Natural Gas Regulatory Board (Determination of
Petroleum and Petroleum Products Pipeline Transportation Tariff)

Amendment Regulations, 2014.
[Placed in Library. See No. L.T. 2713/16/15]
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F. No. PNGRB/CGD/Regulations/Amend-2015, dated the 13th February,
2015, publishing the Petroleum and Natural Gas Regulatory Board
(authorizing entities to lay, build, operate or expand city or local natural

gas distribution networks) Amendment Regulations, 2015.

F. No. L-MISC/VI/1/2007, dated the 2nd January, 2015, publishing
the Petroleum and Natural Gas Regulatory Board (access code for city
or local natural gas distribution networks) Amendment Regulations, 2014.

F. No. L-MISC/V1/1/2007, dated the 2nd January, 2015, publishing the
Petroleum and Natural Gas Regulatory Board (Technical Standards and
Specifications including Safety Standards for City or Local Natural
Gas Distribution Networks) Amendment Regulations, 2014.

F. No. L-MISC/V1/1/2007, dated the 2nd January, 2015, dated the 13th
February, 2015, publishing the Petroleum and Natural Gas Regulatory
Board (Authorizing Entities to Lay, Build, Operate or Expand City or
Local Natural Gas Distribution Networks) Amendment Regulations, 2014.

F. No. L-MISC/VI/1/2007, dated the 2nd January, 2015, publishing the
Petroleum and Natural Gas Regulatory Board (Exclusivity for City or
Local Natural Gas Distribution Networks) Amendment Regulations, 2014.

F. No. L-MISC/VI/1/2007, dated the 2nd January, 2015, publishing the
Petroleum and Natural Gas Regulatory Board (Determination of Tariff
for City or Local Natural Gas Distribution Networks and Compression
Charge for CNG) Amendment Regulations, 2014.

F. No. L-MISC/V1/1/2007, dated the 2nd January, 2015, dated the 13th
February, 2015, publishing the Petroleum and Natural Gas Regulatory
Board (Determining Capacity of Petroleum, Petroleum Products and

Natural Gas Pipeline) Amendment Regulations, 2014.

F. No. L-MISC/V1/1/2007, dated the 2nd January, 2015, publishing the
Petroleum and Natural Gas Regulatory Board (Technical Standards and
Specifications including Safety Standards for Natural Gas Pipelines)
Amendment Regulations, 2014.

F. No. L-MISC/VI/1/2007, dated the 2nd January, 2015, publishing the
Petroleum and Natural Gas Regulatory Board (Guiding Principles for
Declaring or Authorizing Gas Pipeline as Common Carrier or Contract

Carrier) Amendment Regulations, 2014.
F. No. L-MISC/VI/1/2007, dated the 2nd January, 2015, publishing

the Petroleum and Natural Gas Regulatory Board (Determination of
Natural Gas Pipeline Tariff) Amendment Regulations, 2014.
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F. No. L-MISC/VI/1/2007, dated the 2nd January, 2015, publishing
the Petroleum and Natural Gas Regulatory Board (Affiliate Code of
Conduct for Entities Engaged in Marketing of Natural Gas and Laying,
Building, Operating or Expanding Natural Gas Pipeline) Amendment
Regulations, 2014.

F. No. L-MISC/VI/1/2007, dated the 2nd January, 2015, publishing
the Petroleum and Natural Gas Regulatory Board (Access Code for
Common Carrier or Contract Carrier Natural Gas Pipelines) Amendment
Regulations, 2014.

F. No. L-MISC/VI/1/2007, dated the 2nd January, 2015, publishing
the Petroleum and Natural Gas Regulatory Board (Authorizing Entities
to Lay, Build, Operate or Expand Natural Gas Pipelines) Amendment
Regulations, 2014.

F. No. L-MISC/VI/1/2007, dated the 2nd January, 2015, publishing the
Petroleum and Natural Gas Regulatory Board (Guiding Principles for
Declaring or Authorizing Petroleum and Petroleum Products Pipelines

as Common Carrier or Contract Carrier) Amendment Regulations, 2014.

F. No. L-MISC/VI/1/2007, dated the 2nd January, 2015, publishing
the Petroleum and Natural Gas Regulatory Board (Determination
of Petroleum and Petroleum Products Pipeline Transportation Tariff)

Amendment Regulations, 2014.

F. No. L-MISC/VI/1/2007, dated the 2nd January, 2015, publishing
the Petroleum and Natural Gas Regulatory Board (Authorizing Entities
to Lay, Build, Operate or Expand Petroleum and Petroleum Products

Pipelines) Amendment Regulations, 2014.

F. No. L-MISC/VI/1/2007, dated the 2nd January, 2015, publishing the
Petroleum and Natural Gas Regulatory Board (Petroleum and Natural
Gas Register) Amendment Regulations, 2014.

F. No. L-MISC/VI/1/2007, dated the 2nd January, 2015, publishing
the Petroleum and Natural Gas Regulatory Board [Codes of Practices
for Emergency Response and Disaster Management Plan (ERDMP]
Amendment Regulations, 2014.

F. No. L-MISC/VI/1/2007, dated the 2nd January, 2015, publishing
the Petroleum and Natural Gas Regulatory Board (Procedure for
development of Technical Standards and Specifications including Safety
Standards) Amendment Regulations, 2014.
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(22) F. No. L-MISC/V1/1/2007, dated the 2nd January, 2015, publishing the
Petroleum and Natural Gas Regulatory Board (Meetings of the Board)
Amendment Regulations, 2014.

II. A copy (in English and Hindi) of the Memorandum of Understanding between
the Government of India (Ministry of Petroleum and Natural Gas) and GAIL
(India) Limited, for the year 2015-16.

Report and Accounts (2013-14) of the Lakshmibai National Institute of Physical
Education (LNIPE), Gwalior and related papers

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPORTS (SHRI SARBANANDA SONOWAL): Sir, I lay on the Table, a copy each
(in English and Hindi) of the following papers —

(a) Annual Report and Accounts of the Lakshmibai National Institute of Physical
Education (LNIPE), Gwalior, for the year 2013-14, together with the Auditor's
Report on the Accounts.

(b) Review by Government on the working of the above Institute.

(c) Statement giving reasons for the delay in laying the papers mentioned at
(a) above. [Placed in Library. See No. L.T. 2474/16/15]

I. Notifications of the Ministry of Commerce and Industry
II. Report and Accounts (2013-14) of the Tea Board, Kolkata and related papers

III. MoU (2015-16) between the Ministry of Commerce and Industry and PEC
Limited and ITPO and STC Ltd.

THE MINISTER OF STATE OF THE MINISTRY OF POWER; THE MINISTER
OF STATE OF THE MINISTRY OF COAL; AND THE MINISTER OF STATE OF
THE MINISTRY OF NEW AND RENEWABLE ENERGY (SHRI PIYUSH GOYAL):
Sir, on behalf of Shrimati Nirmala Sitharaman, I lay on the Table :(—

I. A copy each (in English and Hindi) of the following Notifications of
the Ministry of Commerce and Industry (Department of Industrial Policy
and Promotion), under sub-section (2H) of Section 29B of the Industries
(Development and Regulation) Act, 1951 —

(1) S.0. 939 (E), dated the 7th April, 2015, publishing the Newsprint
Control (Amendment) Order, 2015.

(2) S.0. 998 (E), dated the 10th April, 2015, amending Notification No.
S.0. 477 (E), dated the 25th July, 1991, to omit certain entries in
the original Notification.

[Placed in Library. See No. L.T. 2613/16/15]
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II. A copy each (in English and Hindi) of the following papers:—

(a)  Sixtieth Annual Report of the Tea Board, Kolkata, for the year
2013-14.

(b)  Sixtiecth Annual Accounts of the Tea Board, Kolkata, for the year,
2013-14, and the Audit Report thereon.

(c) Review by Government on the working of the above Board.

(d)  Statement giving reasons for the delay in laying the papers mentioned
at (a) above. [Placed in Library. See No. L.T. 2609/16/15]

II. (i) Memorandum of Understanding between the Government of India (Ministry
of Commerce and Industry, Department of Commerce) and the PEC
Limited, for the year 2015-16.

[Placed in Library. See No. L.T. 2610/16/15]

(i1) Memorandum of Understanding between the Government of India (Ministry
of Commerce and Industry, Department of Commerce) and the India
Trade Promotion Organization (ITPO), for the year 2015-16.

[Placed in Library. See No. L.T. 2611/16/15]

(iii)) Memorandum of Understanding between the Government of India (Ministry
of Commerce and Industry, Department of Commerce), and the State
Trading Corporation of India Limited (STC), for the year 2015-16.

[Placed in Library. See No. L.T. 2612/16/15]

Report and Accounts (2013-14) of the Central Institute of Buddhist Studies
(CIBS), Leh-Ladakh (J&K) and the National Council of Science Museums
(NCSM), Kolkata and related papers

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE; THE
MINISTER OF STATE OF THE MINISTRY OF TOURISM; AND THE MINISTER
OF STATE IN THE MINISTRY OF CIVIL AVIATION (DR. MAHESH SHARMA):
Sir, I lay on the Table, a copy each (in English and Hindi) of the following papers:—

(1) (a) Annual Report of the Central Institute of Buddhist Studies (CIBS), Leh-
Ladakh, (J&K), for the year 2013-14.

(b) Annual Accounts of the Central Institute of Buddhist Studies (CIBS),
Leh-Ladakh, (J&K), for the year 2013-14, and the Audit Report thereon.

(c) Review by Government on the working of the above Institute.

(d) Statement giving reasons for the delay in laying the papers mentioned
at (i) (a) and (b) above. [Placed in Library. See No. L.T. 2261/16/15]
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(i1) (a) Annual Report and Accounts of the National Council of Science Museums
(NCSM), Kolkata, for the year 2013-14, together with the Auditor's
Report on the Accounts.

(b) Review by Government on the working of the above Council.

(c) Statement giving reasons for the delay in laying the papers mentioned
at (ii) (a) above. [Placed in Library. See No. L.T. 2560/16/15]

Notification of the Ministry of Home Affairs

TE AAAT H ug wA (s ERwE wefiwrs Agd: Ay, § R g

foraramera (Faron IffRm, 1967 @ gRT 53 B [U-GRT (1) & e Ay foog
fepamepery arfifem, 1967 B U S b HH H. 7 H FAR-SA-SHE (1.4, Y.)
B A SIS PR A faog fharhdrd 1967 &1 vd Sl & e & g § T8

HATAT DI AR . B13M. 984 (3N), f&=Td 10 a1, 2015 B e UfT (S dor
o=l ) 91 Ued W Il gl [T 3§ Gl 75 | 2797 W1 U1, 2475/16/15]

L

I1.

Report (2012-13) of the National Disaster Management Authority (NDMA),
New Delhi and related papers

Report and Accounts (2013-14) of the National Foundation for Communal

Harmony, New Delhi and related papers

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS

(SHRI KIREN RIJIJU): Sir, I lay on the Table, a copy each (in English and Hindi)
of the following papers:—

I.  (a) Annual Report of the National Disaster Management Authority (NDMA),
New Delhi, for the year 2012-13, under sub-section (1) of Section 70
of the Disaster Management Act, 2005.

(b) Statement giving reasons for the delay in laying the papers mentioned
at 1. (a) above. [Placed in Library. See No. L.T. 2674/16/15]

II. (a) Annual Report and Accounts of the National Foundation for Communal
Harmony, New Delhi, for the year 2013-14, together with the Auditor's

Report on the Accounts.
(b) Statement by Government accepting the above Report.

(c) Statement giving reasons for the delay in laying the papers mentioned
at II. (a) above. [Placed in Library. See No. L.T. 2488/16/15]
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Notification of the Ministry of Mines

N WA § U 1AL a1 S A H Ieg w93 (s fw 39 W)
AeIey, § @ iR @fre (fraw ik faery) denes «ifdf e, 1957 & arT 28
B FY-GRT (1) & M @S (@S @l w1 gATn) R, 2015, BT TRIRIG B
qrell W HATTT BT AT F. LB 304 (30), &b 17 310, 2015 B Th
gfr (s den R #) 991 9ed W Il gl

[q&TPTerd 3§ G TS | &1y W1 Ta.El. 2626/16/15]

MESSAGES FROM LOK SABHA
MR. DEPUTY CHAIRMAN: Messages from Lok Sabha. Mr. Secretary-General.
(I) The Payment and Settlement Systems (Amendment) Bill, 2015; and
(II) The Regional Rural Banks (Amendment) Bill, 2015.

SECRETARY-GENERAL: Sir, I have to report to the House the following
messages received from the Lok Sabha, signed by the Secretary-General of the
Lok Sabha —

@

"In accordance with the provisions of rule 101 of the Rules of Procedure
and Conduct of Business in Lok Sabha, I am directed to inform you that the
following amendments made by Rajya Sabha in the Payment and Settlement
Systems (Amendment) Bill, 2014 at its sitting held on the 27th April, 2015,
were taken into consideration and agreed to by Lok Sabha at its sitting held
on the 5th May, 2015 —

Enacting Formula

1. That at page 1, line 1, for the word "Sixty-fifth", the word "Sixty-sixth" be
substituted.

Clause 1
2. That at page 1, line 3, for the figure "2014", the figure "2015" be substituted.
Clause 5

3. That at page 4, line 16, for the figure "2014", the figure "2015" be substituted."
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)
"In accordance with the provisions of rule 101 of the Rules of Procedure and
Conduct of Business in Lok Sabha, I am directed to inform you that the following
amendments made by Rajya Sabha in the Regional Rural Banks (Amendment) Bill,
2014 at its sitting held on the 28th April, 2015, were taken into consideration
and agreed to by Lok Sabha at its sitting held on the 5th May, 2015 :—

The Enacting Formula

1. That at page 1, line 1, for the word "Sixty-fifth", the word "Sixty-sixth" be
substituted.

Clause 1

2. That at page 1, line 2, for the figure "2014", the figure "2015" be substituted.

REPORT OF COMMITTEE OF PRIVILEGES

SHRIMATI SASIKALA PUSHPA (Tamil Nadu): Sir, I beg to lay on the Table
of the House the Sixty First Report (in English and Hindi) of the Committee of
Privileges in the matter of breach of privilege arising out of alleged access of Call
Detail Records of Shri Arun Jaitley, the then Leader of Opposition in Rajya Sabha
by the Delhi Police personnel and others.

STATEMENTS OF DEPARTMENT-RELATED PARLIAMENTARY
STANDING COMMITTEE ON AGRICULTURE

3t BRI TH. IS (YoRI): Heled, H frefeiRaa uftdesi & ddg # fawm
e Y el daay @R 9Hfd (2014-15) & [GaR0 @ UH-US ufd (@S
AR fo=l #) 991 yed W @ § —
(i) Fiftieth Report on action taken by the Government on the recommendations
contained in the Twenty-sixth Report on the subject 'Development of Aboitic
Stress Resistant Crop Varieties and Dissemination of Production Enhancing
Technologies- Review of R&D and Extension Efforts in the Country' pertaining
to the Ministry of Agriculture (Department of Agricultural Research and
Education);

(i1) Fifty-first Report on action taken by the Government on the recommendations
contained in the Forty-seventh Report on 'Demands for Grants (2013-14)'
of the Ministry of Agriculture (Department of Agricultural Research and
Education); and
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(ii1) Fifty-fifth Report on action taken by the Government on the recommendations
contained in the Forty-ninth Report on 'Demands for Grants (2013-14)' of
the Ministry of Food Processing Industries.

REPORTS OF DEPARTMENT-RELATED PARLIAMENTARY
STANDING COMMITTEE ON COAL AND STEEL

SHRI SANJAY RAUT (Maharashtra): Sir, I lay on the Table, a copy each (in
English and Hindi) of the following Reports of the Department-related Parliamentary
Standing Committee on Coal and Steel (2014-15):—

(i) Eleventh Report on Action Taken by the Government on the observations/
recommendations contained in the First Report (Sixteenth Lok Sabha)
of the Committee on 'Demands for Grants (2014-15)' of the Ministry of
Coal;

(i) Twelfth Report on Action Taken by the Government on the observations /
recommendations contained in the Second Report (Sixteenth Lok Sabha) of
the Committee on 'Demands for Grants (2014-15)' of the Ministry of Mines;

and

(ii1) Thirteenth Report on Action Taken by the Government on the observations/
recommendations contained in the Third Report (Sixteenth Lok Sabha)
of the Committee on 'Demands for Grants (2014-15)" of the Ministry of
Steel.

STATEMENTS OF DEPARTMENT-RELATED PARLIAMENTARY
STANDING COMMITTEE ON ENERGY

SHRI S. MUTHUKARUPPAN (Tamil Nadu): Sir, I lay on the Table, a copy
each (in English and Hindi) of the following Statements of the Department-related
Parliamentary Standing Committee on Energy (2014-15):—

(i) Action taken by Government on the recommendations contained in Chapter—I
of the Forty-second Report (Fifteenth Lok Sabha) of the Committee on
Action Taken by the Government on the Recommendations contained in the
Thirty-sixth Report (Fifteenth Lok Sabha) of the Committee on the subject
"International Cooperation in New and Renewable Energy Sector" pertaining

to the Ministry of New and Renewable Energy; and
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(i) Action taken by Government on the recommendations contained in Chapter—I
of the Third Report (Sixteenth Lok Sabha) of the Committee on Action Taken
by the Government on the Recommendations contained in the Forty-first Report
(Fifteenth Lok Sabha) of the Committee on the subject "Implementation of
Rajiv Gandhi Grameen Vidyutikaran Yojana" pertaining to the Ministry of

Power.

REPORT OF JOINT COMMITTEE ON OFFICES OF PROFIT

sit .. @rht (B8R): 785y, § @ & usl Wddt Wgaa affa & ugd ufideT
B T gl (3SR =T #) A9 9ed W Wl g

RE. ESTABLISHMENT OF SEPARATE HIGH COURT FOR
TELANGANA AND OTHER ISSUES

MR. DEPUTY CHAIRMAN: Now, let us take up the Zero Hour submissions.

SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, I have given a notice
for suspension of the business of the House ...(Interruptions)...

SHRI PALVAI GOVARDHAN REDDY (Telangana): Sir, I have to make a point.

DR. K. KESHAVA RAO (Andhra Pradesh): Sir, I have also given a notice under
Rule 267 ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Keshava Rao, are you talking about your notice
under Rule 267? ...(Interruptions)...

DR. K. KESHAVA RAO: Yes, Sir ...(Interruptions)...
SHRI ANANDA BHASKAR RAPOLU: Yes, Sir ...(Interruptions)...

DR. K. KESHAVA RAO: Sir, I know that it is your prerogative to reject it.
Nonetheless...

MR. DEPUTY CHAIRMAN: I can even accept it.
DR. K. KESHAVA RAO: Yes, Sir.

MR. DEPUTY CHAIRMAN: If necessary, I can accept. So, don't have any
preconceived idea that everything will be rejected.

DR. K. KESHAVA RAO : Sir, sometime, it does happen.

Sir, the question is, it is a very serious issue which I want the House to share
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with me. The question is that a State has been carved out on the basis of the
decision taken by this House, by the earlier Government and supported by the present
Government. Now every State must have a High Court of its own. So says the Act.
Everybody agrees to it. But nothing has come out so far. The Minister had intervened
two times on the floor of this House assuring us that they would give us a High
Court. Without a High Court, you know what would happen to a State. Thirdly, you
asked us to sort out things; the entire Bar was up in arms protesting; there were
no court proceedings for two months both in Andhra Pradesh and Telangana. It was
sorted out because of your kind intervention wherein the Minister came in and said
that he would look into it.

Sir, the new situation that has arisen is not because of a verdict but because of
the comments from the CJI of the High Court four days back that the Act was not
clear about the creation of separate High Court for Telangana and that the Act said
only that there could be separate High Court for Andhra Pradesh. He should know
that this is a misreading of the entire Act. When you want a separate High Court
for Andhra Pradesh, that means, automatically, there is a separate Telangana High
Court. At the same time, the High Court agrees that the entire land of Hyderabad
belongs to it. Sir, my point is, a new situation has arisen. Yesterday, the entire Lok
Sabha was quite perturbed and agitated over it. The Minister got up and said that
they would sort out the issue. What I am saying is, they are not sorting it out. The
Government should know that the Act itself provides for it in Section 31. It says
that the High Court will come into existence with the notification of the President.
Let the Government notify it. It is a serious issue, Sir.

SHRI ANANDA BHASKAR RAPOLU: Sir, justice delayed is perceived as
justice denied. All the advocates across the two States are in agitation, forming a
Joint Action Committee. The ongoing agitation in Telangana is more than 60 days
old. The pronouncement of the Chief Justice of the High Court last week was so
clear that the Andhra Pradesh Reorganisation Act is so clear and the property of
the Hyderabad High Court belongs to Telangana. So, the Central Government should
ensure establishment of a High Court on the land of ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Rapolu, please sit down. Now Mr. Seelam.

SHRI JESUDASU SEELAM (Andhra Pradesh): Sir, I would like to support the
implementation of the Andhra Pradesh Reorganisation Act in foto. Though we are
separated, Sir, we are one people. We want to live peacefully and grow together. |
would appeal to the Government to sort out all those provisions which this House
unanimously voted, including the commitments made on the floor of the House.
Sir, not only this, there are so many other issues. I am happy to know that both
the Chief Ministers started meeting. The Prime Minister and some other Council of
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Ministers can visit and sort out those small irritants and see to it that both the States
live happily, co-exist for the betterment of the Telugu people. Sir, specially, I want
this Government to grant the ‘Special Category’ Status to Andhra Pradesh. I don’t
know why they are keeping quiet. Ministers will give different versions. There are
backward regions in both the States. We are together. Though we are separated, we
are not enemies. You are treating us differently. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Suspension Notice of the Zero Hour is rejected.

Please sit down. ...(Interruptions)...
SHRI JAIRAM RAMESH (Andhra Pradesh): Sir, I associate myself with this issue.

MR. DEPUTY CHAIRMAN: Now Zero Hour mentions. ...(Interruptions)...
Mr. Keshava Rao, please sit down, your Notice for suspension of the Zero Hour is
rejected. ...(Interruptions)... Keshava Raoji, I have not at all admitted your Notice.
Please sit down. Now, please take your seat. ...(Interruptions)... Sit down; it is

up to the Government. ...(Interruptions)... Okay; Mr. Naqvi. ...(Interruptions)...
Sit down. ...(Interruptions)... Subbaramiji, sit down. ...(Interruptions)... Sit down.
Mr. Naqvi, please. ...(Interruptions)... Now, please listen.

IS B HATGI H I WA qAT WS B WA H OIS HAl
(N [EAR @ Thdl): ITFHART ST, AFHT 98 o Sl JeiTe1 SR 31 818
P A AT vy ISR &, S WdY A ST B AT W g4l gs oAl 99 f
AR e St 3R dg AT Gl 1 59 qe Bl ISR AT, 59 W AFAG DIy
3 Sl 7 9gd WK dXIb ¥ Pel o [P WHR g9 ey H 9gd TWR T, IFB! Sl
mﬁ(‘ﬁ%,Wmaﬁexpeditemaﬁaﬁmﬂﬂ?ﬁ%\@?ﬁ%ﬂﬁ?@
WHR 39 &2 4, S sMud! AR g, SEY F89d 8l ...(FaEH). .

SHRI JESUDASU SEELAM: Time bound. Sir, we want a time-bound

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Sit down ...(Interruptions)... Sit down.
...(Interruptions)... Now, Mr. Minister ...(Interruptions)... Now, please sit down
...(Interruptions)... Mr. Minister, the matter is urgent because the Andhra High Court
has given a judgment saying that it has no jurisdiction in Telangana. So, that is the
point. That is why it has become urgent. So convey to the Law Minister to take

necessary action ...(Interruptions)...

3 &R AN AHA: AR, § Feq Pl WG A ARG FAT S BT AT BRI
M ...(FFT)....

MR. DEPUTY CHAIRMAN: Now, Shri Ghulam Nabi Azad. ...(Interruptions)...
That is over, nothing more will go on record. Shri Ghulam Nabi Azad. Hon. Leader
of Opposition, please.
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MATTERS RAISED WITH PERMISSION

Contradictory statements on the location of Dawood Ibrahim

fauer & Jar (3 Tam 7@t eeTe): A T SR WTEd, 1993 H gRs |
WIS 90 e Y, T dbel AT AR Y, BRI SRHAT 81 1Y, BRI BRI B
WRERI U] a=aE 81 T31 SABTH o 9 g § Rifaer vfagem faferex o, gaRT
A TP Bled, S WRUIE & U9 o, 98 W 99 ARe &1 2mer a411 St omH & §
I SRME H < f$ ol 9ame glaa s H ol

BFEM & 91§ WRHR 9 ol W Ul {6 39 W d 99 @Re & 4o Th
g8d Bl WARATD SOM, IT$Ha e, Sl Usel gds 9 $M dRal o1, 99 W Usel
Al B AIRIT &, Jrg 3R I &b gAY 3T H IF R B bASl o, IGHI Q¥ qrf
T {6 98 iR Sud Rl 39 «Red & Ww 21 fUsd 20-22 A 9 TEHS 3H
U B WHR ae I8 fHdl Ut @ 1, 9% 98 3fcd St Bl 8, BIUF HI 8l AT
g § R IR Py g H3A 99, RER U WHR Pl IR AERTG ARBR DI
YA g WX, A ofdel UR IE WUS BT b e S Ul H ¥,
qIfhe= & 3ITNT HRdT 8, MMSUFSNS & 1Y aR1E) SAhT T 8, SIhl SThR]
21 TR gcforoia Toidist, ST g W’ H &M SRl §, Sd] W 396 8- B, ITH
MBI B [ STHGRT 8l I8 91 IR B ISR P Uh IR 8], dfch Py
IR AR T § 5 Sue FW b R T B, afer 1 yw g wfewE @t
WHR B qrdT T 2 6 I Bg o WHR & garel frar sy arfes S9 w®
PRATS DI AT

9 WBR A ¥l BH g8l YUl B o, Rifh Seld={ P GRTH BARI JUIY TRBR
W FST AR AT {6 89 IMHe IR Bl A ¥ AHe gUl S dad, SId 3MTST Bl
AR gret fquer 3 off, A Sl &1 UH &l I8 ol AT ...(FagH)...
O aae (1221993 ccnbia e GBS iile 1 (A1 L aME Glia) DAY e T
03508 U0V =Bisn (a5 000 =8 2 e Kl (5550 (e (¢ 50 Soudl Sl
S e ber cled e (pdl (550l Jisme Ge S5 (el e BLEN SR 53 2 (e (5SS
i Ol (ser e S ald ool Uiy L83 IS Ealdl g s eled iy S Sy ) s (B s
e O ) s Geala g aBge IS _Sla Glis Ol o s Suadl e Gl Ol e L)
(oeS e it Clla (Siligs S AS LS

Sl e S Dl a Sl (il AS i Uy i ond DS 2 S G Clea

S e S o @S U S S Sy g e el il a5l (gl (SULLaA (o S

WL (890 S Ol 68 DS (S o ) e Ul o s S U )l Shree (¢S s )]
e, & sl 20-22 0 e o e =S Sdl O eils S ) 55l e SLS
Ol S On SIS (0 (S ex Bes e o S S S o5 e S e (S LS
Il Jads (S DS e 531 5le o) (S DS e (538 e Ll ¢ s ie Ol (IS L) 2 sle

T Transliteration in Urdu Script.
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e WS Sl s QLS ¢ e LS a5l 3500 AS L Sigte) oy Jsad JiBas 5T
s ¢ Opmia) Geia A ol o o s OSAe S Ol A 5 S O Lol e atle S (T Gl AT
e GO s S GBSl S ) (S S S O e 5S OV com S AlS (e e Lo
Cia ) S el S o SR U L S A e DL Sl S IS s (S LSy ol

S Oleasy sl NS LRLS S IS e (S QUL L s s S o 2 o )
e S SIS ol ASE Sl S s S S 5

252 el Oy S GBSOl ASG S (g8 S S WISl (s s e WS s
_C.ﬁ}:aa\suuamciy}Sﬁf\ﬁ\aj\JHASngg{_:})‘\jg)g)LS)uL\

LS (o 2~ e SO S GBSO 65 el e ESs SL 5o A (S ZT s B
Y (LI EN KV

sft R 3RTET (ST 1;I?ﬂ): W, 9 W “Nothing is going on record” ferar gl

MR. DEPUTY CHAIRMAN: No, no; it will go on record. ...(Interruptions)... It
will go on record. Don’t go by that.

SHRI SITARAM YECHURY (West Bengal): But what happened to what he

already said so far?

MR. DEPUTY CHAIRMAN: No, no; it is going on record. ...(Inferruptions)... 1
have not stopped. The LoP was allowed to speak. ...(Interruptions)... Everything is going

on record, I believe. ...(Interruptions)... Yes. 1 have not stopped him. ...(Inferruptions)...
SHRI SITARAM YECHURY: Sir, stop this electronic disinformation.
MR. DEPUTY CHAIRMAN: Yes; that also is over now.
SHRI GHULAM NABI AZAD: Sir, electronic neutrality...
MR. DEPUTY CHAIRMAN: That is neutrality.

SHRI SITARAM YECHURY: Sir, at least, in the House, let us maintain net

neutrality. ...(Interruptions)... 'Net neutrality in the House.'
sft FRe1 3RmETe : olfdhT 9IS UR 7 & o1, “Nothing is going on record.”

SHRI GHULAM NABI AZAD: Sir, this is a very important subject, and I hope this
is being recorded. ...(Interruptions)... Thank you very much for your observation. But

insofar as the records of the Parliament are concerned, I am sure, it is being recorded.

W, SR & I H JUIY Ta-e &b RIes I8 W G &l a1 A1 b Hivd
P WHR, Y B WHR W ThsT § AR Ufews 4 aF # whd g8 Tl
Afh bl AT I8 AT P IRB I GO Fad H, Yo Red weHe d I8 91
Fel s o, 9fF I' vy 9gd 991 2, Al H 93! 39 Fad 3R IF Aeq Bl
AT # e TE @mEar g, 9 SRR H SR Yol # I 37 gHI ©l gAY Fed A

T Transliteration in Urdu Script.
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IJg $8l T ® fh TWPR P q%he 39T & aR H, STD! Alb= & a8 H Dls
SFSRI Tl g1 I8 g &l THAN B a1d §l THY Al T AR FeES i
W g IR B BT I JHAH Ugal 7, I8t § @retl diomdl a1 TSy 3 8fa F ar
H &I dret &1 g, offp 390 W R DI BfA Bl AT N1 JodAr ugar &, A
AT H S JHA Ul Bl el ggal ol

T @ E, ST BRI W) s9a! g9t ff X 32 ¥ f i 59 aeH o g4R
gdTel el BRATl FRIGT 5 A T MR R STR!I SN g9 fhar §, sex-9Hd
R AT forar 8, Afh S9d 916 3R 31TST UIfheed™ & R H &4 Jg $8 B
g 5 9RT R P 9P STHBRI 81 7, A I WA § Ig 9gd 8 Tad a1
2l Bl Sl TTHE TS, I9d dle gax A AR 3l &e 7 IAD! FllaR
fan, <ifds a8 aiRfbdeE M Taa ol 5@ I8 ward yol 11 {6 qree saifed
IR werl-Terl e fhfiFed @t €, A S9S a9 # I8 HEl T {6 a8 SrerT o
g 3T ©, d9 al B! -3 & T AT ATl STHe SoIeH Ulfhe H
2, lfh PR AN AN B STHHRT S9N U T8l &, Al 39 (ol Hel el b
ITh IR H TAR U TSGR Tel Bl AfhT SRS qrhe gafed, 9t & IR
Y8 BBl [P BAR UM §7d1 SIMGRI T8l 8, A TITA H $96 (g dl AR T8
HA B T FeT H A AR SR wWede I ATl T9F aR H ot 9F Sl $B
W 9ATIT AT B, T8 ST & 918X 91T AT 8, AfhT od UIfeliie ael R8! ®,
Y Ik df hdd TP ded H BT o119 3T AT, U Ied H & Fal, dfcd qHl
Al § 39 W IR & 9 ARy, a8 319 /90 2l

Cu SIS S e L leBe Sl o e GRS i K o i s e g =S GenSSQ
OS2 s alSU (e Y LSL ) e S5SG —l JS e (S s S (S
S DL O Enadiial (sonoad Sl come G o ) il (Sl e 6 8 Sl JS
e Loz (S G Gad D) G (il 58 Gl e 81 Gl ¢ 150 G g saimse o AU s c0eS S
WE LS o Ge O e s - W T e Ded o) U sDLd) g c0sr Wila G Liaaily
O SO S e ol S GRS LS Gl cOma b S i) 2313 S S e S
il (S Ol o s e Dl JaBn ST 0l Jadas 5 e ol o b (S el (o Sy o
Lo Jse 0 e e 0 =S amd (S e LGB0 b mp e B e Ol ¢ iy Olals S
Ol Wl (ae JLA 2 e o i Glaals Ui 21 S Al (S Sler o sy e o8l S s

S Gl D) o o Sale S el Gl e GUSh ar s Sl G ce 35

S el el QULSL S G ) S e o S o pesd QRS (G s 20 Chg
Jadn ) o LS Caisef S50 Sl Ly Dl ol e 5 ASa el UGS (g s o e
A O i S e O e Db S OUSh 2T R aa S Gl S o LSl 068 Sy 58
S L oablle oG a G JLA £ e B e O S (el S S s G ler
Sy S o 5 S (LS IS oS Gl 3 Sl ol Raie Wl g0 ey S Gl o A Saipaii
S5 eom OUS i S o e 5 G- GBE sl anl ol 2300 AS LS Lea sy s o ed hale e
Aed e Ul s o S B 58 Gl 55 o 6 S g gS B o5 S LE LS o e il s S G
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O S ol e Dl 6 OG0 S U8 o e RN 0SGT « Gna GRS asel il 330
coanl b 250 BB SIS (80 - e s OSGs lh o Dl e 2 UL S O S Uls LS Al S
ol medhF e m o eSS S O b 2 Dl S GS o (e e DL S s
b =S O - el o Suaiitial 5l Sl Ul n e O3 255 S 5 e s 8 _Sle 58 Al
e Siadd s S S LR W 5ih S Gesbios o LR Wl g 498 s SO el e
05990 AL cOd (2 O O S S W il 1S Gl e G S e 5SS gl 5o

= Sle e i ila (Sla (60 ESS (5 ISy el (e U st

SHRI KIRANMAY NANDA (Uttar Pradesh): Sir, I associate myself with the
issue raised by the hon. Leader of the Opposition.

SHRI HUSAIN DALWAI (Maharashtra): Sir, I also associate myself with the
issue raised by the hon. Leader of the Opposition.

SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, I also associate myself
with the issue raised by the hon. Leader of the Opposition.

SHRI V. HANUMANTHA RAO (Telangana): Sir, I also associate myself with
the issue raised by the hon. Leader of the Opposition.

SHRI MOHD. ALI KHAN (Andhra Pradesh): Sir, I also associate myself with
the issue raised by the hon. Leader of the Opposition.

SHRIMATI VIPLOVE THAKUR (Himachal Pradesh): Sir, I also associate myself
with the issue raised by the hon. Leader of the Opposition.

S T AT : AR, I AUt §RT IO M e I § W Pl THIRYS BT gl

Sl BEHel AN ([F8R) @ W), =1 fJue §RT IS ¢ g5 ¥ H W@ &l
THINTE SRl gl
3 e Y Fferdt ([98R) ¢ W[R, Far fduer gRT SO Y e ¥ H W@ Bl
THINTE SRl gl
e s e S e 5D S ESas W e 1 (Ole) sl S @IS s T
S0 BS Sl (e syl S 0 5
SHRI RITABRATA BANERJEE (West Bengal): Sir, I also associate myself with
the issue raised by the hon. Leader of the Opposition.

SHRI PAVAN KUMAR VARMA (Bihar): Sir, I also associate myself with the
issue raised by the hon. Leader of the Opposition.

SHRI TAPAN KUMAR SEN (West Bengal): Sir, I also associate myself with
the issue raised by the hon. Leader of the Opposition.

SHRI SITARAM YECHURY: Sir, I also associate myself with the issue raised by
the hon. Leader of the Opposition. ...(Interruptions)... Sir, I think the Government owes

T Transliteration in Urdu Script.
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an explanation. They should come and clarify the situation here. They should clarify
what the situation is because this is a very serious matter. I think the Government

will have to give their clarifications... ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Yes, if there is a statement by the Government,

then, we can have clarifications on that. ...(Interruptions)...

SHRI SITARAM YECHURY: Yes, Sir. But the statement must come from the

Minister of Home Affairs. ...(Interruptions)...

IEHS H GACI § A HA; AT WG B FAEI H I A
(3 JE&R T Adhdl): AT oftex 36 3 Miforerd, HarRm™ g Sff, TR
JFTATA Sl < AT A Ps AR < Sl JeT Il © ...(FGEM)....

it yee fRErt ([TR U<en): W, 98 99 M A Re] &1 aR% 9 1 A1yl
..(TAYT)... 8 fAffRex W 3ax s RIR®IS BRI ... (=9 ). ..

MR. DEPUTY CHAIRMAN: Now, please listen to the hon. Minister.
...(Interruptions)... It is such an important issue and you do not want to listen!

...(Interruptions)...

3 YR I AHA: W, § IqH ST WK PIAT AR gl .. (FIIH)....

MR. DEPUTY CHAIRMAN: The Minister is clarifying and you do not want to

listen! ...(Interruptions)... This is unfair. Sit down. ...(Interruptions)...

# &R FEN AHAl: A, 39 G F H T8 FAl S BT qArGT [F 9 3
| Bl A ..(TAHT). ..

MR. DEPUTY CHAIRMAN: It is such an important issue and you do not want

to listen! ...(Interruptions)... Sit down, please. ...(Interruptions)...

3l IR FEM Tl B, AR WBR Bl [Tepa We dd § 6 qos
SHIEH 9RA I BT AR IR & ARl B [AEIR &l ...(FGEH). ..

MR. DEPUTY CHAIRMAN: Sit down, please. ...(Interruptions)... Only what the

Minister says will go on record. ...(Interruptions)... Please sit down. ...(Interruptions)...
il YR MR AHA!: T8 ABaAG! § 3R g8 UIHH & 3SR B ... (FIEM)...
MR. DEPUTY CHAIRMAN: I couldn’t hear, please. ...(Interruptions)...

#f IR @ AHAl: A, T8 Hell S AT &R § I g 6 9 9
IR H R AR F 989 Bl IA| ... (FALH)...

MR. DEPUTY CHAIRMAN: Okay. So, there will be a statement from the Home

Minister. After that, you can seek clarifications.
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Now, Shri Ali Anwar Ansari.

sielt fawera s1gpv: W), #9 ta Aifed far o1l .. (@auM)... § IR H §H US
Alfew &1 o1l ..(au)...

Taking over management of Lalit Kala Academy by Government

sft 3rell 3MAR SRI ((MER): ARG, 5 3R, 1954 B UfSd SAER dld 8w
IR HIAMT g B SE b T (TR b Mg H Afeld bl fbradl, T
ool @1 WU &1 R Rl I§ WG T b AAE T ACHEE WRAT B
AIfhT ABIGY, T AHBAN &I 91d & {6 Uod 7eH WaR 7 39 WA B RIS
TP U takeover B folAT 3R IHP 3fedel T, B FHAR =hddl Bl gl AT B

HEIGY, 39 "l & Ifdl Uh AR IS "l °el gl Sl TeHd ®ITH g,
IqP SISl B Al srd g2l QT AT 81 Heled, 3¢ Raad X < H Sl daATdR
g, TIPHl 8, We@eR AR o@d g, d A=Iferd 8l I & R ITH TR AT Bl

130 U AT 9 ITCUfy A8IST BT U foRg B S99 399 Sexdid B &l 71 &I Bl

TEIGY, IBIGH P AU H $hg §RT SR B eyl 39 97 & oy B, o
1T # ATy fRIRY et 81 I, faxii sifafiaan 81 & it o #eiie_l g
e ¥ fawd 8 9Q Fears 98 T % S 9d ugd A S ©1. HA FAR Fhad
regeT A, b AT W 9 IRE Bl DIy AR T =AY 8, dfcd SHD S
| 8, ITh! Yl o, BIc T—Id8 qHAl AlEIsrs I 1 VB g3, I TR PRI
BT TS 2l 987 ¥ S, Ihad] bl gcrdy AR PBIs IEf St 2, STh! AP a8l I
% foIg I8 Fas =1 S &1 B ...(@ag™)... U6 fe, I8 W1 99 Bl ...(qagm). .
SH B, W3 3T Il Aoyl

3 IRT Fed ([NER): He8Iey, I8 A™e 9gd TR 81 g <9 wR H R v
g, SHT OISR 981 fhar 1 daddi
st Suumfy: 3y TaERiTe FHIR|

ot IRe Fea: By, g S ATHT 37l AN it 5SS/ &, o dls M off
g, 9 ” &R TRE & IR g

sft Suqumaf: IR Ireg Sft, My TEIRiTe BTl

sft TRT AIE: &, WRI AR T B & ISl 918 8 Y& & T B2 39 91 Bl
JgT FST B SAH A IRl T8l Hdbeli? 98 S+l g! AT ¥, SHHI a1 TAIRIA
IR< B 3R S 9w § R dRE 9 SI. Ihddl dF &) I8 ¥, 98 <3 3R 9t
PRI DI FIC ISP BF B BT A1 ...(A9T B €. I 39 _E o, ATAH
TS A ERAMRI B aRAIG HA BT BT BN, A SIh Aol S ... (GEH)....

MR. DEPUTY CHAIRMAN: Mr. Yechury, only associate. ...(Interruptions)...
it oTctl ER JRY: Hely, W WX 919 WH T8l §s ol ...(aHH). .
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MR. DEPUTY CHAIRMAN: Have you not finished? ...(Interruptions)...

it 3relt 3FaR SR WElGy, ¥ O 919 H B8 X dld I} Ul ... (AGH)...
9 ool g 91 TEl PEl Bl ...(FEAUF)... ¥R, W 3 I e ff T8 gy ©l
..(FAF)... TH e wiie, |

Hqelqd, A JE & Sioil 1 a4 argedd @ 9 gel faar i g iR
@I Cabinet Committee on Appointment = IdI eI [HAT AT AT, olfchd I
FCHT AT 8l ...(A9g Pl =),

MR. DEPUTY CHAIRMAN: Okay. That’s all. ...(Interruptions)...

i 31t IR AR eIy, < f2wg, ST gavau, fEgRar 3Mfe o SRIaRi
# g8 BT 2l ...(ANT B} =),

MR. DEPUTY CHAIRMAN: Yechuryji can associate. ...(Interruptions)... That’s
all. ...(Interruptions)...

Y 3reft e 3Y: wWEIey, W7 <reH ol 9T B ... (AU, N ST 91
9 PR o ST .. (TaET). ..

MR. DEPUTY CHAIRMAN: Those who have associated, their names will be
added. ...(Interruptions)...

it 37etl 3FER SRIRY: Heled, oI MU a1 YR B o ST ...(FaeH)... U
e, WRI A 9 ol qX) 8l g% B ... (au). ..

MR. DEPUTY CHAIRMAN: Your time is over. ...(Interruptions)...

3t 3relt AR IRY: HEIGY, A 91 W [ el g% ol ...(FaU)...
st SuwTaf: 99, 991 8 T

3t 3reft AR SR Weley, § Ri% oo 9M @ <l gl

sft Suwurafa: 9 f9ed 81 T ...(@@uM)... That's enough. 9 few &1
W ...(FFUH). ..

it Srelt IMAR SRIRY: WEIRy, R A I+ EIRTTl ..(ae)... AR A18d
3R M UTIR S @Rl 7 SR THE HER Sl A, S internationally known &,
I |G ARN MU ST W I8 YBR R Bl LL.(ag). ..

MR. DEPUTY CHAIRMAN: Your time is over. ...(Interruptions)...

sft 3relt MR IRY: 3 dRE BT B TP W@ fIaR & Al 1 37 sl
P RAE HA & (Y ... (FGEH)....

MR. DEPUTY CHAIRMAN: Okay. Now nothing goes on record. Over.

...(Interruptions)... Nothing is going on record. ...(Interruptions)...
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it STctl IaR IR+
Y M A aferardt ([FER): 7eley, § 39 vy & 91y Wd 31 ddg B gl
55 39= &lw S w9 Ul Leo cdoe 1 OLa) ol Jow, pME st

—uor LS Suouw

et wEdwe WA (FeR): #weicy, § 39 Avg & 91 Wd &1 Gag ol gl
st &. . @rft (@R): wEey, § 39 vy & @Y Wd 31 dag Hr

sft fermR yae e (SR w_eN): wEiky, § 39 vy & 91 @d o d9g
PRAT g

At e Rre @fSem): Feiga, § 59 vy & 91y W &1 ddg =l g
2 feelia FoR fl (@NfSem): 7eley, § 9 AT & A1 @Y B Adg HRal gl

# I T SR ([ER): weiy, § 59 vy & Wy @ 31 dag Har gl

SHRI D. RAJA (Tamil Nadu): Sir, I would like to associate myself with the

Zero Hour Mention made by the hon. Member.

SHRI PAVAN KUMAR VARMA (Bihar): Sir, I would like to associate myself
with the Zero Hour Mention made by the hon. Member.

SHRI D.P. TRIPATHI (Maharashtra): Sir, I would like to associate myself with
the Zero Hour Mention made by the hon. Member.

SHRI TAPAN KUMAR SEN (West Bengal): Sir, I would like to associate myself
with the Zero Hour Mention made by the hon. Member.

DR. K.P. RAMALINGAM (Tamil Nadu): Sir, I would like to associate myself
with the Zero Hour Mention made by the hon. Member.

SHRI RITABRATA BANERJEE (West Bengal): Sir, I would like to associate
myself with the Zero Hour Mention made by the hon. Member.

SHRI T.K. RANGARAJAN (Tamil Nadu): Sir, I would like to associate myself
with the Zero Hour Mention made by the hon. Member.

SHRI BAISHNAV PARIDA (Odisha): Sir, I would like to associate myself with
the Zero Hour Mention made by the hon. Member.

SHRI MAJEED MEMON (Maharashtra): Sir, I would like to associate myself
with the Zero Hour Mention made by the hon. Member. ...(Interruptions)...

* Not recorded.
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SHRI SITARAM YECHURY (West Bengal): Sir, half a minute only.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Yechuryji can only associate. ...(Interruptions)...

Mr. Anand Sharma can associate. ...(Interruptions)... Nothing more. ...(Interruptions)...

SHRI ANAND SHARMA (Rajasthan): Sir, we are not only associating.
...(Interruptions)... They are taking over institutions which they have no right to take

over. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Only associate. ...(Interruptions)...

SHRI SITARAM YECHURY: I am just taking one minute. ...(Interruptions)...
As the Chairman of the Parliamentary Standing Committee, there was a thorough
report that was submitted on all these matters. That report went unattended. By
that time, the elections came in. So that could not be proceeded. My request to
the Government is, as various angles and aspects, the whole issue of culture and
how culture is administered in our country, are involved in it because not only one

institution, various institutions ...

MR. DEPUTY CHAIRMAN: Okay. All right. ...(Interruptions)... That is okay.

No. No. ...(Interruptions)... 1 have other names. ...(Interruptions)...

SHRI SITARAM YECHURY: One point, Sir. Through you, I am appealing to

the Government to have a proper enquiry done into it because let me tell you.

MR. DEPUTY CHAIRMAN: Only associate. ...(Interruptions)... Dr. Satyanarayan
Jatiya.

SHRI SITARAM YECHURY: Sir, the last enquiry commission was headed by
Mr. Haksar in 1980. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, please. ...(Interruptions)... Mr. Anand Sharma,

why are you standing? ...(Interruptions)... You only associate. ....(Interruptions)...

SHRI SITARAM YECHURY: Sir, my second point is, you please enquire into

all this matter and take action. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: It is Zero Hour. You only associate. ...(Interruptions)...
SHRI ANAND SHARMA: Sir, what 1 am saying is, ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Don’t derail the Zero Hour like this. ...(Interruptions)...

Other Members are also there. ...(Interruptions)... You associate. ...(Interruptions)...

3t ¥R AET: IR, A< Al S BT W GA A .. (FIH). ..
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it 3V v W), U U TRIR WY Bl 39 W WRGR IUAT dda <, Riifd
39 W UIfadme &1 T &Hct o Ruic & S gabl gl ...(@agH)... Ud & Q9
JRMTSSIRM 8l 8, SN Aversil &1 A1 92 Bl ...(Fadm). .

MR. DEPUTY CHAIRMAN: Okay now. ...(Interruptions)... All right.

...(Interruptions)... Okay now Dr. Satyanarayan Jatiya. ...(Interruptions)...
2} T I IR, IE U TR 91T Bl
3t JuRrTafer: TR g, Wfeh aue Aifew el e B
sft Ve v g9 9l &, ofdd i @ ® A1 This has come up in the

House, though not through my notice. ...(Interruptions)... This matter has come up

in the House. ...(Interruptions)...
3t ¥RE IIEa: I§ UH QAT AFll 2, $A1 THR AHAT B . (). ..

MR. DEPUTY CHAIRMAN: Don’t derail. ...(Interruptions)... 3 S AR
g, 0 | w2 ..(aau). ..

1. IM MU IIeq (SR U<eN): W1, 3ol R I8 2 {6 99-919 I a1 TR
T I 8, 9 59 d¥g Pl IR § Tede! R B BRI B B

MR. DEPUTY CHAIRMAN: Ram Gopalji, please. ...(Interruptions)...

. IM MU ATEd: J AR BT B & B Bl G B &, SUT AP
B gAY TIb H [SANAY BT BT I BR IE &l I§ 9ga TR A9 8| TRBR Bl
ZAGT AfCH oFT AR, a=AT 3 T 9ed # I8 3o 3R B ¥ed &l ga H
famd grfll ... (aem)...

MR. DEPUTY CHAIRMAN: Please. See, I want to share our problem with you,

the problem of the Chair. See, there are Members whose Zero Hour Notices have

been admitted and they really complain. Only the Chair knows that the complaint
is from them that their Zero Hour is not being taken up. See, if you derail the
Zero Hour like this, what the Chair can do? I am really telling it. ...(Interruptions)...
Listen, please. ...(Interruptions)... Yechuryji, you should also listen. ...(Interruptions)...
Every day, we have a list of Zero Hour Notices admitted by hon. Chairman. My job
is to see that they are given chance. But the Zero Hour is being derailed. So, the
Members complain. ...(Interruptions)... So, what I am saying, I know these subjects
are very important. When you find that a Zero Hour subject is very important, give
a separate notice. The next day, you will get a chance. So, let us not derail Zero

Hour. That is my only request to the Members. ...(Interruptions)...

SHRI SITARAM YECHURY: We cooperate with you, Sir. ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Yes, I know. ..(Interruptions)... Thank you.

SHRI SITARAM YECHURY: When an issue comes up like this, please allow

us for half-a-minute to just associate. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I allowed you. ...(Interruptions)... Please sit down.
Even today also, hon. Members are coming and complaining about Zero Hour.
...(Interruptions)... So, let us not derail it. Now, Dr. Satyanarayan Jatiya. So, only

three minutes for everybody.

Need for taking measures for maintaining National Unity and Integration

1. AIARMEY Afean (&g Ueen): A IUFHMRT S, 89 39 989 | dld
HEd & 3P AT 3o B T IR IHI-II TR PR 3R A ey 89 W)
HNATS Bl Bl BN Afgg # IfcaRad i foivdrd 8, S aR # § w1 =redr
gl H I g WRpd H <A1 Fredr o, fhe ANy § HRO g8 9w el 8l
RET, W= H ST AT daied el WP H Q7 Bl BIRT HHM| gH1 Afgem #
Ieoig fHaT © 3R 50 9T & e & A Pel © b, "Ig o fAfeer wenfud
IR Afqgr ufiy ai sigl ol 9 aRRR), T 9RO 9yl rgusdi 9 3fe[uof
Ifarsnfi| & WRG & e B 9 e & A1 WER R T q&AqT IR DI AT
g RISl DI FEUU & P ol B IUY HY|" Heled, BN |G H FieEd
Y W Y, WA, GAAT G IGAT DI a1 el T 7 AR Y A F ol g FaT
P golc 99 H Uh IR YRd & GQYM & U S commitment fHAT 8, SHPH HUW

ARV BRA BT B HIAT AU

TeIgd, § 9%pd § e I §U Sl a1 HK Sl "WRARd dfde
SERIGRTTT ARGV ATH-3THIH ARH URKTH| 89 YRd & N, 9Rd $ Th
AYUT gy U, FHIoTare], UY-fRue, dibdaeTd TR g9 $ U aen ad
HRAAT: HRAH Qb Gqol Uycd qvael, Faroraia, 1-FRue™, dibaacdd TR
[ATRITH — ARAR T ANRG.. R $ FAK ARG BT IR, =, qET
ITAE HIM & ol B B &8 (1aa w9 F 59 91 B M- b § 3fR
R fhar 81 gafery 9Rd & Afaer § g4 Sl ad 8! 8, S9 9rdl @l 3HR
PR BU, S8 AN B gU e & qaer (g foran S =mfey, oy &q
BT e b 89T R & WA H Sl a1 Hel 8, I ART a1l DI GR1 BRI B 17
e 3R WRPR viiag gl

HEIGd, g61 a1l Pl bed §Y H a1 €l e BRA1 Aedl § b, "9 Moo
9 geed | 91 /AR S

Q9T W g1 G4 ¥ S SR
WA T TPl THAT g q:
GHITAR I AAGT T GAETAl T
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TH AY-A1 Fol, Y- 9¢ 3R &I Bl YT B & g 9 9 I Dl oA
T & oy SeEd B

sft Tou o (STEe) : "Elgy, H Bl Jfedl & Sood ¥ Wd Bl 9Wg
AT g

Mkt Rven weag gg (@@= wewn) « 788y, § 39 Sl ¥ WY B 99
EaGI
3t ERTST SF (&7 U<T0) : HEied, § 1 39 Sooid ¥ WA Bl TG AT g

sft IRV AT TAIRAT (TORA) : AEIGd, H $1. Sfedl & Iootd o WA Bl
TG PR gl

MR. DEPUTY CHAIRMAN: Thank you. Shri Tarun Vijay. ...(Interruptions)...

SHRI SITARAM YECHURY (West Bengal): Sir, the colours of the light have
changed. Not only in cultural institutions, is there saffronisation of even the lights

that we get here? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: But you must be happy about the better lights!

...(Interruptions)...

SHRI SITARAM YECHURY: No, Sir; but these are all saffron lights.
...(Interruptions)... Are they infiltrating everything now?

ITHEE B AT H I WAL qAT WG HR AAEE § e w3
¢ e @ Fhdh: W, I S @ de fewrh € ¢ @ 8, S @1 4R
HiraT @Rl < X8 21 39 H Bls g_Is W A8l 2l I8 A WY Bl 9 © |

MR. DEPUTY CHAIRMAN: Shri Tarun Vijay. ...(Interruptions)... Your time

is going.

Need to recognize women farmers as equal wage earners and

organize them at national level

sft T faor (SRES) : SYAWNRT ARG, 99 [HM §RT SMH-8T &l
g Iod & 1 AR <¥ § 6 UiT AR B FER Iadl 8 AR AN HdeA b
| Ig f Ed € 6 99 feam eiftm @i of 81 811 7, O S9! I7iEl & |r
SAPT IRIR—IAD! I1, B! A, Uil IR 9 T 8l 7, Afed S o+ &
e R IRIR F AR f5aM & 9 TR ARO-UN0 FRAT 8, 9 AR H A& @i
& ATHINT BT aTsdl g

Y ITIRIES H STHR W, UTd: BTl I oAb AR—IbIA db IRT B Afeell fham
B Bl d URIT B @A F ABR, TRT A, S H AbS] BICH A, 5-6
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fPAAIeR I 9T AT 3R 10-12 B¢ TR ¥ H 61 Rl &) Jeled, 66 T
A fd Y a7 H AfeAN B AT &, 48 UG self-employed farmers AfEeTd
g Uh 9d & AR agriculture and allied sectors in India employ 89.5 per cent
of the total female labour. About 84 per cent women are engaged in agriculture,
either as cultivators or labourers, as against 67 per cent male workers. Despite more
than 400 million women out of the total 600 million female population depending

upon crops, most of them are getting less pay in comparison to the male farmers

and face discrimination. 8IS, | ¥ SI&T AfAT Afgen fead wxa) €, g<ai &
fore, S9! e 9 wfawr & fofv &™ &xal €, oifhd |99 | SI1eT o 6T repayment
A Afgelr fpAr BRAT 81 ST HEIGY, I8 98 g9 Bl d1d © [P < H Aler
framl R BIHd R dqrell AR BT Mg gl Afker fFa™l B wages dld A
forcl, s forv omae & IS fA9y Ao 9978 et ®1 R, W S SIRIES § IR
X feATT &5 H Y # A Ud A1 § 3,465 €¢ B Il ©, Sd(d GO Had
1,212 €¢ ®M B © AR Sl 9 AR 9 & 9 HaAd 1,064 €S BM B T, I
AfEeld qad SATGT HTH BT 8, ol 89X SR WX, §AR fadq #, g9 =4 ¥,
Yo H, Hagel d, Aergyfdl 4 afger fear wal W T8 A g1 H WeR A
& U U SN RN I WY, S $6 dole] & dR H, S HEAd™ &b aR H
TS JIRT FfREd B IR ITd] gUd [HAM & w9 H A=yl el 9 Fad (e o
U], 91 A1 7 A8 8, 9 WA [BaE g1 9 Afedn Al & oy e afeen 6
ft a7 TRyl ...(oHa @) €Y.

MR. DEPUTY CHAIRMAN: All the names should be added. Everybody agrees
to it. Very good.

3t HERTS O (989 UQ9): W), § 39 vy 9 vaifiue & gl

Sl fowen weaw ge (fRama ueen): 97, # +ff 39 vy & vaitige & g
it 799 va. wisfan (oRm): W, § ff 39 vy @ gEifive aRan g

T1. AEARMA SAfeA (\e yawn): 97, § W 39 vy 9 vaEitiue aRar gl
31, faoTaeedt @t @& e W), 7 W 39 vy @ wEiiige e gl

#ft T qER (FIRES): W, § ff 39 vy 9 gEifive aRar g

3ft g9 eas (TERT): W), § ff 39 fovy 9 gaifige & g

3t RfI= PR fiE (@R gewn): W, § ff 59 fawy & gaifie a=ar g
#t IR IER (ST weE): W, H N 39 vy ¥ vEifige wRar g

PO A A AR, B W1 39 ANy ¥ vEIRe HRA B
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SHRI D. RAJA (Tamil Nadu): Sir, I associate myself with the Zero Hour mention
made by the hon. Member.

SHRI TAPAN KUMAR SEN (West Bengal): Sir, I associate myself with the

Zero Hour mention made by the hon. Member.

SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, I associate myself with

the Zero Hour mention made by the hon. Member.

SHRIMATI JAYA BACHCHAN (Uttar Pradesh): Sir, I associate myself with the

Zero Hour mention made by the hon. Member.

SHRI JAIRAM RAMESH (Andhra Pradesh): Sir, I associate myself with the

Zero Hour mention made by the hon. Member.

SHRI VIVEK GUPTA (West Bengal): Sir, I associate myself with the Zero Hour

mention made by the hon. Member.

SHRIMATI KANIMOZHI (Tamil Nadu): Sir, I associate myself with the Zero

Hour mention made by the hon. Member.
Suicide by potato farmers in West Bengal

SHRI RITABRATA BANERJEE (West Bengal): Sir, since 4th of March, 2015,
twenty-five potato farmers have committed suicide in different districts of West Bengal.
...(Interruptions)... These are distress suicides. These distress suicides are continuing
in different parts of Bengal. ...(Interruptions)... Since September 2011, 120 farmers'
suicides have taken place in Bengal. ...(Interruptions)... Why are they disturbing?
...(Interruptions)... 1 don't know. ...(Interruptions)... The regime in Bengal actually
is trying to suppress all truth by all possible means and there are instances in the

House also. ...(Interruptions)...
SHRI MD. NADIMUL HAQUE (West Bengal): This is not correct. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Nadimul, don't disturb. ...(Interruptions)... Sit

down. ...(Interruptions)... You Sit down. ...(Interruptions)...

SHRI RITABRATA BANERIJEE: What is happening, Sir, is that crop insurance

in Bengal ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Only what Mr. Ritabrata Banerjee says will go on

record. ...(Interruptions)...

SHRI MD. NADIMUL HAQUE: *

* Not recorded.
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MR. DEPUTY CHAIRMAN: Only what Mr. Ritabrata Banerjee says will go on

record. ...(Interruptions)... Nothing else will go on record. ...(Interruptions)...
SHRI MD. NADIMUL HAQUE: *

MR. DEPUTY CHAIRMAN: It is not going on record. ...(Interruptions)... Only
what Mr. Ritabrata Banerjee says will go on record. ...(Interruptions)... Sit down.

...(Interruptions)... It is permitted by the hon. Chairman. ...(Interruptions)...

SHRI RITABRATA BANERIJEE: For crop insurance the Government is supposed to
pay I 49 crores as premium. But that is not being paid since 2011. ...(Interruptions)...
In cold storages in Bengal during the Left regime, there was 5 per cent reservation.
This reservation has been done away with. ...(Interruptions)... The Government in

Bengal continues to be in a denial mode ...(Interruptions)...
SHRI MD. NADIMUL HAQUE: *
MR. DEPUTY CHAIRMAN: It is not going on record. ...(Interruptions)...

SHRI RITABRATA BANERJEE: Whatever these people are telling, the same has
been ordered from the Treasury Benches. ...(Interruptions)... They are also saying that
there are no farmer suicides. ...(Interruptions)... But, in reality, 25 potato growers

have committed suicides in Bengal. ...(Interruptions)...
SHRI MD. NADIMUL HAQUE: *
MR. DEPUTY CHAIRMAN: Please don't disturb. ...(Interruptions)...

SHRI RITABRATA BANERJEE: I urge upon the Government that a fact-finding

Committee ...(Interruptions)...
SHRI MD. NADIMUL HAQUE: *

MR. DEPUTY CHAIRMAN: Mr. Nadimul, that is not going on record.
...(Interruptions)... Only what Mr. Ritabrata Banerjee is saying will go on
record. ...(Interruptions)... Don't disturb. ...(Interruptions)... What are you doing?
...(Interruptions)... It is permitted by the hon. Chairman. ...(Interruptions)... Please

sit down. ...(Interruptions)...

SHRI RITABRATA BANERIJEE: There are conspiracies to bury people into a burial
...(Interruptions)... But the voice of the people cannot be stifled. ...(Interruptions)...
They are trying to stifle the voice of the people in every possible way. But that
cannot be done. ...(Interruptions)... The regime is doing its best to suppress all

truth. ...(Interruptions)... But the reality is that farmers have committed suicides.

* Not recorded.
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...(Interruptions)... Twenty-five potato farmers have committed distress suicides since
4th of March, 2015 and since September 2011, 120 farmers have committed suicides.

...(Interruptions)... We want a fact finding team to go there. Thank you.

SHRI TAPAN KUMAR SEN (West Bengal): Sir, I associate myself with the

Zero Hour mention made by the hon. Member.

SHRI K.N. BALAGOPAL (Kerala): Sir, I associate myself with the Zero Hour

mention made by the hon. Member.

SHRI K.K. RAGESH (Kerala): Sir, I associate myself with the Zero Hour

mention made by the hon. Member.

MR. DEPUTY CHAIRMAN: See, if you think that there is a factual
misrepresentation, there is a Rule in the Rule Book. You can go by that. Why do
you disturb him? Everybody makes the statement after it is permitted by the hon.
Chairman. If anybody thinks that there is a misrepresentation of facts, you can move
a Privilege Motion. Why do you disturb him? Don't do this. I am telling this to
everybody.

DR. K.P. RAMALINGAM (Tamil Nadu): This ruling has to be followed for

Tamil Nadu also. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Okay. ...(Interruptions)... Now, Shri Navaneethakrishnan.

Demand for reimbursing money to Tamil Nadu Government on
account of admission of weaker-section students in private schools

SHRI A. NAVANEETHAKRISHNAN (Tamil Nadu): Mr. Deputy Chairman,
Sir, I am going to raise a very important issue. Sir, thanks to the efforts made by
the State Government under the guidance of hon. Amma, 1,36,593 weaker-section
students were admitted to the private unaided schools. Now, the Central Government
is denying the fees of these students to the extent of I 97.04 crores. The private
schools are sending the bills to the State Government claiming a sum of ¥ 97.04
crores. The Central Government has not made a payment so far, though our hon.
leader, Amma, met the Prime Minister and gave a memorandum on 3.6.2014. Our
Chief Minister has also written a letter dated 5.5.2015. It is a very serious issue
because the private unaided schools admitted 1,36,593 students, but for the current
academic year, the private unaided schools are refusing to admit the weaker-section

students because of non-payment of fees due to them. So, it is a very serious issue.

Sir, another issue is that the Central Government has taken a stand that the
pre-KG students are not entitled for any financial aid under the RTE Act. It is

illegal and unconstitutional. The Act is very clear that for students from pre-KG
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to 9th and 10th standard and up to 12th standard, the financial aid must be given
by the Central Government. So, they are arbitrarily changing the rules without any
conscience. Because of this unconstitutional stand taken by the Central Government,
the weaker-section and disadvantaged students are affected. So, I urge upon the
hon. Prime Minister to immediately sanction ¥ 97.04 crores and also sanction the
financial aid for the students who are admitted to the pre-KG classes. I thank you,

hon. Deputy Chairman, Sir.

SHRI D. RAJA (Tamil Nadu): Sir, I associate myself with the matter raised by
Shri A. Navaneethakrishnan.

SHRI B.K. HARIPRASAD (Karnataka): Sir, I also associate myself with the

matter raised by Shri A. Navaneethakrishnan.

SHRI BHUPINDER SINGH (Odisha): Sir, I also associate myself with the matter
raised by Shri A. Navaneethakrishnan.

Demolition of houses of families of minorities and dalits in Vadodara, Gujarat

and non-allotment of new houses to them

st AggEA Rl (oRId): A STRYHRT 7eigd, H§ 9ed &1 & ORI
R[S & Folal SR & 3fax PRIg 300 F ST R AR aferd Biedlst, S $¥9
U HEM ¥ K W YS! &, ITh! 3R DT BT dr&ar gl

eIy, § e o1 g8 Wt e o g g 5 g8 99ier weR B, 9%l 9 e
HA Sl gAE S A1 I F9d § W I WHE A A oF$1 A1 gIeT AR
HIARTE, T 9 A B HedTT TR 9/ B Uh axil § Jg U SHhR gl
o1 & af 9 39 S8 & WTell R <, A1 O S8 W 39 Gh! AHM Y 7G|

AR, & g GRH IR 21 399 AT 9gd qford Bfels ff 81 g8 e W
AP TIR B MY, AT BT allotment BT T, b STd ToIeM & &I a1d TS, Al
T AR ST u1el SR 39 @l 4 I8 He&l Iorl 6 I JAa|E Al 81 3R
IT 9 XN H of ST S, Gl L..(@EgH)... 9, T Th T2 9 geial AR
PR, fT9d ey AR ST 9ISl &1 I 2, ...(agm ). ..

3t F9gE . AiSfaA (ORI): A SUGHTART Sfl, AR 99w, 6eq Bl
el JIMeRI T8l T I8 &l ...(auH). .

MR. DEPUTY CHAIRMAN: Nothing else will go on record. Only what Shri
Madhusudan Mistry says will go on record. ...(Interruptions)... It is not going on

record.

3t 7Y@ ud. wisfaan: *

* Not recorded.
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#t weRpEd el W), ¥ U 9RO Sl 9l &1 I 7 SR R Feial
RIFRAUST BN 3§ R ST 9IS BT 81 2T 9 R8T & ... (). .. IR, ADBMH
TIR BT Y ), IdicHe PR & 915 W), S g8 el g9l T 2 L (). .
I 7gE HAl B BREISUAT 7 SR vgE #3 ge ¥8l died © 6 g9 fearl @
SHIF TG BT 99 B oI oFT 9red B 9 TR B 910 BRd 8, <fp IgT HbIH
JIR B & qgraole W S8 "M Tl QU MY 8| WR, g9 P AW WR...(FAUH)... 39
T F Sl ARIRSG € ...(@AYUM)... 9 I & Sl AFIRSG &, STdh] g9 < H el Wl
B BT JIVFHR B, 981 W W TaHS ...(TIUH). ..

o Y@ Ud. wisfaan: *

MR. DEPUTY CHAIRMAN: It is not going on record. ...(Interruptions)...

A weRE felt: SF1 fraeR 9T we el <A1 Ared ©1 § wer Al §
5 mere =t & forg Ig* ) 919 7 SR AR Sl 9ret & foflt 98 @ & 919 ©
..(FAIF)... fF S AT EhER €, ST T AGM Tl <ol 9, ¥ A6 7 {6 g
3 3R gl A < DI HRIAR B [T @TEd €, 1 SISl AEd Pl SR W
S AR T BT @ B © ...(FAYF)... STH! AGM < I1EY AR ADHM Ta
..(FFIH).... ...(A9T ®I =SY)... I8 A [l 21 .. (cmagm). ..

TS B HAGI H I HIAL qAT WS B AAT H OIS WAl
(31 YR @ Thdl): AR, A GG Bl AU WV W FIH ¥ A1l fbq
WE & do— @ J urgH ey & fog 9 2 €, a1 urgH fafrer fosfy ordt
& T8 T 9 <9 & wsw fAafrex € .(@aum)...

3t weRpE Rl : aue! uret & €1 <9 & e g

#} AR AT AHAL : T AU AW, MY AT UL, ST A IARAT &,
IAIRY, A 39 TRE BT 98T AYYE Sfl, 39 S AR A%R BI04 T81 <t
Bl ...(gaY)... 3 fyeagy =&l, Mg urh it gl .. (@aur)... difed 39 &RE
DI WTET IMIRT N7 & <t Bl ... (GHT). ..

MR. DEPUTY CHAIRMAN: I will go through the record. If anything is

unparliamentary, I will expunge it. ... (Interruptions)...

#t JER A THA : TAR FW Blg AR 8] ISl 2l ...(FAYH)... 394
31T U TSt B JHa™ ugar 37 &

it SUAUTAR : S unparliamentary 8T, S H expunge X T will go through

the record. If anything is unparliamentary, I will expunge it. ...(Interruptions)...

* Not recorded.
@ Expunged as ordered by the Chair.
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2 yE f[Ert (SR U=w) : qEiey, § 39 vy & 91y WY Bl GHg Rl gl

2 RS AR (SR U< : Aeled, § 1 59 A9y & A1) W Bl qeg bRal gl

Imitation of Indian products by China

3t 15T Yo (FERTSY): ITFHIRT Sff, D9 & A1 TART AR F¢, 89 Aol
VAT I1&d &1 WTO & d8d oo+ @iiied g, SF1 <2 & g S9d1 Ted 81, &9
9 e A e I3 A1 A1sAs HUCR 7 Yo B 8, SAD! AR H pAd AR
BT & JATHIVT PR DI BRI HO

#eIgy, favq aoiR # i uiger f$a9 Ueaey 2, S WRd @ dufrat veure
B B, AIGIST HUIT 39 brands BT BT, imitation HXPb Ival AThSH H Aol Tal
g, R 9RO duf~al &1 vaue S99 & § iR R8T 8 3R arg-isl Sufar S
AF-9IR I[AT SATET U1 91 R B AP I§ DR drogd BN b ST THH
Rrerd S $fear 3§ amgisl Tadet &, S9d J8f 3R sad ) # 93t g8 2
PIABIAT BT T hosiery SIS &, SHBT AMBIHT H 400 HIIS BT TaAUIC &, o SHD!
9 BT b, "He g1 sfear” fomar, Bal-Sierer § g 9o &-b ATSrSt Ul
T IO UTSTE BT 900 BRIS BT Ul fhar d I8 WTO &I eled aria= & 3R
S 9ISl B Sl YRA & I[oIgd G981 §, 99 d S9P 919 Y, A1 I Hed © [$ 89 Y
TEl B Ahdl, TSN DU G T8l &1 I8l I AR aiorsy HATTI H AUh
PR €, Al d G el &1 MBI delel H Sl SfeuT TRl 7, 98 91 81 g @l
21 A1 S T BT AE-BRIS] BT YU diae 81 Smel i 8, § 1 wedn g 6
A 39 AT B 99 MY B &I, Al Aol HUAT BT S AT J&i TR T &,
WTO QIR & d8d, I9H 84 ®Is TaRTSI T8l o, dlithd A 391 Siedl AaidApd bl
BINIT? ST O St AF A F9b) 3 X8 &, el St AN A a9h] A R 8, sgAM
St A9 | §9HR 31 B €, Ok ST A9 ¥ 99dh] 31 IET B, Al MUBG! T TS
BT TADHS BRAT TSI, T8 3Nl ANUFE &, 9 W 8H 8l i+ dT8d, IR Bl
I8 @A IIRY, offbT B F HH SN 9Rd BT TdIUIC 8, PR BRT TIdS] 6l
THATT I, imitation, T81 IR HIGST Bl g1 8, Louis Vuitton & 97T HSIl a4 &,
5= s €, ST §S known products 8, d @81 IR el 99d 8, % I9d ol I
e visaed W B 999 o €1 ot e fAafRer gt 91 off, 9 =en wE, @
AR IET AT 7 6 Hiad MAfFReR BT q¥d SHdT cognizance ofdY WTO H 39 §9
Bl ST BRAT IIMBY, S BIRA F V5T HRAT IeT 3R Ars=I duf~gi il A
EYP PR B! ©, SHB! dehld BhdET AT

SHRI K.N. BALAGOPAL (Kerala): Sir, I associate myself with the matter raised
by the hon. Member.

SHRI C.P. NARAYANAN (Kerala): Sir, I also associate myself with the matter
raised by the hon. Member.
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2 yE fErt (SR Uew) : qEigy, § 39 vy & 91 WY Bl GHg Bl gl

it RS IR (SR U< : A8Ied, H W 59 {49y & A1y WA Bl WG HRAT gl

3t sRfa AR fIE (SR Tew) : weiey, H 39 fAwy & A1 ghiige &_ar gl

sft femr yue fAue (SR u°w) - wEky, ¥ 39 vy & 9y Wd @ 99g
AT g

SN BEwe WaH (MER) : d8iey, § 39 vy & 9 gdiive &l g

Pathetic condition of national highways in country

sft TR PETA ([TR UKW : A IYFHMUNT Sff, A 8lgd SRS 39
< B TP HEEYU AT € AR € YR < H THH qSh g1 J8| 7, Wl SHBI
FHRIYTA! § 9gd fRTae oMl 31 § SR Yol & AIY-AY I & 919 bedl § (b
TSPl Bl BT d9gd R gl 4, §@ 39 91 B § 6 oo g5d MRS o
PIs drs ft T8 @1 {6 A AN TSP Bl THR 9T H Fshl Bl Sl B g,
TR PAR-AETS o o, aE NANS-BIABNE o of, IR AETSH-9IRT of of, T
O BIAS @ S § Sl Fo A el §, ofel edt Iel el dAdhdll S,
ST & 9 I8 G T ® P A ST AR Bl ASh B, 9T ARBR b HRU
TR T, GRPR A$h T8l g1 6! 2, S gAR IR Uoe & Ul.s<y I, 73 @
I e anu, g ) SOH INIG O, €49 SHd AT BEl, dfehd bls IR gl 8l
IETl BTold I8 © fb S=IH s~hHeilc Isd g9 3R 2l < Ugel oI el o9
g T YB1 1, Wex STl AT b 39 ghHellc Wed WR <l <o b of I
g O S9dT STad 3T fh R dsd g=hHdic 8, SOd! aid < o o faar
T 2 SR P G$H HT <A <o of 8 & — I§ 999 Bl H 8l |As g b
JIRE & AT fhae BRER €1 § 39 919 & dRIG B {6 ed St & S
H 39 S H 9gd Fsd il 39 UsH & oy Sieidt R UGl W &l vuy 49 W
IR TAT, Afh AT §9 ed DI Bl dgd WKW & AR [GHFT gbad U da1
B3 Bl Sl Saa%l a4gell 81 I8 2, I9h Rgalrh T9M TIdl o TR Al 39 &Y
T T, Safh J 99 FSh shHcIc & W ISR I g IRY & & 7P a7 oI,
YUY ARPR 7 b &g I41 o7 b 97 fheliiey R S 89 7RMd 8lsd 3ARET B
ASH A, 59 ARPR B R @6d 2, 91 el Udl, offbd ARPR Bl Th dded
G A12Y MR §7 3R] FSdI Bl HHllc HIAT A1MRY, &1 dl 89 I WRBRI Bl
HOQR BIPR g8l dIe oTal o1 IS b I HRA WRPR Bl A$h & AR HRA ARBR
S &I 991 <&l gl HA S IBf 90 &, H I STRIY B P M7 SR U< W T,
QR dTell F$d B il Bad o, § g 310 39 R $ dldl

Al FAEAR WA (ST IR ¢ HEIGd, H AN 9e & gqad | WA B
Adg PR Gl
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sft e foat (SR u<en) : "ElRY, H AEAY WS & ddad ¥ @ad Bl
Jdg Dl gl

sft RS IR (IR USYN) : "EIGI, H A 96 & gadd 9 Wd Bl A9g
ERGIE

sft femr wae e (SR Uk : ARIRy, § AT UeR & aRd 9 W
DI Adg BT gl

2 sRfa< AR fIE (SR ye) : #EICy, § A 9o & dwd 9 WY
Pl g BRl g

sfivelt ST gea (SR USE): "EIRY, H "Eg 9GS & dadd 9 &I Bl
Hdg DRl gl

JITHEF B HAG H I WAL qAT WG R A § e W
(3 J&R @ Ahdl): ITGHIRT FABIed, AT GG 7 7 8lgdsl & dx
S 9 Bl g, H SUW Aead gl gedd H sdfey § [P sred fERl et Sft |
B3Nl I8 1 Wel © b o 9 Arell § el 8l5asl & Q! g5 &l 89 3MUad]
fIeam fAa € 6 89R WRaR, SNl 3Fedl 85 ©, SHd! ARUTs B 3R Sl TeMd
BISdST AR T, ITHI G-I X 3R 59 HdY H ...(HGHH)...

st SRR WY (31 UST): HEl IFSE! §s 27 ...(IYM)...
3t AeRgeq et (oRTa): PEl IRl g% 87 ...(Fau)...

Increasing incidents of rapes and atrocities on
weaker sections of society

SHRI B.K. HARIPRASAD (Karnataka): Sir, I would like to draw the attention of
this House and the Government towards the atrocities which have been taking place
on the weaker sections, especially on the women. The other day, in an answer to the
question raised by one of the Members, the Government has given a clear answer
saying that the atrocities on women, especially the rapes, have not come down. Sir,
in his answer, the hon. Minister has given a clear statement that in Chhattisgarh,
119 rapes and in Madhya Pradesh, 318 rapes have taken place, especially on the
tribals. If you take the atrocities on dalits, in Gujarat, 1,981 cases of atrocities on

SCs have been registered.

The hon. Prime Minister, the then campaign committee Chairman of the Bhartiya
Janata Party, while addressing the campaign meetings, had categorically talked about
this. Mr. Modi had made rapes and women security one of the major issues during
the intense campaign and promised to end such atrocities against them if he comes

to power. Even yesterday, one of the women was raped in Delhi. The other day, in
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Odisha, a woman was raped and dumped in a well. The whole night that woman
was in the well. Only in the morning, when the people heard her cries, she was
taken out of that well. Even in Punjab, in Moga, a dalit girl was raped and thrown
out of the bus, and we have seen what has happened.

So, Sir, the tall claims of achche din, the big speech of Mr. Modi, what has
happened to it? The women are not safe in this country. They are completing
one year in Government. According to the Times of India report, about 300 cases
were reported in Delhi alone in four months. So, Sir, this means, under the Prime
Ministership of Mr. Narendra Modi, the women and, especially, the STs & SCs are
not safe. This is the gift they have given after coming to power in this country.
Thank you, Sir, for giving me this opportunity.

Indian workmen kept in confinement by a company in Saudi Arabia

sfiwcht e o1 Rig (SR ueen): enexvfiy Iuawmfa weiey, § enud Aren
d 39 Fed H AOGRI Bl FHRIT WG] ded] gl Heled, § SR USY $ ydrad 9
3Tc g 3R 98d & URAR 89R B) § IR-uig f&A 9 oMY §U ¥ 3R 9 957 WA
gl T g3 IR-9R 3MUE X @ ¥ % I I b1 § 39 9eT # | ALy,
AOIGRI b JMUBRI & Fdg H ISI-g! a1 dl 89 I PR © SR b AW W
1 95 399 &1 ggl W 7l Sl g1 olfd SRT QY 99 39 39 SR $ gRaR
qrell B IE Udl Tl b BT 91, SHBT WS IT SAh] Ui 996 & AR SaRar
ST TG HRATS S JE1 8, Al S Bl oFRm? S el § worgdr W T &
S Bl AR 1 BIRSY AT "G, SHG! HRUT HieH Wt e A 51 @ T
S 998 W Sl A9IgR © 3R I URAR aTal IR FAT didcl 8Rfl, 39 SRIEg dieT
BT B A9 IS & o1 Ahd &l el 3RT H Y HF1 TA.TASH, § &1 a¥ uga
SIS SaRAT, HRTR, TREQR 3R SHG AUH ¥ 175 W 31eH MY HOIGRI Bl
IAART TN & s AIE A d8d qIBY YT Aol PRIs off &l &l by Al
B B WM T, 3N B I Al R 36 WRue @ A T8 i 1 5 Ot
BT H o T W T WY IS4l 3RT H dydi F IgHiewH W rer €1 98 w9
ST®HRI ASIGRI & GRAR aTell Bl 3= A1egq ¥ 7dl 81 81 39D SIFaRI A$Hal
3RY R R garard 1 41 81 e © b WRag garary geraull Hig Al @
2l ¥ AT 99 B HEA 9 Ry o B 59 ddeeiia AHe § 9eq &l
APl ARG § §9F WRAR ASIGRI & ARl § TSN & 3R I© Wa¥l died § &
d9g Aeg IRT TR F g @ aven W X AR A & § g8 off S arech
g 5 so oW 999 9 YR gaE 3 U9 RAIT WoIg]) B F1 AeS A8l ggdr
| 8, R 9 W@y e 96 3R o uRaR & feidr Ed &) 9 o bl

TR PR el (STR Y20 : Heled, § SO (U AYD] GHg DR el gl

~Dxoun o5 Gl iyl cw Gl Gre codoye t (Uinedsg S51) pslw soie D502 T

-usy Wz s

T Transliteration in Urdu Script.
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3t faer R gwe AuEe (SR TSR : A4BIgY, H g9 UHIRNIGE SRl g
A Rfae PR e QR U9 : weley, § N vEIRe _ar g

3t RS IR (SR IR : HEId, § W g9d] A9 BRal gl

3t aee foErt (SR UREn) : wEey, H W gEIRige dRar gl

SRl ST gea (SR USRD) : Heled, § GEIRige Rl gl

3 frg Fve1 (SR U9 : weiey, § gAifive ol g

0. IM MUTA AqIgd (SR US9N) : A8y, H W S99 394 MBI -G HRAT
EIESIE{

#t g PIR AT (SR U< : 788y, § ff vaiige &=ar g

S1. 3 PR e (RER) : weigy, § 9 vaIige &Rar g

SHRI P.L. PUNIA (Uttar Pradesh): Sir, I associate myself with the issue raised
by the hon. Member.

MR. DEPUTY CHAIRMAN: Thank you, Shrimati Kanak Lata Singh.
...(Interruptions)... Yes. All the names may be added. ...(Interruptions)... Shri Balagopal.

THE MINISTER OF STATE IN THE MINISTRY OF MINORITY AFFAIRS;
AND THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI MUKHTAR ABBAS NAQVI): Sir, one minute. ...(Interruptions)...

3t T TGS (FERTE): BAR] T81 Bl TRl $B B 81 PR 8l 8l ...(FadH)...
MR. DEPUTY CHAIRMAN: Yes, the Minister would like to react. ...(Interruptions)...

2 &R AN Tehall: AR B oIl Rig St 7 Sl a1 Hel 8, Foal 3R
H S Al AogR AT Sl W PHART g8l R dud §, Sd aR 4§ WRIfd B g
BT TEBR F & A1 g [Mftad dk 4 RN, § A e #5 qeedr b
M SR Tebld ITd1 A 8NN, Riifd T § A7 3R I S8l R 599 TRE B
ST 6t TedT oS 8, S9d dN § hg UGN | dobld Heg W B 8§ 3R SHb! a9
R o # 9gd "yl YfHeT M9 81 Bis Al T G SR D! SHHRT
SIS

MR. DEPUTY CHAIRMAN: Okay, Shri K. N. Balagopal. ...(Interruptions)...

Steep increase in petrol-diesel prices

SHRI K.N. BALAGOPAL (Kerala): Sir, I would like to raise a very serious

issue of petrol-diesel price rise recently. ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)... Sit down. ...(Interruptions)...
Shri Balagopal. ...(Interruptions)... Shri Balagopal.

SHRI K.N. BALAGOPAL: % 3.96 per litre on petrol and ¥ 2.37 per litre on
diesel was increased. Sir, this is a huge rise. Actually, when international prices
were USD 140 per barrel of petroleum, the maximum price of petrol in India was
% 76 per litre. Now, it is forty per cent of the international prices and it would be
only less than ¥ 40 per litre of petrol. But now this Government has increased the
excise duty several times. They have increased it by ¥ 10. Now, in Kerala, it is upto
T 70 per litre of petrol. It would have only been I 40. The Government is, in a way,
*. Actually, the prices of the petrol and diesel are examples of *. The Government
accepted that — the Minister is here — they collected more than I 70,000 crore in
the last three months from extra levy of taxes and excise. But, now, I do not know
why the Government is increasing it like this. This is a very * on the part of the
Government to * the money from the poor and common people of this country.

Sir, the Minister is there ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Time over. It is time for Question Hour.

SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, I associate myself with

the issue raised by the hon. Member.

SHRI C. P. NARAYANAN (Kerala): Sir, I too associate myself with the issue
raised by the hon. Member.

SHRI K. K. RAGESH (Kerala): Sir, I also associate myself with the issue raised
by the hon. Member.

SHRI P. L. PUNIA (Uttar Pradesh): Sir, too I associate myself with the issue
raised by the hon. Member.

3t sRfI= R g (SR gew) : #Eey, § o vaiige &_ar €|
2 RS IR (SR UQW) : HEQd, § W gD A9 HRal gl
3t aes foErt (SR UREn) : wEey, H W gEIkige dRal gl

31, e FAR AT (RER) : #EIed, § 91 gaIige el gl
Sl FEdpe WaA ([(8R) : A8iey, § 9@ vAifgge =al g

* Expunged as ordered by the Chair.
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ORAL ANSWERS TO QUESTIONS
(MR. CHAIRMAN in the Chair.)
Energy Conclave

*106. KUMARI SELJA: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state :

(a) whether an Energy Conclave has been held recently;
(b) if so, the details thereof and the issues discussed in the Conclave; and

(c) the challenges being faced by the oil sector and measures proposed for

reducing the imports?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) to (c) A Statement is
laid on the Table of the House.

Statement

(a) and (b) Yes, Sir. An Energy Conclave, Urja Sangam 2015, was organised on
27th March, 2015 at Vigyan Bhavan, New Delhi to commemorate the 50 years of
ONGC Videsh Limited, Engineers India Limited and Indian Oil Corporation’s Barauni
Refinery. The Conclave was inaugurated by the Hon’ble Prime Minister of India. On
this occasion, Prime Minister called upon the sector to reduce import dependency
of crude oil by 10% by 2022. The ‘Give It Up’ campaign was also inaugurated by
the Hon’ble Prime Minister during the Urja Sangam.

Over 1200 delegates comprising of Policy Makers, Foreign Diplomats, Domain
Experts, Management and Professionals from Oil and Gas Public and Private sector
companies, Business Partners, Service Providers, Academia, Think tanks and Media.
Around 300 participants from Academia (Research Specialists, Institute Heads, Faculty
and Students) from reputed Management Institutes, Technical Institutes and Universities

(IIMs/IITs /domain institutions) were among the delegates.

The Conclave was divided into 4 discussion sessions, including a Ministerial
session, on the contemporary landscape of energy security and solutions for enhanced
energy security for the country. This was in the backdrop of the country’s high

dependence on imports in the hydrocarbon sector.

The challenges discussed to achieve energy security for the country in the domestic
sector included inter alia ageing fields with declining production, technological

impediments in service industry, shale gas/ oil exploitation, Sparse Seismic Data
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Coverage of Indian Sedimentary basins and need for Fiscal stability perception
among potential bidders. In the international sector, some of the major challenges
are political stability in the hydrocarbon rich areas, global competition in face of

shrinking resource base, price volatility, sanctions and current fiscal and tax regimes.

During deliberations, the Delegates and Speakers suggested various measures to
reduce imports, which include inter alia diversification of energy portfolio across fuels;
accelerate Geological and Geophysical data collection of Indian Sedimentary Basins;
appropriate fiscal regime to create a simple, transparent regime that accommodates
aspirations for a risk adjusted fair return, and Increase in global foot print of Indian

entities.

(¢) In order to reduce import dependency, Government has taken/is taking a
number of initiatives to increase domestic production of crude oil, encourage the use
of alternative fuels such as Ethanol and Bio Diesel and promote the conservation of

petroleum products. These initiatives are summarized as under —

1. Initiatives to accelerate the exploration and production of Crude Oil

To accelerate the pace of exploration and production of oil and gas in the

country, various steps have been/are being taken by the Government as under :(—

(i) Project for survey of about 1.5 million square km. of unappraised area of the
Indian Sedimentary Basins has been started through National Oil Companies

to gather geo-scientific data for identifying prospective blocks.

(i) Re-assessment of hydrocarbon resources making use of geo-scientific data
gathered over the past couple of decades has been initiated to get a better

understanding of the prospectivity of Indian Sedimentary basins.

(iii) A National Data Repository has been developed and is under trial now. It
is a platform which will help access the geo-scientific data easily and help

in carving out new hydrocarbon blocks.

(iv) 52 new blocks with in-principle clearances from various agencies have been

carved out for offer under the next round of bidding.

(v) Policies for Exploration and Production are being reviewed for incentivizing

and accelerating E&P activities.

(vi) A policy for non-exclusive multi-client speculative survey for assessment of

unexplored sedimentary basins is being implemented.

(vii)) A policy framework for relaxations, extensions and clarification at the
development and production stage under the PSC regime to remove rigidities
in timelines with a view to early monetization of hydrocarbon discoveries

has been approved.
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(viii) Revision in domestic gas price, with provision for premium for difficult
areas (deep water, ultra deep water and High Pressure, High Temperature

areas) has been approved.

(ix) Extension of 40% subsidy in North East Region to private companies

operating in that region has been made.

(x) Exploration for shale oil and gas by National Oil Companies has been

taken up.
2. Encouraging the use of Alternative Fuels
A. Ethanol Blended Petrol (EBP) Programme

The Government started Ethanol Blended Petrol (EBP) Programme in 2003 and
extended the same to the entire country, except the North-Eastern States, Jammu and
Kashmir, Andaman and Nicobar Islands and Lakshadweep in 2006. The Government
in July 2013, decided that OMCs will procure ethanol (produced from molasses route
only) only from domestic sources to achieve the mandatory requirement of 5% ethanol
blending in areas/parts of the country where sufficient quantity of ethanol is available.
In other parts of the country, blending of ethanol may be increased progressively

depending upon the availability of ethanol to reach the 5% mandatory level.

In order to improve the availability of ethanol, the Government on 10.12.2014
has, inter-alia, decided to fix the delivered price of ethanol in the range of I48.50
per litre to 49.50 per litre, depending upon the distance of distillery from the depot/
installation of the OMCs, inclusive of all central and statutory levies, transportation
cost etc. Further, ethanol produced from other non-food feedstocks besides molasses,
like cellulosic and ligno cellulosic materials including petrochemical route, has also

been allowed to be procured subject to meeting the relevant BIS Standards.
B. Bio-diesel Policy

Ministry of Petroleum and Natural Gas had announced a Bio-diesel Purchase
Policy in October, 2005, which became effective from 1.1.2006. Under this policy,
OMCs would purchase bio-diesel, meeting the prescribed BIS standard, at a uniform
price, as may be decided by the OMCs from time to time, for blending with High
Speed Diesel (HSD) to the extent of 5%, at identified 20 purchase centres across
the country.

OMCs have reviewed the procurement price of bio-diesel at the various purchase
centres accordingly and presently the declared price of Bio-diesel is I 41 per litre
we.f. 07.11.2014.
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The Cabinet, in its meeting held on 16.01.2015, decided to make amendments
in Government guidelines (i.e. MS and HSD Control Order, 2005 and Marketing
Resolution, 2002 of MoPNG and National Policy on Bio-fuels, 2009 of MNRE) to
allow the direct sale of Bio-diesel (B100) by private Bio-diesel manufacturers, their
authorized dealers and Joint Ventures (JVs) of Oil Marketing Companies (OMCs)
authorized by MoPNG.

3. Measures for conservation of petroleum product

The Petroleum Conservation Research Association (PCRA), under the Ministry
of Petroleum and Natural Gas, has been given the mandate to promote conservation
of petroleum products in the major sectors of economy like transport, industry,
households and agriculture through direct technical assistance, R & D educational
and training programmes and mass awareness campaigns. PCRA’s activities cover
conservation of all energy sources, development, evaluation and commercialization of
efficient equipment and additives, popularizing production of bio-fuels, environment
protection etc.

PCRA has also initiated Star Labelling Programme for various equipments/
appliances consuming petroleum products such as LPG domestic Gas stoves, Diesel
Monoset pumps and Diesel Generator Sets.

4. Oil equity

Currently, ONGC Videsh Limited (OVL) has oil and gas production from
13 projects in 10 countries. During 2014-15, OVL produced 8.874 MMTOE, which
comprised of 5.533 MMT of Oil and 3.341 MMT of gas. Recently, the company
acquired new assets overseas like Myanmar, Mozambique, Azerbaijan, New Zealand,
which would further enhance the oil and gas production of OVL in the years to come.

KUMARI SELJA: Sir, this Government has been singularly lucky in that as
soon as they took over last year, the international crude oil prices have gone down
considerably. The common man expected that this benefit would go to him. But,
unfortunately, defying all principles of market pricing, this Government, on the
contrary, has not been passing on this benefit of lower international crude oil prices
to the common man, to the end consumer. I would like to know this, through you,
from the hon. Minister. Will this Government fully pass on the benefit of reduced
international oil prices to the end consumer? Would he like to give this assurance
clearly on the floor of the House?

#i} erfg 9u: AR TR Sfl, A G | Sl el U9 BT o, S I8
T 3T Bl Wl I Ik dR H GERI il guill Jefd ST Al deEd
ERT &, H ST P AEGH A THAT b A1 SR AT AR
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JHMRT Sft, 3t B JITRTSET T9IR &1 gdTell 3T, SHdT IaTexT e @i
SEH ARA & ITHER B, I9 HT 9 I 89 oY T8l ugdNd, I8 Yd Alfeld
TET SSMT B T I HY Ao B aRS w1 7, 9 Nod war # 45 &
U T% Py IR B9 59 8189 H IBN © [P JRMCER IR § 19 &1 4w A
@I Ued el B, 91 I 59 | 89 UlEdhl ddb I reduction Pl UgAT, I§ db
2, el AR 9wl 13 IR-9R I8 21 I8 ST Udh dd gl § 96 a6 &
IR-IR AR W FRAT §, <l i1 HISET NI 8, I8 Ps Aral 4 Fell M Bl 2,
A 9wl fUsel TR # #21 I8 €1 ST B WHR & 9 A Sl policy T
IE 7, S BT Y BAE ORI Y@ B fUSd Ua ATl & S} BAY o 20 U |
SATE] TS 3T BT Jod Tl &1 o U, W i 4l B8 8 o b e faul W,
S I P TRE F TR TP IR IS UEAI, TR HAT A1, SHAB! " T T,
Al 3 I9P oY ST GaRSBAE a1 §, ITd! YREell $ (o9l Ta HH ARG
TR | e 3 &b I Fed &, a4l B4 qod T ISl 2l BH el | I¥ T8l
E@ﬁ €, it is linked with the international market.

KUMARI SELJA: Sir, the hon. Minister would be aware of this, if he is not,
I would like to bring it to his notice that large-scale pilferage is taking place in
the system, within the companies themselves. What is the Government going to do
about it? We have seen in the past that so many honest officers have lost their
lives trying to combat this mafia in the country. We are bringing in technology at
every step. Is the Minister going to consider this proposal? When the tankers leave

the refinery or the oil depots, the measurement is taken. ...(Interruptions)....

MR. CHAIRMAN : May I point it out that none of the three parts of your

question relates to this?

KUMARI SELJA : Sir, I knew that you would say that. My question stems from

point 3 which is about measures for conservation of petroleum product.

MR. CHAIRMAN: It says, "..the challenges being faced by the oil sector and

measures proposed for reducing the imports?"

KUMARI SELJA: Sir, it stems from the answer. It is point 3 which is about

measures for conservation of petroleum product.
MR. CHAIRMAN: Would you wish to answer it?

KUMARI SELJA: Sir, let me complete it. He knows what I am asking. As
soon as the tanker leaves, measurement is taken. But when it reaches the dealer,
what is the system by which you measure how much is going into his tanker from
where it will be supplied? Only by a danda, a stick. How? Large-scale pilferage

is taking place. If you are aware of it, what are you going to do to stem this?
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SHRI DHARMENDRA PRADHAN: Sir, I would like to answer this question. I
agree with her and appreciate her concern. Lot of pilferages and leakages are there
in mid-stream and down-stream sector. This country has to upgrade its marketing
network. We have to modernise ourselves. Through massive technological intervention
only, this can be solved. This new Government is on the job. We have formed a
committee to look into the details. We are coming out with a new marketing plan.
Through that, all the answers can be given. We are aware about the leakages and

pilferages. That has to be stopped through technological intervention.

#t g AR HIIY : UMUK SN, BTAfB AFHT H31 Sl 7 AFHAT AT P
I9 U BT SAE I B BIRR B 8, 5 997 B § go d1en g, 99l I8 ©
5 S[A-J1E, 2014 H ACRIKIT IR H Hod Al Bl G 106.30 SIeR Ufd d- o,
BRAI 2015 W TS U PR 55.15 SIoR Ui SRl 81 M1 2014 & HbIael 2015 H Hed
T BT TH 50 TRAC A I SITGT A9 AT 1| HBIGd, <% R H8gd HRAT 8, STl

it |umaf : M9 Fard gfeyl

#t Ng PR FIIY : WIS, T Qo1 & oIy 4fTeT Sodl 2l Q9 I8 A5
FRAT B f 5@ g g H9 g E, @ o Ay Bg 2, Ugid U €, Ot veidis
g, g8 9 SuHIael B! 98 del Y I WR AT ged Ml & e W e anfy,
Wfh I8 39 YR W T8l el 81 AU bl {6 I8 JUIv bR 31 qiferd) 81 I8
IR & B IHAT gl T I8 ST 91ed & fb A-g #21 SfY, 7 UASIY ORaR
RIS IR H Ped el & TS gU ST P AJUT H S & 3G SYHIGIISI Pl
HH T IR U usid SudE HRIM Bl Blg AT gArt?

sft epfg weE : 9uafT S, @ dd SR USIfor™ STE & A H S99 o7 9
M Bl Rele B Bl BIs AT BAR <9 H T8I 81 3R U ARBR 1 I8 qIierit
g off, A WE TS of BW IH HEY IR W Bl 9l B9 39 vy # a8
T FR TS §, BH VAT A8 A B

A 9 I8 © 6 S Il U e & fY U SareRyr e, § 59 |ed
P AIEH F ATY HEAT A 6 9 g ARl 74 SRR Gurell off, 99 g9
T 105 SR U Ra1 o1, 9 § I8 °¢ &) 55 Sialk U 37 71, g1 emu+
garer fean, § H8d1 § & U 99y I8 °UC BR 43 SlaR IR 3 TAT ATl PR H
3T Gag HT W IWAT §, 1 I8 63 Tl 2 O I§ A1 HUR-A1T 37T 2,
Jg SHUR-AIA BT 2 B TF ATl | 99 B! I8d o 8, e dRT 3mrs
aTIf PRI 2, A5ms u= o aman 81 g R wter fien, R agfora
fell, 899 UEd! Bl WEled ol §l B P UH TREl b PO b AU g9
B TG B 91 O IBR A RIS R § dd &1 W dedl 7, 39 23499
I g8 faes 8 9@ 7
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Y TR v, wisfan - AR, A S St T e SR # qann ® 6 27 A
2015 1 "SI A" D b HRIHA 3N ATl I BRIBH 3§ 9N AT R T_al
& Joil, YITE A NG 9IS HISl q RIS Al vis” A o9 fear on,
S GEI-EYS ART 2, U aTel ART §, 9 AN 9 |9iedsl 9 o SR 39 S U e,
I8 TRl & v @ fpar S, S99 TN B FERidT e

st |AuTaf : MUBT U RIT B2

3t w9 Ud. Wisfaan  § aud #edd | AR HA S ¥ g8 ST A8l §
fep o/ T fobas @M = T8 IS ST o1 98 B} fear 8, ey g8 g Wi
& g amn w87

st eifg gu™ : GUTART ST, 9SSl W BRIGH goT o1, 9 A YU
3 ST 9 s fawal & A1 9 b W GHIN, HUF Sl 9 Ud Il B of b
3 FHT AT B 6 S AN e I@d €, 9 AN WA |fes] 31 vis <, e
BRI s T N, bs SN BXH, s JAoHIad T, 18 Ufuel & & 8, g
RN A T aferSt eie &1 g1 § S A1egH 9 e $I a1 gl 6 AERTS &
d g HAl, S b 99T b GeR §, AR ARG YHIRME IRV, S I ST
P B P AE T, Iv I AT BIS! 39 AU § FAS & dgd AR AN I
2 B [HTIRT ST, WX 3gWd H U q1d 3R 4T 37T, U A Afgell Rere SR
T R g PRIEH § g3 Aae] A<t Bied &1 sredrad faar on ot 9@
SR W H SHI 3,90,000 AN S BIS b Bl

HEISY, 3T 39 A9 UR, 39 e & A1gH | H Q4 F I8 A HRAT AW
% <9 & <R 39 UF PR @) dRE, U AM<RIe &I a¥E ol Sl @ |fers! B,
I U9 9 89 gAY TR At & B W W o

3t Wz RiE w9 AuRAT W, § AUs Aegq A AEH- A S A S
TTEAT &, TR O IR AT T S A oo SoR H R 7, dRfleiRe 7 verdion,
BN I ¥, SISl AMRIE WY 3R SISt SNeR ¥ oI USifergd Iral @l
QU B aTel A IIRBR/ITPRON & fIY IR AaferT SRipH Yo fHar 81"

Heed, § g HeFH | AEHG H3 Sff  qudl Aedl § 6 g8 s R
g ok g TRE &1 27 A9 H41 Sf 59 W AP Slell

RN IRT FATA & ....(FGEH)....
#t |9 : 39 TP & |ard gfoul

ot wes g w9 : W), I8 S W 1 g |ard =1 § AR WA Sft & gue
aredl & b @1 uRday § gt & Ao & aded & ow B Wk "7 FefRa
fpy v &2 afe =i, O 9 w1 €2 w1 9w & qft oAl F AL B Ao P nded &
forv < Al b1 T foham o jET B2 afe S L, @ w®ie
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st effg 9uE: 99aRy Sff, AT 9eR 9 &1 Afeds et €, offdd Sfad
B % aMud! oAl & H $96 IH1 Ul HT SR g

[UMRT ST, U 1 AR GG o boraee & aR | BT § fb R ST 31
g 3R f5d TR 9T ol fham S 21 eidee & fofg ve I I8 faren T
2 T 3R ger, SIvTal T8 AT gIie SUHA A1 #efH oura gaa e, Ol BT W)
SISTel, TAdISll A1 3§89 &I @Ud HH 81N 81 D! JUIETT & $B AHD I
g1Q E1 S HHfI §9 AFD] BT RT PRCAT &, I ST BT 89 TR AT < &,
Hifh 3 TR & SYHIUN, Tid, Siold T I NS Bl WiIgT F 89 &I HH

Tqd Bl Bl 399 dordee At 81T B, 39 Bl 89 R ST BEd Bl

HEIey, AT e F ARl U I8 YOl fb BRI a1 gl &1 dd <7 &
o0 A9 Fr 82 [UUfT ST, § ud A1eIH A 39 9T Bl 39 AWy | AT *76aTd
BRMET A b fgl & d &1 arded Yo el &fd & AER fHIr SIar 81 AR
WRAR Udh TR THTSS ISl Bl <ot 7, SO 91 fhd I8 fear s =nfew, fod
e arfey, 99 IR i = IReR WY ol Bl

g 99 94 & fb ® el o I8 8 &1 ® B g &1 Ja RN A & ou
ST AT, I7ch U 81 UgadT & AR IR ¥ & $HBT SIoid 81 Sl 8, ol
Bl STl B

[T S, U RUE & AR Ud GHT H 59 WX 30,000 RIS TUY B Aleds!
&1 Sl oft, S g€ HR AT 17,000 HRIS TUY I Ugd TS gl 9l S © 6 s
fefegege 3 <fihel 21 89N SF1 |&H1 Ud 50 WRaRI $I Hddy I8 g B
g & g9d fav 0 796 w1 89 91y, st <91 & 9 el & gt @1 aa
HH W H e 9db| 5 A B a8 el iR B firdl, s foT &9 @ sal 9§
ITAIT B V2 &l ST AT B Sleal &l sHP (U BH Ud s UfhAT ofdbx M|
gl &1 I SUYa AR DI {1 a2y, dfd - a1 e amfey, |9
AT & G IIdAId HRb STl & 89 39 91 R e dell

Production of minerals

*107. SHRI D. KUPENDRA REDDY: Will the Minister of MINES be pleased

to state:

(a) whether the mineral production of the country has increased this year in

comparison to previous years, if so, the details thereof; and

(b) the details of innovative ideas being imparted to increase the mineral

production and to generate employment in this sector?

THE MINISTER OF STATE IN THE MINISTRY OF MINES (SHRI VISHNU
DEO SAI): (a) and (b) A Statement is laid on the Table of the House.
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Statement

(a) According to new series of the Gross Domestic Product, the Gross Value

Added (GVA) by the mining and quarrying sector at constant prices (2011-12) is

increasing in comparison to previous years, as indicated below:
Mineral 2012-13 (NS) 2013-14 (NS)  2014-15(AE)
GVA of Mining and Quarrying 262253 276380 282605

Sector (at constant Prices)

(in T crore)

NS: New Series Estimates. 4E: Advance Estimates.
Source: Central Statistical Office.

(b) The Government has amended the Mines and Minerals (Development and
Regulation) (MMDR) Act 1957, through the MMDR Amendment Act 2015 with
effect from 12.1.2015, to address the constraints faced by the mining and quarrying

sector. The amendments in the MMDR Act, 1957 will give impetus to the mining

sector by:

(@)

(i)

(iii)

(iv)

™)

(vi)

(vii)

removing discretion in grant of mineral concessions, as mineral concessions

will be granted through auctionby competitive bidding;

allowing opening of mines which were closed due to pendency of decision
on applications for second or subsequent renewal through extension of

validity of lease period of the existing leases;

providing security of tenure of mining lease period with auniform lease

period of 50 years;

simplification of procedure, and removal of delay by eliminating requirement
of prior approval of Central Government for grant of mining lease through

auction;

establishment of National Mineral Exploration Trust, a dedicated fund to

encourage exploration to augment mineral resources;

allowing easy transferability of mineral concessions granted through auction,

which would facilitate investments in to the mining sector;

safeguarding the interest of mining affected persons through establishment
of District Mineral Foundation, which will work for the interest and benefit

of persons, and areas affected by mining related operations.

The Central Government has further empowered State Governments in respect

of 31 minerals, which have been notified as ‘minor’ minerals on 10.2.2015, for

regulation

of grant of mineral concessions and for purposes connected therewith.
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SHRI D. KUPENDRA REDDY: Regarding the safety, health and welfare of
the persons employed in mines, in reply to U.Q. No.1070, dated 4th March, 2015,
the Minister has stated that no specific provision had been made in the Mines
and Minerals (Development and Regulation) Act, 1957 which was recently amended
and passed by the Parliament. However, I would like to know from the Minister
whether any review of the provisions of the Act was made in the context of the

safety, health and welfare of the persons employed in mines. If so, details thereof?

#t g fag IR - AT 99ORT JEIGY, AT 9e | HOIgR] Bl GRET $
gR H Y YOI &, ofbd AOIGRI &I GRE BT W 2 QUM & Pl & fd
3T B YR ARBR I HOIGR] Bl GR&T R I WReF P URT YR ke FolT 3iR
TId Bl B H 396 forg g At 6y U &R 99 W emd ot foan S B

SHRI D. KUPENDRA REDDY: The Select Committee on Mines and Minerals
(Development and Regulation) Bill had recommended to consider the issues like
impact of mining activities on the environment, illegal mining, lack of proper and
scientific mine closure, etc., for incorporating the same in the MMDR Act, 1957.
What are the steps being taken by the Central Government on this issue? What

are the steps being taken to prevent illegal mining in this country?

sft Wy R AR 9 |9dfa wei]y, 519 @499 8T 7, O Hftad wg 9
& IR W SHPBT YU Tsdl B 3R Afdd wR W g9 gsdr 81 g9y, 519 89 NIl
7 39 R MMDR Act &I SeNeH fdhar, df DMF & Tiaee S9H ol 8 o7l #
District Mineral Foundation ¥Ifed favam S Wﬂ% gfepar U 8 Rt Bl EX
District Mineral Foundation ¥ %& WRHR Sl Iy SIESIER] S, g8 AR B,
AfhT 98 S 9 § fa9ed 1 S mines auction § SR, S8 Tah-fogrs o aifde
IR SRy T @1 o |ebell SR S HIS[ET 415 Usel ¥ I Y@l 8, S Jgec]
P IRIER DI AR A ARG B S AH M| 3@ DMF F99 & d1e (iTad w9 4 59
THR B S GG DI fo=1 8, SHB X B H 89 R Ghe Bl

SHRI ANANDA BHASKAR RAPOLU: Sir, the hon. Minister is gracious enough
to record the steady mineral production during the UPA regime. His answer indicated
that in 2012-13, minerals worth ¥ 2,60,000 crores and in 2013-14, minerals worth
T 2,76,000 crores have been in production. I would like to focus on one point
which is being neglected regularly, that is, the non-metallic minerals. India has the
monopoly in the production of mica. We have several other minerals like limestone,
dolomite, gypsum and atomic minerals as well; whereas mica or abhrak is having
medicinal value as well as insulation capacity to utilize the electric appliances.
Earlier, in 1960s and 1970s, we used to have a great level of production and we
were the largest exporters to cater to the global needs. But in the recent years, due

to the negligence in attaining proper instruments and machines, the production of
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non-metallic minerals has decreased. Is the Union Government envisaging acquiring
reasonable and scientifically developed equipments, tools and instruments to have the

steady production of non-metallic minerals?

it g Rig dR: A9 99T 7816y, A 9 9 31 & ®el 71 ffvag
w0 ¥ I 99 7 B Uod RS @99 1 RIIR $16! Se@d &1 RART F ToRT &,
JEIfy g9 @fiell & S@ed | 3 g3 7, dfed afae afsl § Ol @ frEe
AT Bl TRBR T 5[4 MMDR Act H IRMe &1 fdd Uwga o on, a9 W dewi
P! Ig famar ot ok 99 faear &1 wwaE g9 arn A fear o & gaue aRaw |
QTS & Q189 ®I MEfed § R R &b oy [iTad w0 9 59 a1 &1 Sararol
IR AEfefhe TIb A a1 S =1f2Y) IRBR IAS Y68 B & oIy [ aRE
TN & 3R 3 IAG YRUMH A |

SHRI K. T. S. TULSI: Sir, I wish to submit that to a very straightforward

question ‘whether the mineral production of the country has increased this year’,

there is an extremely complex, qualified answer. There are three qualifications in
the answer. The first is, ‘new series of Gross Domestic Product’. I do not know
what the new series is. The second is, ‘the Gross Added Value by the mining and
quarrying sector at constant prices’. Now the whole purpose is to conceal more than
what is to be revealed. I would like to know from the hon. Minister whether it is a
fact that a large part of the mineral sector has shown a negative growth. Limestone
has a negative growth of 1.5 per cent. Petroleum, -1.9 per cent; Bauxite, -4.2 per
cent; Diamond, -7.9 per cent; Natural Gas, -8.2 per cent; Phosporite, -11.7 per
cent; Iron Ore, -13.4 per cent; Gold, -14.6 per cent; Copper -21.1 per cent.

MR. CHAIRMAN: What is the question?

SHRI K. T. S. TULSI: What I am submitting is that I do not know whether
these qualifications are to mislead the House because sector after sector has shown
negative growth and the answer says that it has grown at constant prices by taking
into account new series of Gross Domestic Product, etc. Let the hon. Minister explain
whether more than 20 sectors in minerals are showing negative growth and yet the

answer says ‘positive growth’.

3t g fig AR: AR 99T qeley, Jadl 9189 98 © aR® 9ew ©, §
PR Bl R A ITDI I 18T § 15 [H o s $1 a0 R 98 Bl TS
B BT B FaTd & Tel YT BT ¥ IR THRIHG ghg B 89 SRS 3@,
36T W BIs BRU A8l B, Rifd Ig Fe saAfY & & S TorRTd o &, 9
3 IHY WRAR & M AV, TRHR IS99 Ggh of 3R I9 W I IR T 98
qfP $79 GuR foa1 ST aGF1 § gd § & @e1 [ S o & 7, 394 ffvaa wu
¥ gfg T, fe o aifds &5 g, S99 fiRae 2 iR IR-aifas &= o dead B
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WHR 7 9 91 B 91 {1 8, SF 3MS BRI T, I Jordl AET Bl SAHABR
9 g fUodl o1 i |ra g S R I8, S¥6 SRU 9gd AR @Sl &1
I d8 gaTl, Wa Mefdd 31 18 iR ITH BRI TAUASISIR Tae & AMe |
T TST| 3719 |G AN & SN A I8 GAe T qIRa g 21 3/ K Gl Y
g 3R oM d1a Fel H P AHRIHAD YR 3D & I8 § fogar 94 9ew

DI A BT ATEd gl

SHRIMATI KANIMOZHI: Sir, essays of eminent photo journalists provide proof
that children as young as eight years old are being made to work under perilous
conditions as they are lowered down in rat holes and shafts which are so small that
even kneeling is impossible. And miners dig thousand feet horizontally in unsupported
seams with no protective gear. What measures have been taken by the Government
to ensure safety and welfare of miners who live in deplorable conditions and to

prevent the prevalence of child labour in mines?

st We R amR: 91y 99l 9818y, sl & fog S §91 g3 8 3iR
ffeaa wu I SHPT 9Ted BT ®1 @99 &b &9 § W @R S fufed €, S
el ft JPR F 9= B FM A & AU Tl H1 wrae TE 81 IS FERT Dl
STFER # fosd e w0 aRRRfY 8, @ 9 S9eT WX H9E # 9], § 39 ddy
T 59 HATorT BT W 3T BRIG, G TR HRATs HRIGT AR Wi fa9rT o1 g9
TR ST AT B, I8 W FH BNl

Strategy to attract foreign tourists

*108. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of TOURISM

be pleased to state:

(a) whether Government has planned any strategy to attract more foreign tourists

in the country in the coming years;

(b) if so, the details thereof and what kind of infrastructural changes have been

made in this regard in the country; and

(c) whether Government has planned to boost building of more budget hotels
in the strategic locations including at the places where Buddhist and Jain places of

worship are located, if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (DR. MAHESH
SHARMA): (a) to (c) A Statement is laid on the Table of the House.

Statement

(a) and (b) The Ministry of Tourism (MoT) promotes India as a holistic

destination and as part of its on-going activities, annually releases print, electronic,
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online and outdoor media campaigns in the international and domestic markets,
under the Incredible India brand-line, to promote various tourism destinations and
products of the country. MoT also promotes the tourism destinations and products
through its websites and publicity and promotional material produced by it from
time to time. In addition, a series of promotional activities are undertaken in
important and potential tourist generating markets overseas through the Indiatourism
Offices Overseas with the objective of showcasing India’s tourism potential and
increasing tourist arrivals to the country. These include participation in travel fairs
and exhibitions; organising road shows, ‘Know India’ seminars and workshops;
organizing and supporting Indian food and cultural festivals; publication of
brochures; offering joint advertising and brochure support and inviting media
personalities, tour operators and opinion makers to visit the country under the

Hospitality Programme of the Ministry.

MoT provides financial assistance to Stakeholders and Tourism Departments of
States/Union Territories for undertaking promotional activities under the Marketing

Development Assistance (MDA) Scheme.

Development and Promotion of tourism is primarily undertaken by the State
Governments/Union Territory Administrations. Ministry of Tourism provides Central
Financial Assistance (CFA) for various tourism projects including infrastructure projects
which are prioritized every year in consultation with them subject to availability of
funds, inter-se priority, liquidation of pending utilization certificates against the funds

released earlier and adherence to the relevant scheme guidelines.

The States/UTs-wise details of the number of projects and amount sanctioned

during the last three years are given in the Statement (See below).

The Ministry of Tourism implements the following major plan schemes for

tourism infrastructure development in the country:

Centrally Sponsored Schemes (CSS)

e Product/Infrastructure Development for Destination and Circuits (PIDDC). For
the current financial year 2015-16, no provision is available for States under
the Product/Infrastructure Development for Destination and Circuits (PIDDC).
¥ 20.00 crore have been provided for UTs under the scheme.

Central Sector Scheme (CS)
e Assistance for Large Revenue Generating Projects

e Assistance to Central Agencies for Tourism infrastructure development
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The Ministry of Tourism has launched two new schemes in the last financial year:

e Swadesh Darshan for Integrated Development of Tourist Circuits around
Specific Themes.

e National Mission on Pilgrimage Rejuvenation and Spiritual Augmentation
Drive (PRASAD) to beautify and improve the amenities and infrastructure

at pilgrimage centres of all faiths.

With a view to facilitate the foreign tourist arrivals arriving into the country,
the E-Tourist Visa scheme was launched by the Government of India on 27.11.2014
initially for nationals of 43 countries. As on May 01, 2015, this facility is now

available for 76 countries.

(c) Construction of hotels is primarily a private sector activity. The Ministry of
Tourism, however, has advised the State Governments/UT Administrations to follow
tourism friendly policies for augmenting hotel room supply like alloting land sites for
hotels on revenue sharing basis, granting extra Floor Space Index (FSI)/Floor Area
Ratio (FAR) for hotels, adopt Single Window approach for clearing Hotel Projects

and Rationalization of Taxes.

The Ministry of Finance, Government of India has also included the following
in the “Harmonised list of Infrastructure Sub-Sectors” to boost supply of hotel rooms
in the country.

I.  Three Star or higher category classified hotels located outside cities with

population of more than one million.

II. Hotels with a project cost of more than ¥ 200.00 Crore each in any place
in India and of any star rating. This clause is applicable with prospective
effect from 07.10.2013, the date of Notification and available for eligible
prospects for three years from the date of notification i.e. 07.10.2013, the
eligible cost of 3200.00 Crores excludes cost of land and lease charges but

includes interest during construction.
Statement

State/UT-wise number of projects sanctioned during the

last three years

(X in lakh)
S1.No. Name of the State No. of Projects Amt. Sanctioned
2012-2013
1. Andhra Pradesh 4 6278.73

2. Arunachal Pradesh 16 6612.50
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SL.LNo. Name of the State No. of Projects Amt. Sanctioned
3. Andaman and Nicobar 0 0.00
4. Assam 0 0.00
5. Bihar 1 500.00
6.  Chandigarh 0 0.00
7. Chhattisgarh 0 0.00
8. Dadra and Nagar Haveli 0 0.00
9.  Daman and Diu 0 0.00
10.  Delhi 2 2461.91
11.  Goa 2 50.00
12.  Gujarat 1 486.75
13.  Haryana 0 0.00
14.  Himachal Pradesh 11 3029.88
15.  Jammu and Kashmir 25 11260.00
16.  Jharkhand 2 4885.71
17.  Kerala 7826.53
18.  Karnataka 0 0.00
19.  Lakshadweep 0 0.00
20.  Mabharashtra 5 7914.79
21.  Manipur 7 3595.62
22.  Meghalaya 1 17.94
23.  Mizoram 3 49.15
24.  Madhya Pradesh 20 20989.75
25.  Nagaland 11 4556.66
26.  Odisha 2 61.30
27.  Puducherry 0 0.00
28.  Punjab 2 50.00
29.  Rajasthan 0 0.00
30.  Sikkim 13 7020.18
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SL.LNo. Name of the State No. of Projects Amt. Sanctioned
31. Tamil Nadu 2 2041.97
32.  Telangana 5 4191.34
33.  Tripura 0 0.00
34.  Uttar Pradesh 12 3486.15
35.  Uttarakhand 2 1297.47
36. West Bengal 3 4694.46

TotaL 158 103358.79

2013-2014

1. Andhra Pradesh 14 4532.02
Combined Projects for Andhra 1 4588.80
Pradesh and Telangana

2. Arunachal Pradesh 11 7473.64

3. Andaman and Nicobar 0 0.00

4. Assam 0 0.00

5.  Bihar 14 11109.85

6.  Chandigarh 0 0.00

7. Chhattisgarh 0 0.00

8. Dadra and Nagar Haveli 0 0.00

9.  Daman and Diu 0 0.00

10.  Delhi 2 5768.98

11.  Goa 0 0.00

12.  Gujarat 0 0.00

13. Haryana 8 1487.25

14.  Himachal Pradesh 1 3371.52

15.  Jammu and Kashmir 15 7618.54

16.  Jharkhand 1 500.00

17.  Kerala 10 4065.63

18.  Karnataka 8 3228.71

19.  Lakshadweep 0 0.00

20.  Maharashtra 6 6795.18
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SL.LNo. Name of the State No. of Projects Amt. Sanctioned

21.  Manipur 8 7234.84
22.  Meghalaya 3 46.90
23.  Mizoram 10 4711.16
24.  Madhya Pradesh 9 10021.29
25.  Nagaland 11 5222.01
26.  Odisha 12 6543.08
27.  Puducherry 1 4848.16
28.  Punjab 2 1038.86
29.  Rajasthan 10 5174.71
30.  Sikkim 14 10485.00
31.  Tamil Nadu 0 0.00
32.  Telangana 8 3370.07
33.  Tripura 0 0.00
34.  Uttar Pradesh 26 13071.32
35.  Uttarakhand 29 21772.67
36. West Bengal 0 0.00

TotaL 234 154080.19

2014-15

1. Andhra Pradesh 11 9515.53
2. Arunachal Pradesh 8 8455.35
3. Andaman and Nicobar 0 0.00
4. Assam 3 3568.11
5.  Bihar 3 4220.47
6.  Chandigarh 0 0.00
7. Chhattisgarh 5 990.13
8. Dadra and Nagar Haveli 0 0.00
9.  Daman and Diu 1 775.54
10.  Delhi 0 0.00
I1.  Goa 1 879.04
12.  Gujarat 0 0.00
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SL.LNo. Name of the State No. of Projects Amt. Sanctioned

13. Haryana 3 121.66
14.  Himachal Pradesh 0 0.00
15.  Jammu and Kashmir 2 732.50
16.  Jharkhand 0 0.00
17.  Kerala 0 0.00
18.  Karnataka 1 5000.00
19.  Lakshadweep 0 0.00
20.  Mabharashtra 0 0.00
21.  Manipur 7 14752.51
22.  Meghalaya 0 0.00
23.  Mizoram 3 4879.69
24.  Madhya Pradesh 5 3690.54
25.  Nagaland 10 5980.20
26.  Odisha 3 6488.34
27.  Puducherry 0 0.00
28.  Punjab 3 4831.98
29.  Rajasthan 2 149.93
30.  Sikkim 8 5200.00
31. Tamil Nadu 0 0.00
32.  Telangana 4 504.36
33.  Tripura 0 0.00
34.  Uttar Pradesh 4 3368.05
35.  Uttarakhand 1 391.69
36. West Bengal 0 0.00

TotaL 88 84495.62

Note : Includes Projects relating to Product/Infrastructure Development for Destinations and Circuits
(PIDDC), Human Resource Development (HRD), Fairs and Festivals and Rural Tourism.

o} fISa SR sl g=ydre, Q9Tafa ge8iedl § -1 920 S &1 g aq11
e 6 TR 4 89RT <9 3= G B JoI1 H 984 B el gan 81 SRSH U
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AT Feolde ©, ST 8HR Q9 B SHIFHT BT gaa Bl &Hdl &l 8, $9 Sitsdy
# substantial ST 81 HHAT &, ARGl Jabi Bl B H Fhal &1 BAR I & &
g H RRIRE WM €, S8l R Wedhl Bl MHNA fhar S Fahdl g1 I8 8N
fORTId A¥PHIT BT show case A B SIRAT Bl

st |t SMUdT uee R 82

i fIora SarEReTd St IR, Y8 AWd Il B, 59 BHAR Q¥ Bl Al UUS AR P
gfy wiedl # faeara g, I8 gled B SM & 8N SR M a1l Tieh] BT T8l W
HEAM! B IRE & TITS SIYT EAR TSI Sl <9 €, SR 89 QW © ...(qa). .

it |AuTafcr: AT MY YA FaTd BT
3t oo SaERaT gsi: W), § ugd oSl 91 d6UNs < gl
3t wumafe: 781, Y Seuss Ha <Rl

st o SaERee st 319 B, W $B §HI Usd IR 1 g Alhe Bl
<9 H BT dxa B 919 w1 ot IR ST B I8 STSidl-UAR, S fh 78R &
JARAMMEE 8, &b AA-AIY AR G A8 & WM Bl SASHR gdlg S8lol, o
AT T TAW B 91 Bl M| S/ ARE, I HIEH I AR HOT F FEOa Wi
B W Aibe F A DI 91 el A 39 W fBIT HH gan ¢ MR g8 W R Bl
THIC B P oIy IRBR RIT-&RIT B I8 87

S1. A2 ¥ HEIGd, H A GG B WIS B G BRI §U AR Ge
PT W FHS §U IS AT IR g [$ TAR WA @l e I S I g7 fawy
g, I ATy, gRET AR BIUICIAC], I HeATarsil q%lg &l € F AN qe
I DI, N AR F 25 AGHCH Pl T6TH HA! Sl & Teedl I | Sirsl T
T 3R ITH UMEId UREcT MY &1 YR B Efec A, 89 Asd © 5 o9 0 Wi
DI AT I gl B Sl §, I 9ded @ e | &9 WY @l S g1 offdd, H
AT AER BT A<D Gl < § (& U8l 37 WA I 89N Red e B 9gd
Fe1 Jeral e 21 R wies e 7.70 faferad 9@ ugen 7, i fed ard @t
T H 10.6 UfRId 31f8® Tl 39 A BAR I Bl 1 ARG 20 BOR BRIS Y Bl
BRA AR g8 €, Sl Ued 99 &I Jo1 H 11.5 kR Ad 81 A dew J
G IR W dle W SR gigye Afbe & Aead 9 31 vy Iog g1 wdied @t
Al BI ISR AR R A @l e § J93d gY 39 IR BRI Sl "w@ey
SR ST 375 2, Iqh AEgH ¥ 120 HRIe B9 HI IR gigee afbe & forg
I 1 1% 7, NS ey 1 Y 8 gF &1 Ul a8, 120 RIS DU B I
P Alhe & AEH F &l g &, TaH F BIG 30 BRIS BUY BI AR AYRT-gaTaT
¥ o fagaa & o gt € &R 98t W i =1 8 g@ 2
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R, § IFT vl BT wHear g1 599 SR W 9gd T a1 S a1t §1 gRel
B EfC A TP TS TRR 1363 Y@ AT AT B, ST 24 €S IUAL 2| A
H I glaen Hadt &1 9IuRl, Bl U1 S H IuAY 2, olfhT 89 SHBI I 12
qTelt # W UG w1 W7 B, O A @t v W enfie 7, dife sFR ggt @t
Py gR¥e fapa 4 2, A1 S I8 gfagr 24 € Iy sl

st faora STaeRard g W), $=3 S W U U &7 S SR e B, S
®el & [ TRICTH @1 I 4 g1 goll & iR 39 e urd faforad gReed an
2 B1 #At Sft, ey oHa € 5 o= <ui H uw efidst 25 ffer | dax 50 fafer=
eI

AR, G H AT AloHe] qaas godl gl 941 Sfl, 39 AR Tl B IR HIhl
fecat 3 faan 2, § S99 98Hd T, olf$ SRR & Sadwic & IR ¥, {9y vy
A goic Bleed, Jed, Afswrd BRfadsl don wR efaefadt & fog onft o awm
TRE @IS § S 81 P! gl H WHR A IR Yo & GaI IR A &
IR F R wY F AT AR Y €, OF &R fog, @ wafda <defvera €1 a8 e
AT A &, S SN o & Fafrd oRed defax @l e S @ ey § iR
B GaHeTT J WA g1 § STR Yo WHR B GRS HRAT A1 [ I=2iH
FTH] 3BT B BT B

it |umaf: g, oMY FHvEE g ool

2 fIsa SarERard Ssi: 981 W bg AR fAas A1 <% & i wiell b1 gfaer
qq™ B3 & fog 9ol Elced, Wed iR Afsad hiufadist & fog «&n a7 & 22

S1. TR TET: RS WRBR I AP 3R &P e Bl 9gd 9ecd od 8¢ 39
R g1 faRy QoY YH dl E- "We 3" 3R "UEIE”, Pilgrimage Rejuvenation
and Spiritual Augmentation Drive, fST% T80 "I™I&" AT § 100 BRIS 39T &
AETH W AR 12 g1fie TRl B Ry AEw far g &R waser g aior
H 600 BRIS FUY B AT A gfgee Albe & Aedd A HRI— I8 S9RI AHRY
g f wraM g8 9 I gU NS FRUNY WAl § I I WRd 99 & fex § 3R 3
P F TBR YT, IRATT TP ol S61 P fT¢ 8F9 TP end-to-end tourism &I
ST HIT BT 81 98 end-to-end tourism fTH Wied $1 JRewl, TWedHl Bl Udh &
A I R 89 S5 (Yl U WM R o 8, 918 89 ST dY, S H1egH
F AN, IR B g W gfgwe Aafdhe B 89 Tah gRSA & A1ead 9 iR R
AT A G0, MRS el & ATd A WY 89 LS Y I 8l H A e
B qa1 g & @ o9 e fageh wWed shpeM ey W orar ® 41 S9 Ua
W 1S e 8, R gt ds Sicw Wt fo 21 21 ua uiet i @ § omus
A | AT =Tl g b Sfg 0l g9 S9H U wic! A1 wiiAT @ o faqel wiesd
| IR W AR ¥ Afeen wWedl 9 6 59 9 i e a1 SR H IS, A1 SHat
TR @I BT UH BIC! Wig ofl 39 Bl &I 39 M+ fa=ft ff TRe SReaw= a&
ST S I SR FIZaR DI | UdT Gl & W7 TR HH F HH 31 SHE &9l &l gl
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21 T BIEH-BICT a1 €1 S B9 S9dG AT W GReTT @l efe @t E1 o Y &
gR H AFEEY | | S S Al 8, 99 UR AT eI Sa) gHRT STTel AT
S, GBI TR IR IRV Afbe & aR H o B gl A 99 )1 S fawy
o T o e IR A, 39 vy 7 g9 9w e @ ww E

sft faoTa SrareRee =i : 99ic gled & IR § a9 [8l e B

1. A2 ¥ : H A GiEe B golc Bled & [ava § ga1 § {6 99 91 gRA
We Joide g AR Iolc Bled @l 39 dad IXGR df Bls ol Ul gxarad e
g lfhd 3% forg < gigemd &1 718 § 9ic Blcd & ot @9 dR W ...(aagm). ..

SHRI K.N. BALAGOPAL: Sir, last year some allocation was made to States.

But, this year, nothing has been allocated!

S1. H2¥ ¥ : MY Sl HE I &1 IS IOIC Bled Bl Yol Rid GRS Ub
WT g 7, 3R B $g & weIF ¥ 76 9 & fov 3R dism g fean
2l 28-4-2015 IF Ud ol IO BoIR ¢RI disT &9 @l o1 iy €, a8
wfcrerd gfearsst fear 2l

3t faor e : Ul S, $9 <9 $ 3R sal URETNS eRIER B, Wi
2 % o"R wied &R Foark Bl @ & Al R I Bl ARl IFH T qhdll
gl ¥ Ryt ol @t arq axar €1 el § wie &1 9gd 9=1 &1 8, I § FA St
PI IIA dTEd § IR T8l R GRPpa A & &7 vdal ¢ iR fieell & d
=Te =P b 3R I 3R SYIET T BTl 81 FUART Sfl, ST &9 PIC @I DI Hgde
fAfesTT IR 1,600 BRI$ BUY WD B Fhd & ol &¥ digl did $I gdferdi IR i
& @ B FHA? AT dTe-] Dl B Ugde gdferdl bl sReo fore # srar feam
g1l el fkfl B STue gdell S R B Al ST &1 AT o § IR o
% Q| MY ST TP U Bl Has W GEAT T8I BN 6, d TRIG AN IqDI P
3 H, g8 H A A Sft S Aredr g1 7 St 9 Rb v & v ®
fr fecel ol goe 2R R federy &= & forv wrard T o7 feoel WRaR 3R
$% PR B IRE Al BT B I-al T Il TR AT Tg AN FIT 39 98 JKG
qud o forar § a1 98 yxarag it feT 22 a1 ool @l dee 2Rew Ridh feaeiem
g SIge, I8 H SRy S @rEdn g

1. TR ML : AT e 7 S 1 SRR @ § P 9Ra <97 iR @ aR
¥ fcelt § wdied @t MR |wERl & vy #, § wwer € 5 a8 R <9 @ [
Bl TR HATe @ ff G €, <9 @) o foar € f5 'Rt gar 15 9 20 99 @F ey
H 9 AEGTH 1Y, A, YD Bl WIS H AR A DI WISl & 3fEY FAR GRER
% ST W HEl gI8 T AR Bl ITAT AR ATgels bl AT AT 7, SHY U8l I8
TAR T Bl T APIT B FHE @I, Tg AR T T ...(HGEF). ..

MR. CHAIRMAN: Please, answer to the question.
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1. 7429 Il : dee 2RSS RS & fawy # S L (aum)...
3l gO9 T@ds : FaATA BT S[A1d SN .. (EHT). ..

1. #2Y Il : S=H &1 Jard foy € 5w (e,
#it 99T : U Farel b1 e SR

S1. 729 i el BT S SRR § 98 IRl & A1egq ¥ 99l g1 aR
IRy S g8 & Wb 3RET STAWic HAT 3R e AT & A1egq 3 A4
9 fovg ® & e 9 Foig T8 o g, it § swel o =4l a1 fawy
eI g9 aTEdl, Rt Il 39 vy WX Iy ATl ¥ WEHT UTE HRAT STl
2 H 91 € % U IR 19 IRG] @ M-S ST Sl § a fedt o avE @
TR HRAT AT TE BT B

SHRI A.U. SINGH DEO: Sir, I have a question on beach tourism. India competes
on beach tourism with countries like Indonesia, Bali, Sri Lanka, Thailand, Maldives,
where hotels are built not only on the beaches but also in the sea while in India,
our CRZ regulations make us build hotels 200-500 metres away and we need to see
the sea by binoculars. My question to the hon. Minister is: Will the hon. Minister
take up the matter with the Ministry of Environment and Forests and the hon.
Prime Minister to change the CR Zone regulations so that India can compete with
international destinations in beach tourism and bring in foreign tourists while keeping
the environment safe like the other countries where beach tourism flourishes, like

Indonesia, Bali, Sri Lanka and Thailand?

DR. MAHESH SHARMA: Sir, as far as what the hon. Member has said on the
construction of hotels nearer to the seas or rivers is concerned, we have seen the
devastation in Kedarnath. This House has raised its concern over this issue whether
such things should be permitted or not. The Ministry of Environment and Forests and
all other concerned Ministries have taken a serious note of this and certain restrictions
have been put on the issue of construction of hotels and commercial establishments

nearer to the sea or rivers. I hope, the House would appreciate the concern.

SHRI SHANTARAM NAIK: Sir, this question relates to attracting foreign
tourists. But Russian and Israel tourists who come to Goa, it appears, are over
attracted towards Goa. They do business, run hotels and eateries, motorcycle business
and sell out drugs. Sir, there is a village called Morjim in Goa, which they have
totally captured. Signboards are put in Russian languages saying that such and such
is the way to go to such and such hotel, etc. Therefore, what are you doing with

the Russian languages used by foreigners, with respect to curtailing these powers?
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They are purchasing properties in the name of villagers. They enter into partnership
and when somebody goes and asks them, they deny and say, “I am only a manager
here! I am not doing anything.” But, virtually, the entire business of eateries is being

done by these people. What are you doing?

DR. MAHESH SHARMA: Sir, I convey my sincere thanks to the hon. Member
for bringing it to the notice of our Ministry. Since it being a State-subject, I will
definitely discuss it with the State to ensure that the sovereignty of our country is
maintained at the State-level also and no such country or tourism from a specific
area is permitted to do any such activity. I will bring it to the notice of the State

Government also.
I RSl B 3-gRve disn 9o fhan s
*109. sl BEdel WAN: R TR HHA TE AW B HUT HAT

@) 1 I8 w9 7 & AN aERel @ §-gRve o A S @1 B8 wRara
g; afe &, a1 Ide =RT |/ ®; QiR

() 1 Ig 99 © [ <2 B GhaT Toildl 7 59 had IR Hel AU Bl 7 3R
afg &, a1 aoaddt <IRT w7 72

Te W9 # g WA ot i RS (@) ok (@) & AR 959 &
Ued W 9 fEar g

fageor
@) 3R (@) VA1 IKIG & IR A dF Is sifcd Forg T8t foram /1 7 |

E-Tourist visa to Chinese nationals

+%109. SHRIMATI KAHKASHAN PERWEEN: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it is a fact that there is a proposal of offering 'e-tourist visa' to

Chinese nationals, if so, the details thereof; and

(b) whether it is a fact that country's intelligence agency have expressed strong

objections over it and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) and (b) A Statement is laid on the Table of the

House.

T Original notice of the question was received in Hindi.
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Statement

(a) and (b) There is such a proposal but no final decision has been taken as

yet.

SR HEHAT WA : A GUIRT FEIST, GAT FRI BT AURT & Fraole
PR - T AEIRST B1 " TRE 1" <7 B Haan fomr 8, § s 7 4
AR @3 Sft @ ST @redt g 6 gihar &)1 5 a1 smaRkii @1 off &R R 54
maferdl ®1 g H forar wam 77

3t foe RIS - |wmafcy weied, el ara a1 I8 © b arfl Qr fofy =18t gon
gl IR U dTgiIol 3] BT Electronic Visa S BT ST YUISTol 3T &, 39 aR §
B o) e e foram B1 SR 919, AR SR 7 intelligence & aN H dEl T,
B intelligence inputs details TAR U Y84 7, offhd S9d! T4l g1 public domain
# 8 A gl gAY B9 I9D! e &1 o7 T8l fhar B

el PEH RAN : HEIGY, IRIIRI § Ig 91 BUl off, g qoig 9§49 I8
Farer foear, AfeT R oy I Ao < %@ B, O did B, fed § @ weley 9
ST AN 3T I verification & &I ANy IYATYI?

sft fp=e1 ﬁﬁlq : 9%, I Prior Reference Category countries H T 7 iR faom
IR TR IS DI BISHR d1P! TSl eHed & Y I8 FAT H permission
S ISl B EA SI UT9E W §, S9d AR 8 Bl 8ARI Embassy M1 U@ fove
maintain @Rl & 3R TSI e AT W foRe maintain &RaT 81 99 foRe # 3R
clearanoeﬁﬁﬁﬁﬁ,wﬁﬁmmﬁﬂﬁiﬁwﬁmﬁ%ﬁ?ﬁﬁl?ﬁ
IET XA TN Bl BAR T H RIS @l 91 B, AT FAR S H S AfShS gRA
B I AT T, qgd R fqwa g, i purely for the purpose to increase the tourist
inflow in the country. AT I8 SolagId dioll &l 2, it is a facilitation process.

MR. CHAIRMAN: Shri Anand Sharma.

SHRI ANAND SHARMA: Sir, this Visa-On-Arrival has been there for identified
number of countries for many years and there have been subsequent additions. In
the last one year, the Prime Minister of India, during his foreign visits, has in the
bilateral talks announced Visa-On-Arrival for the nationals of the countries which he
has visited and there is no objection to that. But there is a fundamental issue about
the Visa-On-Arrival and that the hon. Minister should hear attentively. Sir, as per the
circular issued for the Visa-On-Arrival, 72 hours before the person, tourist, individual,
who has to travel has to file it electronically and must have the confirmation before
boarding the flight. Otherwise, there have been a number of instances where either
the airlines, the carriers, have refused to accept that and there are instances when
upon arrival — you are talking of promoting tourism — people have been turned back

from the airport. There, the system is malfunctioning ...(Interruptions)...
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MR. CHAIRMAN: Anand Sharmaji.

SHRI ANAND SHARMA: Sir, because it is on e-Visas and the Minister’s reply...

(Interruptions)... 1 know, Sir.
MR. CHAIRMAN: The question is very specific to one nationality.

SHRI ANAND SHARMA: Sir, I know, but the Minister in his reply did say
about Visa-On-Arrival and he did mention that why it is being promoted; that is to
facilitate tourism, to promote tourism. My question emanates from what the Minister
has said and I am very much correct in asking this. Therefore, are you going to
take some measures to improve this? Recently there has been a case. I am not
going to take the names. Some very eminent Indian’s grandson who came from
Australia with this Visa-On-Arrival facility was detained at the airport for ten hours
and put on a flight back. So, this system needs improvement before you keep on

adding countries to it.

SHRI KIREN RIJIJU: Sir, it is right as the hon. senior Member has raised this
issue. There were instances where because of the misunderstanding of the whole
subject, such incidents did occur and it is not Visa-On-Arrival per se, it is electronic
Visa which needs to be cleared before he boards the aircraft. So we have named it;
we have given it a short title now, e-Tourist Visa. The earlier name was Electronic
Visa-on-Arrival. It was a long name so we made it short and crisp. And to ensure
that everything is smooth and nobody is turned back who has arrived in Indian
territory, everything has to be cleared. As I have stated earlier, we maintained the
list that it has to be cleared before. Seventy-two hours is the stipulated time where
the agencies, the Embassies or High Commissions must clear everything. So, I admit

that there was an issue and it has been addressed.
MR. CHAIRMAN: Shrimati Viplove Thakur.

Sl faeera S1gR: A |t Sft, el @3 Aeley o wEl fb Ig ol heren
BT & b I8 eI B goldcid disl Wigdd &1 o1 § a1 il 3nft aF 396
foU v g% b &, orfl I far =181 81 a1 O a1 I 2, ol @ a8l
fom mar &2 wgH Ffer AEd SR o %@ € iR a'l ff 9 @E @ € 5 ' saa
Y[ B S IB &, b #4301 Heled &g 8 © b Al U H gl A1 § I8 S
=Tt § & S99 B I ol ofR i g9 Q¥ off RET 87 39D SR Fl Tl
Arg-frar g <& 82

sft fhem ﬁﬁl\_{l, : AT AHTART ST, ST §9 &al fe I prior reference category
H AT § IR S 8H S A B A <d §, I8 Qe 26 [, 2003 B, S
Memorandum of Understanding =19 3R 9RT & I H g7 AT, I9 & ded M &
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Ao # g8 die RofM @R 8kl 81 $9felY 519 o) & g9 gl wel fohar, df
B UE T8l ®E Whd b 99 T Bl UdISed SR § 3R 89 WX consideration ®X
P decision THR, AT IT &l <1, 98 9T 91 # e v #9 Fwefler &e 59
e B SAHGRT & 7 5 yuister oman 7, afeed fof T8 ger 7

SHRI PAVAN KUMAR VARMA: Sir, I would like to ask the hon. Minister
whether this proposed facility which is under consideration is reciprocal, and whether

it has taken into account the approach of China to applicants from Arunachal Pradesh.

SHRI KIREN RIJIJU: Sir, I would not like to touch upon the other issues
which might unnecessarily spark controversy, but visa regime is non-reciprocal. It is
unilateral. The main purpose is to enhance the number of foreign visitors into our
country. That is a facilitation process. So, it cannot be on the basis of reciprocity.

It is not reciprocal.
Promotion and funding of ice-hockey

*110. SHRI VIVEK GUPTA: Will the Minister of YOUTH AFFAIRS AND
SPORTS be pleased to state:

(a) whether it is a fact that most funding for promotion of ice-hockey and to

help Indian teams in getting equipment, is given by the US and Canada;

(b) if so, the details of the scheme or support extended by the Central Government
from National Sports Development Fund (NSDF) or SAIL

(c) the details of funds sanctioned and disbursed for building ice-hockey
infrastructure, equipment aid and support along with promoting and training of players;

and

(d) the State-wise details of number of functioning and non-functional ice-hockey

rinks, of international size, artificial and natural and the number of players?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPORTS (SHRI SARBANANDA SONOWAL): (a) to (d) A Statement is laid on the
Table of the House.

Statement

(a) As per information provided by Ice Hockey Association of India, most
funding for promotion of ice-hockey and to help Indian team in getting equipment,

is not given by US and Canada.

(b) Does not arise in view of (a) above.
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(c) Ice Hockey Association of India recognized by the Ministry as a National
Sports Promotional Organization (NSPO) for the sports of Ice Hockey. As per the
Scheme of Assistance to National Sports Federations (NSFs), a maximum grant of
%2 lakh is admissible to NSPOs for holding a championship in India. The following

grant has been provided to Ice Hockey Association of India in the last three years:—

® in lakhs)

2012-13 2013-14 2014-15 (upto Dec., 14)

1.00 0.50 2.00

(d) As per information provided by Ice Hockey Association of India, there
is an international size artificial Ice Hockey rink in Dehradun. The same is non-
operational for the last 3 years. Natural surface for Ice hockey, with a limited
season of maximum 2 months a year, are present in India but they are not of
International size or standard. Currently, there are more than 2000 players of Ice

Hockey in India.

SHRI VIVEK GUPTA: Mr. Chairman, Sir, through you, I would like to know
from the hon. Minister whether he is aware — he can share the details — that recently
ONGC was pressurized to give I5 crores as CSR to the sponsorship of a private
Hockey League, namely, the Hockey India League, which is a private tournament
like the IPL, on the insistence of two hon. Members of this House belonging to

two large political parties.

SHRI SARBANANDA SONOWAL: Sir, I can simply inform this august House
my Ministry’s involvement in this particular Ice Hockey Association of India. As
the hon. Member has brought this particular issue before the House, I would like to
inform the House that promotion of sports in the country has also been taken into
the CSR Scheme, and many corporate sectors have come spontaneously to support
the sports in the country. On the same line, the Ice Hockey Association of India is
also getting support from different corporate sectors. As the hon. Member’s matter

is not related to this particular question, it would be difficult for me to handle this.

SHRI VIVEK GUPTA: Sir, I beg to differ. The matter is completely related to
funding of hockey in India. However, Sir, my second supplementary is this. It is
mentioned in the answer that the Dehradun facility of Ice Hockey rink is shut for
the last three years. I would like to know from the hon. Minister about the steps
taken by them, after coming to power, to revive that or to start that and whether

they have any proposal to make similar centres in other parts of the country.

SHRI SARBANANDA SONOWAL: Mr. Chairman, Sir, as you know, the Ice
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Hockey Association of India is recognized as a national sports promotional organization
by my Ministry. This particular game is one of the fastest games in the world. This
game was introduced in India nearly a century ago. The British brought this game
to India, and they played it at Shimla. At present, the Ice Hockey Association of
India is facing a lot of difficulties; particularly the players are suffering from non-
availability of infrastructure in the country. We have only one centre at Dehradun — it
is a full-size ice rink—which is not yet properly operationalised because of heavy
expenses issue. As you know, creating sports infrastructure in different States of the
country, sports being a State subject, it is the primary duty of the State Governments
to create infrastructure facilities. Sir, in this regard, as the hon. Member has brought
this specific issue before this august House, I assure him that I will take up this
issue with the Government of Uttarakhand so that in the near future, the Ice Hockey
Association of India, Uttarakhand Government and the Government of India can

combinedly do something for the cause of this particular game.

3t fella R Rl : AR, g3 14-15 W1 b Sl S U 8l Yo Bl Hip]
firetT 3R e BT BT HibT W el saR sfeaT d§ Uh v 8 fb 519 89 Jsd
AN €, P a8 BNTISIST of 8, I I8 BIH! g9 I a1 51 W), BRI Sl §1SqT
ey gid! A9 7, d IR-UE AT A 3T Bih! Bev[ dolls S I&I ¥, ofbd
gCTIed sded # ufeRiie o & g St off e o T ¥, W g H M ®
& a8 Juay 3R HreT A 31 &1 &, Sl {6 ol g@ &) 9 81 a § fAfrex o
H I ST a1 b Sex-ed sded # IfeRiie &) & i oI 8 Hhe ITd!
T B2 9y & H gg W S g F gan A 7 giel & S e swaey .
S STy SXeded §, WX W ¥ 9 120-130 BN, oifh Bl § 9 1000 W WIET
Al &R Bld! B SHRGFAR ST B & [olY 3T B W IR I8 &7

SHRI SARBANANDA SONOWAL: Mr. Chairman, Sir, the hon. Member has
rightly pointed out this particular issue. Yes, it is a fact of happening that the
Government has been extending only a small financial assistance to the Ice Hockey
Association of India. We are trying to explore the ways to give them more financial
assistance in the near future. Nowadays, to extend the facilities to the young talented
youth, particularly in hockey, we definitely need to create more blue turfs in the
country. That is why the Government is also planning to develop these kinds of
facilities more and more in consultation with the NSF, the Indian Olympic Association

and the respective State Government.

SHRI AJAY SANCHETI: Sir, the ice hockey is a growing and popular game.
But it is a costly affair. I would like to know if any proposal comes from the

State Government, like Maharashtra, to make an all-weather ice rink that can work
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for twelve months in a year, will the Government of India participate with them

or will assist them?

SHRI SARBANANDA SONOWAL: Sir, if any proposal is received from any
State Government, particularly from the Government of Maharashtra, my Ministry

will definitely look into the matter.

SHRI BHUBANESWAR KALITA: Sir, in the beginning, I would like to
congratulate the Minister for his efforts to promote sports in the country. My pointed
supplementary is regarding funding for promotion of ice hockey. Not only funding,
but it has also to be included in different tournaments. I congratulate the Minister
that he is making efforts to bring the SAARC games to Assam. And, these will
shortly be held in Assam. I would like to know whether ice hockey would be
included in the SAARC Games. And, if the SAARC Games will happen in Assam,

when will these happen?

SHRI SARBANANDA SONOWAL: Mr. Chairman, Sir, the matter pertaining
to the SAARC Games has been taken up with the State Government of Assam. But
this particular event will not be included in the SAARC Games.

MR. CHAIRMAN: Question No. 111. ...(Interruptions)... No; no, please.
...(Interruptions)... 1 am afraid, 1 cannot take more than three supplementaries.
...(Interruptions)... No, please. ...(Interruptions)... I am afraid, no. ...(Interruptions)...
I am sorry. ...(Interruptions)... 1 agree with you, but I cannot break the rule.
...(Interruptions)... Please. ...(Interruptions)... We are running out of time. ...(Interruptions)...
Question No. 111. ...(Interruptions)... Let the question be answered. ...(Interruptions)...

Hon. Minister. ...(Interruptions)...
Target of investment in Oil and Gas sector

*111. SHRI S. THANGAVELU: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether it is a fact that a Government panel has recommended key measures

in a bid to boost local manufacturing, if so, the details thereof; and

(b) whether it is also a fact that Government is targeting an investment of I 6-7
lakh crores in oil and gas sector in the next five years to contribute to its ™ake

in India' plan and if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) and (b) A Statement is
laid on the Table of the House.
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Statement

(a) In line with the Policy of the Government for “Make in India”, Ministry of
Petroleum and Natural Gas has taken initiatives for finalization of broad contours and
action plans with short-term and long-term objectives for oil and gas sector. In this
regard, Government has constituted the Steering Committee on Make in India for oil
and gas sector. The three Sub-Groups namely, upstream, midstream and downstream
have been created for the purpose of preparing concrete action plans with timelines.
Currently, reports submitted by each Sub-Group are being discussed for future course

of actions.

(b) The preliminary estimates suggest that around I 6-7 lakh crores are to be
invested in the Petroleum and Natural Gas Sector in next 5 years. The Government’s
efforts are to leverage such investments to promote domestic manufacturing wherever

possible, to promote “Make in India”.

SHRI S. THANGAVELU: Sir, the Economic Survey, 2014-15, states that the
domestic annual production of crude oil has been stagnant at around 38 million

tones for the last four years, whereas our demand for fuel is increasing day by day.

My first to the hon. Minister is this. What steps have been proposed by the

Government to increase the international production of crude oil?

SHRI DHARMENDRA PRADHAN: Sir, yes, since last four years, our domestic
production is at a stalemate. We are making a lot of efforts to increase our domestic
production. There is a lot of new technology, and also some policy deregulation.
We are also taking some progressive and decisive steps. I hope that from the next

financial year, this will gradually increase the quantum of domestic production.

SHRI S. THANGAVELU: Sir, Gross Budgetary Support is vital for any production
activity. I want to know whether the Government has conceived any modalities to

ensure continuous flow of fund to ensure investment in petrol and gas sector.

SHRI DHARMENDRA PRADHAN: Sir, I want to share with you some of the
steps that we have taken regarding the policy issue. There are a lot of disputed issues
in the petroleum sector. The new Government has taken some concrete steps to see
how, through policy reform or policy deregulation, we can increase the investment. Sir,
whether it is domestic inflow or whether it is FDI, we have created an atmosphere
of confidence. Gradually, signs are there that concrete investment flow will be there

within this current financial year.

MR. CHAIRMAN: Thank you. No supplementaries.
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Investments by EPFO in Exchange Traded Funds

*112. DR. K.P. RAMALINGAM: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether it is a fact that Government is determined to push ahead with
mandating the Employees' Provident Fund Organisation (EPFO) to invest upto 5 per
cent of its incremental corpus in Exchange Traded Funds, if so, the details thereof;

and

(b) whether it is also a fact that the move, vehemently opposed by labour

unions, could see as much as ¥ 7,500 crores flowing into the stock market?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) and (b) A Statement is
laid on the Table of the House.

Statement

(a) The Central Board of Trustees (CBT), Employees’ Provident Fund (EPF) in its
207th Meeting held on 31st March, 2015 deliberated the new Pattern of Investment,
2015 notified by Ministry of Finance on 2nd March, 2015 which provides minimum
5 per cent and upto 15 per cent investment in equity and related investment and
recommended the same for Employees' Provident Fund Organisation (EPFO) funds.
The Government has, accordingly, notified a new Investment Pattern for EPFO wherein
there is a provision to invest in Equity and Related Instruments (minimum 5 per

cent and upto 15 per cent) of all incremental accretions belonging to the Fund.

(b) The CBT, EPF, which has, amongst its members, representatives from Trade
Unions, employers’ and Government representatives, in the above meeting, examined the
issue of investment in Exchange Traded Funds (ETFs) in detail and after considering
the various aspects, recommended the proposal to invest in Equity. This would entail

an expected investment of ¥ 5,000/- crore annually in Equity market.

DR. K.P. RAMALINGAM: Sir, I am fully satisfied with the answer. But through
my first supplementary, I would like to know from the Minister whether the trade
unions have accepted the new investment pattern. I want to know whether all the

trade unions are consulted and whether they have accepted it or not.

SHRI BANDARU DATTATREYA: Sir, regarding the trade unions’ meeting, the
CBT meeting, I want to inform that its 207th meeting was held on 31st March,
2015 in which some of the trade unions had some apprehensions. This is number

one. Then, after our first CBT meeting, we again held a second meeting. But after



68 Written Answers [RAJYA SABHA] to Starred Questions

the first meeting itself, we had formed an Expert Committee. We have presented that
Expert Committee before the members again in the second CBT meeting. In that
meeting, some of the trade unions have expressed their apprehensions. On the other
side, there was a proposal from State Governments and employers. But even then,
the hon. Member has asked a very important question. That is why we are investing
through ETFs or directly through the listed companies. This is the criteria which
we have mentioned. But I assure you that our paramount interest is to safeguard
the hard earned money of workers and, at the same time, to explore the ways and

means to earn more interest for EPF also.

DR. K.P. RAMALINGAM: Sir, my second supplementary is: Who is the authority
to identify the companies to invest the EPF? Is it the Central Government or the

Labour Commissioner? Who is the authority to identify it?

SHRI BANDARU DATTATREYA: Sir, the mechanism is that the portfolio
managers are there. The portfolio managers will manage it. We have already listed
the portfolio managers and the portfolio managers with the mechanism available go

ahead in this regard.

SHRI TAPAN KUMAR SEN: Sir, I think there is a misrepresentation of fact.
In the question itself, it is clearly written that the Trade Union representatives in
the CBT have vehemently opposed the shunting of money for investment in the
stock market. In your reply, there was no reference. It appears as if the CBT had
recommended it. It is not that the CBT had recommended it, it is that the Finance
Minister had imposed it, and the employers side and the Government side had ganged
up and ignored the opinion of the trade unions, whose money is there. The money
neither belongs to the Government nor to the employers. The money belongs to the
workers. You have disregarded their opinion about how their own money should be

invested. You have not reflected upon that question here. Please clarify.

WRITTEN ANSWERS TO STARRED QUESTIONS
Schemes for development of industries

*113. SHRI K.C. TYAGI: Will the Minister of COMMERCE AND INDUSTRY

be pleased to state:

(a) the scheme-wise/programme-wise details of schemes/programmes unde
rimplementation for the development of industries along with funds allocated and

utilized, during the last two years; and



Written Answers to [6 May, 2015] Starred Questions 69

(b)

the steps taken/proposed to be taken for speedier industrial development of

the backward States during the current plan period and the outcome thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) 1. Department of Industrial

Policy and Promotion under Ministry of Commerce and Industry administers the

following schemes/programmes/policies for development of industries:

(1)

(i)

Industrial Infrastructure Upgradation Scheme (IIUS): The Scheme was
launched in 2003 with the objective of enhancing industrial competitiveness
of domestic industry by providing quality infrastructure through public
private partnership in selected functional clusters/locations which have
potential to become globally competitive. Central assistance upto 75% of
the project cost subject to a ceiling of ¥ 50 crore was given for each
project. The Scheme was recast in February, 2009 as Recast IIUS. The
scheme was evaluated in December, 2011 and a modified version of ITUS
viz., ‘Modified Industrial Infrastructure Upgradation Scheme (MIIUS) was
notified in July, 2013. Under MIIUS, projects are to be undertaken to
upgrade infrastructure in existing Industrial Parks/Estates/Area. Greenfield
projects in backward areas and North Eastern Region (NER) is to be
sanctioned under the scheme. Projects are to be implemented by the State
Implementing Agency (SIA) of the State Government. Central grant upto
50% of the project cost with a ceiling of I 50.00 crore can be considered
under MIIUS with minimum State Implementing Agency’s contribution
of 25% and in case of North Eastern States, the Central grant and the

minimum contribution of the SIAs can be 80% and 10% respectively.

Indian Leather Development Programme (ILDP): The major objective
of this programme is to augment raw material base, enhance capacity,
modernization and upgradation of leather units, address environmental concerns,
human resource development, support to traditional leather artisans, address
infrastructure constraints and establish institutional facilities. The ILDP

comprises six sub-schemes namely:

o Integrated Development of Leather Sector (IDLS): It provides assistance
for technology upgradation/modernization and/or expansion and setting
up of a new unit in the leather sector. The Sub-scheme provides assistance
in form of investment grant to the extent of 30% of cost of new plant and
machinery for micro and small enterprises and 20% of cost of new plant
and machinery for other units subject to a ceiling of ¥ 2.00 crore for each

product line.
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e Human Resource Development (HRD): It targets potential work force for
leather sector and lays stress on skill development and technical development.
This project is intended to train and prepare individuals to be fit to work in
medium to large industrial units including up-gradation of skills of persons

already employed in the sector.

e Support to Artisan: There are various clusters in India making traditional
footwear and other leather goods. The aim of this scheme is to promote the
clusters at various forums as they are an integral part of rural Indian economy
and have potential for generating local employment and export. The artisan
clusters all over India would be supported for enhancing their design and
product development, capacity building, providing marketing support,
establishing common facility centre and marketing support/linkage. The
broad objective of this component is to ensure better and higher returns to the

artisans resulting in socio-economic upliftment.

e [Establishment of Institutional Facilities: It provides institutional facilities
by way of establishing new campuses of Footwear Design and Development
Institute (FDDI) to meet the growing demand of the leather industry for

footwear technologies, designers, supervisors and mechanics.

e Leather Technology, Innovation and Environmental Issues: It provides
financial support to Leather Cluster to meet the prescribed pollution control
discharge norms and environmental issues. This covers establishment/
expansion/upgradation of CETPs, Technology benchmarking for
implementing cleaner technologies for environment management, utilization
of solid waste from tanneries and conducting workshops to educate and train

the tanners and tannery workers.

e Mega Leather Cluster: Its main objective is to create state-of-the-art
infrastructure and to integrate the production chain in a manner that caters
to the business needs of the leather industry to cater to the domestic market
and exports. These mega clusters will assist the entrepreneurs to set up units
with modern infrastructure, latest technology, and adequate training and
Human Resource Development (HRD) inputs. The development of Mega
Leather Clusters would help in creating additional employment opportunity,

particularly for the weaker sections of society.

(iii) North East Industrial Investment Promotion Policy (NEIIP), 2007: It
was announced w.e.f. 01.04.2007 for a period of 10 years. The benefits
under this package are Capital Investment Subsidy @ 30% of the value

of plant and machinery, Interest Subsidy @ 3% onworking capital loan
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taken by an industrial unit for a period of 10 years from the date of
commencement of commercial produce and Insurance Subsidy for 100%
reimbursement of insurances premium paid by an industrial unit. Other
incentives/concession are excise duty exemption and 100% income tax

exemption.

(iv) Transport Subsidy Scheme (TSS), 1971: It covers the eight States of NER,

™)

Jammu and Kashmir, Himachal Pradesh, Uttarakhand, Darjeeling District
of West Bengal, Andaman and Nicobar Administration and Lakshadweep
Administration under which cost of transportation of raw material/finished
goods ranging from 75% to 90% to and from the location of the industrial
unit to the designated rail-head is reimbursed for a period of 5 years from
the date of commencement of commercial production. The scheme has
since been modified and notified as ‘Freight Subsidy Scheme (FSS), 2013’
w.e.f. 22.01.2013 under which subsidy on transportation of fly ash was
disallowed, sunset clause was introduced so that the scheme terminates after
5 years, provision was given for subsidy for an addition period of 5 years
to MSME and items such as plantations, refineries, power generating units,
coke including Calcined petroleum coke industry and the units producing
tobacco pan masala and plastic carry bags of less than 20 microns have

been placed in the negative list.

Special Package Scheme: It consists of Special Package for Jammu and
Kashmir, Himachal Pradesh and Uttarakhand.

e Special Package Scheme for Jammu and Kashmir: It was introduced on
14th June, 2002, for a period of 10 years. Subsequently, it has been extended
w.e.f. 15.06.2012 to 14.06.2017 in the Twelfth Five Year Plan period with
some modifications in the package. Under ‘Central Capital Investment
Subsidy Scheme’, all new industrial units including substantial expansion,
industries are eligible for subsidy at the rate of 15% of the investment of
plant and machinery with a sealing of ¥ 30 lakh. Enterprises under MSME
are eligible for subsidy at the rate of 30% of the investment of plant and
machinery subject to ceiling of ¥ 3.00 crore in manufacturing sector and
% 1.50 crore in service sector. Under ‘Central Interest Subsidy Scheme’,
an interest subsidy of 3% is provided on the average of daily working
capital loan for a period of 5 years from the date of commencement of
commercial production. Under ‘Central Comprehensive Insurance Subsidy
Scheme’, insurance subsidy to the extent of 100% is admissible to all new
units and for substantial expansion for a period of five years from the date

of commercial production.
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IL.

Special Package Scheme for Himachal Pradesh and Uttarakhand:
This was introduced on 7th January, 2003 with an aim to provide
the require incentive as well as enabling environment for industrial
development, improve availability of capital and increase market access
to provide a fillip to the private investment in the State. The scheme was
valid till 6th January, 2013. Subsequently, the package was extended and
notified on 4th March, 2014 w.e.f. 7th of January, 2013 to 31st March,
2017. This package includes Central Capital Investment Subsidy @ 15%
of the investment in plant and machinery with a ceiling of I 30 lakh for
establishing new units or substantial expansion (for MSMEs the ceiling
is X 50 lakh).

Department of Commerce under Ministry of Commerce and Industry administers
‘Assistance to States for Infrastructure Development of Exports (ASIDE)’ Scheme
since 2002-03. The main objective of ASIDE guidelines is to involve States
in growth of export by providing assistance to State Governments for creating
appropriate infrastructure for development and export promotion. The outlay of
the scheme has two components ie. 80% of the funds (State component) and
20% (central component). Fund allocation is provided to all the States/UTs on
the basis of their export performance during the last 4 years and population of
respective State. A State Level Export Promotion Committee (SLEPC) under the
Chairmanship of Chief Secretary of the respective State scrutinizes and approves
the specific projects out of the funds allocated to them under State Component
of the scheme. Projects are also approved under Central Component by the
Empowered Committee on ASIDE headed by the Commerce Secretary. In the
Budget 2015-16 the Scheme has been delinked from support by the Centre.

The details of funds allocated and utilized during the last two years in the

schemes mentioned above are given in the Statement (See below).

(b) Special emphasis has been given for the development of industries in the

backward areas in the Twelfth Five Year Plan Period; the scheme of ‘Modified

Industrial Infrastructure Upgradation Scheme (MIIUS)’ has provision for taking up

green field projects in the backward areas in the country. Under MIIUS, out of 11

projects which have been accorded ‘final approval’, 5 projects are in the backward

areas. Further, there are 3 projects in the backward areas out of the 13 projects

which are at ‘in-principle’ approval stage. As these projects have been given final

sanction in the month of March, 2015, these are expected to take about 2 years’

time for completion.
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The ‘Special Package Scheme’, ‘Freight Subsidy Scheme’, ‘North East Industrial
Investment Promotion Policy (NEIIPP), 2007’ are dedicated schemes for development

of backward states.
Statement

Details of fund released and utilized during last two year

® in crore)

SI.  Name of Scheme/Programme Fund Allocated Fund Released/
No. Utilized

2013-14 2014-15 2013-14 2014-15

1. Industrial Infrastructure Upgradation 71.70  113.00 71.70  113.00
Scheme (ITUS)

2. Indian Development Programme 150.00 270.00 150.00 270.00
(ILDP)
3.  North East Industrial Investment 149.99 22190 149.99 221.90

Promotion Policy (NEIIPP), 2007
4. Transport Subsidy Scheme, 1971 220.00 124.49  220.00 124.49
5. Special Package Scheme (SPS) 100.00  100.00 100.00 100.00

6. Assistance to States for Infrastrucutre 590.67 553.29 590.67 553.29
Development of Exports (ASIDE)

Decline in merchandise exports

*114. SHRI ANAND SHARMA: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether India's merchandise exports have declined in recent months;
(b) if so, the details thercof and the reasons for the decline; and

(c) the policy initiatives taken by Government to arrest the falling exports and

enhance merchandise exports?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) and (b) The details of
India’s merchandise exports (month-wise) during 2014-15 and 2013-14 are given in
the table below.
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Month Export (Value in US $ Billions)
2013-14 2014-15* % Growth 2014-15
over 2013-14

April 24.5 25.6 4.5
May 24.9 28.0 12.4
June 24.0 26.5 10.4
July 25.8 27.7 7.4
August 26.3 27.0 2.7
September 28.1 28.9 2.8
October 27.5 26.1 -5.1
November 242 26.0 7.4
December 26.4 254 -3.8
January 26.9 23.9 -11.2
February 25.4 21.5 -15.2
March 30.3 23.9 -21.1
ToTAL 314.4 310.5 -1.2

Source: DGCI&S; * Provisional Figures.

The main reasons for the decline in exports during the recent months are as under:
e Fall in global demand during the period due to slowing down of World Trade.

e Appreciation of Rupee against Euro making exports to Europe, which is a major

market for India, less competitive for Indian Exporters.

e Steep fall in the prices of petroleum crude resulting in consequent decline in
prices as well as export realizations for petroleum products that are major product
items of exports for India.

(¢) In order to boost exports and facilitate trade, Government has taken a number
of initiatives, which inter-alia include the following:

(1) Improving “Ease of Doing Business” in International Trade and trade
facilitation by reducing number of mandatory documents for exports and
imports, introduction of self-certification, filing of applications and documents
in electronic mode etc.

(il)) Announcement of new Foreign Trade Policy 2015-20 which seeks to provide

a stable and sustainable policy to give a boost to exports.

(iii) Implementation of various promotional schemes for exports and improving

the competitiveness of the industry.
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(iv) Bilateral meetings and institutional dialogues with various countries/country

groups to boost exports and removal of tariff/non-tariff barriers.

Building of cultural centres in the name of
Netaji Subhash Chandra Bose

*115. SHRI MD. NADIMUL HAQUE: Will the Minister of CULTURE be

pleased to state:

(a) whether it is a fact that Government has proposed to build cultural centres
in the name of Netaji Subhash Chandra Bose in the country and in foreign countries,

if so, the details thercof;

(b) how many such centres have been built till now and how many are under

construction; and

(c) whether it is also a fact that one such centre was proposed to be built in

Malaysia, if so, the details of the progress made?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (DR. MAHESH
SHARMA): (a) Ministry of Culture has no such proposal to build Cultural Centre
in the name of Netaji Subhash Chandra Bose.

(b) Does not arise.

(c) The Indian Council for Cultural Relations (ICCR) an autonomous organization
under the administrative control of the Ministry of External Affairs runs an Indian
Cultural Centre in Kuala Lumpur, Malaysia since 2010. The Centre is run under the

administrative control of the Indian Mission in Malaysia.
Charging of high rent by SAI from NSFs

*116. SHRI RAM KUMAR KASHYAP: Will the Minister of YOUTH AFFAIRS
AND SPORTS be pleased to state:

(a) whether Sports Authority of India (SAI) charges very high rent from National
Sports Federations (NSFs) for its stadiums and other facilities;

(b) whether most of infrastructural facilities in the country are not up to the

mark compared to international standards;

(c) whether there is any proposal to allow free and unlimited access to
stadia and other infrastructural facilities for budding sportspersons to help them
practice anytime, improve their game and help in hunting talent from grassroot

level; and
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(d) the steps taken to create five star Olympic Villages/hotels where sportspersons
could use stadia throughout the year to improve their game by regular practice/

training?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPORTS (SHRI SARBANANDA SONOWAL): (a) No, Sir. The tariff for use of
Stadia and its other facilities has been fixed by Sports Authority of India (SAI)

keeping in view the cost of operating these facilities.

(b) The five Sports Authority of India (SAI) stadia at Delhi namely Jawaharlal
Nehru Stadium, Indira Gandhi Stadium Complex, Major Dhyan Chand National
Stadium, Dr. Kami Singh Shooting Ranges and Dr. Shyama Prasad Mukerjee
Swimming Pool Complex were renovated/upgraded in 2010 to International

standards.

(c) No fee is charged from position holders at the National level and 30%
concessional rate is applied to State level position holders. Nominal fee is charged
from children under “Come & Play” and “Community Connect” Schemes as detailed

in the Statement (See below).

(d) A National Academy for Swimming has been started at Shyama Prasad
Mukherjee Swimming Pool Complex in New Delhi. Similarly, a National Cycling
Academy has been started in the Cycling Velodrome in Indira Gandhi Indoor
Stadium in New Delhi. A proposal to start a National Shooting Academy at Dr.
Kami Singh Shooting Range is under consideration. Good standard hostel facility
for sportspersons are available at Jawaharlal Nehru Stadium Sports Complex and
Indira Gandhi Indoor Stadium. The national sports academies along with the hostel
facilities allow continuous training of young talent as well as elite sportspersons

representing the country.
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Development of tourism infrastructure

*117. SHRI RAVI PRAKASH VERMA: Will the Minister of TOURISM be

pleased to state:

(a) whether for tourism development infrastructure development precede the

completion of tourism facilities;

(b) if so, whether provision of the tourism infrastructure has become a public

sector responsibility;

(c) if so, the steps taken by Government to involve the public sector in tourism

development; and

(d) the role and responsibility of Government in development of tourism

infrastructure?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (DR. MAHESH
SHARMA): (a) Infrastructure development is an essential component for tourism

development.

(b) Investment in tourism infrastructure requires involvement of both public and

private sector.

(c) Most of the schemes implemented by the Ministry of Tourism provide for

involvement of public sector in development of tourism in the country.

(d) Development and promotion of tourism is primarily the responsibility of
the respective State Government/Union Territory (UT) Administration. The Ministry
of Tourism (MOT) provides Central Financial Assistance (CFA) to various State
Governments/Union Territory Administrations for various tourism projects, subject to

availability of funds and adherence to the relevant scheme guidelines.
New Foreign Trade Policy

*118. DR. PRADEEP KUMAR BALMUCHU: Will the Minister of COMMERCE
AND INDUSTRY be pleased to state:

(a) whether Government has rolled out its new Foreign Trade Policy, if so, the

details thereof;

(b) the steps being taken to include 'Make in India' and 'Digital India' programmes

to ease the trade; and

(c) the details of incentives and subsidies being offered to indigenous traders

to compete with foreign traders?
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THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) The Government of India
has announced a new Foreign Trade Policy for the period 2015-2020 on Ist April,
2015. Details of the Foreign Trade Policy 2015-2020 are available at the website of
the Directorate General of Foreign Trade at http://dgft@gov.in.

(b) The important measures taken by the Government in the Foreign Trade Policy
2015-2020 to include ‘Make in India’ and ‘Digital India’ programmes to ease the

trade are:

(1) Specific Export Obligation under Export Promotion Capital Goods (EPCG)
scheme, in case capital goods are procured from indigenous manufacturers has
been reduced to 75% of the normal export obligation, in order to promote

domestic capital goods manufacturing industry.

(i1)) Under Merchandise Exports from India Scheme (MEIS), export items with
high domestic content and value addition have generally been provided higher

level of rewards.

(ii1) For reward schemes and duty exemption schemes, hard copies of applications
and specified documents which were required to be submitted earlier have

now been dispensed with.

(iv) Landing documents of export consignment as proof for notified market, can

now be digitally uploaded.

(v) There will be no need to submit copies of permanent records/documents
repeatedly with each application, once the same are uploaded in Exporter/

Importer Profile.

(vi) For faster and paperless communication with various Committees of DGFT,
dedicated e-mail addresses have been provided for various Committees, e.g.

Norms Committees, Exim Facilitation Committee etc.

(c) The Foreign Trade Policy 2015-2020 introduces two new schemes, namely,
‘Merchandise Exports from India Scheme’ (MEIS) for incentivising export of
specified goods to specified markets and ‘Services Exports from India Scheme’
(SEIS) for increasing exports of notified services from India. The scrips can be
used for payment of customs duty, excise duty and service tax. All duty credit
scrips issued under both the schemes and the goods imported against these scrips
are fully transferable. Further, e-Commerce exports of certain specified employment
creating sectors, made through courier or foreign post offices, have been supported
under MEIS.
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Show cause notice to NGOs

*119. SHRI K.N. BALAGOPAL: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether the Ministry issued show cause notice to any NGOs as to why

their licence under FCRA should not be cancelled; and
(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
KIREN RIJIJU): (a) and (b) Yes, Sir. As per the provisions of FCRA 2010, Show
Cause notices have been issued to 10345 associations, for violations of non filling
of annual returns for consecutive three years, transfer of foreign contribution to
non-FCRA designated accounts, delivering false accounts, spending more than 50%
foreign contribution for administrative purpose, change of more than 50% office
bearers without obtaining prior approval, etc. The details of such NGOs are available
on the website of the Ministry of Home Affairs http://mhal.nic.in/fcra.htm

Reserves of mineral resources in Karnataka
*120. SHRI B.K. HARIPRASAD: Will the Minister of MINES be pleased to state:

(a) whether there are vast reserves of mineral resources, including iron-ore in

Karnataka;

(b) if so, whether the Geological Survey of India has conducted any survey in

this regard, if so, the details thereof; and
(c) the steps taken for the proper exploitation of minerals in the State?

THE MINISTER OF MINES (SHRI NARENDRA SINGH TOMAR): (a) Yes.

Karnataka has vast mineral resources, including iron-ore.

(b) The details of surveys conducted by Geological Survey of India in Karnataka

in the last three years are as follows:

Mineral Block/Area/Belt District
Gold Ajjanahalli Block, Gungrupenta South Block  Tumkur
and Dodbanakunte-Ramanahalli area
Kakol Block Haveri
Kudrekonda-Palavanahalli area, Nyamati- Shimoga

Kunchenhalli area

Bangaragatti Block, Hulkoppa Dharwar
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Mineral Block/Area/Belt District
Dindavata-Lakkavanahalli-Malagondanahalli Chitradurga
Block and Paramanahalli-Hiriyur area
Kimberlite Maski Block Raichur, Koppal
and Bellary
Tawargeri Block Koppal and
Bellary
Molakalmuru Block Bellary and
Chitradurga
Nadigaddamalkapur and Turkandoni Raichur
Kudligi Block Bellary and
Chitradurga
Manganese Chiknayakanhalli and Ramanguli areca Tumkur
Ramanguli area Uttar Kannada
Barite Gadisankapura and Hungundkushtagi Schist Belt Bagalkot
Clay Minerals/ Coastal area Udupi
Bentonite
Platinum Nuggihalli Schist Belt Hassan
Group of
Elements
[PGE]
PGE and Ultramafic-mafic rocks around Hassan
Nickel- Bettadastenahalli, Tirumalapura,
Chromium Yedegondanahalli areas, Holenarsupura Schist

Nickel, Cobalt,
Copper and
PGE

Rare Earth

Elements

Iron Ore

Belt

Pura-Antaraghatta Belt

Mincheri, Inchanal and Hireupper areas,

Gogalgatti and Lingadahalli areas
Wanadurg

Basavapatna-Kerebilichi Block, Channagiri
Taluk

Sirur-Kamatagi-Amingarh areas, Hungund
Taluk

Hassan and

Tumkur

Raichur

Gulbarga

Davangere

Bagalkote
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(¢) The Government has amended the Mines and Minerals (Development and
Regulation) (MMDR) Act 1957, through the MMDR Amendment Act, 2015 with effect
from 12.1.2015, to address the constraints faced by the mining and quarrying sector.
The amendments in the MMDR Act, 1957 will give impetus to the exploitation of

minerals in the country by:

(i) removing discretion in grant of mineral concessions, as mineral concessions

will now be granted through auction by competitive bidding;

(i1) allowing opening of mines which were closed due to pendency of decision
on applications for second or subsequent renewal through extension of validity

of lease period of the existing leases;

(ii1) providing security of tenure of mining lease period with a uniform lease

period of 50 years;

(iv) simplification of procedure, and removal of delay by eliminating requirement
of prior approval of Central Government for grant of mining lease through

auction;

(v) establishment of National Mineral Exploration Trust, a dedicated fund to

encourage exploration to augment mineral resources;

(vi) allowing easy transferability of mineral concessions granted through auction,

which would facilitate investments into the mining sector;
(vii)establishment of District Mineral Foundation, which will work for the interest

and benefit of persons, and areas affected by mining related operations.

The Central Government has further empowered State Governments in respect
of 31 minerals, which have been notified as ‘minor’ minerals on 10.2.2015, for

regulation of grant of mineral concessions and for purposes connected therewith.

WRITTEN ANSWERS TO UNSTARRED QUESTIONS

India to commit supply of bales of cotton

to garments industry

1065. SHRI MOHD. ALI KHAN: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether the foreign countries have asked India to commit supply of lakhs

of bales of cotton each year to their fast growing garments industry; and

(b) if so, the country-wise details thereof and the present status thereof, particularly

the border countries?
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THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) and (b) At present there is
no restriction on export of cotton. Even the requirement of registration of contracts
has been removed vide Notification No. 102 (RE-2013)/2009-14 dated 08.12.2014. As

such, the foreign countries are free to procure cotton from India as per their needs.

So far as the border countries are concerned, China, Bangladesh and Pakistan
are among the top 5 importers of Cotton from India. Other countries sharing border
with India import negligible quantities from India. Country-wise details for exports

during the past three years (top 5 destinations) are as under:

Value in US$ Mill

Country 2012-13 2013-14 2014-15 (Apr.-Feb.)
China 2,237.38 1,912.95 696.50
Bangladesh 610.06 698.88 510.26
Vietnam 166.51 220.34 214.46
Pakistan 392.78 343.35 79.15
Taiwan 42.91 43.80 39.59
Others 298.06 418.41 167.63
TotaL 3,747.70 3,637.73 1,707.59

Source: DGCIS.

Replacement of system of prior permissions

1066. SHRI ANAND SHARMA: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether Government is considering replacing the system of prior permissions

with the pre-existing regulatory mechanisms; and

(b) if so, whether a comprehensive review is proposed on the requirement of

the existing prior permission before an alternative is put in place?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) and (b) In pursuance of
announcement of the Finance Minister in his budget speech, this Department with
the approval of competent authority has constituted an Expert Committee to examine
the possibility of replacing multiple prior permission with pre-existing regulatory

mechanism. The Terms of Reference of the Committee are:

1. Study the requirement of various prior permissions with an exhaustive

inventory of such permission;
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2. Examine the possibility of replacing these prior permissions with a pre-

existing (proposed) regulatory mechanism;

3. Identify safeguards to be put in place while replacing the system of prior
permission and integrating these safeguards in the proposed regulatory

mechanism;
4. Recommend a framework of the proposed regulatory mechanism; and

5. Draft the proposed legislation.
Pragati Maidan-like convention centre in Hyderabad

1067. SHRI MOHD. ALI KHAN: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether the State Government of Telangana has proposed to construct Pragati

Maidan-like convention centre in Hyderabad; and
(b) if so, the details thereof and the present status thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) and (b) The information
is being collected from the State Government of Telangana and will be laid on the
Table of the House.

India's stand at WTO on food security

1068. SHRI AJAY SANCHETI: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether India has taken firm stand at World Trade Organization (WTO) for

providing food security to its poor;
(b) if so, the details in this regard; and
(c) what has been the reaction of international community in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) Yes, Sir.

(b) Together with other developing countries, India proposed an amendment to the
relevant rules of the World Trade Organization (WTO) relating to public stockholding
for food security purposes. At the Ninth Ministerial Conference of the WTO held in
Bali in December, 2013, Ministerial Decisions were taken on this and other issues
including a Trade Facilitation Agreement (TFA). Subsequently, concerned at the lack

of progress in implementing the Ministerial Decision on public stockholding for food
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security purposes, India decided not to join the consensus in the WTO on next step
for the implementation of the Trade Facilitation Agreement till its concerns were
addressed.

(c) Initially there was a general campaign of misinformation and criticism of
India’s stand. However, India stood firm and worked with other WTO members to
find a way forward. Subsequently, a Decision was adopted by the WTO General
Council (GC) in November, 2014 which makes it clear that a mechanism, under which
WTO Members will not challenge the public stockholding programmes of developing
country members for food security purposes, in relation to certain obligations under
the WTO Agreement on Agriculture, will remain in place in perpetuity until a
permanent solution regarding this issue has been agreed and adopted. This strengthens
the safeguard available for continuing the Minimum Support Price policy and will
ensure that India’s food security operations are not constrained due to WTO rules.
The GC Decision also includes a firm commitment to engage in negotiations for
a permanent solution through an intensified programme of work. India is working

with the WTO members to ensure a permanent solution at the earliest.
Easing rules on sale of SEZ goods within the country

1069. SHRI A.W. RABI BERNARD: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether a panel/study commissioned by the Ministry to review the policy on
Special Economic Zones (SEZs) has suggested easing rules on sale of SEZ goods
within the country as these units are at a disadvantageous position due to falling

global demand;
(b) if so, the details thereof;

(c) whether Indian Council for Research on International Economic Relations
(ICRIER) has suggested to charge the SEZ unit with the minimum FTA tariff that

is applicable on a product as a possible way out; and
(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) to (d) Indian Council for
Research on International Economic Relations (ICRIER) has conducted a Study to
carry out a comprehensive cost-benefit analysis of the Special Economic Zone (SEZ)
Policy and other related aspects. It has made a number of recommendations which
inter-alia include strengthening of Single Window Clearance by better coordination

between Department of Commerce and State Governments, integration of SEZs with
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domestic economy, improving the institutional and administrative framework for SEZs,
aggressive marketing of SEZs, stability in SEZ policy, different incentives for different
sectors in SEZs and allowing best Free Trade Agreement (FTA) rates for domestic

clearance for SEZ manufacturing units.
SEZs in Haryana

1070. KUMARI SELJA: Will the Minister of COMMERCE AND INDUSTRY

be pleased to state:
(a) the number of Special Economic Zones (SEZs) in the State of Haryana;
(b) the area-wise details and the status thereof; and

(c) the steps being taken by Government to remove the hurdles with regard to

approvals and funding issues for accelerated development of SEZs in the State?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) and (b) In the State of
Haryana, a total of 29 Special Economic Zones (SEZs) have been accorded formal
approval out of which 25 have been notified. Presently, six SEZs are exporting.

The details showing list of SEZs in Haryana are given in the Statement (See below).

(¢) The Government, on the basis of inputs/suggestions received from stakeholders
on the policy and operational framework of the SEZ Scheme, periodically reviews
the policy and operational framework of SEZs and takes necessary measures so as
to facilitate speedy and effective implementation of SEZs. Proposals for setting up
of SEZs are considered by the Board of Approval only after written consent of the
concerned State Government. SEZs being set up under the Act are primarily private

investment driven.
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EU ban on vegetables exported from India

1071. SHRI PALVAI GOVARDHAN REDDY: Will the Minister of COMMERCE
AND INDUSTRY be pleased to state:

(a) whether it is a fact that European Union (EU) has finally lifted ban on

exports of Alphonso mango from India;

(b) what are the reasons that ban on four vegetables—bitter gourd, brinjal, snake

gourd and tarro plant has not been lifted; and
(c) what efforts the Ministry is making to lift ban on vegetables by EU?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) Yes Sir, ban imposed by
European Union (EU) on Indian Mangoes has been lifted in Feb., 2015.

(b) and (c) India has put in place special inspection units for export of fresh
fruit and vegetables to European Union in April, 2014. European Commission’s Food
and Veterinary Office team visited India in September 2014 to verify our improved
controled systems. The issue of lifitng ban on four vegerables has been taken up

bilateraly with the European Commission.
Objectives for creating SEZs

1072. SHRI GARIKAPATI MOHAN RAO: Will the Minister of COMMERCE
AND INDUSTRY be pleased to state:

(a) the objectives behind creating Special Economic Zones (SEZs) along with

presently functioning SEZs in the country, State-wise;

(b) whether Government proposes to approve new SEZs in the backward districts

of Andhra Pradesh and Telangana States; and

(c) the initiatives taken by Government to develop industrially backward districts

of Andhra Pradesh and Telangana and the incentives given to the backward districts?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) Special Economic
Zones (SEZs) are notified in the country with the objectives of generating
additional economic activity, promoting exports of goods and services; promoting
investment from domestic and foreign sources; creating employment opportunities;
and developing infrastructure facilities for manufacture of goods and services.
A list showing the State/UT-wise number of exporting SEZs is given in the

Statement (See below).



100 Written Answers to [RAJYA SABHA] Unstarred Questions

(b) and (c) While backward regions are not defined under Special Economic Zones
(SEZs) Act, 2005 and Rules framed there under, however, Rule 5(2) of the SEZ Rules,
2006 prescribes a lower minimum built up area requirement in respect of the SEZs
(other than Information Technology and Information Technology Enabled Services SEZs)
located in B1 and B2 category cities as per classification indicated in Annexure IV
of the SEZ Rules. Further, the said Rules prescribe a lower minimum built up area
requirement in respect of Information Technology and Information Technology Enabled
Services SEZs located in ‘B’ and ‘C’ category cities as per classification indicated in
Annexure IVA of the SEZ Rules. In terms of SEZ Act, 2005, a Special Economic
Zone (SEZ) may be set up either jointly or severally by the Central Government,
State Government or any person for manufacture of goods or rendering services or
for both or as a free trade warehousing zone. Such proposals duly recommended by

the concerned State Government are considered by the Board of Approval for SEZs.
Statement

State/UT-wise distribution of exporting SEZs

State/UT Exporting SEZs
(as on 31.12.2014)
Andhra Pradesh 19
Chandigarh 2
Chbhattisgarh 1
Gujarat 18
Haryana 6
Karnataka 25
Kerala 14
Madhya Pradesh 2
Mabharashtra 25
Odisha 2
Punjab 2
Rajasthan 4
Tamil Nadu 36
Telangana 25
Uttar Pradesh 11
West Bengal 7

GrAND ToTAL 199
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Meeting challenges of ‘Make in India’ campaign

1073. SHRI ANUBHAV MOHANTY: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) how does Government proposes to meet the challenges of 'Make in India'

campaign;

(b) what infrastructural support Government is planning to provide in this regard;

and
(c) how does the State of Odisha fare in 'Make in India' campaign?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) and (b) Government has
launched the ‘Make in India’ initiative which aims at promoting India as an investment
destination and to establish India as a global hub for manufacturing design and
innovation. The initiative aims to provide a congenial environment to the business
community so that they can devote their effort, resources and energy in productive
work. A number of steps have been taken by the Government to improve ease of
doing business. Rules and procedures have been simplified and a number of products

has been taken off licensing requirements.

The Government intends to provide a robust infrastructure to business through
development of various facilities and institutions. Government aims at developing
industrial corridors and smart cities to provide a conducive working environment
with state-of-the-art technology. Efforts are being made to provide skilled manpower
through a national skill development programme. Innovation is encouraged through

better management of patent and trademarks registration.

Government has opened up a number of sectors for FDI. The Policy in defence
sector has been liberalized and FDI cap has been raised from 26% to 49%. 100% FDI
has been allowed in defence sector for modern and state of the art technology on case
to case basis. 100% FDI under automatic route has been permitted in construction,
operation and maintenance in Rail Infrastructure projects. Further, liberalization norms

for Insurance and Medical Devices has been done.

25 Industry related Ministries are working on sector specific targets, which have
been identified by them after detailed discussion with various stakeholders in the
National Workshop held on 29th December 2014. Each Ministry has identified action

plan for the next one year and three years.

‘Make in India’ program represents an attitudinal shift in how India relates to

investors; not as a permit-issuing authority, but as a true business partner. An Investor
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Facilitation Cell has been created in ‘Invest India’. A dedicated team of the Investor

Facilitation Cell is there to guide and assist first-time investors.
(c) No State specific evaluation has been done ‘Make in India’ initiative.
Diversion of SEZ land for real estate purpose

1074. SHRI RAJ BABBAR: Will the Minister of COMMERCE AND INDUSTRY

be pleased to state:

(a) whether Government has given approval for de-notification of Special
Economic Zones (SEZs) in some States and if so, the details thereof and the reasons

therefor;

(b) whether it is a fact that in some States where SEZs were approved, the
land acquired for the purpose was never used for SEZ and instead the land has

been used for real estate purpose;

(c) if so, the details of such instances and whether the purpose of SEZ has

been defeated by conversion of land for real estate purpose;

(d) whether Government has taken any action/proposes to take any action in

this regard; and
(e) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) As on 30th April, 2015,
on the request of the Special Economic Zone(SEZ)Developers, the Board of Approval
(BoA) on SEZs has approved 68 cases of de-notification of SEZs subject to the
refund of all duties and tax benefits availed by the SEZ Developer and on receipt
of ‘No-objection’ from the concerned State Government. A list showing the State/UT-
wise number of de-notification of SEZs approved by BoA is given in the Statement
(See below). The reasons given for these request for de-notification include economic
slowdown, poor market response, lack of demand for SEZ space and change in the

fiscal incentive regime for SEZs, etc.

(b) to (e) Land is a State subject. The Board of Approval (BoA) on SEZs considers
only those proposals which have been duly recommended by the State Governments.
Further, de-notification of a SEZ is approved subject to refund of all duties and tax
benefits availed by the SEZ Developer and on receipt of ‘No-objection’ from the
concerned State Government. Central Government ceases to have any role upon the
de-notification of a SEZ. It is within the purview of the concerned State Government

to ensure that the utilization of such de-notified land is as per their laws/guidelines.
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Statement

State/UT- wise number of de-notification of SEZs approved by Board of Approval

States/UTs De-notification (as on 30.04.2015)
Andhra Pradesh 2
Dadra and Nagar Haveli 2
Delhi 1
Gujarat 7
Haryana 12
Karnataka 2
Kerala 1
Madhya Pradesh 1
Mabharashtra 17
Odisha 2
Rajasthan 3
Tamil Nadu 6
Telangana 6
Uttarakhand 2
West Bengal 4

GrAND ToTAL 68

Restrictions on outboard shipments of exporters

1075. DR. T. SUBBARAMI REDDY: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether it is a fact that cotton, cotton yarn, onion and iron ore exporters
will not get, at present, export incentives under the Focus Market Scheme as there

are restrictions on their outboard shipments;
(b) if so, the details thereof; and

(c) whether any representations has been received and the present position
thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) and (b) Focus Market

Scheme has been discontinued w.e.f 1.4.2015 in the new Foreign Trade Policy
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2015-20. Even in the earlier Focus Market Scheme of Foreign Trade Policy 2009-14,

cotton, cotton yarn, onion and iron ore were categorized as ineligible.
(c) Question does not arise as the Focus Market Scheme has been discontinued.
MoUs signed with Germany

1076. SHRI D. KUPENDRA REDDY: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether a number of Memorandum of Understandings (MoUs) were signed

by Indian industries with Germany recently;
(b) if so, the details thereof; and
(c) to what extent the MoUs will boost the economy of the country?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) and (b) Details of
Memorandum of Understandings (MoUs) signed by Indian industries with Germany

recently during Hannover Messe 2015 are given in the Statement (See below).

(c) These MoUs are expected to increase FDI flows to India, bring in new
technology, help growth of manufacturing sector and create employment opportunities

in the country thereby boosting its economy.
Statement
Details of Memorandum of Understandings (MoUs) signed by
Indian industries with Germany

1. Instrumentation Limited with KE Kauer Engineering, Germany for production

of control valves.
2. Vikram Solar with Fraunhofer Institute for Solar Energy Systems ISE.
3. Hindustan Machine Tools (HMT) with FT Machine Tools, Germany for

collaborating on flow forming machines.
4. HMT with Enit GmbH, Germany for total Engineering Solutions.

5. Essel Group with Wind and Sun Technology Group /FeCon GmbH to develop
12500 MW of Solar and 4000 MW of Wind Energy Projects in India.

6. Essel Group with Passavant Energy and Environment (PE&E) for water and

waste water treatment projects.

7. Essel Group with Fichtner GmbH & Co to provide comprehensive

interdisciplinary range of engineering and consultancy services in areas
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of energy, water, sanitation, infrastructure, IT and consultancy on the

implementation.

8. Essel Group with Smart Grids-Platform Baden-Wuertemberg to act as facilitator

in linking the energy networks for Essel group.

9. Roots Group India and Neander Motors, Germany for transfer of technology
and Joint Venture for production of a very high end latest technology, Twin
Cranks, Diesel Engine with varied applications in Auto Marine Energy, etc.
(0.6 million Euros).

10. iPLON with Welspun Renewables in the area of Green Energy Commitment.

11. Heavy Engineering Corporation (HEC) with KirowAdeltGmBh of Leipzig

for manufacture of Railway Cranes.
Export of cumin

1077. DR. PRADEEP KUMAR BALMUCHU: Will the Minister of COMMERCE
AND INDUSTRY be pleased to state:

(a) the quantum of Jeera (cumin) exports made in the last three years;

(b) whether the prices of Jeera have risen abnormally in the markets recently,
if so, the details thereof; and

(c) the reasons for abnormal rise and the measures being taken by Government

to keep the prices in control?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) The quantum of export

of cumin from the country for the last three years are given below:

Year Cumin export (Tons)
2011-12 45,500
2012-13 85,602
2013-14 1,21,500
2014-15 (*) 1,55,000

(*) Provisional Estimate.

(b) and (c) Price of Cumin has shown an increasing trend during the year
2014-15. The price in the domestic market increased from I 109.38 per kg in April
2014 to ¥ 154.00 per kg in February 2015, registering an increase of more than
40%. Major reasons for increase in the domestic price of Cumin during 2014-15

are higher export demand and decline in production. Production of Cumin for the
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year 2014-15 is less due to adverse weather conditions that prevailed in the major

growing areas.

Several programmes for development and production of spices such as area
expansion, Integrated Pest Management (IPM)/Integrated Nutrient Management
(INM), organic farming, creation of water resources, micro irrigation, post-harvest
management etc. are implemented through State Horticulture Mission under the
Mission for Integrated Development of Horticulture (MIDH) of Government of India.
Spices Board has also established a Spice Park for Cumin at Jodhpur, Rajasthan with
common processing facilities for cleaning, grading, grinding, packing, warehousing

etc. for the benefit of Cumin farmers, traders and exporters in the region.
Natural rubber available in open market

1078. SHRI B.K. HARIPRASAD: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) the total quantum of Natural Rubber available in open market;
(b) the present price of Natural Rubber in the open market;

(c) whether Government has taken effective steps for ensuring reasonable price
of Natural Rubber; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) Quantum of natural rubber
(NR) available in the open market depends on prevailing stock with growers, dealers
and processors and the proportion offered by them for sale at the current price. The
stock of NR at the end of March 2015 was 240,000 tons. Quantity of NR available
for sale after deducting stock with manufacturers and rubber under processing is
133,000 tons.

(b) Rubber Smoke Sheet RSS 4 and RSS 5 grades are the most commonly
traded forms of natural rubber. Price of RSS 4 and RSS 5 at Kottayam market on
24 April, 2015 was X 121.00 and ¥ 115.00 per kg respectively.

(¢c) and (d) The Government had increased the duty on import of dry rubber
from “20% or X 20 per kg whichever is lower” to “20% or X 30 per kg whichever
is lower” in December 2013. The duty has been further increased to 25% or ¥ 30
per kg whichever is lower w.e.f. 30.04.2015. The Government has also reduced the
period of utilisation under advance licensing scheme for import of rubber from 18

months to 6 months. An ‘Expert Committee’ consisting of representatives from rubber
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producers/growers, State Government, rubber consumers and user industry, Central
Government and other stakeholders is functioning to examine issues related to rubber

production, development, consumption and exports and make suitable recommendations .
Policy to promote export of spices

1079. SHRI BHUPENDER YADAV: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether Government propose to frame any policy on spices and its trade

to promote the export of spices grown in India;
(b) if so, the details thereof;

(¢) whether Government also proposes to initiate further measures to help the
spice traders in meeting the challenges being faced by them from various countries

in export of spices; and
(d) if so, the details of steps being taken by Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) and (b) The Government
organised National Conference of all Stakeholders including producers, exporters,
representatives of spice industry and State Governments etc. on development and
export of spices on 27th January, 2015 at New Delhi to discuss and chart out
a road map for development and promotion of spices including export of spices.
Following the Conference, a national roadmap for spices sector has been drawn up

for implementation.

(¢) and (d) Government, through the Spices Board, implements various programmes
for promoting exports of spices with focus on value addition, quality improvement
and branding. Spices Board provides financial assistance to exporters for infrastructure
development, trade promotion including participation in international fairs, product
development and research, spice processing in North East region, promotion of
India spice brands and certification of Spice Houses. Spice Parks have been set up
to provide common processing facilities to producers and exporters. Spices Board
has setup six quality evaluation laboratories at Cochin, Mumbai, Delhi, Chennai,
Guntur and Tuticorin for providing analytical services and is setting up two more
at Kolkata and Kandla.

Government has recently fixed the minimum price for imported cardamom at
% 500/- per kg. in order to regulate quality and volume of cardamom imports. The

quality of imported spices is also regularly monitored by the Spices Board. The
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Spices Board chairs the Codex Committee on Spices and Culinary Herbs (CCSCH)
set up by the Codex Alimentarius Commission to set international standards for

spices and help Indian exports.
Comprehensive impact assessment of IT agreement in WTO

1080. SHRI RANGASAYEE RAMAKRISHNA: Will the Minister of COMMERCE
AND INDUSTRY be pleased to state:

(a) whether World Trade Organization (WTO) will be moved to subject Information
Technology Agreement (ITA-1) to a comprehensive impact assessment before 1TA-2

is negotiated; and
(b) if so, whether non-tariff barriers will also be included in such an exercise?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) and (b) The World Trade
Organisation (WTO) is an international body with 161 member countries at present.
ITA-2 negotiations have already started and are presently being carried out by a
few select WTO member countries. India is not participating in ITA-2 negotiations
in view of the recommendations of the line Ministry-Department of Electronics and
Information Technology as well as the domestic manufacturing industry. As India is not
a participant in the ITA-2 negotiations, it is not possible to initiate a comprehensive
impact assessment of ITA-I in the WTO.

Shifting of HQ office of Controller General of Patents

1081. SHRI SANJAY RAUT: Will the Minister of COMMERCE AND INDUSTRY

be pleased to state:

(a) whether Government is considering to shift the prestigious Headquarter office
of Controller General of Patents, Design, Trademark and Geographical Indication,from

Mumbai to Delhi, which is functioning since more than 43 years;
(b) if so, the reasons for such sudden decision for shifting;

(¢) whether Government had done an assessment of multiple factors before

shifting of such prestigious office from Mumbai to Delhi; and

(d) if so, the major findings that dictated the decision, and if not, the reasons
therefor?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) Yes. Only considering;

however, no final decision has been taken as yet.
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(b) The decision for shifting will be taken only after due consideration in view

of administrative convenience.
(¢) An assessment of multiple factor will be done before taking the final decision.
(d) No final decision has been taken as yet.
Export of basmati rice

1082. SHRIMATI AMBIKA SONI: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) the variety-wise details of Basmati rice exported by the country particularly
from the State of Punjab during the last two years;

(b) the details of competitors to India in the international market;
(c) India's share of Basmati rice in the international market during the last two years;

(d) whether it is a fact that Indian Basmati rice is set to lose its export sharply

in view of stiff competition from other countries; and
(e) if so, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) The details of export of
Basmati rice during the last two years are as under:

(Quantity in Million MT, Value USD Million)

Particular 2012-13 2013-14 2014-15 (April-Feb)
Quantity 3.46 3.76 3.30
Value 3564 4866 4116

Source: APEDA
The variety-wise and state-wise details of export are not maintained.

(b) The Pakistan is the only other producer and exporter country for Basmati

rice in the international market.

(c) As per trade sources, share of India in the export of Basmati rice is about
85%, the balance 15% coming from Pakistan.

(d) As India and Pakistan are the only producers of Basmati rice, it is unlikely
that India’s share of Basmati rice exports in the international market would decline
sharply due to competition.

(e) Does not arise in view of (d) above.
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Composition of India's agro products exports

1083. SHRI HUSAIN DALWAI: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) the details of composition and direction of India's agro products exports;
(b) what has been the increase in it since last five years;

(c) whether our agro products are subject to stringent quality control norms

fixed by importing countries;
(d) if so, the details thereof; and

(e) steps taken by Government to make our agro products competitive in world

market?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) Details of India’s export
of agricultural and allied products (including marine and plantation products) are

given in the Statement (See below).

(b) India’s exports of agricultural products have increased from ¥ 84,562.01
crore in 2009-2010 to ¥ 2,59,597.03 crore in 2013-14. Exports during first eleven
months of 2014-15 (Apr-Feb), for which data is available as on date, were
3 2,16,840.64 crore.

(c) and (d) The exports of agricultural products are subject to quality control
norms as prescribed by the competent agencies or by the importers/importing
country and/or as prescribed by international organizations viz., CODEX, OIE and

IPPC as the case may be.

(e) Encouraging exports of agricultural products is a continuous process. Under
the Foreign Trade Policy 2015-2020, eligible agricultural products are supported
under the Merchandise Exports from India Scheme (MEIS). Higher rewards are
available under the MEIS for value-added/packaged products and high potential
products like Fruits, Vegetables, Oilmeals etc. The Government is taking steps to
encourage exports of agro products through measures and incentives under Plan
Schemes of the Commodity Boards and Export Promotion Councils. The Ministry
of Commerce and Industry has also put in place schemes like Market Development

Assistance (MDA) and Market Assistance Initiative (MAI) to promote exports.
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Decline in growth rate of core sectors

1084. SHRI RAVI PRAKASH VERMA: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether there has been a continuous decline in growth rate of core sectors;
(b) if so, the details thereof;
(c) whether there is negative growth rates in four out of eight core sectors; and

(d) if so, the steps taken by the Central Government to boost the growth rate

of core sector?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) to (d) The Index of
Eight Core Industries (ICI) measures performance of eight infrastructure industries,
viz. Coal, Crude Oil, Natural Gas, Refinery Products, Fertilizers, Steel, Cement
and Electricity, compiled at the base year of 2004-05. The cumulative growth
rate of ICI during April-March, 2014-15 was 3.5% as compared to 4.2% during
corresponding period of previous year. However, the production index of various
core industries has displayed variation in both direction and magnitude. Crude
Oil, Natural Gas, Refinery Products, Fertilizer and Steel have contributed to
the lower growth in overall index during April-March, 2014-15 as compared to
corresponding period of previous year. Industry wise details of the growth rates

are given below:

Growth Rate of Core Industries (in %)

Industry April-March 2013-14 April-March 2014-15
Coal 1.3 8.2
Crude Oil -0.2 -0.9
Natural Gas -13.0 -5.2
Refinery Products 1.5 0.4
Fertilizers 1.5 -0.1
Steel 11.5 0.5
Cement 3.1 5.6
Electricity 6.0 8.0
Overall Index 4.2 35

Source: Office of the Economic Adviser, DIPP.
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In general, low production of Crude Oil and Natural Gas was inter-alia, due to
ageing fields, water/sand ingress, environmental problems, etc. and that of Refinery
Products was due to shut down of certain units on account of accidents. Further, the
decline in production of Steel was mainly on account of procedural and infrastructural
bottlenecks faced by the industry. Production of Fertilizer was affected due to non-
availability of adequate natural gas, unforeseen shutdown and shortage of raw materials

of phosphoric acid, etc.

The Government is taking steps to revive production in these industries which
includes measures relating to policy, procedures, improving infrastructure and ensuring

availability of required inputs.
Proposal to establish SEZ in U.P.

1085. SHRI PRAMOD TIWARI: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether there is any proposal to establish Special Economic Zone in Uttar
Pradesh;

(b) if not, the reasons therefor;

(c) whether it will be very helpful for the development of Uttar Pradesh if

special Economic Zone is established there; and
(d) whether Government will consider it in future?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) and (b) In the State
of Uttar Pradesh, in addition to Noida Special Economic Zone (SEZ) set up by
the Central Government and Moradabad SEZ set up by the State Government
established prior to the enactment of SEZs Act, 2005, a total of 25 SEZs have
been accorded formal approval out of which 22 have been notified. Presently, 11

SEZs are exporting.

(c) Special Economic Zones (SEZs) are notified with the objectives of generating
additional economic activity, promoting exports of goods and services; promoting
investment from domestic and foreign sources; creating employment opportunities;

and developing infrastructure facilities.

(d) Proposals for setting up of SEZs are considered by the Board of Approval
only after written consent of the concerned State Government. SEZs being set up

under the Act are primarily private investment driven.
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Progress of industrial corridor

11086. DR. SATYANARAYAN JATIYA: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) the time-bound details of the progress made so far since beginning, regarding
the action plan for setting up the infrastructure of industrial corridor in the country;

and

(b) the State-wise and location-wise details of industrial infrastructure set up in
different States including Madhya Pradesh?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) and (b) The Government of
India has conceptualized the following Industrial/Economic Corridors in the country:
(1) Delhi-Mumbeai Industrial Corridor (DMIC) which covers the States of Uttar Pradesh,
Haryana, Rajasthan, Madhya Pradesh, Gujarat and Maharashtra (2) Bengaluru-Mumbai
Economic Corridor (BMEC) which covers the States of Karnataka and Maharashtra
(3) Chennai-Bengaluru Industrial Corridor (CBIC) which covers the States of Tamil
Nadu, Karnataka and Andhra Pradesh (4) Visakhapatnam-Chennai Industrial Corridor
(VCIC) which covers the States of Andhra Pradesh and Tamil Nadu (5) Amritsar-
Kolkata Industrial Corridor (AKIC) which covers the seven States namely Punjab,
Haryana, Uttar Pradesh, Uttarakhand, Bihar, Jharkhand and West Bengal.

BMEC, VCIC and AKIC are in the initial stages of implementation whereas
master planning for all the three nodes in CBIC and all nodes except for “Dadri-
Noida-Ghaziabad” Investment region under DMIC have been completed. seven
industrial cities have been taken up for development in the first phase of the DMIC
project such as Ahmedabad-Dholera Investment Region in Gujarat; Manesar-Bawal
Investment region in Haryana; Dadri-Noida-Ghaziabad Investment region in Uttar
Pradesh; Khushkhera-Bhiwadi-Neemrana Investment region in Rajasthan; Shendra Bidkin
Investment region in Maharashtra; Dighi Port Industrial area in Maharashtra; Pithampur-
Dhar-Mhow Investment region in Madhya Pradesh. Various trunk infrastructure projects
like development of roads and utilities, drainage, sewage, potable water, industrial
water, water treatment and recycling, Sewage Treatment Plant, Common Effluent
Treatment Plant, ICT etc. are being developed under DMIC. The tender documents
for construction of trunk infrastructure of Integrated Industrial Township “Vikram
Udyogpuri” near Ujjain in Madhya Pradesh have already been issued. The tender
documents for trunk infrastructure in Dholera, Shendra-Bidkin Industrial area and

Integrated Industrial Township have also been proposed after detailed master planning

FOriginal notice of the question was received in Hindi.
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and preliminary engineering. Infrastructure for creation of the industries in the other
designated nodes in the region have already been identified and all of them are at

different stages of implementation.
Proposal to establish SEZ in Bihar

1087. SHRI K. C. TYAGI: Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) whether there is any proposal to establish Special Economic Zone in Bihar;
(b) if not, the reasons therefor;

(c) whether it will be very helpful for the development of Bihar if Special

Economic Zone is established there; and
(d) whether Government will consider it in future?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) to (d) No proposal has been
received for establishment of Special Economic Zone (SEZ) in Bihar at present. As
per the Special Economic Zones Act, 2005, a Special Economic Zone (SEZ) may be
established either jointly or severally by the Central Government, State Governments
or any person for manufacture of goods or rendering services or for both or as a
Free Trade and Warehousing Zone. Proposals for setting up of SEZs are considered by
the Board of Approval only after written consent of the concerned State Government.

SEZs being set up under the Act are primarily private investment driven.
Protected monuments/sites in Rajasthan
+1088. SHRI ASHK ALI TAK: Will the Minister of CULTURE be pleased to state:

(a) the number of forts, palaces and other sites which have been declared as

protected from the archaeological point of view in the State of Rajasthan;

(b) the details of funds provided by Central Government to the State Government
in the last two years for their maintenance and the quantum of amount utilized out
of this fund; and

(c) the details of number of new monuments and sites proposed to be declared

as protected sites by Government?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (DR. MAHESH
SHARMA): (a) There are 162 monuments/sites including forts and palaces declared

FOriginal notice of the question was received in Hindi.
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as of national importance under Archaeological Survey of India in Rajasthan.
Besides, 378 monuments/sites in Rajasthan have been declared protected by the State

Government of Rajasthan.

(b) The details of fund provided by Central Government to Government of
Rajasthan (Department of Archacology & Museum) and fund utilized for maintenance

of their monuments/sites during the last two years are as under:

® in lakhs)
Year Fund Allotted Fund Spent
2013-14 392.99 351.40
2014-15 Nil Nil

(¢) The details are given in the Statement (See below).
Statement

A. List of Monuments Identified in Rajasthan for Declaration as Monument of

National Importance under the Jurisdiction of Archaeological Survey of India
I. Rambagh Palace, Deeg, District Bharatpur
2. Sitaram Ji temple, Deeg, District Bharatpur
3. Step well at Neemrana, Beharor, District Alwar
4. Raja Rai Singh Ka Mahal, Toda Rai Singh, District Tonk
5. Ramchandra Temple at Rohida, District Sirohi
6. Ancient Site at Vasantgarh, District Sirohi

7. Ancient Zinc Mining Site, Zawar, District Udaipur

B. List of Monuments Identified in Rajasthan for Protection by the

State Government of Rajasthan

1. Ancient Fortification Wall, Ancient Site Chandrawati, Chandrawati,

Distirct Sirohi
2. Shahi Kund, Karauli
3. Makbara of Kabirshah, Karauli, District Karauli
4. Mahal and Temple, Old Chhawni, District Dholpur
5. Ruins in front of Chopda Mahadev Temple, Damapur, District Dholpur

6. Ancient Chhatries, Bhadrajun, Aahor, District Jalaur
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Project related to discovery of ancient river Saraswati
1+1089. SHRI PRABHAT JHA: Will the Minister of CULTURE be pleased to state:

(a) whether a project work related to the discovery of the ancient river Saraswati,
which is extinct now, was started by the Central Government in 2002 and was

discontinued in 2004;
(b) if so, the details thereof;

(c) whether the project work related to the discovery of the river Saraswati has

been resumed; and
(d) if so, the details thercof?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (DR. MAHESH
SHARMA): (a) and (b) The Archaeological Survey of India (ASI) has been regularly
excavating the Early Harappan and Harappan sites since 2002, in the palacochannel

of dried up river Ghaggar in Haryana, Punjab, Rajasthan and Gujarat as follows.

1. Adi Badri, Haryana 2002-2004
2. Baror, Rajasthan 2003-2004
3. Tarkhanwala Dera, Rajasthan 2003-2004
4. Chak 86, Rajasthan 2003-2004
5. Juni Kuran, Gujarat 2003-2004
6. Bhirrana, Haryana 2003-2005
7. Hansi, Haryana 2003-2005
8. Karanpura, Rajasthan 2012-2014
9. Khirsara, Gujarat 2009-2013
10. Binjore, Rajasthan 2014-2015

The details of the items discovered on excavation are given in the Statement
(See below).

(c¢) and (d) Since ASI is continuously excavating the Early Harappan and
Harappan sites in river Ghaggar area from 2002, the question of resuming the work

does not arise.

FOriginal notice of the question was received in Hindi.
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Statement

The details of the items discovered on excavation

1. Adi Badri, Distict Yamunagar, Haryana: Adi Badri is located on the
bank of the river Som. The place is believed by some to be located on the
confluence of the Saraswati-Somb confluence. The excavation carried out at
three different sites here has revealed the remains datable from the historical

period and early medieval times.

2. Bhirrana, District Fatehabad, Haryana: The excavation has yielded a
two-fold cultural sequence namely, pre-Harappan and Mature Harappan. Two
arms of the Harappan enclosure wall and domestic structures, in addition to
five Harappan seals, hundreds of beads of semi-precious stones such as lapis
lazuli, carnelian, agate, steatite, and other material, copper tools and other
pre-Harappan and Harappan objects of daily use were unearthed. On chemical

cleaning, two copper celts, revealed Harappan signs inscribed on them.

3. Hansi, District Hissar, Haryana: The excavation at this multicultural site
has revealed evidence of habitation from Kushana (circa first century A.D.)
to British times. Some fragments of Painted Grey Ware have been noticed
in later period fillings. Three coin hoards of the Bull and Horseman Type

(circa 9th-11th centuries A.D.) are among the important antiquarian finds.

4. Baror, District Sriganganagar, Rajasthan: Excavation have unearthed the
remains of the pre-Harappan and the mature Harappan cultures. The most
significant objects include four pre-Harappan button seals, one Harappan seal
besides numerous other objects and plain as well as profesely decorated
pottery. The excavation has yielded pottery decorated with painted motifs
which have close relationship with the similar pottery from Kalibangan and

Banawali on one hand, and the Baluchistan sites on the other.

5. Tarkhanwala Dhera, District Ganganagar, Rajasthan: Excavation has revealed
structures of mud bricks and a hearth outside the house complex which may
be attributed to Harappan period. The pottery assemblage consists of dish-
on-stand, beakers goblets and basins, cylindrical and perforated jars. Most

important finds of the season are the terracotta sealing and a potter’s kiln.

6. Chak 86, District Ganganagar, Rajasthan: It is located at a distance of
nearly 200 to the north of Tarkhanwala Dera. The ancient mound measuring
approximately 250 X 200 m is 3 m high from the surrounding plains. The
excavation here has revealed two circular structures of wattle-and-daub and
associated post holes. The pottery assemblage datable to late Harappan and

Painted Grey Ware period was also unearthed.
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7. Juni Kuran, District Kachchh, Gujarat: The excavation has revealed an
impressive layout of the citadel, surrounded by massive defensive wall on
all four sides. In the southern arm, there have been exposed a gate, corner
bastion and a gate and large and broad platform. The pottery and antiquities

recovered confirm to classical Indus types.

8. Khirsara, District Kachchh, Gujarat: The Harappan mound at Khirsara,
locally known as ‘Gadhwali Vadi’ was excavated and has yielded rich cultural
deposit belonging to the mature Harappan phase. The Harappans developed
a well-planned fortified settlement at Khirsara which is roughly rectangular
in shape. The evidence shows five structural phases and damage caused by
the flood in successive phases. The excavation also revealed that the citadel
was raised over the bed rock within the general fortification. The site has
also yielded almost all types of Harappan artefacts which include nine seals

of various types and shapes.

9. Karanpura, District Hanumangarh, Rajasthan: The excavation brought to
light structural remains of early and mature Harappan phases. The artifacts
remains consist of steatite seal, chert weight, bangles, rings, fish-hooks
of copper, beads of steatite, agate, faience, lapis lazuli, etched carnelian,
terracotta, copper mirror, spindle whorls in terracotta, many of them with
graffiti marks, numerous terracotta bangles of various sizes, potsherds with
graffiti, chert blades, terracotta cakes (mustikas, circular and triangle ones),

etc. The excavation has also yielded a large number of animal bones.

10. Binjore, District Sriganganagar, Rajasthan: The remains of residential
complexes of mud bricks with multi structural phases have been noticed
along with variety of pottery on harappan affirnity. The major pottery found
includes perforated jar, dish on stand, vases, basin, bowl, beaker, goblet and
terracotta cake (mustika). The antiquities found include copper objects such as
fish-hook, arrowheads, knife, celt, bangles, terracotta bangles, faience bangles,
shell bangles, beads of carnelian, agate, faience, gold foil and ring, terracotta
toy cart frame and bull figurines. Harappan seal made of steatite depicting

figure of unicorn with five letters of Harappan script has also been found.
Conservation and restoration of ancient Hindu monuments
1090. DR. V. MAITREYAN: Will the Minister of CULTURE be pleased to state:

(a) whether ASI has undertaken any conservation and restoration works in ancient

Hindu monuments and temples situated abroad;

(b) if so, the details of works done and the current status;
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(c) the measures taken to connect all museums in India and abroad to facilitate

research studies on Indian culture, history, art and archaeology;

(d) the steps taken by Government and private universities and research
organizations to e-publish materials related to Indian culture, history, art, architecture

and archaeology; and

(e) the steps taken/funds allocated by Government to connect and bridge all

such data from various research organizations under one roof?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (DR. MAHESH
SHARMA): (a) and (b) Yes, Sir. As per request from Ministry of External Affairs,
Archacological Survey of India (ASI) has taken up conservation work of Ta Prohm
temple in Cambodia, Vat Phou temple in Lao PDR and supervision for restoration
work of Thiruketeeswaram temple in Sri Lanka where work is being executed
by College of Architecture and Sculpture, Mamallapuram. The work at Ta Prohm
includes restoration of Hall of Dancers alongwith other repairs and at Vat Phou it
comprises conservation and restoration of two Quadrangle buildings in the temple
complex. At Thiruketeeswaram it is restoration work of Mandapas. All these works
are in progress. In addition the preliminary proposal for conservation of Pashupatinath

Temple at Kathmandu has also been prepared.

(c¢) and (d) At present, no such proposal is there to connect all museums
in India and aboard. However, to facilitate research studies in major museums,
Tagore Fellowship is awarded. The material related to Indian culture, history,
art architecture and archaeology is displayed by major museums on their

websites.
(¢) There is no such proposal at present.
Protection of historical site at Kalasipalyam in Bengaluru

1091. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of CULTURE be

pleased to state:

(a) whether Government intends to protect historical site located at Kalasipalyam
in Bengaluru, one of the four armouries built 200 years ago by Tipu Sultan which
is now unprotected, uncared for and has been reduced to a hideout for young lovers

and drug addicts;

(b) whether the Archaeological Survey of India (ASI) is aware that all three
underground entry points to the armoury have been vandalized by people who have

build their homes and shops around them now;
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(c) whether Government is considering to protect and preserve this site at the

earliest; and
(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (DR. MAHESH
SHARMA): (a) No proposal is under consideration to bring the historical site located

at Kalasipalyam in Bengaluru under Central protection.

(b) Since the site is not protected by Archaeological Survey of India, no such

information is available.

(¢) There is no proposal for protection of these armouries under Archaeological

Survey of India.
(d) Does not arise.
Relocation of antiquarian remains and archaeological sites

1092. DR. CHANDAN MITRA: Will the Minister of CULTURE be pleased to

state:

(a) whether Government has conducted a village to village survey scheme to

relocate antiquarian remains and archaeological sites across the country;

(b) if so, the State-wise details thereof along with the names of the villages

identified for the purpose; and

(c) the measures taken by Government to create database of the important
antiquarian remains and ensure their proper conservation and protection across the

country?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (DR.
MAHESH SHARMA): (a) and (b) Yes, Sir. The scheme of village to village
survey for recording and documenting the antiquarian remains and archaeological
sites by the ASI has been revived since April, 2014. The scheme does not cover

relocating antiquarian remains.

The State-wise details of the villages surveyed and the antiquarian remains found

are given in the Statement (See below).

(c) The data is maintained by the respective Circle offices as well as Director
General’s Office, New Delhi. At present there is no such scheme for conservation

and protection of these antiquarian remains.
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Study/research about building of Taj Mahal

1093. SHRI A. U. SINGH DEO: Will the Minister of CULTURE be pleased

to state:

(a) whether the Archaeological Survey of India (ASI) has made any study/
research about the existence of any structure before construction/building of the Taj

on the site as claimed by the various religious organizations;
(b) if so, the details thereof;

(c) if not, whether the ASI has received requests from various organizations and

representatives for making the study/research in this regard;

(d) whether Government proposes to conduct any study/research in this regard,;

and
(e) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (DR. MAHESH
SHARMA): (a) No, Sir. Further, no record is available with Archaeological Survey

of India regarding existence of any structure before construction of the Taj Mahal.
(b) Does not arise.
(c) No, Sir.
(d) No, Sir.
(¢) No such need has been felt.
Pending applications under artist pension and welfare fund from Odisha
1094. SHRI A.V. SWAMY: Will the Minister of CULTURE be pleased to state:

(a) the details of applications received from Odisha with names and addresses
since April, 2012 for consideration under Artist Pension and Welfare Fund of the

Ministry;

(b) the details of applications pending for award under the scheme with name

and address; and
(c) by when the pending applications will be awarded?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (DR. MAHESH
SHARMA): (a) A list containing details of applications received from the State of
Odisha since April, 2012 for consideration under Artistes Pension Scheme and Welfare

Fund of the Ministry is given in the Statement-I (See below).
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(b) All the verified applications received from the various Zonal Cultural Centres
(ZCCs) up to November, 2014 have already been considered in the various Expert
Committee Meetings held in March 2013, December 2013 and January 2015. A list
containing details of applications received after 30th November 2014 which are at

various stages of verification is given in the Statement-II (See below).

(c) All such pending applications are placed for consideration and recommendation of
the Expert Committee constituted by the Government for the purpose in its meetings held
from time to time. As per the provisions of the relevant scheme guidelines, meetings of
the concerned Expert Committee are held at regular intervals of time and all the verified
applications received from various Zonal Cultural Centres before the commencement of
such meetings are placed before the Expert Committee for consideration. The last Expert

Committee Meeting was held from 8th to 9th January, 2015.
Statement-1

List of Applications from the State of Odisha with names and address received since

April 2012 for consideration under the Artistes Pension Scheme and Welfare Fund

SI. No. Name Address

1. Bata Kurshana Rout, Post: Malasason, (Via), Rameshwar P.S
Salapur, Distt: Cuttack, Odisha

2. Kailas Swain Vill. Ward, Gadasitha, G.P/Town, Gopa, P.S
Gopa, Distt: Puri, Orissa

3. Chakradhar Pradhan Post: Laxminarayan Pur, P S-Pipli, Distt: Puri,
Odisha

4. Namita Mukherjee, C/o Samar Kumar Mukherjee, Post: swargadwar,

Distt: Puri, Odisha

5. Purna Chandra Pratihari At Harachandi Saih, Post: Hari Town, Dist:
Puri, Odisha.

6. Sulochana Mohapatra C/o Rabi Narayan Mohapatra, At: Kumbhar
Sahi (Baula Chack) Post: Talacher Town, Dist:
Angul, Odisha

7.  Manabhanjan Dash S/o Bhimsen Dash - At/Post. Kumbbari, P.S.
Barpali, Distt. Bargarh, Odisha

8. Mohan Panda At Satanala, Post. Beruhanbadi, Via. Kodala,
Distt. Ganjam, Odisha

9. D. Dhanurdhan Reedy Laxmi Pur, Post. Pallibandh, Odisha
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Sl. No. Name Address

10. Dibakar Mohanty At Champhala, Post. Baliapati, Via. Jamsuli,
Distt. Balasore, Odisha

11.  Kanhu Charan Panda At Haripur, Post. Godiputmatiapada, Delang,
Distt. Puri, Odisha

12. Rama Chandra Panigrahi At Post. Talakurunia, Via. Gopalpur, P.S.
Khantapada, Distt. Balasore, Odisha

13. Babulal Sarangi At Pandakipak, Post. Salepalu, Via.
Melchhamunda, Distt. Bargarh, Odisha

14. Jadunath Panda At Angula Sasan, Post. Mahumuhan, P.S. Soro,
Distt. Balasore, Odisha

15.  Kunjabihari Mohanty At Dubhulia, Post. Baliapati, Via. Jumsoli,
Distt. Balasore, Odisha

16. Kumari Kuni Das 58, Housing Board, Nageswartangi, Bhubaneswar,
Odisha

17.  Jadunath Jena At Post. Kharasahapur, Via. Anantapur, Distt.
Balasore, Odisha

18. Rabi Das At Post. Bishnupur, P.S. Khantapara, Distt.
Balasore, Odisha

19. Guru Kalamani Biswal Vill. Bainsibadi, Post. Sarangajodi, Distt. Puri,
Odisha

20.  Banamali Behera At Raipitamber, Post. Mangalpur, Via. Soro,
Distt. Balasore, Odisha

21.  Brundaban Sarangi At Post. Mangarajpur, Via. Kabirpur, Distt.
Jajpur, Odisha

22. Chakradhara Rout At Gopinathpur, Post. Mangalpur, Via. Soro,
Distt. Balasore, Odisha

23. Bikram Behera Room No. F4F-54/1, 1st Floor, Indradhanu
Market, IRC village, Nayapalli, Bhubaneswar,
Odisha

24.  Kailash Chandra Pani Vill. Duadia, P.O. Kujang, P.S. Kujang, Distt.
Jagatsinghpur, Odisha

25. Rama Chandra Nayak At Sriram Nivas, Badahat, PO /PS Bhuban,

Distt. Dhenkanal, Odisha
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SI. No. Name Address

26. Baidhar Rout Village-Bachhada, P.O.-Jaganath Puri, Via
Anantapuri, Distt-Bhadrak, Odisha

27. Kartik Chandra Das Village-Bachhada, P.O.-Jagannathpur, Via-
Anantapur, Distt-Bhadrak, Odisha

28.  Karunakar Mallick Village-Chudamani, PS-Basudebpur, Distt-
Bhadrak, Odisha

29.  Sudhakar Sahoo Village-Sriganga, Via-Arnapal, Distt-Bhadrak,
Odisha

30.  Gangadhar Pradhan At Golamundala, Post. Pathara, Via. Kabisurya
Nagar, Distt. Ganjam, Odisha

31.  Narayan Satapathy At Biravanu Pur, Post. Mangaraj Pur, Via.
Kabirpur, Distt. Jajpur, Odisha

32. Harischandra Sethi Village-Baripada, Post-Aruhabad, Distt-Balasore,
Odisha

33. Keshab Chandra Jena Village-Batitanki, Post-Nachinta, Distt-Balasore,
Odisha

34.  Managobinda Sahoo At & Post. Kumarpur, Via. Anandapur, P.S.
Basudevpur, Distt. Bhadrak, Odisha

35. Minahari Jena S/O Late Mani Jena, At Baringia, Post. Sampei,
Via. Turigadia, Distt. Balasore, Odisha

36. Tansen Singh Cosmo Estate, Plot-28, Nandan Vihar, Post-Patia,
Bhubaneshwar, Odisha

37.  Batakrushna Behera Village-Deuli, Post-Jaraka, Distt-Jajpur, Odisha

38.  Dolagoving Moharana Village-Malang, Post-Gopalpur, Distt-Balasore,
Odisha

39.  Dukhishyam Pradhan At Biripada, Post.Malud, Via. Balugaonpuri,
Odisha

40. Guru Prasad Padhi Village-Kalyani, Distt-Balasore, Odisha

41.  Hadibandhu Dalei Village-Odsal, Post-Gopalpur, Taluka-Balasore,
Odisha

42.  Kailash Chandra Village-Malandapur, Post-Rudhia, Distt-Jajpur,

Padhihari Odisha
43.  Kapilash Biswal Village-Jhalshalia, Post-Gopalpur, Distt-Balasore,

Odisha
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44, Laxman Mohapatra Village-Nuapur, Post-Kalyani, Distt-Balasore,
Odisha

45. Maguni Charan Agasti At Post Avana, Distt. Balasore, Odisha

46.  Maheswar Dale Village-Odashal, Post-Gopalpur, Distt-Balasore,
Odisha

47.  Narayana Jena Village-Odashal, Post-Gopalpur, Distt-Balasore,
Odisha

48.  Nityananda Ojha S/o. Late Laxmidhar Ojha, At Nandor, Post
Gandibed, Via. Turidadia, Distt. Balasore, Odisha

49.  Pathani Ghadai Village Panchupatia, Post Kaluparaghat, Distt.
Khordha, Odisha

50. Prafulla Kumar Swain At Panaspada, Post Maudinpur, Distt.
Jagatsinghpur, Odisha

51. Purusottam Jena Village-Odashal, Post-Gopalpur, Distt-Balasore,
Odisha

52. Ramachandra Mishra Village-Baringia, Post-Pondasuni, Distt-Balasore,
Odisha

53. Sankaran Jena Village-Villa, Post-Dwarika, Via-Gopalpur, Distt-
Balasore, Odisha

54. Srikanta Rath Village-Gilida, Post-Kalyani, Distt-Balasore,
Odisha

55. Sudhakar Barik Village-Jageswarpada, Distt-Balasore, Odisha

56. Gopal Behera S/o. Arjuna Behera, At Post K. Nuagada, P.S.
Gangapur, Distt. Ganjam, Odisha

57. Hajari Das At Post Banpur Odagaon, Village.
Gambharimunda, P.S. Banpur, Distt. Khurda,
Odisha

58.  Kashi Pradhan At Golamundala, Post. Pathara, Via. Kabisurya
Nagar, Distt. Ganjam, Odisha

59.  Purna Chandra Das Village-Nuapur, Post-Kalyani, Distt-Balasore,
Odisha

60.  Radha Krushna Parida Post-Jagannathpur, Via-Gopalpur, Distt-Balasore,

Odisha
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61.  Ramchandra Mahapatra At Gadabeguniapada, Post Ghoradia, P.S.
Delang, Distt. Puri, Odisha

62. Sarat Chandra Dash S/o V. Bishnu Mohan Dash, At Alada,
PO: Kharasahpur, Distt. Balasore, Odisha

63. Udaya Narayan Patra Village-Bachhada, PO Jagannathpur, Via-
Anantapur, PS-Basudevpur, Distt-Bhadrak, Odisha

64.  Padmalochan Nayak Village-Jagannathpur, Via-Anantapur, Distt-
Bhadrak, Odisha

65.  Purusottam Parida At Oliha Nilaknthapur P.O. Alailo Distt.
Kendrapara Odisha

66.  Narahari Swain Vill. Duadia, P.S. Kujang, Distt. Jagatsinghpur,
Odisha

67. Manibhadra Panda Village-Gud, Via-Anantapur, Distt-Baleswar,
Odisha

68. Shyam Sundar Das Village-Badinagia, Post-Pandasuni, Distt-
Balasore, Odisha

69.  Narayan Sahoo Village-Deika, Post-Japa, Distt-Jagatsinghpur,
Odhisa

70. Sarat Kumar Pattanaik Post-Sanahantuad, Distt-Khordha, Odisha

71.  Avimanyu Jena Vill. Kharasahapur, PO Kharasahapur, P.S.- Soro,
Distt-Balasore, Odisha

72.  Maheswar Palai Post-Kharasahapur, Via-Anantapur, Distt-
Balasore, Odisha

73. Nidhiram Majhi Post-Avana, P.S.-Soro, Distt-Balasore, Odisha

74. Budhiram Majhi PO Avana, P.S.-Soro, Distt-Balasore, Odisha

75.  Harihar Biswal Ramadha, P.O.-Kharasahapur, Via-Anantapur,
Distt-Balasore, Odisha

76. Surendra Rout Athilabaj, PO-Avana, PS-Soro, Distt. Balasore

77. Manibhadra Biswal At Oliapatana PO IPS Khantapada, Distt.
Balasore Odisha

78.  Keshab Chandra At Post Duburi via Danagadi Kalinganagar,

Maharana

Distt. Jajpur
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79.

Biranchi Narayan Das

Vill Raghunathpur Patana Via PS Khantapara

Distt Balasore

80.  Bairagi Charan Behera  Vill Betagadia P.O. Panpana JVia Khantapara
Distt Balasore

81.  Kishore Kumar Mohanty At Mahamadia Bazar Near Laxmi Narayan
Temple P.O. Chandini Chowk P.S. Lalbagh
Distt. Cuttack, Odisha

82.  Purna Chandra Vill./Post. Panpana, Via. Khantapara, Distt.

Mohapatra Balasore, Odisha

83. Rabi Narayan Maharana At Housing Board QrNo. M8, P.O. & (D)
Dhenkanal. 759001

84. Santap Mallik At Baunsa Patana, PO +(D) Dhenkanal.

85. Smt. Ahilya Pati At P.O. Bhuban, (D) Dhenkanal, 759017

86. Senuka Pradhani At Pandrapathar, P.O. Budhikomna, P.S.
Komna, (D) Nuapada 766106

87. Gobinda Chandra Pal At P.O. Palasahi, Via-Rench, (D) Khurda.

88.  Sidharth Sankar Patra At P.O. Jenapur, (D) Jajapur 755023

89.  Pradeep Kumar Das At Kurumatnagar, P.O. Mahulapada, Viagovindpur
(D) Dhenkanal-759027

90.  Snehlata Nanda C/o. Radha Nand At Gudianali Back Side of
George UP School, P.O. & (D) Dhenkanal-759001

91. Krupa Sinhu Parida At Dalasingha Marathpur, P.O. Santapur, Via-
Gondia, (D) Dhenkanal

92. Santosh Kumar Swain At Balijoranda P.O. Bainria, Via-Mahimagadi,
(D) Dhenkanal-759014

93.  Rama Mahanand At P.O. Naren, P.S. Titlagarh, (D) Bolangir-767066

94. Dhanamati Tandi At P.O. Kendupati, P.S. Khariar, (D)
Nuapada—766118

95. Malati Luhar At Luhar Pada, Rundi P.O. Bhaisadani, (D)
Nuapada-766111

96.  Nabakishor Mahapatra At Mukundpur, P.O. Kantabad, Via-Baghamart,

(D) Khordha-752061
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97.  Rabindra Kumar At P.O. Bhairabpur, Via-Basudevpur, (D)
Maharana Bhadrak
98.  Radhakrushna Parida At P.O. Jagannathpur, P.S. Khantapada, (D)
Balasore—756044
99.  Pathani Ghadai At Panchupatia, P.O. Kalupadaghat (D)
Khorda-752022
100. Sridhar Mohanty At Mahabir Bazar, PO and (D) Dhenkanal-01
101. Arjun Sahoo At Pathar Khamba, PO Muktapasi, Via-Parjang,
(D) Dhenkanal-759018
102. Smt. Pratima Mohanta At Hatimundi, PO Bakartala, Via-Tato, (D)
Mayur Bhanja-757036
103. Ananga Kumar Barik At Jubulitown, Near Kadam Chhak, PO & (D)
Dhenkanal-759001
104. Khirod Kumar Hota At Anand Bazar, PO & (D) Dhenkanal-759001
105.  Narahari Swain At PO Khankar, Via-Mahimagadi, (D)
Dhenkanal-759014
106.  Duryodhan Das Nabaraj-Bihar-Lane, Dakjinakali Rd., Dhenkanal
Town-759001
107. Bimbadhar Behera At Prabhadpur, PO Mandari, PS Basudevpur,
(D) Bnadrak-756125
108.  Brajabandhu Rout At PO Sarua, PS/Distt-Khorda-752055
109. Shyamasunder Sahoo At Kantamalim, PO Simore, PS Begunia, Via-
Baghmari (D) Khorda-752061
110. Chakradhar Rout At Gopinathpur, PO Manglpur PS Soro, (D)
Balasore-756045
111. Sankarsan Dash At Utarpratap, PO Nahanga Putana Via-
Dharmatala-755008
112. Gopal Pati At Nilakanthapur, PO Kakudikuda, Via-
Brahmabarada, (D) Jajpupr-755005
113.  Krupa Sindhu Panda At PO Gud, Via-Anantapur, (D) Balasore
114.  Bharat Maharana At Raghurajpur, PO Chandanpur, (D) Puri
115. Achyatananda Dash At Padamppur Bhagatppur, PO Barebati, PS

Dharmasala, (D) Jajpur.
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116.  Bidyadhar Nayak At PO Korua, (D) Jagatsinghpur

117. Nirakar Nanda At Parudi, PS Tirtol, (Th) Kujan (D)
Jagatsinghpur.

118.  Manguli Charan Mall At PO Rekhidpur, PS Distt. Jenapur-755023

119. Sadashiv Nayak At PO Kharasahapur, Via-Anantapur, (D)
Balasure-756046

120. Judhisthira Mohanta At Hatimundi, PO Bakartala, Via-Tato, Distt.
Mayur Bhanja-757036

121. Dukhabandhu Patra At PO Gondia, (D) Dhenkanal-759016

122. Sankarsan Parida At Mandananji, PO Pratappur, (D)
Balasore-756083

123. Smt. Bhaktilata Das For Husband’s Pension

124.  Sadananda Das At Dagara, Via-Pratappur, (D) Balasore-775608

125.  Diwanbandhu Tarai At Narayanpur, PS Baliapal, (D)
Balasore-756083

126. Padmanava Jena At Nachipura, PO Mangalpur, (D) Dhenkanal.

127. Biswambar Sahoo Kamana Mandir Lane, Ananda Bazar, PO and
(D) Dhenkanal

128. Manas Kumar Hota At Raipura, PO Bainsia, Via-Mahimagadi, (D)
Dhenkanal-753014

129.  Neheru Mohanty At Mabhabirbazar, PO and (D) Dhenkanal-01

130.  Majhindra Sahoo At Patharkhamba, PO Muktapashi, Via-Parjang,
(D) Dhenkanal-759018

131. Ananta Charana At Laxmi Bazar, PO and Distt.-Dhenkanal

Mohanty

132.  Gyan Ranjan Padhi G.P. Das lane, Chandini Chowk, Cuttack.

133.  Arun Kumar Pattnaik At Besalia, PO Gundichapada Via-Gadasila, (D)
Dhenkanal.

134. Sankarsan Satapathy At PO Sanda, Via-Hind Rd., (D)
Dhenkanal-759091

135. Kapileshwar Behera At Jhili, PO Bidharpur, Via-Gondia, (D)

Dhenkanal-759016
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136.  Jayanta Kumar Swain At Balijoranda, PO Bainsia, Viamahmagad (D)
Dhenknal-14

137.  Jaladhar Sahoo At PO Kankili, Via-Parjang, (D)
Dhenkanal-759120

138.  Subashchandra Sahoo At Rahabereni, PO Basoi, (D) Dhenkanal-759120

139. Rabinarayan Dash At Bajuria, PO Bainsia, Via-Mahimagadi,
PS Gondia, Dhenkanal

140. Balaram Keshri Mahata  Bindanali, Lakhoni Nagar, Cuttack-753014

141. Padmanava Jena At Nachipura, PO Mangalpur, (D)
Dhenkanal-759015

142. Dibakar Moharana Sector—10 Plot No. IF 391, PO Abhinaba
Bidanasi, PS Markat, Nagar, Cuttack-14

143. Karunakar Bindhani At Aruhan, PO Clircalei, (D) Dhenkanal-759014

144.  Alekha Chandra Malik At PO Ghagara, Via-Indupur (D) Kendra
Pada-754214

145.  Premananda Mohanty At PO Khankar, (D) Dhenkanal-759014

146. Sankirtan Madhavi At Majhipad, Rundi, PO-Bhaisadani, (D)
Nuapada-766111

147. Bijay Chandra Bhuyan  Plot No. 184, Near Cold Store, At PO
Samantarapur Bhubaneshwar

148.  Bijay Chandra Bhuyan  Plot No. 184, Near Cold Store,
At PO Samantarapur Bhubaneshwar

149.  Narendra Rout At Pitambarpur PO Rahadinga-Via-Nalibar
(D) Jagatsinghpur-754104

150.  Narayan Sahoo At Deika, PO Japa, Via. Erasama (D)
Jagatsinghpur

151.  Pramananda Swain Vill. Khairgoth, PS Kujang, (D) Jagat Singhpur

152. Sarswati Meher At PO Khuntapali, (D) Bargarh-768028

153.  Pichalu Meher At PO Khuntapali, (D) Bargarh-768028

154.  Udaya Nath Matari At Bargarh, Ward No. 1, Bhursulbandh,
(Nadipada) PO & (D) Bargarh-768028

155.  Bira Kishor Kar At Gholapur, PO Mughupal, Via. Kabipur (D)

Jajpur-755009
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156. Smt. Bhaktilata Das Vill. Kusuti, PO Madhupur, Via-Kamarda (D)
Balasore-756035
157. Japakrushna Jena Vill. Khairgoth, PS Kujang, (D) Jagatsinghpur
158.  Prasanna Maharana At PO Belapada Patana Via-Gania, (D)
Nayagarh-752085
159.  Abhaya Kumar Samal At Balibindha, PO-Bhairabpur,
PS Via-Basudevpur, Distt-Bhadrak,
Odisha-756125.
160.  Arjun Maharana At-Manapur, PO Gadadharpur, Via-Tigiria,
Distt-Cuttack, Odisha-754030.
161. Arjun Tandi S/o Nrupa  At-Dhanksar, PO-Sardhapur, PS Khariar,
Tandi Distt-Nuapada, Odisha-766118.
162.  Arjun Malik S/o Raghu Vill/PO-Baigunia, Via-Khendraparagarh,
Malik Distt-Nayagarh-752077 (Odisha)
163.  Ashok Kumar Raut S/o At/Po-Pedagai, PS-Kaptipada, Distt-Mayurbhanj,
Banshidhar Raut Odisha-757040.
164.  Balaram Behera At-Mangalpur, PO-Chanirakaba, Distt-Cuttack,
Odisha-754293.
165. Smt. Bhar Majhi W/o At-Majhipada, Rundi, PO-Bhaisadani,
Harisingh Majhi PS-Boden, Distt-Nuapada, Odisha-766111.
166.  Bharat Maharana S/o At-Raghurajpur, Po-Chandanpur, Distt-Puri,
Tagannath Odisha.
167. Bharat Maharana S/o At-Rasuna, PO-Samantarapur, Via-Kabirpur,
Tagannath Distt-Jajpur, Odisha-755009.
168. Brahma Nanda Muduli At-Jenasahu Patna, PO-Manipur, Distt-Dhenkanal,
Odisha-759027.
169. Bharat Satapathy At-Mangarajpur, PO-Kaima, Via-Dharmasala,
Distt-Jajpur, Odisha-755008.
170. Chaitanya Charan Lenka At-Tentuligadia, PO-Saragadia, Ps/Distt-Bhadrak,
Odisha.
171. Chitaranjan Jena S/o At PO-Dharapur, Via-Bari, Distt-Jajpur,

Balaram Jena

Odisha-755003.
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172. Chheli Kaibarata W/o At-Fokatpada (Gadaramunda),
Manahar Kaibarata PO-Chindaguda, PS-Khariar, Distt.-Nuapada
Odisha-766107.
173. Smt. Debaki Bag W/o At-Litiguda, PO-Bharuamunda,
Ramjit Bag PS-Sinapali, Distt.-Nuapada, Odisha-766108.
174. Smt. Debaki Bag W/o At-Khariar (Duriapada) PO/PS-Khairar,
Tanka Bag Distt.-Nuapada, Odisha-766107.
175.  Dhanurya Chinda S/o At-Mandirpada, Kotgaon PO-Bhaisadani,
Mangal Chinda PS-Boden, Distt.-Nuapada, Odisha-766111.
176. Dhaneswar Pandey At-Ganamunda, PO-Baurigoda, PS-Mahulpali,
Distt.-Sambalpur, Odisha-768222.
177.  Dharanidhar Sahu At/PO-Anandapur (Tala Sahi)
Distt.-Keonjhar, Odisha-758021.
178. Dinabandhu Senapati At-Jhaljhalia, PO-Gopalpur, Distt.-Balasore,
Odisha-756044
179. Dinabandhu Panda S/o At/PO-Gud, Via-Anantapur, PS-Soro,
Krushna Ch. Panda Distt.-Balasore, Odisha.
180. Smt. Drupati Chinda At-Kotgaon, PO-Bhaisadani, Distt.-Nuapada,
W/o Siba Chinda Odisha-766111.
181. Gangadhar Hembram At-Thakrapal, PO-Khuntapal, Via-Maroda,
Distt.-Mayurbhanj-757020 Odisha.
182. Gandharba Dalai Vill.-Jhadeswarpur, PO-K.Gopitnathpur,
Distt.-Cuttack, Odihsa-754134.
183. Gajendra Bishi At-Deoli, PO-Mahulpali, Via-Rajborasambar,
Distt.-Bargarh, Odisha-768036.
184. Smt. Gauri Kuladip At-Duriapada, PO/PS-Khariar,
W/o Lalit Kuladip Distt.-Nuapada, Odisha-766107.
185.  Gokula Nanda Paikara  Vill./PO-Narasinghpur, PS-Ranpur,
Distt.-Nayagarh, Odisha-752026.
186. Golakha Barik S/o At-PO-Sanahantuad, PS-Banpur,
Lingaraj Barik Distt.-Khurda-752031, Odisha.
187.  Harisingh Majhi S/o At-Sargidihi, PO-Bhaisadani, PS-Boden,

Braj Majhi

Distt.-Nuapada, Odisha-766111.
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188.  Jayadeb Giri At-Kharida Sahi, PO-Nagapur, PS-Gop,
Distt.-Puri, Odisha-752110.
189. Jugeswar Chinda S/o At-School Pada, Kotgaon, Po-Bhaisadani,
Durbal Chinda PS-Boden, Distt.-Nuapada, Odisha-766111.
190.  Kalpataru Behera S/o At-Baliguda, Po-Mangarajpur, Via-Kabirpur,
Anam Behera Distt.-Jajpur, Odisha-755009.
191. Smt. Kanakalata At-Hatimundi, Po-Bakartala, Via-Tato
Mohanta Distt.-Mayurbhanj, Odisha, 757036.
192.  Kanhu Charan Chanda  At-Jaduchandrapur, PO-Bhitaragarh,
Distt.-Kendrapara, Odisha.
193. Kapurchan Majhi S/o At-Majhipada, Rundi, PO-Bhaisadani,
Mohan Majhi PS-Boden, Distt.-Nuapada, Odisha-766111.
194. Kartick Charan Sathua  Vill.-Sahapur, Kumdajaipur, PS-Mahanga,
Distt.-Cuttack, Odisha.
195. Smt. Ketaki Kaibarta At-Khariar (Dhobapada) PO/PS-Khairar,
W/o Sambhulal Kaibarta Distt.-Nuapada, Odisha-766107.
196. Smt. Lakha Dei Majhi At/PO-Bhaisadani, PS-Boden, Distt.-Nuapada,
W/o Asharam Majhi
197. Laxmidhar Swain At-Bangurusa Sasan, PO-Vanapur, Via-Rench,
Distt.-Puri, Odisha-752114.
198. Malati Majhi W/o At-Junapada, PO-Bhaisadani, PS-Boden,
Kamishan Majhi Distt.-Nuapada, Odisha-766111.
199. Manabodha Chinda S/o  At-Patalganga, PO-Bhaisadani,
Antaram Chinda PS-Boden, Distt.-Nuapada, Odisha-766111.
200. Minati Samal W/o At-Balibindha, PO-Bhairabpur, PS/Via-
Abhaya Kumar Samal Basudevpur, Distt.-Bhadrak, Odisha-756125.
201.  Narayan Chandra Dash  At/PO-Nelung, PS-Sadar (Raisuan)
Via-Distt.-Keonjhar-Odhisa-758002.
202.  Nabaghana Parida At/Po-Kabisurya Nagar, Master Colony,
Distt.-Ganjam, Odisha-761104.
203. Nilakantha Majhi S/o At-Panchanpur, Kotgaon, PO-Bhaisadani,

Pit Majhi

PS-Boden, Distt.-Nuapada, Odisha-766111.
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204. Nisakar Das Kulaberi Ashram, PO-Padua, P.I.-764038
Koraput, Odisha.
205.  Pradip kumar Mohapatra Station Bazar, Dhenkanal, Odisha-759013.
206. Praphul Behera S/o At-Chanabeda, PO-Bhojpur, PS-Khariar,
Kunja Behera Distt.-Nuapada, Odisha-766107.
207.  Prasanna Kumar At/PO-Gopalpur, Via-Nischintakoili,
Pradhan Distt.-Cuttack, Odisha-754207.
208. Pravakar Sahoo S/o At-Baliguda, PO-Mangarajpur, Via-Kabirpur,
Mani Sahoo Distt.-Jajpur, Odisha-755009.
209. Pravat Kumar Nayak C/o Surendra Prasad Nayak
At/PO-Mahumuhan, PS-Soro, Distt.-Balasore,
Odisha-756045.
210.  Rabinarayan Kar S/o At-Nanpur, PO-Thanual, Via-Haridaspur,
Gopal Chandrakar Distt.-Jajpur-755024 Odisha.
211. Rajendra Mohan Pati At/PO-Bainsia, Via-ahimagadi, Distt.-Dhenkanal,
S/o Duryodhan Pati Oidisha-759014.
212. Ratan Majhi S/o At-Majhi Pada, Kotgaon, PO-Bhaisadani,
Dhanurjay Majhi PS-Boden, Distt.-Nuapada, Odisha-766111.
213. Ku. Renduka Majhi S/o At-Rundi, PO-Bhaisadani, PS-Boden,
Bolo Majhi Distt.-Nuapada, Odisha-766111.
214. Sankirtan Dharua S/o At-Baklikhunti (Putupada), PO-Pharsara,
Debsin Dharua PS-Boden, Distt.-Nuapada, Odisha-766111.
215. Smt. Sapura Chinda S/o At-Kotgaon, PO-Bhaisadani, Distt.-Nuapada,
Paramanand Chinda Odisha-766111.
216. Shaik Abdul Amzad Station Bazar, Dhenkanal, Odisha-759013.
217. Sarat Singh S/o Mantripara, PS-Kendrapara, Tah-Derabish,
Bidyadhar Singh Distt.-Kendrapara (Odisha)
218. Shiba Prasad Panda At/PO-Bishnupur, Via-Avana, PS-Khantapara,
Distt.-Balasore, Odisha-756051.
219. Shyamasundar At/PO-Subarnapur, PS-Banki, Distt.-Cuttack,
Mabhapatra Odisha.
220. Smt. Snigdha Nanda Nua Sasan, Chandan Bazar, Distt.-Dhenkanal,

Odisha-759001.
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221. Sobharam Majhi S/o At-Redhamal, PO-Bhaisadani, PS-Boden,
Kalia Majhi Distt.-Nuapada, Odisha-766111.
222. Sundar Chinda S/o At-Chindapada, Kotgaon, PO-Bhaisadani,
Damu Chinda PS-Boden, Distt.-Nuapada, Odisha-766111.
223. Surendra Rout S/o At-Tulamtula, PO/Via-Betada, Distt.-Bhadrak,
Chatrubhuja Rout Odisha-756168.
224. Surtatha Parida Vill-Barangagadia, PO-Jhadapada,
Distt.-Nayagarh, Odisha-752025.
225. Smt. Surumani Chinda At-Kotgaon, PO-Bhaisadani, Distt.-Nuapada,
W/o Malkham Chinda Odisha-766111.
226. Smt. Sushama Kaibarta  At-Khariar (Dhobapada) PO/PS-Khairar,
W/o Tankadhar Kaibarta Distt.-Nuapada, Odisha-766107.
227. Yudhisthira Das At-Gopinathpur, PO-K.Gopinathpur,
Via-Tyndakura, Distt.-Cuttack, Odisha-754134.
228. Banchhnidhi Bhue At-Po Lenda, PS Barpali, Distt.-Bargarh,
Odisha State
229. Belamati Barik W/o Vill.-Nua-Gudesira, PO-Gudesira,
Uddaba Barik PS/Tah/Distt.-Bargarh, Odisha.
230.  Bonam Adinarayan At/PO-Dhanger, Distt.-Bargarh, Odisha
231.  Brundaban Barik At-Kantibank, PO-Palatpur, PS-Mangalpur,
Distt.-Jajpur-755011, Odisha
232. Buti Majhi S/o Bali At-Rundi, PO-Bhaisadani, PS-Boden,
Majhi Distt.-Nuapada, Odisha-766111.
233. Dhanpati Rana S/o Vill-Nua-Gudesira, PO-Gudesira,
Mani Rana Ps/Tah/Distt.-Bargarh, Odisha.
234, Dharanidhar Behera At-Mirzapur, PO-Lankaparo, PS-Tirtol,
Distt.-Jagatsinghpur, Odisha.
235. Ganesh Chinda S/o At-Chindapada, Kotgaon, PO-Bhaisadani,
Haldhar Chinda PS-Boden, Distt.-Nuapada, Odisha-766111.
236. Gobardhan Majhi S/o At-Lohra Salpada, Rundi, PO-Bhaisadani,
Basudeb Majhi PS-Boden, Distt.-Nuapada, Odisha-766111.
237. Haribandhu Sahu At/PO-Chandrakat Bindha PS-Tihidi,

Via-Pirahat, Distt.-Bhadrak, Odisha.
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238. Jairam Mirdha S/o At-Redhamal, PO-Bhaisadani, PS-Boden,
Hadu Mirdha Distt.-Nuapada, Odisha-766111.
239. Jaysingh Patel S/o Vill-Nua-Gudesira, PO-Gudesira,
Ganda Patel PS/Tah/Distt.-Bargarh, Odisha.
240.  Kedar Singh S/o Aeine  At-Mantripada, PS/Tah-Debabish,
Distt.-Kendrapara, Odisha-754250.
241.  Kelu Charan Behera S/o At/PO-Bajpur, PS-Sadar Thana Khordha,
Krushna Block/Distt.-Khordha, Odisha-752060.
242. Kusha Majhi W/o At-Redhamal, PO-Bhaisadani, PS-Boden,
Sahadev Majhi Distt.-Nuapada, Odisha-766111.
243. Laba Majhi S/o Uansu  At-Redhamal, PO-Bhaisadani, PS-Boden,
Majhi Distt.-Nuapada, Odisha-766111.
244.  Managovinda Sahoo At/Po-Kumarpur, Via-Anantapur,
Distt.-Bhadrak, Odisha-756046.
245. Manoranjan Pradhan S/o R/o Vill-Goisar, PO-Bhadigaon,
Uddhaba Pradhan PS/Distt.-Bargarh, Odisha.
246. Narendra Prasad Parida  Samaraipur, Gelpur, Distt.-Bhadrak,
Odisha-756181.
247. Onkar Singh Majhi S/o  At-Jhankar Pada, Rundi, PO-Bhaisadani,
Gobind Chinda PS-Boden, Distt.-Nuapada, Odisha-766111.
248.  Parameswar Singh At-Mantripada, PS/Tah-Debabish,
Distt.-Kendrapara, Odisha-754250.
249.  Pravakar Barik At-Janaganj, (Charigharia) PO-Madhavnagar,
Distt.-Bhadrak-756181, Odisha
250. Rajkumar Lohar S/o At-Lohra Salpada, Rundi,
Khushal Lohar PO-Bhaisadani, PS-Boden,
Distt.-Nuapada, Odisha-766111.
251. Sarat Chandra Baral Vill-Patana, PS-Bari-Ramachandrapur,
Tah-Bari, Distt.-Jajpur, Odisha
252. Sasmita Mandal At/PO-0Old Ghanatri, Via-Dombasora,
Distt.-Rayagada, Odisha
253. Smt. Kumudini Patel At/PO-Khandokata, Via-Kuchinda,

Distt.-Sambalpur, Odisha.
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254. Smt. Radha Barma W/o Shanti Nagar, Ward No. 19, At-Rly. Station,
Bajaranglal Distt.-Bargarh, Odisha
255. Smt. Sashi Bhuram Vill-Gangadharpur, PO-Jhimani, Via-Kujang,
Nanda Sharma PS-Paradeep Distt.-Jagatsinghpur, Odisha.
256. Sukadev Padhan At-Balbaspur, PO-Rupra Road, Distt.-Kalahandi,
Odisha.
257.  Umakanta Panda At/PO-Gud, Via-Anantapur, Distt.-Balasore,
Odisha, 756046.
258.  Urmila Majhi W/o At-Majhi Pada, Rundi, PO-Bhaisadani,
Purna Majhi PS-Boden, Distt.-Nuapada, Odisha-766111.
259. Pramila Jaya Singh At-Karatutha, PO-Borikhi, Via-Rahama,
Distt.-Jagatsinghpur, Odisha.
260. Upendra Panigrahy At/PO-Bellagam, Via-Bhatakumuruda,
Distt.-Ganjam-761003 Odisha.
261. Gajendra Bishi At-Deoli, PO-Mahulpali, Via-Rajborasambar,
Distt.-Bargarh, Odisha-768036.
262. Shiba Prasad Panda At/PO-Bishnupur, Via-Avana, PS-Khantapara,
Distt.-Balasore, Odisha-756051.
263.  Krupasinghu Behera At-Raipitambar, PO-Mangalpur, Via-Soro,
Distt.-Balasore, Odisha
264. Rama Chandra Behera At-Raipitambar, PO-Mangalpur, Via-Soro,
Distt.-Balasore, Odisha
265. Laxmikanta Maharana At-Gopinathpur, PO-Mangalpur, Via-Soro,
Distt.-Balasore, Odisha
266.  Madhabananda Dash At-Kolha, PO-Aruha, Via-Haridaspur,
Distt.-Jajpur-755024, Odisha
267. Gagadhar Dash At-Arathanga, PO-Mangarijpur, Via-Kabirpur,
Distt.-Jajpur, Odisha
268. Basudev Nayak At/PO-Borikhi, Via-Rahama,
Distt.-Jagatsinghpur.
269.  Bijaya Kumar Dutta At-Joragadia, PO-Patali, Via-Barikpur Bazar,
Distt.-Bhadrak. Odisha.
270.  Prativa Ravi Roy At-Dhalatongu, PO-Puruna Basanta,

Distt.-Jagatsinghpur.
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271. Basanta Kumar Ray At-Dhalatongu, PO-Puruna Basanta,
Distt.-Tirtoi.

272. Dinabandhu Panda At-Kochiakoili, Via-Bahanaga,
Distt.-Balasore, Odisha-756042

273. Bijyan Nayak Vill-Kharigotha, PO-Kujang, Tah-Kujang,
Distt.-Jagatsinghpur,

274. Atal Bihari Nayak At/PO-Kharasahapur, PS-Soro, Distt.-Balasore,
Odisha-756046

275. Satrughara Padhe At-Balliguda, PO-Manngaral,
Distt.-Jajpur-755009, Odisha.

276. Govinda Chandra At-Gopalprasad, PO-Badsahara, Via-Bhapur,

Behera Distt.-Nayagarh-752063, Odisha.

277. Jagbandhu Raut At-Sandhapur, PO-Jatni, Distt.-Khurda-752050,
Odisha

278. Maheshwar Swain Vill-Sunalati, PO-Itamati, Distt.-Nayagarh
Odisha

279.  Maheshwar Maharana At-Beghuapalli, PO-Baladianuagaon,
Via-Khandrapara, Distt.-Nayagarh-752077

280. Golka Bihari Routara At-Paikasahi, PO-Narendrapur
Distt.-Nayagarh-752065, Odisha.

281. Harihar Sahoo At-Nandabar, PO-Karabar, Via-Bhapur,
Distt.-Nayagarh-752063, Odisha

282. Bratabandhu Barik At-Jamusahi, PO-Barabati, Via-Khandpara,
Distt.-Nayagarh, Odisha

283.  Madan Mohan Dash At/PO-Baigunia, Via-Khandapada,
Distt.-Nayagarh-752077, Odisha.

284. Usha Pattnaik Plot No. 183 Dharmavihar, Khandagiri,
Bhubaneswar, Odisha

285. Nagu Swain At-Dhalatangard, (Gopalpur) PO-Puruna
Basanta, Distt.-Jagatsinghpur-754104, Odisha.

286.  Narayan Chandra Dash  At/PO-Nelung, PS-Sadar, (Raisuan)

Via/Distt.-Keonjhar-758002, Odisha.
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287.  Aintha Nayak Vill-Sunalati, PO-Itamati, Distt.-Nayagarh,
Odisha

288. Kamal Lochan Nayak At-Chikana, PO-Brahmanigan, Via-Arei,
Distt.-Jajpur, Odisha-755027.

289.  Hemanta Kumar Rout At-Tartol, PO-Dhanua, Distt.-Jagatsinghpur,
Odisha

290. Kailash Chandra Nayak At-Olam, PO-Megana, PS-Bonth,
Distt.-Bhadrak, Odisha

291. Bhaskar Panda At/PO-Gud, PS/TQ-Soro, Distt.-Balasore, Odisha.

292. Rama Kanta Mohanty At/PO/Via-Eram, Distt.-Bhadrak, Odisha

293.  Pramila Kuanr At-Upardamuka, PO-Shyamoandarpur,
Via-Dhusari, Distt.-Bhadrak, Odisha.

294. Sukanta Das C/o Bana Biharidas, At-Benapur,
PO-Ganeshwarpur, Via-Gop, Distt.-Puri., Odisha

295. Bishnu Mohan Nayak At/PO-Kharasahapur, PS-Soro, Distt.-Balasore,
Odisha.

296. Pramoda Das At-Jantana, PO-Junei, PS-Konark,
Distt.-Puri-752111, Odisha.

297. Balaram Karna At-Dhuladhula, Panchamahala, Sindhol,
Distt.-Subarnapur-Odisha

298. Utsab Charan Das At/PO-Choudwar, Tala Bazar,
Distt.-Cuttack-754025, Odisha

299.  Fakir Mohan Senapati At-Haripur, PO-Dimisar, Via-Gondipada,
PS-Sarankul, Distt.-Nayagarh-752092, Odisha

300.  Smt. Saraswati Das At-Raghurajpur, PO-Chandanpur,
Distt.-Puri-752012, Odisha.

301. Ganeswar Panda At-Achyutpur, PO-Dharmasala,
Distt.-Jajpur-752012, Odisha.

302.  Basanta Kumar Mohanty At-Annapurna Theatre, Grand Road,
PO/Distt.-Puri-752001, Odisha.

303. Sanatan Sarangi At/PO-Barabarhi Khandapada,

Distt.-Nayagarh-752007, Odisha.
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304. Bichitra Malik Vill.-Nohhari Town, Jamjodi, PS-Pihidi,
Distt.-Bhadrak-756129, Odisha,

305. Ganesh Prasad At-Sonari, PO-Savbhira, Via-Soro,

Mohapatra Distt.-Balasore-756045, Odisha.

306. Surendra Nath Nayak At-Hasanbagh, PO-Gopalbandhu Nagar,
Via-Ahiyas, Distt.-Bhadrak-755036 Odisha.

307. Dhanu Bisoyi Vill-Kuawandnda, PO-Khanguru, Via-Tolahara,
Distt.-Ganjam-761105, Odisha.

308.  Abhimanyu Nayak At-Nimatada, PO-Mohiuddintur,
Distt.-Jagatsinghpur-754 103, Odisha.

309.  Bhagirathi Kuanr At-Upardumuka, PO-Shyamsundarpur,
Via-Dhuguri, Distt.-Bhadrak, Odisha-756119.

310. Smt. Pramila Kuanr At-Upardumuka, PO-Shyamsundarpur,
Via-Dhuguri, Distt.-Bhadrak, Odisha-756119.

311.  Niranjan Bhol At-Dutial, PO-Purusottampur, Via-Karilopatna,
Distt.-Kendrapara, Odisha-754223.

312. Komal Lochan Nayak At-Chikana, PO-Brahmanigan, Via-Arei,
Distt.-Jajpur, Odisha-755027.

313. Maharagi Swain At/PO-Balaramaprasad, Via-Gania,
Distt.-Nayagarh, Odisha-752085.

314. Chandramani Lenka At/PO-Balaramaprasad, Via-Gania,
Distt.-Nayagarh, Odisha-752085.

315.  Narahari Dash At-Khairpanga, PO-Gopapur, PS-Baramba,
Distt.-Cuttack-Odisha-754031.

316.  Bairagi Bhaga At-Mendamal, PO-Hilling, Distt.-Subranapur

317.  Bhusan Dehuri At-Mendamal, PO-Hilling, Distt.-Subranapur

318.  Nilamani Binod Sahoo  Jagatsinghpur

319. Jogesh Chandra Jena At/PO-Kharasahapur, Via-Puri,
Distt.-Balasore-756046, Odisha.

320.  Bidyadhar Jena At/PO-Kharasahapur, Via-Ananatpur,

Distt.-Balasore-756046, Odisha.




146 Written Answers to

[RAJYA SABHA] Unstarred Questions

Sl. No. Name Address

321.  Bijay Kumar Bhoi Vill/PO-Chak, Jagannathpur, Via-Khanthapara,
Distt.-Balasore-756043, Odisha.

322.  Abhimabanyu Sarangi At/PO-Balia, Via/PO-Khujank
Distt.-Jagatsinghpur-754141 Odisha.

323. Debendra Ojha At/PO-Choudwar, Tala Bazar,
Distt.-Cuttack-754025, Odisha

324, Nityananda Beura At/PO-Borichi, Via-Rahama,
Distt.-Balasore-754149, Odisha.

325.  Nabaghana Nayak At-Arthanga, PO-Mangarajpur, Via-Kabirpur,
Distt.-Jajpur-755009, Odisha.

326. Bichitra Beura Via-Rahama, PS-Kulno,
Distt.-Jagatsinghpur-754110, Odisha.

327. Gouranga Charan Nayak At-Badabudha, PO-Balitutha, PS-Kujanja,
Distt.-Jagatsinghpur-754110, Odisha.

328.  Janardan Das Vill.-Mirjapur, (Sahabnagar) PO-Nandipur,
PS-Mangalpur, Via-Dashrathpur,
Distt.-Jajpur-755006, Odisha.

329.  Rabindranath Das Vill.-Gouralpada, PS-Khujam,
Distt.-Jagatsinghpur-754141 Odisha.

330. Dinbandhu Muduli At-Gundi, PO-Juni, PS-Kohnam, Distt.-Puri,
Odisha.

331. Narayana Sethi At-Sakama, PO-Mahadevpalli, PS-Binaka,
Distt.-Subaranpur-767019 Odisha.

332. Arjuna Charan Jena Vill-Sathatihara, PO-Sendhatihara,
PS/Via-Bonth, Distt.-Bhadrak-756114 Odisha.

333. Lochana Parida At-Adhacher, Distt.-Dimisar, Via-Gudipada,
Distt.-Nayagarh-752092, Odisha.

334. Kabiraja Parida At-Adhacher, Distt.-Dimisar, Via-Gudipada,
Distt.-Nayagarh-752092, Odisha.

335. Ram Chandra Das At-Nirgundi, PO-Ichhada, Via-Barikpur,

PS-Dhamangar, Distt.-Bhadrak-756112, Odisha.
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Statement-I11

List of applications from the State of Odisha received after November 2014,

pending for consideration for grant of Artistes Pension under Artistes Pension
Scheme and Welfare Fund

SI. No. Name

Address

1.

10.

11.

12.

13.

14.

Abhaya Kumar Samal

Arjun Maharana

Arjun Tandi S/o Nrupa
Tandi

Arjun Malik S/o Raghu
Malik

Ashok Kumar Raut S/o
Banshidhar Raut

Balaram Behera

Smt. Bhar Majhi W/o
Harisingh Majhi

Bharat Maharana S/o
Tagannath

Bharat Maharana S/o
Tagannath

Brahma Nanda Muduli

Bharat Satapathy

Chaitanya Charan Lenka

Chitaranjan Jena S/o

Balaram Jena

Chheli Kaibarata W/o

Manahar Kaibarata

At-Balibindha, PO-Bhairabpur, PS/Via-
Basudevpur, Distt.-Bhadrak, Odisha-756125.
At-Manapur, PO-Gadadharpur, Via-Tigiria,
Distt.-Cuttack, Odisha-754030.

At-Dhanksar, PO-Sardhapur, PS-Khariar,
Distt.-Nuapada, Odisha-766118.
Vill/PO-Baigunia, Via-Khendraparagarh,
Distt.-Nayagarh, Odisha-752077
At/PO-Pedagai, PS-Kaptipada,
Distt.-Mayurbhanj, Odisha-757040.
At-Mangalpur, PO-Chanirakaba, Distt.-Cuttack,
Odisha-754293.

At-Majhipada, Rundi, PO-Bhaisadani,
PS-Boden, Distt.-Nuapada, Odisha-766111.
At-Raghurajpur, PO-Chandanpur,

Distt.-Puri, Odisha.

At-Rasuna, PO-Samantarapur, Via-Kabirpur,
Distt.-Jajpur, Odisha-755009.

At-Jenasahu Patna, PO-Manipur,
Distt.-Dhenkanal, Odisha-759027.

At-Mangarajpur, PO-Kaima, Via-Dharmasala,
Distt.-Jajpur, Odisha-755008.

At-Tentuligadia, PO-Saragadia,
PS/Distt.-Bhadrak, Odisha.
At/PO-Dharapur, Via-Bari, Distt.-Jajpur,
Odisha-755003.

At-Fokatpada (Gadaramunda), PO-Chindaguda,
PS-Khariar, Distt.-Nuapada, Odisha-766107.




148 Written Answers to

[RAJYA SABHA] Unstarred Questions

S1. No. Name

Address

15.

16.

17.

18.

19.

20.

21.

22.

23.

24.

25.

26.

27.

28.

29.

30.

Smt. Debaki Bag W/o
Ramjit Bag

Smt. Debaki Bag W/o
Tanka Bag

Dhanurya Chinda S/o
Mangal Chinda

Dhaneswar Pandey

Dharanidhar Sahu

Dinabandhu Senapati

Dinabandhu Panda S/o
Krushna Ch. Panda

Smt. Drupati Chinda
W/o Siba Chinda

Gangadhar Hembram

Gandharba Dalai

Gajendra Bishi

Smt. Gauri Kuladip W/o
Lalit Kuladip

Gokula Nanda Paikara

Golakha Barik S/o
Lingaraj Barik

Harisingh Majhi S/o
Braj Majhi

Jayadeb Giri

At-Litiguda, PO-Bharuamunda, PS-Sinapali,
Distt.-Nuapada, Odisha-766108.

At-Khariar (Duriapada) PO/PS-Khairar,
Distt.-Nuapada, Odisha-766107.

At-Mandirpada, Kotgaon PO-Bhaisadani,
PS-Boden, Distt.-Nuapada, Odisha-766111.

At-Ganamunda, PO-Baurigoda, PS-Mahulpali,
Distt.-Sambalpur, Odisha-768222.

At/PO-Anandapur (Tala Sahi), Distt.-Keonjhar,
Odisha-758021.

At-Jhaljhalia, PO-Gopalpur, Distt.-Balasore,
Odisha-756044

At/Po-Gud, Via-Anantapur, PS-Soro,
Distt.-Balasore, Odisha.

At-Kotgaon, PO-Bhaisadani,Distt.-Nuapada,
Odisha-766111.

At-Thakrapal, PO-Khuntapal, Via-Maroda,
Distt.-Mayurbhanj-757020, Odisha.

Vill.-Jhadeswarpur, PO-K. Gopitnathpur,
Distt.-Cuttack, Odisha-754134.

At-Deoli, PO-Mahulpali, Via-Rajborasambar,
Distt.-Bargarh, Odisha-768036.

At-Duriapada, PO/PS-Khariar, Distt.-Nuapada,
Odisha-766107.

Vill/PO-Narasinghpur, PS-Ranpur,
Distt.-Nayagarh, Odisha-752026.

At/PO-Sanahantuad, PS-Banpur,
Distt.-Khurda-752031, Odisha.

At-Sargidihi, PO-Bhaisadani, PS-Boden,
Distt.-Nuapada, Odisha-766111.
At-Kharida Sahi, PO-Nagapur, PS-Gop,
Distt.-Puri, Odisha-752110
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31. Jugeswar Chinda S/o At-School Pada, Kotgaon, PO-Bhaisadani,
Durbal Chinda PS-Boden, Distt.-Nuapada, Odisha-766111.
32.  Kalpataru Behera S/o At-Baliguda, PO-Mangarajpur, Via-Kabirpur,
Anam Behera Distt.-Jajpur, Odisha-755009.
33. Smt. Kanakalata At-Hatimundi, PO-Bakartala, Via-Tato
Mohanta Distt.-Mayurbhanj, Odisha, 757036.
34.  Kanhu Charan Chanda  At-Jaduchandrapur, PO-Bhitaragarh,
Distt.-Kendrapara, Odisha.
35. Kapurchan Majhi S/o At-Majhipada, Rundi, PO-Bhaisadani,
Mohan Majhi PS-Boden, Distt.-Nuapada, Odisha-766111.
36.  Kartick Charan Sathua  Vill-Sahapur, Kumdajaipur, PS-Mahanga,
Distt.-Cuttack, Odisha.
37. Smt. Ketaki Kaibarta At-Khariar (Dhobapada) PO/PS-Khairar,
W/o Sambhulal Kaibarta Distt.-Nuapada, Odisha-766107.
38. Smt. Lakha Dei Majhi  At/PO-Bhaisadani, PS-Boden, Distt.-Nuapada,
W/o Asharam Majhi Odisha-766111.
39. Laxmidhar Swain At-Bangurusa Sasan, PO-Vanapur, Via-Rench,
Distt.-Puri, Odisha-752114.
40. Malati Majhi W/o At-Junapada, PO-Bhaisadani, PS-Boden,
Kamishan Majhi Distt.-Nuapada, Odisha-766111.
41. Manabodha Chinda S/o  At-Patalganga, PO-Bhaisadani, PS-Boden,
Antaram Chinda Distt.-Nuapada, Odisha-766111.
42. Minati Samal W/o At-Balibindha, PO-Bhairabpur, PS/Via-
Abhaya Kumar Samal Basudevpur, Distt.-Bhadrak, Odisha-756125.
43.  Narayan Chandra Dash  At/PO-Nelung, PS-Sadar (Raisuan)
Via-Distt.-Keonjhar-Odhisa-758002.
44.  Nabaghana Parida At/PO-Kabisurya Nagar, Master Colony,
Distt.-Ganjam, Odisha-761104.
45.  Nilakantha Majhi S/o At-Panchanpur, Kotgaon, PO-Bhaisadani,
Pit Majhi PS-Boden, Distt.-Nuapada, Odisha-766111.
46. Nisakar Das Kulaberi Ashram, PO-Padua, P.I.-764038
Koraput, Odisha.
47.  Pradipkumar Mohapatra  Station Bazar, Dhenkanal, Odisha-759013.
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48.  Praphul Behera S/o At-Chanabeda, PO-Bhojpur, PS-Khariar,
Kunja Behera Distt.-Nuapada, Odisha-766107.
49.  Prasanna Kumar At/PO-Gopalpur, Via-Nischintakoili,
Pradhan Distt.-Cuttack, Odisha-754207.
50. Pravakar Sahoo S/o At-Baliguda, PO-Mangarajpur, Via-Kabirpur,
Mani Sahoo Distt.-Jajpur, Odisha-755009.
51.  Pravat Kumar Nayak C/o Surendra Prasad Nayak At/PO-
Mahumuhan, PO-Soro, Distt.-Balasore,
Odisha-756045.
52. Rabinarayan Kar S/o At-Nanpur, PO-Thanual, Via-Haridaspur,
Gopal Chandrakar Distt.-Jajpur, Odisha-755024.
53. Rajendra Mohan Pati At/PO-Bainsia, Via-Mahimagadi,
S/o Duryodhan Pati Distt.-Dhenkanal, Odisha-759014.
54.  Ratan Majhi S/o At-Majhi Pada, Kotgaon, PO-Bhaisadani,
Dhanurjay Majhi PS-Boden, Distt.-Nuapada, Odisha-766111.
55. Ku. Renduka Majhi S/o At-Rundi, PO-Bhaisadani, PS-Boden,
Bolo Majhi Distt.-Nuapada, Odisha-766111.
56.  Sankirtan Dharua S/o At-Baklikhunti (Putupada), PO-Pharsara,
Debsin Dharua PS-Boden, Distt.-Nuapada, Odisha-766111.
57. Smt. Sapura Chinda S/o At-Kotgaon, PO-Bhaisadani, Distt.-Nuapada,
Paramanand Chinda Odisha-766111.
58. Shaik Abdul Amzad Station Bazar, Dhenkanal, Odisha-759013.
59. Sarat Singh S/o Mantripara, PS-Kendrapara, Tah-Derabish,
Bidyadhar Singh Distt.-Kendrapara, Odisha
60. Shiba Prasad Panda At/PO-Bishnupur, Via-Avana, PS-Khantapara,
Distt.-Balasore, Odisha-756051.
61. Shyamasundar At/PO-Subarnapur, PS-Banki, Distt.-Cuttack,
Mabhapatra Odisha.
62. Smt. Snigdha Nanda Nua Sasan, Chandan Bazar, Distt.-Dhenkanal,
Odisha-759001.
63. Sobharam Majhi S/o At-Redhamal, PO-Bhaisadani, PS-Boden,

Kalia Majhi

Distt.-Nuapada, Odisha-766111.
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64. Sundar Chinda S/o At-Chindapada, Kotgaon, PO-Bhaisadani,
Damu Chinda PS-Boden, Distt.-Nuapada, Odisha-766111.
65. Surendra Rout S/o At-Tulamtula, PO/Via-Betada, Distt.-Bhadrak,
Chatrubhuja Rout Odisha-756168.
66. Surtatha Parida Vill-Barangagadia, PO-Jhadapada,
Distt.-Nayagarh, Odisha-752025.
67. Smt. Surumani Chinda At-Kotgaon, PO-Bhaisadani, Distt.-Nuapada,
S/o Malkham Chinda Odisha-766111.
68. Smt. Sushama Kaibarta  At-Khariar (Dhobapada) PO/PS-Khairar,
W/o Tankadhar Kaibarta Distt.-Nuapada, Odisha-766107.
69.  Yudhisthira Das At-Gopinathpur, PO-K.Gopinathpur,
Via-Tyndakura, Distt.-Cuttack, Odisha-754134.
70. Banchhnidhi Bhue At/PO-Lenda, PS-Barpali,
Distt.-Bargarh, Odisha State
71. Belamati Barik W/o Vill-Nua-Gudesira, PO-Gudesira,
Uddaba Barik PS/Teh/Distt.-Bargarh, Odisha.
72.  Bonam Adinarayan At/PO-Dhanger, Distt.-Bargarh, Odisha
73.  Brundaban Barik At-Kantibank, PO-Palatpur, PS-Mangalpur,
Distt.-Jajpur-755011, Odisha
74. Buti Majhi S/o Bali At-Rundi, PO-Bhaisadani, PS.-Boden,
Majhi Distt.-Nuapada, Odisha-766111.
75. Dhanpati Rana S/o Vill.-Nua-Gudesira, PO-Gudesira,
Mani Rana PS/Teh/Distt.-Bargarh, Odisha.
76.  Dharanidhar Behera At-Mirzapur, PO-Lankaparo,
PS-Tirtol, Distt.-Jagatsinghpur, Odisha.
77. Ganesh Chinda S/o At-Chindapada, Kotgaon, PO-Bhaisadani,
Haldhar Chinda PS-Boden, Distt.-Nuapada, Odisha-766111.
78. Gobardhan Majhi S/o At-Lohra Salpada, Rundi, PO-Bhaisadani,
Basudeb Majhi PS-Boden, Distt.-Nuapada, Odisha-766111.
79. Haribandhu Sahu At/PO-Chandrakat bindha PS-Tihidi, Via-Pirahat,
Distt.-Bhadrak, Odisha.
80. Jairam Mirdha S/o At-Redhamal, PO-Bhaisadani, PS-Boden,

Hadu Mirdha

Distt.-Nuapada, Odisha-766111.
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81. Jaysingh Patel S/o Vill.-Nua-Gudesira, PO-Gudesira,
Ganda Patel PS/Teh/Distt.-Bargarh, Odisha.
82.  Kedar Singh S/o Aeine  At-Mantripada, PS/Teh-Debabish,
Distt.-Kendrapara, Odisha-754250.
83.  Kelu Charan Behera S/o At/PO-Bajpur, PS-Sadar Thana Khordha,
Krushna Block/Distt.-Khordha, Odisha-752060.
84. Kusha Majhi W/o At-Redhamal, PO-Bhaisadani, PS-Boden,
Sahadev Majhi Distt.-Nuapada, Odisha-766111.
85. Laba Majhi S/o Uansu  At-Redhamal, PO-Bhaisadani, PS-Boden,
Majhi Distt.-Nuapada, Odisha-766111.
86. Managovinda Sahoo At/PO-Kumarpur, Via-Anantapur,
Distt.-Bhadrak, Odisha-756046.
87. Manoranjan Pradhan S/o R/o Vill-Goisar, PO-Bhadigaon,
Uddhaba Pradhan PS/Distt.-Bargarh, Odisha.
88.  Narendra Prasad Parida  Samaraipur, Gelpur, Distt.-Bhadrak, Odisha-756181.
89. Onkar Singh Majhi S/o  At-Jhankar Pada, Rundi, PO-Bhaisadani,
Gobind Chinda PS-Boden, Distt.-Nuapada, Odisha-766111.
90.  Parameswar Singh At-Mantripada, PS/Teh-Debabish,
Distt.-Kendrapara, Odisha-754250.
91.  Pravakar Barik At-Janaganj, (Charigharia) PO-Madhavnagar,
Distt.-Bhadrak-756181, Odisha
92. Rajkumar Lohar S/o At-Lohra Salpada, Rundi, PO-Bhaisadani,
Khushal Lohar PS-Boden, Distt.-Nuapada, Odisha-766111.
93, Sarat Chandra Baral Vill.-Patana, Ps-Bari-Ramachandrapur, Teh-Bari,
Distt.-Jajpur, Odisha
94. Sasmita Mandal At/PO-0Old Ghanatri, Via-Dombasora,
Distt.-Rayagada, Odisha
95. Smt. Kumudini Patel At/PO-Khandokata, Via-Kuchinda,
Distt.-Sambalpur, Odisha.
96. Smt. Radha Barma W/o Shanti Nagar, Ward No. 19, At-Rly. Station,
Bajaranglal Distt.-Bargarh, Odisha
97. Smt. Sashi Bhuram Vill-Gangadharpur, PO-jhimani, Via-Kujang,

Nanda Sharma

PS-Paradeep Distt.-Jagatsinghpur, Odisha.
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98.

99.

100.

101.

102.

103.

104.

105.

106.

107.

108.

109.

110.
111.

112.

113.
114.

Sukadev Padhan

Umakanta Panda

Urmila Majhi W/o

Purna Majhi

Pramila Jaya Singh

Upendra Panigrahy

Gajendra Bishi

Shiba Prasad Panda

Krupasinghu Behera

Rama Chandra Behera

Laxmikanta Maharana

Madhabananda Dash

Gagadhar Dash

Basudev Nayak

Bijaya Kumar Dutta

Prativa Ravi Roy

Basanta Kumar Ray

Dinabandhu Panda

At-Balbaspur, PO-Rupra Road, Distt.-Kalahandi,
Odisha.

At/PO-Gud, Via-Anantapur, Distt.-Balasore,
Odisha, 756046.

At-Majhi Pada, Rundi, PO-Bhaisadani,
PS-Boden, Distt.-Nuapada, Odisha-766111.

At-Karatutha, PO-Borikhi, Via-Rahama,
Distt.-Jagatsinghpur, Odisha.

At/PO-Bellagam, Via-Bhatakumuruda,
Distt.-Ganjam-761003 Odisha.

At-Deoli, PO-Mahulpali, Via-Rajborasambar,
Distt.-Bargarh, Odisha-768036.

At/PO-bishnupur, Via-Avana, PS-Khantapara,
Distt.-Balasore, Odisha-756051.

At-Raipitambar, Po-Mangalpur, Via-Soro,
Distt.-Balasore, Odisha

At-Raipitambar, PO-Mangalpur, Via-Soro,
Distt.-Balasore, Odisha

At-Gopinathpur, PO-Mangalpur, Via-Soro,
Distt.-Balasore, Odisha

At-Kolha, PO-Aruha, Via-Haridaspur,
Distt.-Jajpur-755024, Odisha

At-Arathanga, PO-Mangarijpur, Via-Kabirpur,
Distt.-Jajpur, Odisha

At/Po-Borikhi, Via-Rahama, Distt.-Jagatsinghpur.

At-Joragadia, PO-Patali, Via-Barikpur Bazar,
Distt.-Bhadrak. Odisha.

At-Dhalatongu, PO-Puruna Basanta,
Distt.-Jagatsinghpur.

At-Dhalatongu, PO-Puruna Basanta, Distt.-Tirtoi.

At-Kochiakoili, Via-Bahanaga, Distt.-Balasore,
Odisha-756042
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115. Bijyan Nayak Vill.-Kharigotha, PO-Kujang,
Teh-Kujang, Distt.-Jagatsinghpur,

116.  Atal Bihari Nayak At/PO-Kharasahapur, PS-Soro, Distt.-Balasore,
Odisha-756046

117. Satrughara Padhe At-Balliguda, PO-Manngaral,
Distt.-Jajpur-755009, Odisha.

118. Govinda Chandra At-Gopalprasad, PO-Badsahara, Via-Bhapur,

Behera Distt.-Nayagarh-752063, Odisha.

119. Jagbandhu Raut At-Sandhapur, PO-Jatni, Distt.-Khurda-752050
Odisha

120. Maheshwar Swain Vill.-Sunalati, PO-Itamati, Distt.-Nayagarh,
Odisha

121.  Maheshwar Maharana At-Beghuapalli, PO-Baladianuagaon,
Via-Khandrapara, Distt.-Nayagarh-752077

122. Golka Bihari Routara At-Paikasahi, PO-Narendrapur
Distt.-Nayagarh-752065, Odisha.

123. Harihar Sahoo At-Nandabar, PO-Karabar, Via-Bhapur,
Distt.-Nayagarh-752063, Odisha

124. Bratabandhu Barik At-Jamusahi, PO-Barabati, Via-Khandpara,
Distt.-Nayagarh, Odisha

125. Madan Mohan Dash At/PO-Baigunia, Via-Khandapada,
Distt.-Nayagarh-752077 Odisha.

126. Usha Pattnaik Plot No. 183 Dharmavihar, Khandagiri,
Bhubaneswar, Odisha

127. Nagu Swain At-Dhalatangard, (Gopalpur) PO-Puruna
Basanta, Distt.-Jagatsinghpur-754104 Odisha.

128.  Narayan Chandra Dash  At/PO-Nelung, PS-Sadar, (Raisuan)
Via/Distt.-Keonjhar-758002, Odisha.

129.  Aintha Nayak Vill.-Sunalati, PO-Itamati, Distt.-Nayagarh
Odisha

130. Kamal Lochan Nayak At-Chikana, PO-Brahmanigan, Via-Arei,
Distt.-Jajpur, Odisha-755027.

131. Hemanta Kumar Rout At-Tartol, PO-Dhanua, Distt.-Jagatsinghpur,

Odisha
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132.

133.
134.
135.

136.

137.

138.

139.

140.

141.

142.

143.

144.

145.

146.

147.

148.

Kailash Chandra Nayak

Bhaskar Panda
Rama Kanta Mohanty

Pramila Kuanr

Sukanta Das

Bishnu Mohan Nayak

Pramoda Das

Balaram Karna

Utsab Charan das

Fakir Mohan Senapati

Smt. Saraswati Das

Ganeswar Panda

Basanta Kumar Mohanty

Sanatan Sarangi

Bichitra Malik

Ganesh Prasad

Mohapatra

Surendra Nath Nayak

At-Olam, PO-Megana, PS-Bonth, Distt.-Bhadrak,
Odisha

At/PO-Gud PS/Tq-Soro, Distt.-Balasore, Odisha.
At/PO/Via-Eram, Distt.-Bhadrak, Odisha

At-Upardamuka, PO-Shyamoandarpur,
Via-Dhusari, Distt.-Bhadrak, Odisha.

C/o Bana Biharidas, At-Benapur,
PO-Ganeshwarpur, Via-Gop, Distt.-Puri., Odisha

At/PO-Kharasahapur, PS-Soro, Distt.-Balasore,
Odisha.

At-Jantana, PO-Junei, PS-Konark,
Distt.-Puri-752111, Odisha.

At-Dhuladhula, Panchamahala, Sindhol,
Distt.-Subarnapur-Odisha

At/PO-Choudwar, Tala Bazar,
Distt.-Cuttack-754025, Odisha

At-Haripur, PO-Dimisar, Via-Gondipada,
PS-Sarankul, Distt.-Nayagarh-752092, Odisha
At-Raghurajpur, PO-Chandanpur,
Distt.-Puri-752012 Odisha.

At-Achyutpur, PO-Dharmasala,
Distt.-Jajpur-752012 Odisha.

At-Annapurna Theatre, Grand Road,
PO/Distt.-Puri-752001, Odisha.

At/PO-Barabarhi Khandapada,
Distt.-Nayagarh-752007, Odisha.

Vill.-Nohhari Town, Jamjodi, PS-Pihidi,
Distt.-Bhadrak-756129, Odisha.

At-Sonari, PO-Savbhira, Via-Soro,
Distt.-Balasore-756045, Odisha.

At-Hasanbagh, PO-Gopalbandhu Nagar,
Via-Ahiyas, Distt.-Bhadrak-755036, Odisha.
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149.  Dhanu Bisoyi Vill.-Kuawandnda, PO-Khanguru, Via-Tolahara,
Distt.-Ganjam-761105, Odihsa.

150. Abhimanyu Nayak At-Nimatada, PO-Mohiuddintur,
Distt.-Jagatsinghpur-754103, Odisha.

151. Bhagirathi Kuanr At-Upardumuka, PO-Shyamsundarpur,
Via-Dhuguri, Distt.-Bhadrak, Oidisha-756119.

152. Smt. Pramila Kuanr At-Upardumuka, PO-Shyamsundarpur,
Via-Dhuguri, Distt.-Bhadrak, Oidisha-756119.

153. Niranjan Bhol At-Dutial, PO-Purusottampur, Via-Karilopatna,
Distt.-Kendrapara, Odisha-754223.

154. Komal Lochan Nayak At-Chikana, PO-Brahmanigan, Via-Arei,
Distt.-Jajpur, Odisha-755027.

155. Maharagi Swain At/PO-Balaramaprasad, Via-Gania,
Distt.-Nayagarh, Odisha-752085.

156. Chandramani Lenka At/PO-Balaramaprasad, Via-Gania,
Distt.-Nayagarh, Odisha-752085.

157.  Narahari Dash At-Khairpanga, PO-Gopapur, PS-Baramba,
Distt.-Cuttack, Odisha-754031.

158. Bairagi Bhaga At-Mendamal, PO-Hilling, Distt.-Subranapur

159.  Bhusan Dehuri At-Mendamal, PO-Hilling, Distt.-Subranapur

160.  Nilamani Binod Sahoo  Jagatsinghpur

161. Jogesh Chandra Jena At/PO-Kharasahapur, Via-Puri,
Distt.-Balasore-756046, Odisha.

162.  Bidyadhar Jena At/PO-Kharasahapur, Via-Ananatpur,
Distt.-Balasore-756046, Odisha.

163.  Bijay Kumar Bhoi Vill/PO-Chak, Jagannathpur, Via-Khanthapara,
Distt.-Balasore-756043, Odisha.

164.  Abhimabanyu Sarangi At/PO-Balia, Via/PO-Khujank
Distt.-Jagatsinghpur-754141 Odisha.

165. Debendra Ojha At/PO-Choudwar, Tala Bazar,
Distt.-Cuttack-754025, Odisha

166. Nityananda Beura At/Po-Borichi, Via-Rahama, Distt.-Balasore,

754149, Odisha.
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167.  Nabaghana Nayak At-Arthanga, PO-Mangarajpur, Via-Kabirpur,
Distt.-Jajpur-755009, Odisha.

168. Bichitra Beura Via-Rahama, PS-Kulno,
Distt.-Jagatsinghpur-754110, Odisha.

169. Gouranga Charan Nayak At-Badabudha, PO-BaliTutha, PS-Kujanja,
Distt.-Jagatsinghpur-754110, Odisha.

170.  Janardan Das Vill-Mirjapur, (SahabNagar) PO-Nandipur,
Ps-Mangalpur, Via-Dashrathpur,
Distt.-Jajpur-755006, Odisha.

171.  Rabindranath Das Vill-Gouralpada, PS-Khujam,
Distt.-Jagatsinghpur-754141, Odisha.

172. Dinbandhu Muduli At-Gundi, PO-Juni, PS-Kohnam, Distt.-Puri,
Odisha.

173.  Narayana Sethi At-Sakama, PO-Mahadevpalli, PS-Binaka,
Distt.-Subaranpur-767019, Odisha.

174. Arjuna Charan Jena Vill-Sathatihara, PO-Sendhatihara,
PS/Via-Bonth, Distt.-Bhadrak-756114, Odisha.

175. Lochana parida At-Adhacher, Distt.-Dimisar, Via-Gudipada,
Distt.-Nayagarh-752092, Odisha.

176. Kabiraja Parida At-Adhacher, Distt.-Dimisar, Via-Gudipada,
Distt.-Nayagarh-752092, Odisha.

177. Ram Chandra Das At-Nirgundi, PO-Ichhada, Via-Barikpur,

PS-Dhamangar, Distt.-Bhadrak-756112, Odisha.

Development of Buddh and Krishna like circuits

1095. SHRI BALWINDER SINGH BHUNDER: Will the Minister of TOURISM

be pleased to state:

(a) whether it is a fact that with a view to give boost to tourism in the country,
the Ministry is planning various circuits like Buddh Circuit, Krishna Circuit in the

country; and

(b) if so, the details of these circuits which are under consideration of Government

and by when they will be put in place to increase the tourist flow?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (DR. MAHESH
SHARMA): (a) and (b) Yes, Sir. The Ministry of Tourism has launched a new scheme
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‘Swadesh Darshan’ for Integrated Development of Tourist Circuits around Specific

Themes in the last financial year.

Under Swadesh Darshan, the following five circuits have been identified for
development:—

(1) North East Circuit

(i1) Buddhist Circuit

(ii1) Himalayan Circuit

(iv) Coastal Circuit

(v) Krishna Circuit

The details of projects sanctioned under the Swadesh Darshan scheme are given

in the Statement (See below).

A budget provision of ¥ 600.00 crore is available for Swadesh Darshan for the
year 2015-16.

Statement
Projects sanctioned under Swadesh Darshan

® in crore)

SI.  Name of the Name of the Project Amount  Amount

No. Circuit Sanctioned Released

1. North-East Circuit Bhalukpong—Bomdila-Tawang in 50.00 10.00
Arunachal Pradesh

2. Buddhist Circuit  Cultural Centre, Bodhgaya 33.17 6.63
3. Coastal Circuit Kakinada—Hope Island- 69.83 3.37

Konaseema as World Coastal
and Eco Tourism Circuit
(Phase-I ) in Andhra Pradesh

Maintenance of ghats and tombs in the country

+1096. SHRI RAMDAS ATHAWALE: Will the Minister of CULTURE be

pleased to state:

(a) whether Government is undertaking complete maintenance of the ghats and

tombs of different personalities of the country;

(b) if so, the details of works undertaken in the last three years; and

FOriginal notice of the question was received in Hindi.
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(c) the steps being taken by Government to redevelop these memorials and
the historical sites of national importance and the areas around them to make them

completely free from crowding?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (DR. MAHESH
SHARMA): (a) to (c¢) Conservation work of protected monuments including ghats
and tombs is a continuous process. The essential repair work on them is attended
regularly depending upon the needs of different sites and availability of resources.
The required work is attended within the archaeological norms and principles and
there is no such proposal for redevelopment. Visitor’s management is improved to
prevent crowding. The protected monuments including ghats and tombs are in a

good state of preservation.
Recognition of cultural heritage places/buildings
1097. SHRI PANKAJ BORA: Will the Minister of CULTURE be pleased to state:

(a) whether Government has received proposals for recognition of cultural heritage

place and/or heritage building in the country;
(b) if so, the details of proposals and the present status thereof; and

(c) the announcement during the last two years as ‘heritage property’ and the

amount sanctioned towards the development therefor?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (DR. MAHESH
SHARMA): (a) to (c) Information is being collected and will be laid on the table
of the House.

e-Tourist Visa

1098. SHRI D. KUPENDRA REDDY: Will the Minister of HOME AFFAIRS

be pleased to state:

(a) whether the nomenclature of the ‘Tourist Visa on Arrival’ has recently been

changed to ‘e-Tourist Visa’;
(b) if so, the details thereof and the reasons therefor; and
(c) the airports in the country that have been enabled with this facility?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) and (b) Yes, Sir. Since the introduction of the scheme
we have received several complaints from Indian Missions abroad and Visa applicants
that the name of the scheme predicts as if Visa is given on arrival, as was done

in old scheme which is creating confusion. Also Hon'ble Members of Parliamentary
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Consultative Committee have raised this issue during the recent meeting and Hon'ble

Chairman assured that this issue will be addressed suitably.

To avoid any further confusion/misconception, the name of the scheme has been

changed from Tourist Visa-on Arrival to e-Tourist Visa Scheme w.e.f 15.04.2015.

(c) Presently the facility of e-Tourist Visa Scheme is available at 9 airports viz.
Delhi, Mumbai, Chennai, Kolkata, Hyderabad, Bangalore, Thiruvananthapuram, Kochi

and Goa.

Raising of pro-Pakistani slogans by

separatists in Srinagar, Kashmir

1099. SHRI NEERAJ SHEKHAR:
SHRI ARVIND KUMAR SINGH:

Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether the Ministry of Home Affairs as taken cognizance of pro-Pakistani

slogans raised by separatists with Pakistani flags in Srinagar, Kashmir;
(b) if so, the details thereof; and
(c) the details of action taken by Union Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) to (¢) Yes, Sir. An FIR
No. 92/2015 u/s 121 (waging of war against the State), 124-A (sedition), 120-B
(criminal conspiracy), 147 (rioting), 341 (wrongful restraint), 336 (endangering life
of personal safety of others), 427 RPC and u/s 13 of Unlawful Activities Prevention
Act was registered in Police Station Budgam against Masarat Alam Bhat, a separatist
leader, for his involvement in anti-India and pro-Pakistan activities including hoisting
Pakistani flags and in which connection he was arrested on 17.04.2015. An FIR
was also registered against Asiya Andrabi for unfurling Pakistani flag in Srinagar on
March 23, 2015.

The Government is committed to ensure that no anti-national activities take
place which destabilizes the situation in Jammu and Kashmir with consequences
across the country and all anti-national activities are firmly dealt with and stringent
action taken. Necessary steps are also taken to ensure check on illegal activities, if
any, of separatist elements with stringent legal action being taken where violation
is detected. Advisories are also issued to State Government of Jammu and Kashmir

from time to time.
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Naxal attack in Chhattisgarh

1100. SHRI NEERAJ SHEKHAR:
SHRI ARVIND KUMAR SINGH:

Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether four massive naxal attacks within 72 hours have taken place during
April, 2015 in Chhattisgarh;

(b) if so, the details thereof along with the details of persons died/injured;

(c) the details of ex-gratia announced and paid to dependents of the victims,

so far; and

(d) the reasons for repeated failure of Government to check naxal menace in
the country?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) and (b) Four incidents of
LWE violence have taken place during 11.04.2015 to 13.04.2015 in the districts of
Sukma, Kanker and Dantewada in Chhattisgarh. The details are given below:—

(1) On 11.04.2015, 07 STF personnel were killed and 10 others sustained injuries
in an encounter between STF and the CPI (Maoist) near village Pidmale,
PS Chintagufa, district Sukma, Chhattisgarh.

(ii) On the intervening night of 12/13.04.2015, Maoists attacked security patrolling
team of a BSF Camp at Chotebetiya in District Kanker, Chhattisgarh in

which 01 Head Constable was injured who succumbed to his injuries.

(iii) On 12.04.2015, extremists set ablaze 17-18 vehicles including water tank,

tippers, haiwa, poklane machines, JCB machine, car, loader, trucks and jeep.

(iv) On 13.04.2015, 05 CAF Jawans were killed and 07 others were sustained
injured in a landmine explosion targeting the anti-landmine vehicle of State
police by the CPI(Maoist) cadres on the Kirandul-Palnar road, near Village
Khutiyapara, PS Kirandul, District Dantewada, Chhattisgarh.

(¢) Ex-gratia compensation of ¥ 15 lakh is paid to the next of kin of personnel
of Central Armed Police Forces (CAPFs) killed in action. In addition, next of kin
of the deceased is entitled to get pension under Liberalized Pensionary Award (LPA)
Rules i.e. last pay drawn. Besides this, the State Governments have their own policies
for payment of ex-gratia to the families of security personnel killed in naxal attacks
and compassionate appointment of children of the killed policemen in Government

services. In addition, under the Security Related Expenditure (SRE) Scheme, ex-gratia
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payment of ¥ 3 lakh to the family of each security personnel killed due to LWE

violence is reimbursed to the States by the Central Government.

(d) The Central Government has been implementing a four pronged strategy
to tackle LWE insurgency - Security Related Measures; Development Related
Measures; Ensuring Rights and Entitlements of Local Communities and Public
Perception Management, wherein it supplements the efforts of the State Governments

over a wide range of schemes and measures.

In security related interventions, apart from directly deploying Central Armed
Police Forces (CAPFs), the Government of India provides assistance for capacity
building of the States through schemes like the Security Related Expenditure
(SRE) Scheme, the Construction/Strengthening of Fortified Police Stations Scheme
etc. In addition, other security related interventions include providing helicopters
to States, assistance to raise India Reserve Battalions (IRB), modernization and
upgradation of the State Police and their Intelligence apparatus under the Scheme

for Modernization of State Police Forces (MPF scheme) etc.

On the development front, the Central Government is implementing special
schemes for LWE affected areas like, the Road Requirement Plan-I (RRP-I),

Installation of mobile towers etc.

To ensure Rights and Entitlements of local communities, the Central
Government has enacted the Scheduled Tribes and other Traditional Forest
Dwellers (Recognition of Forest Rights) Act, 2006 to recognise and vest the
forest rights and occupation in forest land in forest dwelling Scheduled Tribes
and other traditional forest dwellers, who have been residing in such forests for
generations, but whose rights could not be recorded. The Ministry of Tribal Affairs
have also issued comprehensive guidelines on 12.07.2012 on issues relating to

implementation of the Act.

Under Public Perception Management, the Central Government is implementing
the Media Plan to convey the Government’s view to the people of LWE affected
areas through the Media.

It is belief of the Government that a combination of calibrated police action,
focused development efforts and improvement in governance are the effective

instrumentalities to combat LWE insurgency in long term.

The strategy implemented by the Central Government has started yielding
a positive result which is evident from the declining trends of LWE violence
since 2011.
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Killing of woodcutters on A.P. — T.N. border

1101. SHRI T.K. RANGARAJAN:
SHRI D. RAJA:

Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether Government’s attention has been drawn to the recent killing of 20
wood-cutters hired by the suspected red sanders smugglers in the Seshachalam forests
in Chittoor on the Andhra Pradesh - Tamil Nadu border, which has been a serious
violation of human rights, as has been indicated by the National Human Rights
Commission (NHRC); and

(b) if so, the details thereof and Government’s reaction thereto?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) and (b) As per the report received from the Government of
Andhra Pradesh, Red Sanders Anti Smuggling Task Force (RSASTF), while conducting
combine operations at Seshachalam Reserve Forest area of Chandragiri Mandal on
the intervening night of 6/7th April, 2015, noticed hundreds of people transporting
the red sander logs. They encircled and attacked the task force personnel with stones
and deadly weapons, who consequently opened fire in self defence resulting in the

death of 20 persons and injuries to 11 Task Force staff.

The National Human Rights Commission on 07.04.2015 took suo-motu cognizance
of the said incident. The Commission issued notices to the Chief Secretary and the
Director General of Police, Andhra Pradesh, calling for their response within two
weeks. The Commission on 13.04.2015 also called for various reports including post-
mortem reports, and magisterial enquiry report in respect of the incident. The case
was also included for consideration during Camp Sitting held at Hyderabad during
22nd-24th April, 2015. The Commission considered the submissions made by the
representatives of the civil society and the State Government and further decided to

send its own team for inquiry at the spot.
Boycott of meeting on naxalism by Chief Ministers

1102. SHRI RAJKUMAR DHOOT: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether it is a fact that recently Anti-Maoist meeting was held with the
Chief Ministers of Naxalite affected States by Government;

(b) if so, the details and outcome thereof;
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(c) whether it is also a fact that some Chief Ministers did not attend the

meeting; and

(d) if so, the details thereof and reasons for which Chief Ministers boycotted

the meeting?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) and (b) A meeting was held
under the Chairmanship of Union Home Minister with the Ministers of Central
Ministries and Chief Ministers of Chhattisgarh and Maharashtra and officials of
Telangana and Odisha on 09.02.2015 in New Delhi to review and monitor the
challenge of Left Wing Extremism in certain worst LWE affected districts. During
the meeting, a number of important decisions on improving the security scenario and
to accelerate the development efforts in Chhattisgarh and in the adjoining districts

of Odisha, Maharashtra and Telangana, were taken.

(¢) and (d) While the Chief Ministers of Chhattisgarh and Maharashtra attended the
aforesaid meeting, the Chief Ministers of Telangana and Odisha could not attend the
meeting. However, the States of Telangana and Odisha were appropriately represented
by senior officials viz. Chief Secretaries and Director Generals of Police of these

States and useful deliberations were held with the representatives of these States.
Steps for safety and security of women in the country

1103. SHRIMATI RAJANI PATIL:
SHRIMATI AMBIKA SONI:

Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether Government is aware that most of the States in the country including
Delhi have become most unsafe place for women and crimes against women are

increasing day by day;

(b) the State-wise details of the cases of murder, rape, abduction, dowry deaths

and molestation registered during 2014 and 2015, till date; and

(c) the immediate steps taken by Government for safety and security of women

in the country?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) and (b) As per information
provided by the National Crime Records Burecau (NCRB), there has been rise in
reported incidents of crimes against women. This can be attributed to enactment of

the Criminal Law (Amendment) Act 2013, whereby non-registration of crimes by the
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police has been made a criminal offence. As per NCRB, the data of 2015 is not
available as yet; however provisional data for 2014 is given in the Statement-I and

Statement-II (See below) respectively.

(¢) The Ministry of Home Affairs has been sanctioned a sum of ¥ 321.69 crore
out of the Nirbhaya Fund for creating an integrated Computer Aided Dispatch (CAD)
platform for supporting Geographical Information System (GIS) Based Call Tracking
and Global Positioning System (GPS) based Police vehicle dispatch function that will
help to improve the efficiency in responding to women distress calls and provide

speedy assistance to women in distress.

In order to augment the capacity of States in the domain of investigation
of heinous crimes against women viz. rape, acid attack, dowry death and human
trafficking, the Ministry of Home Affairs is proposing to set up 150 Investigative
Units for Crime against Women (IUCAW) in most crime prone districts of each
State on a 50:50 cost sharing basis with the States. The objective of these units

will be to assist the local police in investigation of heinous crimes against women.

The Ministry of Home Affairs has adopted a multi-pronged strategy to counter
human trafficking. In pursuance of this objective, the Ministry of Home Affairs has
established a total number of 225 Anti-Human Trafficking Units (AHTUs) in various
districts of the country.

As per the Seventh Schedule to the Constitution of India ‘Police’ and ‘Public
Order’ are State subjects and, as such, the primary responsibility of prevention,
detection, registration, investigation and prosecution of crime, lies with the State
Governments/Union Territory Administrations. However, Government of India is deeply
concerned with the welfare of women and children; and through various schemes
and advisories to the State Governments/Union Territory Administrations, augments
the efforts of the States/UTs.
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Transferring CCTNS scheme to States

1104. DR. K.P. RAMALINGAM: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether it is a fact that the Government is considering transferring the
centrally sponsored Crime and Criminal Tracking Network and Systems (CCTNS)

scheme to the States;
(b) if so, the details thereof;

(c) whether it is also a fact that Government is considering e-integration of

15,000 police stations across the country; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
HARIBHAI PARTHIBHAI CHAUDHARY): (a) and (b) With effect from Ist April
2015, the State Governments are expected to implement CCTNS scheme from their
own resources and no funds have been allocated to MHA under Crime and Criminal

Tracking Network and Systems (CCTNS) project for project implementation in the States.

(c) and (d) Yes, Sir. The CCTNS Project envisages e-integration of more than
15000 Police Stations and 5000 Higher Offices across the country. These sites are
being linked through a networking solution by BSNL-Virtual Private Network over
Broadband (VPNoBB), Worldwide Interoperability for Microwave Access (WiMax) and
Very Small Aperture Terminal (VSAT) Technologies, depending upon the solution
feasibility. 76 per cent of the total sites have been provided network connectivity

under the Project.
Special category State status to Andhra Pradesh

1105. DR. K.V.P. RAMACHANDRA RAO: Will the Minister of HOME AFFAIRS

be pleased to state:

(a) whether Government's attention has been drawn to the demand of Andhra
Pradesh for special category State status as provided for in the Andhra Pradesh

Reorganization Act;
(b) if so, why the demand is still not being met; and

(c) whether the Central Government commits itself to a time-frame to confer special

category State status on Andhra Pradesh as provided under a Parliamentary Act?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) to (c) As per information
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furnished by the Niti Aayog, the Andhra Pradesh Reorganisation Act, 2014 does not
contain any provision regarding Special Category Status to Andhra Pradesh. The Cabinet
in their meeting of 2nd March, 2014 directed the erstwhile Planning Commission to
implement the decision to grant Special Category Status to the Successor State of
Andhra Pradesh comprising thirteen districts for a period of 5 years. This matter

is being examined by the Niti Aayog.
Measures to check incidents of communal violence

1106. SHRI AHMED PATEL: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether the incidents of communal violence have increased in the last

one year;

(b) if so, the State-wise number of incidents of communal violence reported

in the current year and the last three years; and
(c) the measures taken by Government to check such incidents in the future?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) and (b) As per available information, the State-wise
details of communal incidents occurred during the last three years and the current

year are given in the Statement (See below).

(c) “Public Order” and “Police” are State subjects as per the provisions of
the Constitution of India. The responsibility of dealing with communal violence
as per the provisions of extant laws rests primarily with the respective State

Governments.

To maintain communal harmony in the country, the Central Government
assists the State Governments/Union Territories Administrations in a variety of
ways like sharing of information, sending alert messages and advisories, sending
Central Armed Police Forces including the composite Rapid Action Force created
specially to deal with communal situations, to the concerned State Governments
on specific requests and in the modernisation of the State Police Forces. In
addition, the Central Government sends advisories in this regard from time to
time. The Central Government has circulated revised Guidelines to promote
communal harmony to the States and Union Territories in 2008. The activities
of all organizations having a bearing on communal harmony in the country are
under constant watch of the law enforcement agencies and requisite legal action

is taken, wherever necessary.
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Statement

The State-wise details of communal incidents occurred during

the last three years and the current year

Name of State 2012 2013 2014 January February
2015 2015
1 2 3 4 5 6
A & N Islands 0 0 0 0 0
Andhra Pradesh 60 15 5 0 0
Arunachal Pradesh 0 0 0 0 0
Assam 0 0 1 0 0
Bihar 21 63 61 12 6
Chandigarh 0 0 0 0 0
Chhattisgarh 4 3 0 0 1
Delhi 3 2 7 0 0
D & N Haveli 0 0 0 0 0
Daman & Diu 0 0 0 0 0
Goa 1 1 0 0 0
Gujarat 57 68 74 5 1
Haryana 2 2 4 0 0
Himachal Pradesh 0 0 0 0 0
Jammu and 0 4 0 0 1
Kashmir
Jharkhand 11 12 10 3 0
Karnataka 69 73 73 10 6
Kerala 56 41 4 0 0
Lakshadweep 0 0 0 0 0
Madhya Pradesh 92 84 56 5 5
Mabharashtra 94 88 97 21 10
Manipur 0 0 0 0
Meghalaya 0 0 0 0 0

Mizoram 0 0 0 0 0
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1 2 3 4 5 6
Nagaland 0 0 0 0 0
Odisha 4 3 3 0 0
Puducherry 0 0 0 0 0
Punjab 2 2 0 0 0
Rajasthan 37 52 72 3 6
Sikkim 0 0 0 0 0
Tamil Nadu 14 36 15 2 0
Telangana 0 0 5 1 0
Tripura 0 0 0 0 0
Uttarakhand 0 3 8 0 0
Uttar Pradesh 118 247 133 8 7
West Bengal 23 24 16 2 4
ToTAL 668 823 644 72 47

Increase in trafficked girls in West Bengal

1107. SHRI RITABRATA BANERIJEE: Will the Minister of HOME AFFAIRS

be pleased to state:

(a) whether it is a fact that the number of trafficked girls are increasing in

West Bengal during the last three years;
(b) if so, the number of girls trafficked; and
(c) what are the measures initiated to rescue them?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) and (b) As per the information
received from the National Crime Records Bureau (NCRB), a total of 385, 428 and
556 cases of child trafficking were reported in West Bengal, which includes buying of
minor girls for prostitution (Section 373 IPC), selling of minor girls for prostitution
(Section 372 IPC), procuration of minor girls (Section 366 A IPC) during the period
2011, 2012 and 2013 respectively.

(c) ‘Police’ and ‘Public Order’ being State subjects under the Seventh Schedule to
the Constitution of India, the primary responsibility for preventing and combating the
crime of human trafficking lies with the State Governments. The Government of India
has taken various steps to combat human trafficking and has adopted a multi-pronged

approach alongwith concerned Ministries and stakeholders, as detailed below:—
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(1) Enactment of Criminal Law (Amendment) Act, 2013, wherein Section 370
of the Indian Penal Code has been substituted with Section 370 and 370A
of IPC which provide for comprehensive measures to counter the menace

of Human Trafficking.

(i1) Establishment of Anti Human Trafficking Units(AHTUs) in 225 districts of
the country.

(ii1) Issued comprehensive Advisories on Human Trafficking to all States/UTs
(available at http://stophumantrafficking-mha.nic.in/forms/Sublinkl.aspx?lid=92).

(iv) Organized periodic meetings with Nodal Officers of AHTUs and concerned

Ministries to review the efforts taken to combat Human Trafficking.

(v) The Ministry of Women and Child Development constituted a Central
Advisory Committee (CAC) under the Chairpersonship of Secretary, MWCD,

the Government of India to advise on the issues relating to trafficking.

(vi) The Ministry of Women and Child Development is implementing Ujjawala
— A comprehensive Scheme for Prevention of Trafficking and Rescue,

Rehabilitation, Re-integration and Repatriation of Victims of Trafficking.
Assent to the Electricity (Karnataka Amendment) Bill, 2013

1108. DR. VIJAY MALLYA: Will the Minister of HOME AFFAIRS be pleased

to state:

(a) whether The Electricity (Karnataka Amendment) Bill, 2013 has been submitted
to the Ministry by the State Government on 04.04.2013 for obtaining the assent of
the Hon’ble President of India;

(b) whether the requisite documents desired by the Ministry was also submitted
in May, 2013; and

(c) the steps Ministry propose to take to expedite Presidential assent to the said

Bill and advise the State Government?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) to (c) Yes, Sir. The Electricity
(Karnataka Amendment) Bill, 2013, as passed by the State Legislature and reserved
by the Governor of Karnataka under article 200 read with article 254(2) of the
Constitution of India, for consideration of the President under article 201 of the
Constitution of India, was received in the Ministry of Home Affairs on 18.04.2013,
and the Hon’ble President has given his assent to this Bill on 21.11.2014 which has

been conveyed to the State Government of Karnataka on 27.11.2014.
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Inclusion of Kodava language in Eighth Schedule of the Constitution.

1109. DR. VIJAY MALLYA: Will the Minister of HOME AFFAIRS be pleased

to state:

(a) whether it is a fact that the State Government of Karnataka had been
proposing to the Ministry of Home Affairs over a last few years that the Kodava
language be included in the Eighth Schedule of the Constitution;

(b) whether the matter has been considered by the Ministry and whether any
decision in the matter has been arrived at; and

(c) when will the Ministry advise the State Government of their decision in the

matter?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) to (c) The State Government of Karnataka is reported
to have sent proposals for inclusion of Kodava language in the Eighth Schedule of
the Constitution in the past. At present, there are demands for inclusion of 38 more
languages including Kodava in the Eighth Schedule. The criteria for inclusion of
languages in the Eighth Schedule are being evolved in consultation with the concerned
Ministries/Departments of the Government of India. The pending representations for
inclusion of more languages in the Eighth Schedule could be considered only after

a set of criteria are evolved and finally approved.
Shortage of anti-landmine vehicles with CRPF

F1110. SHRIMATI KANAK LATA SINGH: Will the Minister of HOME AFFAIRS

be pleased to state:

(a) whether CRPF and any agencies engaged in preventing naxal movement are
facing acute shortage of anti-landmine vehicle and the vehicles which are in use bear

no capacity and as a result, Jawans are killed in blast while travelling on road;

(b) the demand of anti-land mines vehicle and their availability and the steps

being taken for increasing capability and availability as per demand; and

(c) the factual condition of vehicles being used by para-military forces particularly

CRPF in naxal affected regions?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) and (b) As and when

requirement of weaponry and other equipments/vehicles including Mine Protected

FOriginal notice of the question was received in Hindi.
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Vehicles (MPV) for anti-LWE operations arises, necessary steps are taken by this
Ministry to fulfill those requirements on immediate basis. The MPVs are designed
for protection against limited quantity of explosives whereas Left Wing Extremists
have been using very high quantity of explosives, resulting in extensive damage to

these vehicles.

(c) Besides MPVs, other type of vehicles like buses, cars, light/medium bullet
proof vehicles are used in LWE affected areas for movement of troops and other

equipments.
Development of Hyderabad-Karnataka region under article 371(j)

I111. SHRI BASAWARAJ PATIL: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) the provision of Article 371(J) for the development of Hyderabad-Karnataka
region (i.e. Kalaburagi, Bidar, Yadagiri, Raichur and Koppal);

(b) whether Central Government had made any financial support to this area;

(c) whether there is any proposal submitted by the State Government for the
development of Hyderabad-Karnataka region (i.e. Kalaburagi, Bidar, Yadagiri, Raichur
and Koppal); and

(d) if so, the details of the proposal?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) Article 371(J) of the Constitution

of India is mentioned below:
371J (1) The President may, by order made with respect to the State of Karnataka,
provide for any special responsibility of the Governor for—

(i) Establishment of a separate development board for Hyderabad-Karnataka
region with the provision that a report on the working of the board will

be placed each year before the State Legislative Assembly;

(ii) Equitable allocation of funds for developmental expenditure over the said

region, subject to the requirements of the State as a whole; and

(ii1) Equitable opportunities and facilities for the people belonging to the said
region, in matters of public employment, education and vocational training,
subject to the requirements of the State as a whole.

(2) An order made under sub-clause (c) of clause (1) may provide for—

(i) reservation of a proportaion of seats in educational and vocational training
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institutions in the Hyderabad-Karnataka region for students who belongs to

that region by birth or by domicile; and

(i1) identification of posts or classes of posts under the State Government and
in any body or organization under the control of the State Government in
the Hyderabad-Karnataka region and reservation of a proportion of such
posts for persons who belong to that region by birth or by domicile and for
appointment thereto by direct recruitment or by promotion or in any other

manner as may be specified in the order.
(b) No financial support has been made by the Central Government to this area.
(¢) No, Sir.
(d) In view of (c) above, question does not arise.
Scrapping of Official Secrets Act, 1923

1112. SHRI SALIM ANSARI: Will the Minister of HOME AFFAIRS be pleased

to state:

(a) whether Administrative Reforms Commission (ARC) has recommended
scrapping of 90 year old Official Secrets Act, 1923 (OSA); and

(b) if so, the action Government proposes to take to scrap the OSA based on

the recommendations of ARC?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) Sir, the Second
Administrative Reforms Commission (ARC), in its Report of June 2006, had,
inter-alia, recommended that the Official Secrets Act (OSA), 1923 should be
repealed, and substituted by a chapter in the National Security Act, containing

provisions relating to official secrets.

(b) The ARC had made this recommendation ostensibly on the ground that the
Law Commission had recommended in 1971 that an ‘umbrella Act’ should be passed
to bring together all Acts/Laws relating to national security. However, in 1980, the
National Security Act (NSA) was enacted only to provide for preventive powers to
deal with likely threats to maintenance of public order and security of the country
etc., besides maintenance of essential services. In such a situation, the Government
decided not to repeal the OSA as the other enactments relating to national security
such as the Unlawful Activities (Prevention) Act, 1967, the Criminal Law Amendment
Act, Chapters 6 and 7 of the Indian Penal Code etc. have also not been merged in
the NSA.
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Providing visa-on-arrival facility to more countries

1113. SHRI T. RATHINAVEL: Will the Minister of HOME AFFAIRS be pleased

to state:

(a) whether it is a fact that Government is considering providing visa-on-arrival

facility to many countries which were not given the said facility;

(b) whether it is also a fact that the Ministry of Tourism has made a request
before the Ministry of Home Affairs to include more nations on visa-on-arrival basis;

and
(c) if so, the details thercof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) and (b) Yes, Sir.

(c) Secretary, Ministry of Tourism has written to Union Home Secretary vide
their D.O letter No.2TT.I(11)/2014-Visa Reigme.Vol.Il dated 05.03.2015 regarding
inclusion of 106 countries in e-Tourist Visa Scheme (old name Tourist Visa on

Arrival enabled with Electronic Travel Authorization).
Foreigners living in India after expiry of their visa

1114. SHRI A.K. SELVARAJ: Will the Minister of HOME AFFAIRS be pleased

to state:

(a) whether it is a fact that several lakhs of foreigners are living in India even

after expiry of their visa, if so, the details thereof;

(b) whether it is also a fact that there are a large number of foreigners living

in India with forged visa;
(c) 1if so, the steps taken by Government in this regard; and

(d) whether it is a fact that Government is considering undertaking action against

those who have come to India for a specific purpose which they were not following?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) A number of foreign nationals who came to India on
valid travel documents have been found to be overstaying after expiry of their visa.
As per information available, 28356 foreigners who had come to India on valid travel

documents were found to be overstaying in the year 2014 in the country.

(b) and (c¢) As per information available, 75 foreign nationals on forged visa

have been detected and cases have been registered against them in the year 2014.
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Once a foreigner is detected with a forged visa, legal action is taken against him/
her followed by his/her deportation and Blacklisting. MHA has issued instructions
to State Governments/Union Territory Administrations to detect foreigners who have

been overstaying without valid visa and take necessary action.

(d) As and when a foreign national is detected to be overstaying in India
violating the visa rules, necessary action is taken under the relevant provisions of
the Foreigners Act, 1946 including deportation of such a foreign national. Central
Government is vested with powers to deport a foreign national under Section 3(2)
(c) of the Foreigners Act, 1946. The powers to identify and deport illegally staying
foreign nationals have also been delegated to the State Government/Union Territory
Administration. Detection and deportation of such illegal immigrants is a continuous
process. With the implementation of various modules under Immigration, Visa and
Foreigners Registration and Tracking (IVFRT) Project, law enforcing agencies are in a
better position to know about the foreigners who are violating visa conditions/various
rules and regulations while in India and the agencies are arresting and deporting

such foreigners.
Armaments used by extremists in LWE areas

1115. SHRI ANUBHAV MOHANTY: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether Government is aware of the kind of armaments used by the Extremists

in Left Wing affected areas;

(b) if so, whether the para-military forces are better off than the extremists in

comparison to the armaments possessed by the extremist; and
(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) The LWE outfits are using
country made weapons and weapons looted from Security Forces which include
AK-47, AK-56, SLR, .303 rifle, 12 bore gun, Bharmars, Sten Gun for attack on

security forces.

(b) and (c) It is true that the armaments possessed by the security forces are
better off than the armaments possessed by the Extremists. The armaments recovered
during different operations show that the Extremists do not possess modern weapons
in comparison to the security forces. Security Forces are equipped with modern
weapons like INSAS Light Machine Gun, X-95 Assault Rifle, 8lmm Mortar, Hand

Grenade, Rifle Grenade etc.
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Funds to S tates for police modernisation programme

1116. SHRIMATI SASIKALA PUSHPA: Will the Minister of HOME AFFAIRS

be pleased to state:

(a) whether it is a fact that Government has left it to the States to fund
the Police Modernisation Programme, if so, the details thereof and the reasons

therefor;

(b) whether it is a fact that without funding from the Centre, the States would

not be able to modernise and develop police force, if so, the details thereof;

(c) whether Government has received any complaints from the States in this

regard;
(d) if so, the details thereof, and the response of Government thereto; and

(e) the steps taken by Government to help States fund Police Modernisation

Programme?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) and (b) The focus of
Modernisation of Police Force (MPF) scheme is to strengthen the police infrastructure.
Some of the major items of police infrastructure covered under the scheme are
police building, police housing under Plan and mobility, weapons, equipment
for training, computerization, forensic science and Mega City Policing (MCP)
under Non-Plan. The Plan component under MPF Scheme was started only in
2013-14. No fund has been provided under Plan component of MPF Scheme during
2015-16. The Scheme stands transferred to the States. Consequently, there will be
no Central Funding of construction activities of police building and police housing
for State Police Forces under MPF Scheme. However, there is a non-plan allocation
of ¥ 595 crore under BE 2015-16 for mobility, equipment, weapons, etc. for State
Police under MPF Scheme.

(¢) No, Madam.
(d) Does not arise.

(e) The Central Government has been supplementing the State Governments
through the aforementioned Scheme. However, Police being a State subject as
per the Seventh Schedule of the Constitution of India, the primary responsibility
for modernizing the Police Force in the respective States lies with the State

Government.
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Staff shortage in NIA

1117. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of HOME AFFAIRS

be pleased to state:

(a) considering that most cases investigated by the National Investigation Agency
(NIA) have to be led by an officer of the rank of deputy superintendent of police,

whether this stipulation has become a major hurdle to investigate cases;
(b) if so, the details thereof;
(c) the details of the staff shortage in various bureaus under NIA; and

(d) what immediate steps are being taken by Government to resolve this shortage,

considering the importance of this prime agency?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) and (b) No, Sir. There are
a total number of 44 sanctioned posts of the rank of the Deputy Superintendent of
Police in the NIA which are sufficient in view of the number of cases presently

under investigation in the NIA.

(c) and (d) There is no shortage of personnel in the NIA and the organization
is discharging its responsibility efficiently.

Updating proforma for collecting data on crimes

1118. SHRI AVINASH PANDE: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether it is a fact that statistics on the incidence of crimes in India are
collected by the National Crime Records Bureau through a proforma which was last
updated only in 1998, and excludes the reporting of all crimes under laws which

were passed or amended since then;

(b) if so, whether Government is planning to amend and update the proforma

for accurate collection of data on crime statistics; and

(c) if not, what is the reason for the unavailability of data with Government on

incidence of new offences created by the Criminal Laws (Amendment) Act, 2013?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) to (c) The proforma revision
for data collection on crime statistics has been done on regular basis depending upon

data requirement of the Union Ministries and other Government Agencies. Initially,
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the proforma were revised in the year 1988 and thereafter in the year 1995. The
latest revision was done in 2013, wherein newly emerged crime heads under the
Criminal Laws (Amendment) Act, 2013 have also been included and data collection
has started since 2014.

Cut in budgetary support to States to fight against naxals

1119. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether with recent ambush of security people by naxals, war against naxals

has been weakened and exposes weak security apparatus of naxal affected States;

(b) if so, what financial and other help like arms and ammunitions have been

given to these States by the Centre after recent budget;

(¢) whether budgetary support to States to fight against naxals has been cut
drastically to the States; and

(d) if so, the details thereof and the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) to (d) The operations against
the Left Wing Extremists cadres are an ongoing process. The ongoing operations
in spite of losses suffered in ambush or operations indicate firm resolve of the
State in tackling the menace of Left Wing Extremism (LWE). However, it is worth
mentioning that the LWE violence level has been declining since 2011. Also, in the
current year 2015 (upto 15th April), despite recent ambushes, 357 incidents of LWE
violence and 79 resultant deaths have been reported as compared to 371 incidents

and 115 deaths in the corresponding period of 2014.

The Central Government has adopted an integrated approach to deal with the
problem of Left Wing Extremism (LWE) in the areas of security, development, enforcing
rights and entitlements of local communities and public perception management. The
State Governments specifically make efforts to control the LWE activities in the
States. The Central Government closely monitors the situation and supplements the
efforts of the State Governments over a wide range of security and development
related interventions. The underlying philosophy is to enhance the capacity of the

State Governments to tackle the menace of LWE in a concerted manner.

Apart from providing Central Armed Police Force (CAPF) battalions to assist
the State Police Forces in counter-LWE operations, the Government of India has

been providing assistance for capacity building of the States through the Security
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Related Expenditure (SRE) Scheme, the Special Infrastructure Scheme, the Scheme for
Construction/Strengthening of Fortified Police Stations, the Scheme for Modernization
of State Police Forces (MPF Scheme) and by allocating funds for setting up of
Counter Insurgency and Anti-Terrorist (CIAT) Schools.

As a policy decision starting from the year 2015-16, it has been left to the
States to continue with the MPF Scheme (Plan component), the Special Infrastructure
Scheme and the CIAT Schools out of their increased resources in consequence of the
recommendations of the 14th Finance Commission. However, a budgetary provision
of ¥ 595.00 crore (including ¥ 250.77 crore for the LWE affected States) has been
made for mobility, equipment, weapons, etc. for State Police Forces under the MPF

Scheme (Non-Plan component) for the year 2015-16.
Coordination between Indian and Bangladesh police authorities

1120. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it is a fact that India has alerted Bangladesh that the bombs being
assembled in a house in Burdwan, West Bengal were meant for terrorist strikes in

that country;

(b) whether members of a module of Jamaat-ul-Mujahideen Bangladesh (JBM), a

terror group with closed links to the Jamaat-e-Islamic have been active in India; and

(c) if so, what action has been taken by the Indian Police and whether there
is any coordination between Indian and Bangladesh police authorities to nab the

culprits?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) to (c) The National Investigation
Agency (NIA) is investigating the case of Burdwan Bomb Blast dated 2.10.2014.
The investigation by NIA has disclosed that the persons killed/injured in the blast and
others present in the house are members of Jammat-ul-Mujahideen Bangladesh (JMB).
They were engaged in preparation of bombs, accumulating arms and ammunitions
and maintaining hideouts in India in pursuance of a larger conspiracy to organize

terrorist attacks in different parts of Bangladesh and India.

In this case, a total number of 19 accused have been arrested so far and
chargesheet against 21 accused has been filed on 30.3.2015. An NIA team visited
Bangladesh on 18.11.2014 and held deliberations with the Bangladesh Law Enforcement
Authorities in which co-ordination and information sharing in respect of this terrorist

outfit was streamlined.
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Rehabilitation of persons accused and jailed

on false rape charges

1121. DR. CHANDAN MITRA: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether Government has formulated any policy for rehabilitation of the

persons accused and jailed on false rape charges;

(b) if so, the details thereof along with the number of such cases reported/

acquitted in the country during the last three years;
(c) if not, the reasons therefor; and

(d) the corrective steps taken by Government to check misuse of relevant laws

against innocent persons?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) to (c) Since, there are enough
checks and balances within the administrative, police and Judicial processes to check

such misuse and abuse, a policy has not been formulated.

(d) However, the Judicial Division of the Ministry of Home Affairs has issued
three advisories dated 10.07.2014, 16.01.2012 and 20.10.2009 to States/UTs urging
them to judiciously implement the Section 498A of the Indian Penal Code relating

to Dowry. The advisories are available in the Ministry of Home Affairs website.
Activities funded by Government in naxal affected States

1122. SHRIMATI MOHSINA KIDWAI: Will the Minister of HOME AFFAIRS

be pleased to state:

(a) how many battalions of special forces have been raised in the States affected
by naxal problems during the last one year or since the announcement of decision

by the Union Government to grant funds for these batallions;
(b) how much money has been provided to the States under such scheme;

(c) whether Government has now disbanded the idea of raising battalions and

are not in a position to grant money; and

(d) with lack of forces, how the States are going to fight against naxals, what

activities are being funded by Central Government in such States?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) Funding for the Special Forces



Written Answers to [6 May, 2015] Unstarred Questions 187

of the LWE affected States was initiated in 2013-14 under the Scheme of Special
Infrastructure to cater the critical infrastructure gap which could not be covered under
any other existing scheme. The scheme focused on the four worst LWE affected
States of Bihar, Chhattisgarh, Jharkhand and Odisha with lesser extent funding to
the State’s of Telangana and Andhra Pradesh.

The States have established the Special Forces with different nomenclatures
depending upon their requirements. During last two years Bihar Government has
raised 5 Units of Special Task Force (STF) (Cheetah), the Chhattisgarh Government
has sanctioned 460 personnel in STF and the Jharkhand Government has raised 6

Assault Groups of Special Task Force (Jaguar).

(b) During the financial years 2013-14 and 2014-15, a total sum of ¥ 122.13
crore (X 74.13 crore + X 48.00 crore) was released to the States of Andhra Pradesh
(R 16.99 crore), Bihar X 19.10 crore), Chhattisgarh X 32.90 crore), Jharkhand
(R 16.52 crore), Odisha (X 33.62 crore) and Telangana (¥ 3.00 crore).

(¢) No fund provision has been made by the Ministry of Finance under the
Special Infrastructure Scheme (SIS) for the financial year 2015-16 and the Scheme
stands transferred to the States, in view of devolution of 42% from 32% of Centre’s

tax receipts to States.

(d) The Central Government has a four pronged strategy to tackle LWE insurgency
including Security Related Measures; Development Related Measures; Ensuring Rights
and Entitlements of local communities and Public Perception Management, wherein
it supplements the efforts of the State Governments over a wide range of schemes

and measures.

In security related interventions, apart from directly deploying Central Armed Police
Forces (CAPFs) the Government of India provides assistance for capacity building
of the states through schemes like the Security Related Expenditure (SRE) Scheme,
Construction/Strengthening of Fortified Police Stations Scheme etc. In addition, other
security related interventions include providing helicopters to the States, assistance
to raise India Reserve Battalions (IRB), Modernization and upgradation of the State
Police Force and their Intelligence Apparatus under the scheme for Modernization
of State Police Force (MPF) Scheme etc.

On the development front the Central Government is implementing Special
Schemes for LWE affected areas like, the Road Requirement Plan Phase-I (RRP-I),

Installation of Mobile Towers etc.
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Under Public Perception Management, the Central Government is implementing
Media Plan to convey the Government’s view to the people of the LWE affected

areas through the media.

It is belief of the Government that a combination of calibrated police action,
focused developmental efforts and improvement in governance are the effective

instrumentalities to combat LWE insurgency in long term.
Steps for making women safe in metro cities

1123. SHRIMATI MOHSINA KIDWAI: Will the Minister of HOME AFFAIRS

be pleased to state:

(a) whether Government has established a 24x7 special call and response centres

for making women safe in the metro cities and if so, the details thereof;
(b) how many complaints have been registered in Delhi in the last one year;

(c) how many cases of crimes against women have been registered, FIRs filed

during the last one year in Delhi and NCR region;

(d) whether Government proposes to install cameras at vital places in Delhi and

NCR and to bring the entire area within the watchful eyes of police; and
(e) if so, the details thercof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) Under the aegis of Nirbhaya
fund, the Ministry of Home Affairs has envisioned establishment of an integrated
Computer Aided Dispatch (CAD) platform. The system will have Geographical
Information System (GIS) based Call Taking and Global Positioning System (GPS)
based Police vehicle dispatch function that will help to improve the efficiency
in responding to distress calls by women and provide speedy assistance to them.
However, most of the metro cities have functional ‘Dial 100’ emergency helpline
which functions on 24 X 7 basis.

(b) and (c) as per information provided by the National Crimes Records Bureau
(NCRB), the data on crimes against women for Delhi and NCR for the period
2011-13 is given in the Statement (See below).

(d) and (e) Integrated Command Control Co-ordination & Communication Centre
(C4i) located at Delhi Police Headquarters, Delhi has video linkage from CCTVs
surveillance system with installation of 1038 Cameras at 33 locations, out of which
28 locations are markets and 5 locations are border check posts in various parts of

Delhi and virtual patrolling is being done through C4i.
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Statement

Cases registered under crime against women in Delhi and NCR during 2011-2013

NCR Regions/  Rape Kidnapping Dowry Assault Insult  Cruelty Importation  Total

Year & death on woman to the by of girls Crime
abduction with intent modesty husband from foreign against
of women to outrage of or his countries ~ Women

& girls her women relatives
modesty
1 2 3 4 5 6 7 8 9

2011

Alwar 99 143 53 136 0 556 0 987

Baghpat 12 74 17 35 0 106 0 244

Bulandshahar 47 192 50 94 0 362 0 745

Faridabad 54 82 10 31 59 218 0 454

Gautambudh 25 95 25 42 0 102 0 289

Nagar

Ghaziabad 22 219 47 59 0 255 0 602

Gurgaon 40 37 25 27 29 107 0 265

Jhajjar 32 19 12 20 26 117 0 226

Meerut 79 271 36 99 0 400 0 885

Mewat 28 23 7 9 3 119 0 189

NCT Delhi 572 2085 142 657 162 1575 0 5193

Palwal 54 43 13 32 0 75 0 217

Panipat 47 70 11 29 19 163 0 339

Rewari 17 19 7 19 34 94 0 190

Rohtak 57 32 9 38 52 124 0 312

Sonipat 27 42 23 19 15 156 0 282

TotaL NCR 1212 3446 487 1346 399 4529 0 11419

2012

Alwar 129 154 47 135 0 655 0 1120

Baghpat 18 74 19 26 0 76 0 213

Bulandshahr 46 164 48 63 2 304 0 627

Faridabad 47 87 8 31 84 197 0 454

Gautambudh 19 115 17 50 0 142 0 343

Nagar
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1 2 3 4 5 6 7 8 9
Ghaziabad 31 220 41 60 0 277 0 629
Gurgaon 44 47 15 18 31 150 0 305
Jhajjar 20 17 10 19 14 135 0 215
Meerut 54 231 39 129 0 435 0 888
Mewat 50 15 5 15 7 168 0 260
NCT Delhi 706 2160 134 727 208 1985 0 5920
Palwal 32 47 12 27 0 107 0 225
Panipat 35 67 15 23 12 136 0 288
Rewari 24 20 12 16 1 102 0 175
Rohtak 37 23 12 24 40 143 0 279
Sonipat 32 49 30 26 25 185 0 347
ToraL NCR 1324 3490 464 1389 424 5197 0 12288
2013
Alwar 316 253 42 288 0 707 0 1606
Baghpat 25 72 12 56 0 106 0 271
Bulandshahar 97 255 52 197 2 162 0 765
Faridabad 65 115 22 90 56 255 0 603
Gautambudh 39 150 31 136 6 164 0 526
Nagar
Ghaziabad 84 289 44 233 0 491 0 1141
Gurgaon 82 184 18 97 42 290 0 713
Hapur* 35 71 21 75 0 52 0 254
Jhajjar 17 38 22 44 16 109 0 246
Meerut 109 282 42 277 0 209 0 919
Mewat 68 33 10 46 7 198 0 362
NCT Delhi 1636 3609 144 3515 916 3033 0 12853
Palwal 51 49 12 77 23 192 0 404
Panipat 52 114 14 60 19 118 0 377
Rewari 43 48 13 62 52 117 0 335
Rohtak 51 57 17 55 39 127 0 346
Sonipat 50 57 27 71 48 167 0 420
TotaL NCR 2820 5676 543 5379 1226 6497 0 22141
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Double security cover along international

border in Jammu and Kashmir

t1124. DR. ANIL KUMAR SAHANI: Will the Minister of HOME AFFAIRS

be pleased to state:

(a) whether it is a fact that a plan has been formulated for erecting double

security cover along the international border in Jammu and Kashmir; and
(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) No, Sir.

(b) Does not arise.
Surrender of policemen before Maoists in Chhattisgarh

1125. SHRI PAUL MANOJ PANDIAN: Will the Minister of HOME AFFAIRS

be pleased to state:

(a) whether it is a fact that many policemen surrendered before Maoists in Kutul

area in Chhattisgarh recently;
(b) if so, the details thereof;

(c) whether Government has sought any report from the State Government in

this regard; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) and (b) No such incident has

come to the notice of this Ministry.
(c) and (d) Do not arise.
Funds for training and housing of police in Chhattisgarh

+1126. SHRI MOTILAL VORA: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether it is a fact that Thirteenth Finance Commission had approved
an amount of I 140 crore under the head of training and housing of police in
Chhattisgarh;

FOriginal notice of the question was received in Hindi.
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(b) whether it is also a fact that despite request by State Government the amount
for 2013-14 and 2014-15 has not been issued;

(c) if so, the reasons therefor; and
(d) by when, the requisite amount will be provided to the State?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) to (d) As regards 13th
Finance Commission Grants, the State government of Chhattisgarh was allocated a
total amount of ¥ 292.00 crore for Police Training and Police Housing against which
 146.00 crore has been released in two instalments for the year 2011-12 and
2012-13. Recommendation of Ministry of Home Affairs for release of the
instalments for the year 2013-14 has also been sent to the Finance Commission
Division of Ministry of Finance. But no information regarding release of funds
for 2013-14 has been received from the Finance Commission Division. The
4th instalment for 2014-15 could not be released to the State because as per
Government guidelines, the first tranche of 4th instalment for the year 2014-15
may be released when 90% of the grant amount released so far (including that
for 2013-14) is certified to have been utilised by the concerned State. Further as
per Government guidelines, the award period of 13th Finance Commission grant
ended on 31-03-2015.

As regards Modernisation of Police Force (MPF) Scheme, ¥ 21.38 crore and
 16.68 crore have been released during 2013-14 and 2014-15 respectively under
the Plan Head of the Scheme in respect of Chhattisgarh for construction of Police
Housing/Police Building. Before, 2013-14, there was no Plan Head under MPF

Scheme for Police Housing/Police Building.
Resolving the issue of Bangladeshi migrants

1127. SHRIMATI VANDANA CHAVAN: Will the Minister of HOME AFFAIRS

be pleased to state:

(a) whether Government is taking any steps to resolve the issue of Bangladeshi

migrants in the country;

(b) whether Government is maintaining data of the Bangladeshi migrants crossing

Indian borders, if so, the details thereof and if not, the reasons therefor;

(c) whether any effort has been made to take the issue of Bangladeshi migrants

in diplomatic talks;
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(d) whether Government would appoint a committee to study issue of Bangladeshi
migrants in detail and to suggest measures to resolve the same, if not, the reasons

therefor; and

(e) whether Government would consider granting citizenship to Bangladeshi

migrants upon certain condition?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
KIREN RIJIJU): (a) to (c¢) The powers of identification and deportation of illegally
staying foreign nationals including Bangladeshi nationals have been delegated to the
State Governments and Union Territories Administrations under Section 3(2) (c¢) of the
Foreigners Act. Detection and deportation of such illegal immigrants is a continuous
process. Thirty six (36) Foreigners Tribunals are set up for detection of foreigners/
illegal immigrants in the State of Assam. Besides, additional 64 number of Foreigners
Tribunals have been sanctioned by MHA for speedier disposal of cases pending with
the Tribunals. Detected illegal migrants/illegal Bangladeshi nationals are deported
to Bangladesh. In order to ensure speedier disposal of cases pending in foreigners
Tribunals, in April, 2012, Foreigners (Tribunal) Order, 1964 has been amended which
envisages that the cases shall be disposed of by the Tribunals within 60 days from
the reference received from the competent authority. Besides, Foreigners (Tribunal)
order, 1964 has been further amended in December, 2013 making its procedure more
effective. Since entry of such persons from Bangladesh takes place clandestinely,
so specific details are not available about the magnitude of illegal migrants staying

in the country.

Besides, Government has taken steps for strengthening of the Border Security
Force and equipping them with modern equipments, reduction of gaps between the
border posts and intensified patrolling along Indo-Bangladesh border. The border
fence along the Bangladesh border is being strengthened and a scheme for flood
lighting along the border is being implemented. The issue of illegal migrants from
Bangladesh is regularly taken up at various forums and steps have been taken for
coordinated patrolling, identification of vulnerable gaps, strengthening of riverine
patrolling etc. Bangladesh side has also been urged to take effective steps to check
the illegal movements of their nationals into India, especially through vulnerable and

riverine areas.

(d) In view of the above mentioned steps, at present there is no proposal to

appoint any Committee.

(e) Bangladeshi migrants may acquire the Indian Citizenship after fulfilling the

requisite conditions as laid down in various sections of Citizenship Act, 1955.
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Modernisation of police forces

1128. SHRIMATI VANDANA CHAVAN: Will the Minister of HOME AFFAIRS
be pleased to state the steps taken by Government towards modernisation of police
forces and State-wise details of funds allocated, utilised and heads of utilisation for

the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): The focus of Modernisation
of Police Force (MPF) scheme is to strengthen the police infrastructure. Some
of the major items of police infrastructure covered under the scheme are police
building, police housing under Plan and mobility, weapons, equipment for training,
computerization, forensic science and Mega City Policing (MCP) under Non-Plan.
The state-wise details of funds allocated and released during last three years are

given in the Statement (See below).
Statement

Funds released and utilized separately during each of the last three years under

MPF Scheme.
® in crore)

Sl.  Name of States 2011-12 2012-13 2013-14
No Released Utilized Released Utilized Released Utilized
1 2 3 4 5 6 7 8

1. Andhra Pradesh 6.35 6.35 21.31 19.98 85.92

2. Arunachal Pradesh 7.08 6.54 2.00 2.00 10.77

3. Assam 48.02 14.18 13.41 0.00 59.93 <

4. Bihar 28.50 26.18 15.03 6.86 55.99 g

5. Chhattisgarh 12.48 12.45 4.93 4.93 30.88 g.

6. Goa 0.08 0.00 0.52 0.06 2.76 §

7. Gujarat 33.23 33.23 12.99 8.28 78.43 %

Haryana 5.23 5.23 6.06 3.88 21.61 5

9. Himachal Pradesh 5.91 3.59 1.78 1.48 7.10 E
10. Jammu & Kashmir  109.73 96.47 22.47 10.74 101.00 g
11.  Jharkhand 6.58 6.58 4.67 4.67 29.86 §-
12.  Karnataka 53.37 53.19 19.49 15.48 77.50

13. Kerala 27.05 27.05 8.19 7.68 48.26
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1 2 3 4 5 6 7 8
14. Madhya Pradesh 37.54 37.14 13.78 9.93 61.37

15.  Maharashtra 64.72 50.08 29.63 5.16 92.93

16.  Manipur 38.76 37.69 4.85 2.81 20.64

17.  Meghalaya 6.69 4.20 1.91 1.68 8.12

18.  Mizoram 13.18 13.18 6.40 6.28 17.92 Eg
19. Nagaland 30.08 30.08 5.46 5.46 37.15 g‘
20. Odisha 20.28 20.28 7.92 6.20 53.71 o
21. Punjab 32.12 30.33 8.34 5.64 30.50 é}
22. Rajasthan 33.17 32.44 15.88 12.19 62.83 i
23.  Sikkim 5.02 4.27 0.90 0.90 5.09 ;
24. Tamil Nadu 43.19 42.69 17.70 17.70 69.95 %
25. Tripura 16.35 14.17 3.99 2.71 20.19 %

26. Telangana - - - - -

27. Uttar Pradesh 61.76 61.76 32.10 32.10 176.08
28.  Uttarakhand 5.75 5.75 3.61 3.61 12.89
29. West Bengal 47.78 25.52 14.68 5.17 62.24

TotaL 800.00 700.62 300.00 203.58  1341.62

Adopting Justice Verma Committee recommendations

on police reforms

1129. SHRI NARESH GUJRAL: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) the measures taken by Government towards the modernisation of police

forces;

(b) whether Government is going to adopt recommendations of Justice Verma

Committee Report on police reforms; and
(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) The focus of Modernisation
of Police Force (MPF) scheme is to strengthen the police infrastructure. Some
of the major items of police infrastructure covered under the scheme are police
building, police housing under Plan and mobility, weapons, equipment for training,

computerization, forensic science and Mega City Policing (MCP) under Non-Plan.
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The Plan component under MPF Scheme was started only in 2013-14. No fund has
been provided under Plan component of MPF Scheme during 2015-16. The Scheme
stands transferred to the States. Consequently, there will be no Central Funding of
construction activities of police building and police housing for State Police Forces
under MPF Scheme. However, there is a non-plan allocation of ¥ 595 crore under BE

2015-16 for mobility, equipment, weapons, etc. for State Police under MPF Scheme.

(b) and (c¢) The Criminal Law (Amendment) Act, 2015, which came into effect
from 03-02-2015 is broadly based on the recommendations of the Justice Verma

Committee as well as the Parliamentary Standing Committee.
Snatching, car-jacking and robbery cases in Dwarka

1130. SHRI RAM KUMAR KASHYAP: Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether lack of streetlights, empty roads and absence of security guards in most

colonies after sunset seem to have made Dwarka a happy hunting ground for criminals;

(b) the number of snatching, car-jacking and robbery cases happened in the past

12 months in Dwarka;
(c) the number of criminals arrested in Dwarka during the last 12 months;

(d) the measures taken by Delhi Police to check snatching, car-jacking and

robbery cases in Dwarka; and
(e) the steps taken to install adequate number of streetlights in the sub-city?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) and (b) Delhi Development
Authority (DDA) has informed that streetlights installed in Dwarka are functional.
Details of the cases registered by Delhi Police under crime heads snatching, car-
jacking and robbery during the last 12 months i.e. April, 2014 to March 2015 in
Dwarka (PS-Dwarka Sec.-23, Dwarka-North and Dwarka-South) are as under:—

Crime Head Cases registered
Snatching 227
Car jacking 17
Robbery 102

(c) 952 accused persons have been arrested by Delhi Police in Dwarka (PS-
Dwarka Sec.-23, Dwarka-North & Dwarka-South) under various crime heads of IPC
and other Acts during the last 12 months i.e. April, 2014 to March 2015.



Written Answers to [6 May, 2015] Unstarred Questions 197

(d) Measures taken by Delhi Police to prevent the incidents of street crimes

like robberies, car-jacking and snatching are as under:—

+  Emphasis on Beat Patrolling System.

+  Enhanced police presence and patrolling.

+  Identification of vulnerable areas based on crime pattern in each police station.
+  Targeted checking of suspicious looking youth on motor bikes.

+  Quicker reaction time through increased police presence in the area.

+  Gathering of macro-intelligence by District police as well as specialized units
against criminal gangs operating.

«  Closer surveillance on known-criminals.

+  Follow up of activities of criminals coming out of jail after conviction or release
on bail.

«  Public participation to control crime through schemes like ‘Eyes and Ears’
Scheme.

+  Checking of record of second hand car dealers and property dealers.

+  Crime prone areas are dynamically identified and police resources including
pickets, foot patrolling and the PCR vans are deployed to enhance visibility and
prevent crime.

+  Emergency Response Vehicles (ERVs) have been introduced and deployed in the
area to respond quickly in the event of crime or law and order situation and also
cordon off the scene of crime.

+  Special emphasis has been laid on Servant and Tenant verification.

(¢) DDA has requested BSES to further improve the street lighting in those
areas where the lighting is maintained by BSES. For the remaining areas, DDA

takes steps to improve lighting on the roads.
Violation of provisions of FCRA by NGOs

1131. SHRI BALWINDER SINGH BHUNDER: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) how many licences of NGOs have been cancelled by the Ministry for

violation of the provisions of FCRA in last one year, State-wise;

(b) the average time taken to cancel a licence for violation of Foreign
Contributions Regulation Act (FCRA);

(¢) whether incident of fake address have also come to notice while initiating
proceedings against NGO under FCRA,

(d) if so, what efforts have been made to severely punish such NGOs; and

(¢) how many such NGOs have been punished or prosecuted?
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) State-wise number of NGOs whose registration under
FCRA, 2010, have been cancelled during the last one year is given in the Statement
(See below).

(b) The time taken for cancellation of registration under FCRA, 2010 depends
on the gravity of the violation committed by the NGO.

(c) to (e) No incidence of fake address has been noticed, however 10343 show
cause notices were issued to different associations out of which 510 notices were
returned undelivered by the Post Offices as the addresses were not found. This
could have been resulted due to either closure of the associations or shifting of the
associations from the address without intimation to the Ministry of Home Affairs.
Punitive action against these associations have been taken and FCRA registration of

such associations has been cancelled.
Statement

State-wise number of associations whose FCRA registration cancelled for not filing
Annual Returns for the financial years 2009-2010,
2010-11 and 2011-12

State No. of Associations
Andaman and Nicobar Islands 7
Andhra Pradesh 1420
Arunachal Pradesh 27
Assam 126
Bihar 642
Chandigarh 14
Chhattisgarh 34
Daman and Diu 1
Delhi 391
Goa 46
Gujarat 365
Haryana 75
Himachal Pradesh 46
Jammu and Kashmir 36

Jharkhand 114
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State No. of Associations
Karnataka 805
Kerala 527
Madhya Pradesh 195
Mabharashtra 967
Manipur 289
Meghalaya 33
Mizoram 15
Nagaland 56
Odisha 630
Puducherry 14
Punjab 68
Rajasthan 149
Sikkim 10
Tamil Nadu 1068
Tripura 14
Uttar Pradesh 1147
Uttarakhand 48
West Bengal 738
TotAL 10117

Extension of AFSPA to Arunachal Pradesh
1132. SHRI D. RAJA: Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether it is a fact that Government has extended the Armed Forces Special
Power Act (AFSPA) across wide swathes of Arunachal Pradesh on March 27, this

year;
(b) if so, the details thereof; and

(c) the reasons for this when agitation is going on for its withdrawal from

Manipur, Jammu and Kashmir, etc.?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) to (c) No, Sir. In order to control the anti national and



200 Written Answers to [RAJYA SABHA] Unstarred Questions

criminal activities of various militant groups including NDFB(S) and ULFA(I) and
NSCN(K), various districts of Arunachal Pradesh bordering Assam were declared
‘disturbed area’ under Armed Forces (Special Powers) Act, 1958 for a brief period.
Now only the area falling under the jurisdiction of 16 Police Stations areas of various
districts of Arunachal Pradesh bordering Assam have been declared as ‘disturbed
area’ along with whole of Tirap, Changlang and Longding districts, for a period of

six months.
Lack of medical facilities for jawans in naxal affected areas

1133. SHRI MD. NADIMUL HAQUE: Will the Minister of HOME AFFAIRS

be pleased to state:

(a) whether it is a fact that there are lack of medical facilities for Jawans posted

in naxal affected areas;
(b) if so, the details therecof and the reasons therefor;

(c) the State-wise and year-wise details of Jawans who have died due to lack

of medical facilities in last five years; and

(d) how much expenditure has been made for the medical facilities of Jawans

working in the naxal affected area?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) and (b) The State Governments
takes care of medical facilities for the Jawans of the State Police posted in LWE
affected areas. However, with reference to the CAPFs personnel deployed in these

areas, adequate medical facilities are available.

CRPF has 20 field surgical units consisting of 01 Medical Officer, 01 Staff
Nurse, 01 Nursing assistant and 08 first aid course qualified constable (GD). Each
unit/battalion of ITBP is authorized with 10 bedded MI Room/Hospital with Medical
Officers and Para Medical staff. BSF and SSB have also adequate medical facilities
for their troops deployed in LWE affected areas. In emergent cases CAPF’s are also
arranging Air Ambulance to shift the serious patients to higher medical centres for

better treatment.

(c) No such data is being maintained centrally in respect of State Police personnel
deployed in LWE affected arcas. However, in respect of CAPFs, no Jawan has been

reported to have died due to lack of medical facilities in last five years.

(d) In respect of the State Police Forces deployed in LWE affected areas, no

such data is being maintained centrally. However, in respect of CAPFs, the details of
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expenditure incurred in last five years for providing medical facilities to the Jawans

deployed in LWE affected areas is as follows:

(i) CRPF- ¥ 16672.84 lakhs
(i) ITBP- ¥ 143.84 lakhs
(iii) BSF- ¥ 325.27 lakhs

(iv) SSB- T 128.08 lakhs

TotaL- I 17270.03 lakhs

Increasing the number of Open Jails

F1134. SHRI NAZIR AHMED LAWAY: Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the state-wise number of 'Open Jail' (Under Probation Jail) in the country;

(b) whether Government proposes to increase the number of such jails in the
country;

(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) As per data compiled by the
National Crime Records Bureau (NCRB) at the end of 2013, there were 53 Open Jails
in the country. A State/UT wise number thereof is given in the Statement (See below).

(b) to (d) ‘Prisons’ is a State subject under List I of the Seventh Schedule to
the Constitution and, therefore, prison administration is primarily the responsibility
of the State Governments.

Statement

State/UT-wise number of open jails

SI. No. Name of State/UT Number of Open Jails
1. Andhra Pradesh 2
2. Arunachal Pradesh 0
3. Assam 1
4. Bihar 1

FOriginal notice of the question was received in Hindi.
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SI. No. Name of State/UT Number of Open Jails
5 Chhattisgarh 0
6 Goa 0
7. Gujarat 2
8 Haryana 0
9 Himachal Pradesh 1
10. Jammu and Kashmir 0
11. Jharkhand 1
12. Karnataka 1
13. Kerala 3
14. Madhya Pradesh 1
15. Maharashtra 10
16. Manipur 0
17. Meghalaya 0
18. Mizoram 0
19. Nagaland 0

20. Odisha 1
21. Punjab 1
22. Rajasthan 23
23. Sikkim 0
24, Tamil Nadu 3
25. Tripura 0
26. Uttar Pradesh 0
27. Uttarakhand 1
28. West Bengal 1
29. A and N Islands 0
30. Chandigarh 0
31. D and N Haveli 0
32. Daman and Diu 0
33. Delhi 0
34, Lakshadweep 0
35. Puducherry 0

ToTtAL 53
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Mobile phone apps for curbing crimes against women

1135. SHRIMATI SAROJINI HEMBRAM: Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government has used the mobile phone Apps in order to curb the

crimes against women in the metro cities like Delhi, Mumbai, Bengaluru etc.;
(b) if so, the details thereof; and
(c) the number of cases registered by the police so far using this technology?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) to (¢) Many of the State
Governments are using various mobile apps as part of the emergency response mechanism
for women in distress; particularly for crimes against women. However, centralized data

on these apps used by the States are not available with the Ministry of Home Affairs.

In case of Delhi, a mobile Application ‘Himmat’ for Android phones was launched
on 01/01/2015. The application is functioning 24X7 in the Central Police Control
Room to help women in distress. It is a specialized SOS Safety Application for
Android smart phone users. This application helps women to raise SOS alert in case
of any emergency and the same gets reported along with victim/ caller location in
real time on the computer consoles placed in the Central Police Control Room. An
automatic 30 second audio video recording is also triggered on pressing the SOS
button. Immediately after the SOS is received the console operator calls the victim and
if there is no response, the nearest PCR Van and local police is rushed to the spot.
The relatives of the victim, whose details are given during the registration process
are also contacted. In addition to above, HIMMAT Whatsapp group and Hike group

have also been launched to enable women to contact Delhi Police while in distress.

A total of 3175 alerts have been received in HIMMAT application in Central
Police Control Room (CPCR). Out of these, 1222 SOS were received out-side of
Delhi and NCR while 1953 SOS were from Delhi. A breakup on the SOS received

is given below:

SI. No. Detail of Calls No. of Calls
1. Total SOS received from Delhi 1953
2. Test Calls 1863
3. Caller could not be contacted telephonically by 51
PCR

4. Transferred to local police for necessary action 39
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Similarly 17,771 SMS have been received in Whatsapp Application in CPCR as
on 30.04.2015. The details are as under

SI. No. Detail of Calls No. of Calls
1. Total SMS received 17,771
2. Total SMS reply given 17,751
3. Caller could not be contacted telephonically by 20
PCR
4. Transferred to local police for necessary action 26

Out of the 26 cases transferred to local police only in 02 incidents, cases were

registered.
Cases of missing/kidnapping of children

1136. SHRI PARIMAL NATHWANI: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether cases of missing/kidnapping of children are on the rise in the

country;

(b) if so, the State/UT-wise details thereof including the total number of such
cases reported, children traced/untraced, gender-wise, kidnappers/touts arrested and
gangs busted along with the action taken against them, separately during each of

the last three years and the current year; and
(c) the details of the corrective steps taken by Government to address the issue?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) to (c) As per information
provided by the National Crime Records Bureau (NCRB), the State/UT-wise number
of missing children in the country and children traced/untraced for the year 2011-
14 is given in the Statement I, II, III and IV (See below) respectively. The
Ministry of Home Affairs has taken a number of steps to contain the menace of

missing children.

«  The Ministry of Home Affairs has circulated an advisory to file mandatory FIR in
case of missing children dated 25th June, 2013.

«  The Ministry of Home Affairs has issued a detailed advisory on the missing children
and steps to be taken for tracing the children on 31stJanuary, 2012. It includes
various directions to States / UTs like computerization of records, involvement of

NGOs and other organizations, community awareness programmes etc.
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+ Apart from the above, the Ministry of Women and Child Development in
consultation with the Ministry of Home Affairs has initiated a web portal named
‘Track Child’ in the country which is aimed at maintaining real time data of all
missing children containing extensive identification details to facilitate matching

of missing and recovered children.

As per the Constitution of India, ‘Police’ is a State subject, hence the whole
process of filing a FIR, investigation and tracing the missing children is primarily
the responsibility of the State Governments. However, Ministry of Home Affairs

augments the efforts of States / UTs through advisories, schemes etc.
Statement-1

Total no. of children missing (Male-Female) State-wise for the year 2011-14

SI. No. State/UT Gender 2011 2012 2013 2014
1. Andaman and Male 19 12 14 13
Nicobar Islands Female 48 15 23 18

2. Andhra Pradesh Male 2084 1769 2283 1585
Female 3386 3079 3869 2573

3. Arunachal Pradesh Male 23 32 12 5
Female 41 64 12 30

4. Assam Male 835 772 618 526
Female 1455 1437 1001 946

5. Bihar Male 504 833 NR NR
Female 385 633 NR NR

6. Chandigarh Male 104 62 46 52
Female 107 94 90 105

7. Chhattisgarh Male 1248 1225 902 664
Female 2657 2627 2005 963

8. Dadra and Nagar Male 2 4 4 5
Haveli Female 5 2 3 5

9. Daman and Diu Male 4 5 4 3
Female 4 4 1 2

10. Delhi Male 2943 2356 3286 2905

Female 3111 2561 3895 3583
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SI. No. State/UT Gender 2011 2012 2013 2014
11. Goa Male 108 108 68 31
Female 140 161 91 53

12. Gujarat Male 1074 1375 973 700

Female 2243 2423 1828 1257

13. Haryana Male 698 722 546 597
Female 493 489 472 604
14. Himachal Pradesh Male 192 178 131 90
Female 245 196 125 106
15. Jammu and Kashmir Male 198 239 202 229
Female 243 222 229 261
16. Jharkhand Male NR 298 NR NR
Female NR 675 NR NR
17. Karnataka Male 1624 473 1865 767
Female 2214 617 1977 843
18. Kerala Male 428 391 578 554
Female 855 777 1003 925
19. Lakshadweep Male NIL NIL NIL NIL
Female NIL NIL NIL 1
20. Madhya Pradesh Male 4369 NR 4076 857
Female 7765 NR 6972 1198
21. Mabharashtra Male 5932 6296 5874 4808

Female 8201 9147 9460 8282

22. Manipur Male 37 63 30 43
Female 35 70 16 40
23. Meghalaya Male 68 38 66 NR
Female 105 49 83 NR
24, Mizoram Male 6 1 NIL 2
Female 3 12 1 5
25. Nagaland Male 84 78 77 85

Female 105 92 100 108
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SI. No. State/UT Gender 2011 2012 2013 2014
26. Odisha Male 643 1076 711 297
Female 1533 2907 1943 650

27. Puducherry Male 21 20 20 24
Female 53 30 29 40

28. Punjab Male 427 407 343 371
Female 248 329 175 155

29. Rajasthan Male 1635 1423 1133 964

Female 2539 2470 1715 1368

30. Sikkim Male 24 146 48 46
Female 53 132 76 50
31. Tamil Nadu Male 961 1095 1090 1174

Female 1867 2117 2181 2231

32. Telangana Male - - - 1381
Female - - - 1533

33. Tripura Male 149 144 136 598
Female 374 423 350 285

34. Uttar Pradesh Male 2368 2317 NR 1916
Female 1461 1540 NR 3806

35. Uttarakhand Male 334 428 240 209
Female 280 302 122 187

36. West Bengal Male 5825 1316 NR NR
Female 13429 3640 NR NR

TotaL (MALE) 34971 25702 25376 21501

TotaL (FEMALE) 55683 39336 39847 32213

GranD ToTAL 90654 65038 65223 53714

Note: 1. NR stands for data not received
2. Data for 2014 is provisional
3. Data for Telangana from June only

4. Nil stands for no children missing
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Statement-1V

State/UT-wise cases registered and persons arrested under kidnapping and

abduction of children during 2014 (provisional)

Sl. No. State/UT Cases Registered Persons Arrested
1. Andhra Pradesh 633 430
2. Arunachal Pradesh 49 13
3. Assam 402 86
4. Bihar 410 98
5. Chbhattisgarh 1380 0
6. Goa 144 34
7. Gujarat 1848 1029
8. Haryana 547 311
9. Himachal Pradesh 210 52

10. Jammu and Kashmir 0 0
11. Jharkhand 101 26
12. Karnataka 1269 0
13. Kerala 118 128
14. Madhya Pradesh 5450 799
15. Mabharashtra 2655 1146
16. Manipur 39 9
17. Meghalaya 17 11
18. Mizoram 1 1
19. Nagaland 3 3
20. Odisha 831 158
21. Punjab 928 477
22. Rajasthan 542 165
23. Sikkim 11 10
24. Tamil Nadu 257 188
25. Telangana 302 167
26. Tripura 36 22

Y
=

Uttar Pradesh 4837 2122
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SI. No. State/UT Cases Registered Persons Arrested
28. Uttarakhand 63 23
29. West Bengal 0 0

ToTAL (STATES) 23083 7508
30. Andaman and Nicobar 9 6
Islands
31. Chandigarh 116 29
32. Dadra and Nagar Haveli 5 3
33. Daman and Diu 1 2
34. Delhi 6024 399
35. Lakshadweep 0 0
36. Puducherry 26 13
TotaL (UTs) 6181 452
TotaL (ALL INDIA) 29264 7960

Extension of AFSPA to all districts of Arunachal Pradesh

1137. SHRIMATI WANSUK SYIEM: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether Government has chosen to extend the Armed Forces (Special Powers)
Act (AFSPA) to all districts in Arunachal Pradesh;

(b) whether Arunachal Pradesh has remained the most peaceful State in an
otherwise conflict/insurgency ridden North-Eastern region with no history of home-

grown insurgency;

(c) whether the State Government was consulted and taken into confidence by
the Centre before extending the AFSPA in all districts of Arunachal Pradesh; and

(d) whether in view of the growing demand to lift the AFSPA from the North-

East altogether this is an unwelcome step by the Centre?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) No, Sir.

(b) to (d) In order to control the anti national and criminal activities of various
militant groups including NDFB(S) and ULFA(I) and NSCN(K), various districts
of Arunachal Pradesh bordering Assam were declared ‘disturbed area’ under Armed

Forces (Special Powers) Act, 1958 for a brief period. Now, only the area falling
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under the jurisdiction of 16 Police Stations of various districts of Arunachal Pradesh
bordering Assam have been declared as ‘disturbed area’ along with whole of Tirap,

Changlang and Longding districts, for a period of six months.
Increasing trend of rapes and crimes against women

1138. SHRI ANIL DESAI: Will the Minister of HOME AFFAIRS be pleased

to state:

(a) whether the latest statistics from the National Crime Records Bureau reveals

that on an average 93 women are raped every day in India;
(b) if so, the State-wise details thereof;

(c) whether despite drafting new laws, setting up new courts and running
campaigns in the aftermath of the December 16 gang rape, crimes against women

have only risen in the Capital;, and

(d) if so, the reasons therefor and what corrective steps Government is taking

to implement laws scrupulously?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) to (c) As per information
provided by the National Crime Records Bureau (NCRB), the State/UT-wise cases
registered, cases charge-sheeted, cases convicted, persons arrested, persons charge-
sheeted and persons convicted under rape during 2011-2013 are given in the
Statement (See below). There has been rise in number of registration of cases against
women throughout the country including Delhi with the enactment of Criminal Law
(Amendment) Act 2013.

(d) As per the Seventh Schedule to the Constitution of India ‘Police’ and ‘Public
Order’ are State subjects and, as such, the primary responsibility of prevention,
detection, registration, investigation and prosecution of crime, lies with the State
Governments/Union Territory Administrations. However, Government of India is deeply
concerned with the welfare of women and children; and through various schemes
and advisories to the State Governments/Union Territory Administrations, augments
the efforts of the States /UTs. Periodic interactions with the States/UTs are also held

to strategise on various aspects of crimes against women.

In order to augment the capacity of States in the domain of investigation of heinous
crimes against women viz. rape, acid attack, dowry death and human trafficking, the
Ministry of Home Affairs is proposing to set up 150 Investigative Units for Crime

against Women (IUCAW) in most crime prone districts of each State on a 50:50
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cost sharing basis with the States. The objective of these units will be to assist the

local police in investigation of heinous crimes against women.

The Ministry of Home Affairs has been sanctioned a sum of ¥ 321.69 crore
out of the Nirbhaya Fund to for creating an integrated Computer Aided Dispatch
(CAD) platform for supporting Geographical Information System (GIS) Based Call
Tracking and Global Positioning System (GPS) based Police vehicle dispatch function
that will help to improve the efficiency in responding to women distress calls and

provide speedy assistance.



Unstarred Questions 219

[6 May, 2015]

Written Answers to

¢'¢c €0l ISIT 8SEl T6 LL6  ITCl 6CC 79 9811 6SCI LS 196 6101 t'SI 066 86L 9¢Cl I¢€ 90L  TeEll BB €l
clc 101 9SIT  €9C1 06 9¢8  0€01 TSI L6 SoL w8  S9 L8S 1T9 861 ¥8 I8 Le8 YL €es 9¢9 eyejeuIey] 7l
v'or 80¢ 8SOI SE€Il ¥9C #88  +¥OCI 9°8C 961 90L 08L 191 2C09 CI8 06€ O0CC I€L 8SL S8  #09  +8L pueyreyr [
6'S 9¢ oy vy  CC Ivc 8LE S'L 8¢C L8¢  88¢ 6l LST  €0E €8 81 e  ove vl 1€ LLT 2 pue [ 01
ove 18 L0E 66T 95 661 0S¢ I'Lt 1¥ o¥c 65T 6C 6yl €1 €7C 9% €81 L8I 6T el 891 d'H 6
6'1¢ 0cy 98¢l 86¢l L8CT T6L IL6 €SC 081 L66 Ov6 €€l S€9 899 veC SLI  0C8 108  SEI  TES  €EL euekiey ‘8
88l ¥S 866 LCOl ¢€F 99 TeL €Sl 9§ 1€9  L¥9 1€ 8¢y €Ly LYl 9% 919 129 1I¢ 60y  6¢v terefnn L
98C ¢ L €I ¢ 09 98 €8 I 33 19 I 9¢ 99 98C ¥ Pig 123 4 33 6¢ 'OD 9
L'LT  S8%  16ST LE9T +9€  99¢1 0SE€l 8TT 6ST 10Tl ¥ITI €TC 886 #€0I S¥T OvC  €STI LSTI LIT  LTOT €SO1  yeSsmeyyd S
81¢ ILT 6¢€0l O9SIT 08I 0O¥8 8CTIT S'61 191  86€l LTEL 611 C06 LC6 8¥C O9vC 9¢0l S8II 0IC 0C8  ¥¢€6 Teylg 4
6'¢l €¢Il €Il SPLI €Tl 99¢l  LEel Tl €SI 9SI1 9791 L6 OItr  9ILT €€ S91 0801 OLvI 6L1  CTIOI O0O0LI wessy €
00s 1 19 901 1 9 SL 0o0r ¢ ¥C Ly € ¥C 9 VLL v 8% Ly 4 8¢ w qunly C
911 061  6L91 0961 <SOI  ovIl S€91 TII  8LT 8091 +991 801  9LT1 1Iv€l O'I1  LST  €8LI 8SLL TIT  9ICI Tivl dVv 1
€C (44 1T 0¢ 61 81 L1 91 Sl 4! €l Cl 1T 0l 6 8 L 9 S % € 4 I

AAD ADd SOd dvd AD SO 4D ¥AD ADd SOd d¥dvd AD SO D dAD ADd SOd ¥vd AD SO ¥D ‘ON

€10T Cloc 110T Ln/cwes IS

€10C 01 [10C 3Burinp adpa .4apun
(4AD) 210y uond1AU0) 250 puv (4Dd) PI21AuU0)) Suosidd (§SHdJ) pPa1adysasivy’) SUOSdJ
(V) paisaLdy SUOSId (1)) paidiauo)) sasv)) ‘(S)) pajoaysadivy) $asv)) “(¥)) paidisiday sasv)) [oO 1oquiny

JU21IIVIS



Unstarred Questions

[RAJYA SABHA]

220 Written Answers to

- 0 L 6 0 € S 00 ¢ 8 S ! 9 € - 0 € ¥ 0 € 4 I[PABH N®d  'I¢
6y 1T 53 (4 81 6¢ 94 eee Il Iy 143 6 143 LT 6Ty 0l 53 LT 6 ¥4 LT yresipueyd ‘o€
vic ¢ 144 9¢ € 53 LT gLe € Sl Ll € L 4! - 0 8Y 8¢ 0 [44 €l SPUBS] N®Y  "6C
(sa1vLg)

8'9C PSS9 8YI9E €TIOF €68F L8TLT L961E 1'€T  €ebb  9L6LT ¥YI0E 1STE  €€60T LSIYT 6'ST  OLPS L89ST €808C 9L8E 8STOHI TVSET ™ioL

9cTl 181 Ty9C ¥L9T ISI  LLST €891 601 ¢l S9IT €961 <CII  S91C 9¥0C S'I1  ICI  vOIT OL8I 6L v00T €9€T [eSudg 1So9M  '8T
€95 681 16T 68C III 6Ll 8TC 0¢9 €6 L81  ¥81  SL 8¢l 8Vl S¥S €L el ovl 8p 86 6C1 pueyyerenn  °Lg
L'€S 686 ¥99€ L8SS €99  TOET 0S0E €05 608 BOST €6S€ 619  €IST €961 P9S STEL 86ET 1LSE 918  08SI THOT dn 9¢
vLL 1T 86T 9s¢ IT T geT Lyl 6l Slc 0t 91 90C 6CC 611 8¢ 8YC  8ST VT 8¢C  S0T emduy, g
9T 981  LyCl €6ll €€1  9L01 €6 10T +OI 98 T96 09 865 LeL ¥O0T OIl 119 LE€8 TL 8Ly LLY OpeN [IWeL  '$T
8'EL 65 144 £ 6S 34 a4 005 81 0¢ 6¢ ! 144 143 0'ss 11 4! 4 L1 4! 91 wepls - et
L'1e  vey  ILLT €8LT OLT  Lv6l S8CE 0°0¢ 80F  8LLL LOSL 0€C sccl 6v0C 19 8¢  +vE€91 Tv9l SOCT 6111 0081 ueyseley 7T
€y 9y  8L6  8¥0OI 8¢ TI8 888 I'€€ 10T 969 S68 ISI TIS 089 €9¢ 80T ILS 86S SSI 9ty 6LY qefung I
091 1€l L¥OT 080T 80I 0991 <Te81 ¢€IT 8L  1€91 9991 #¥SI  9¢€l BS¥l TeCc 0T  elcl vl 8yl LEOL  CIII BYSIPO 0T
L's8 01 9t 874 81 (44 e LTl 61 ¥4 9¢ 8 Sl 1C ¥8 6T 6l LT 91 0T €C puefeSeN 61
199 Ly €8 68 6¢ 69 68 ¥'c8 68 96 L 19 6 €01 L08 OF 0L YL 9 89 LL WelozN - "8l
8¢S L SIc 061 L 861 €81 L9 L 00r @1 L €6 yor - 0 €8 8¢l 0 18 0€l eke[eySoN L1
00s 9 91 LE [4 Sl L - 0 4! 9 0 6 €9 000l ¢ S ¥ ! S €S mdwe 9]
SLT 6¥T  yI8E ¢€¥Ty 181  16ST €90¢€ 191 SIT  6L¥T 16ST +¥91 9191 6€81 €0T 89T TTPT €€ST SOT  S9S1 10L1  enyseleye]Ny  “Gf
LYT 9S¥l 008G 6L8S 6L01 S80F Scey S'61  8SL  TW8Y TT8Y L¥S  €8VE STPE 9'€C 868  €09F <coSh 978  €TTE  90¥E dN Pl
€C [44 Ic 0¢ 6l 81 Ll 91 Sl 14! €l 4! I 0l 6 8 L 9 S 14 € [4 !




Unstarred Questions 221

[6 May, 2015]

Written Answers to

'pa1o[dwioo d1oMm JRLIL UOIYM UI SOSED JO JNO PAIOIAUOD SISBD) JO 9 — 9)EY UONIIAUOD
‘180K snoraoxd ur pojodor oq Aewr eak oy Suump odrjod pue 3noo £q suosiod pue soses jo [eodsig
010z AQ UOISIAIP S)eIIpu] —

"elEp RIPU[ UI JUWILL) .22410§

(VIaN] 11V)

I'LT  T689 9S8LE SIICY 10IS SSL8T LOLEE TVYC 1T8F ST68T LITIE €9S€  S9SIT €06V v'9C PCILS 9ev9T 8L88T TLOY  S8L6T 90T TVIOL

§'6e  8¢€  8OLT T66I 8PT  89¥I OPLI T8F 88¢ 6¥6 €L6  TIE TE9  99L T'l¥ ¥ST 6vL S6L 961 LTS  ¥T9  (SLN) VIOL

- 0 8 €€ 0 9 Ll 00 ¢ 4! Sl I €l €l - 0 0T 6¢C 0 % L Auayonpng  “g¢

- 0 0 14 0 0 4 - 0 0 0 0 0 0 00s I 0 0 ! 0 0 doampeysyeT  pg

L'SE  ¥IE 8091 IS8 LTC 98El 9¢€91 ¢€o6v 89¢ 98 C68 L6C 89S 90L S'Iv  €¥C LYY LOL 981  LLY  TLS Hred  ce
na

- 0 0l 01 0 6 8 00s I 6 0l I % S - 0 0 0 0 0 ! ¥ ueweg CE



222 Written Answers to [RAJYA SABHA] Unstarred Questions

Compensation to dependents of labourers

1139. SHRI ARVIND KUMAR SINGH:
SHRI NEERAJ SHEKHAR:

Will the Minister of LABOUR AND EMPLOYMENT be pleased to state:

(a) whether claims of compensations to dependents of the deceased labourer can
be submitted either at labour office iin the State where accident has occurred or in

the native State/domicile State of the deceased as per the existing labour laws;
(b) if so, the details thereof, if not, the reasons therefor;
(c) the time-frame within which compensation are paid as per the labour laws; and

(d) the details of mechanism available with the dependents/Government in case
employer of the deceased labourer refuse to pay the compensation even after the
orders from labour department?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) and (b) As per Section
21 of the Employees’ Compensation Act, 1923, an employee or his dependent
(in case of his death) can file; claim of compensation before the Commissioner of
the area in which:

(i) the accident took place which resulted in the injury; or

(i1) the employee or in case of his death, the dependent claiming the compensation

ordinarily resides; or

(ii1) the employer has his registered office.

(c) As per Section 4(A) of the Employees’ Compensation Act, 1923, the
compensation shall be paid as soon as it falls due.

(d) As per Section 4(A)(3) of the Employees’ Compensation Act, 1923, where
any employer is in default in paying the compensation due under this Act within
one month from the date it fell due, the Commissioner shall:

(1) direct that the employer shall, in addition to the amount of the arrears, pay
simple interest thereon at the rate of twelve per cent per annum or at such
higher rate not exceeding the maximum of the lending rates of any scheduled
bank as may be specified by the Central Government, by notification in the

Official Gazette, on the amount due; and

(i) if, in his opinion, there is no justification for the delay, direct that the employer
shall, in addition to the amount of the arrears and interest thereon, pay a

further sum not exceeding fifty per cent of such amount by way of penalty.
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Number of labour courts and tribunals

1140. SHRI P. BHATTACHARYA:
SHRI K.C. TYAGI:

Will the Minister of LABOUR AND EMPLOYMENT be pleased to state:

(a) whether the number of labour .courts and tribunals working in the country

are adequate to take care of the labour disputes;

(b) if so, the State/UT-wise details thereof along with the details of the cases
pending in these courts for the last two years and the reasons for the delay in

settlement; and

(c) the steps being taken by Government to set up more such courts/tribunals

for the disposal of these cases expeditiously?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) As per the provisions
of Industrial Disputes Act, 1947, the Central Government has set up 22 Central
Government Industrial Tribunals-cum-Labour Courts (CGIT-cum-LCs) in various states
for resolution of industrial disputes arising in Central Sphere. Out of these, two
CGIT-cum-LCs at Mumbai and Kolkata also function as National Tribunal.

The details in respect of Labour Courts and Industrial Tribunals falling in the

State Sphere are not maintained centrally.

(b) The details of cases pending in Central Government Industrial Tribunals-
cum-Labour Courts and National Tribunals for 2013-14 and 2014-15 are given in
the Statement-I1 and Statement-II (See below) respectively. The reasons for pendency

of cases include:
(i) Absence of affected parties at the time of hearing;

(i1) Seeking of frequent adjournments by the parties to file documents; Parties
approaching the High Courts challenging orders of reference issued by
the appropriate government as well as orders issued by the Tribunals on
preliminary points;

(iii) Parties approaching the High Courts challenging orders of reference issued
by the appropriate Government as well as orders issued by the Tribunals

on preliminary points;

(c) Following steps have been taken for expeditious disposal of cases in CGIT

-cum-Labour Courts:



224 Written Answers to

[RAJYA SABHA]

Unstarred Questions

(1) A Scheme of Holding of Lok Adalats as an "Alternative Grievance Redressal

Mechanism" for speedy disposal of industrial disputes has been made part

of the adjudication system from Eleventh Plan;

(i) A system of link officers amongst Presiding Officers has been introduced

to ensure that the judicial work of the CGIT -cum-LCs does not suffer

when the post of regular Presiding Officer is vacant due to administrative

exigencies;

(ii1) Process of appointment to the Post of Presiding Officer is initiated in advance

so that the successor to a serving presiding officer is selected by the time

of completion of his tenure in a CGIT-cum-Labour Court;

(iv) Presiding Officers of CGIT -cum-Labour Courts have been advised to hold

camp courts.

Financial year-wise Statement regarding cases and applications during

Statement-1

Financial Year 2013-14

Central Government Industrial Tribunals cum Labour Courts

and National Tribunals

SL. CGIT Cases Applications
No. BIF  Received Disposed Pending BIF Received Disposed Pending
from from
previons previons
year year
1 2 3 4 5 6 7 8 9 10
1. Mumbai I 208 50 16 242 94 51 7 138
2. Mumbai II 417 96 43 470 381 12 17 376
3. Dhanbad I 1457 107 167 1,397 297 12 110 199
4. Dhanbad II 751 170 140 781 39 1 4 36
5. Asansol 518 29 76 471 51 5 14 42
6.  Kolkata 265 74 14 325 48 5 8 45
7.  Chandigarh I 205 312 75 442 30 27 9 48
8. New Delhi I 387 144 155 376 42 24 23 43
9. Kanpur 612 172 44 740 261 21 59 223
10.  Jabalpur 1897 96 398 1,595 224 3 56 171
11.  Chennai 320 101 123 298 14 5 6 13
12.  Bengaluru 538 56 65 529 102 35 22 115
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1 2 3 4 5 6 7 8 9 10
13.  Hyderabad 1053 156 309 900 613 6 30 589
14.  Nagpur 356 95 200 251 7 8 2 13
15.  Bhubaneshwar 383 73 72 384 357 33 10 380
16.  Lucknow 497 72 55 514 46 16 11 51
17.  Jaipur 360 67 29 398 114 1 4 111
18.  New Delhi II 506 140 95 551 59 64 14 109
19.  Guwabhati 76 44 29 91 8 31 7 32
20.  Ernakulam 100 56 28 128 11 7 12 6
21.  Ahmedabad 2219 198 81 2,336 1,624 18 76 1,566
22.  Chandigarh 11 515 95 107 503 54 20 10 64

TotaL 13,640 2,403 2,321 13,722 4,476 405 511 4,370
Mumbai [ National 6 2 0 8 153 0 1 152
Kolkata National 10 1 1 10 79 0 0 79

GranD TotaL 13,656 2,406 2,322 13,740 4,708 405 512 4,601

Statement-I11

Financial year-wise statement regarding cases and applications during the
Financial-Year 2014-15 (As on 31.01.2015)

Central Government Industrial Tribunals cum Labour Courts

and National Tribunals

SI. CGIT Cases Applications
No. BIF  Received Disposed Pending BIF Received Disposed Pending
from from
previons previons
year year
1 2 3 4 5 6 7 8 9 10
1.  Mumbai I 243 3 3 243 139 0 1 138
2. Mumbai II 498 13 3 508 388 2 1 389
3. Dhanbad I 1321 4 12 1,313 100 2 7 95
4.  Dhanbad II 723 10 15 718 22 0 0 22
5. Asansol 444 0 9 435 45 0 1 44
6.  Kolkata 307 0 0 307 54 0 0 54

7. Chandigarh I 469 4 5 468 33 2 2 33
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1 2 3 4 5 6 7 8 9 10

8. New Delhi I 597 32 2 627 68 2 0 70
9.  Kanpur 815 3 10 808 164 1 4 161
10.  Jabalpur 141 12 45 1,382 144 0 2 142
11.  Chennai 273 13 12 274 18 0 0 18
12.  Bengaluru 442 2 20 424 147 0 6 141
13.  Hyderabad 994 4 1 997 74 0 0 74
14.  Nagpur 227 6 10 223 17 1 3 15
15.  Bhubeneshwar 430 3 13 420 399 1 5 395
16.  Lucknow 520 1 4 517 63 2 2 63
17.  Jaipur 433 8 1 440 109 0 0 109
18.  New Delhi II 577 18 09 586 90 2 4 88
19.  Guwabhati 84 0 1 83 32 2 2 32
20.  Ernakulam 133 4 3 134 20 2 1 21
21.  Ahmedabad 233 7 0 2,338 1,520 2 0 1,522
22.  Chandigarh II 417 0 21 396 74 0 1 73
TotaL 13693 147 199 13,641 3,720 21 42 3,699
Mumbai I National 9 0 0 9 152 0 0 152
Kolkata National 9 0 0 9 79 0 0 79
Granp TotaL 13,711 147 199 13659 3951 21 42 3,930

Exploitation of tribal girls by private placement agencies

1141. SHRI SANJIV KUMAR: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether Government is aware of the fact that mostly those tribals from
Jharkhand, who are very poor and uneducated are going to different big metropolitan

cities for working as house maids;

(b) whether Government is further aware of the fact that taking advantage of
their plight, many private placement agencies, in collusion with anti-social elements

are exploiting them; and

(c) if so, whether Government has formulated any. policy guidelines to check
this menace so that those who want to work as a maid in different big cities can

have. hospitable working atmosphere?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) and (b) Reports in
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some sections of media and press have come to the notice of the Government

in this regard.

(c) Ministry of Labour and Employment has issued guidelines on 30.10.2003
to the State Governments and Union Territory (UT) Administrations to consider
regulation of the functioning of Private Placement Agencies. Subsequently, the Ministry
requested. State and UTs in October 2010, to register placement agencies providing
domestic workers specifically under Shops and Establishments Act. Information on
placement agencies is not maintained centrally. However, the State Governments were
also requested to ensure compliance of these guidelines. The Ministry has entrusted
a Study on ILO convention 181 regarding Private Placement. Agencies to V.V.Giri
National Labour Institute. The scope of study includes a gap analysis of existing
legal frame work at both National and State level.

Increasing of maximum wages and minimum pension under EPF

+1142. SHRI PRABHAT JHA: Will the Minister of LABOUR AND EMPLOYMENT

be pleased to state:

(a) whether any decision has been taken by Government to increase maximum
wages and minimum pension under the Employees' Provident Funds and Miscellaneous

Provisions Act;

(b) if so, the details of the benefits therefrom to the labours of the organized

and unorganized sector;

(c) whether a "Labour Facility Portal" has also been launched by the Central

Government; and
(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) and (b) The Government
vide Gazette Notifications No. GSR 609(E) dated 22.08.2014 and GSR 593(E) dated
19.08.2014 has increased the wage ceiling from ¥ 6,500/~ to ¥ 15,000/- per month for
coverage under Employees' Provident Funds and Miscellaneous Provisions (EPF and
MP) Act, 1952 and the minimum pension under Employees' Pension Scheme (EPS),
1995 to ¥ 1,000/- per month respectively with. effect from 1st September, 2014.

In terms of the notification No. GSR 609(E) dated 22.08.2014, more organized
sector workers have come under the umbrella of the EPF and MP Act, 1952. In
terms of the notification No. GSR 593 (E) dated 19.08.2014 which took effect from
01.09.2014, all members, Widow/Widower, Disabled, Nominee and Parent pensioners

FOriginal notice of the question was received in Hindi.
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drawing pension less than ¥ 1,000/- under the scheme have benefited. The notification
also benefits children and orphan pensioners whose minimum pension would be

% 250/- per month and I 750/- per month respectively.

(¢) and (d) The Shram Suvidha Portal was launched on 16.10.2014 under the
Pandit Deendayal Upadhyay Shramev Jayate aryakram.

The salient features of this Portal are as follows:

(1) Unique Labour Identification Number (LIN) is allotted to Units to facilitate

online registration.

(i1) Filing of self-certified and simplified Single Online Return by the industry.
Units will only file a single consolidated Return online instead of filing

separate Returns.

(ii1) Transparent Labour Inspection Scheme through computerized system based
on risk based criteria and uploading the inspection reports within 72 hours

by the Labour Inspectors.

(iv) Timely redressal of grievances would be ensured with the help of the portal.
ESIC hospital at Gulbarga, Karnataka

1143. SHRI BASAWARAJ PATIL: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) how many medical colleges and Employees State Insurance Corporation
ESIC) hospitals were initiated by the Ministry in the last five years, the present
P y ry ¥ p

status thereof;

(b) how much money has been spent on ESIC Hospital at Kalaburagi, Gulbarga

in Karnataka;
(¢) when it was inaugurated; and
(d) the future of this hospital and college in due course?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) Sir, Four Employees’ State
Insurance Corporation (ESIC) medical Colleges have been started/initiated during the
last five years. The details are given in the Statement (See below). ESIC Hospital
associated with the ESIC Medical College Gulbarga is yet to start functioning.
ESIC Medical College Gulbarga was started through tie-up arrangement with the
Gulbarga District Hospital. The ESIC hospitals at the other three locations were

already functioning.
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(b) Total expenditure incurred upto 21st March 2015 on the project “Construction
of Medical College, Dental College, Nursing College and 500 bedded Hospital at
Gulbarga” is FIs 1010.15 crore.

(c) ESIC Medical College and buildings of ESIC Hospital, Dental College and
Nursing College at Gulbarga were inaugurated on Olst February, 2014.

(d) The State Government has conveyed its ‘in-principle’ consent to take over
the ESIC Medical College and Hospital etc. at Gulbarga.

Statement

Details of ESIC Medical Colleges started/Initiated during last five years

ESIC Medical College Started/initiated in Present Status

academic session

Rajaji Nagar, Bangalore 2012-13 3rd Batch of MBBS students
has been admitted in

academic session 2014-15.

Joka, Kolkata 2013-14 2nd Batch of MBBS
K.K. Nagar, Chennai 2013-14 students has been admitted
Gulbarga, Karnataka 2013-14 in academic session 2014-15.

Number of people employed in the country

1144. SHRI C.P. NARAYANAN: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) the number of people employed in the country during the last three years;
(b) how many of them were women in these years;
(c) the number of people newly employed in each of these years; and

(d) the number of unemployed during these years in the age group of 18-35,
36-50 and 51-60 years?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) to (c) Estimates of
Employment and Unemployment are obtained through labour force survey on
Employment and Unemployment conducted by National Sample Survey Office
(NSSO). Last such survey was conducted during 2011-12. As per the last three
surveys conducted during 2004-05, 2009-10 and 2011-12, estimated number of total

employed persons and women on usual status basis are given below:
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Estimated employment in crore

Period Total Women
2004-05 45.9 14.9
2009-10 46.5 13.8
2011-12 47.4 12.9

The above Table indicate that the employment has grown about 0.21 crore per
year during 2004-05 and 2011-12.

(d) As per results of last three surveys of employment and unemployment
conducted during 2004-05, 2009-10 and 2011-12 by NSSO, estimated number of
unemployed persons on usual status basis for the age group 20-34, 35-49 and 50-59

years for which data are available is given below:

Estimated number of Unemployed persons in crore

Age group Period
2004-05 2009-10 2011-12
20-34 0.71 0.62 0.69
35-49 0.07 0.03 0.07
50-59 0.01 0.01 0.02
ToTAL 1.08 0.95 1.06

New model for social security for

unorganised sector workers

1145. SHRI MAJEED MEMON: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether Government is set to flag off a' new model for providing social
security cover to unorganised sector works besides a new on-job training modul to
upgrade skills;

(b) whether Government has sought same budgetary assistance for the purpose;

(c) whether there is any move to provide Unique Labour Identification Number
(U-LIN), to unorganised sector workers who keep moving from one place to another,
which may enable them to access health facilities across the country; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) to (d) With a view to
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bringing in convergence of various social security schemes meant for the workers
in unorganised sector, there is a legal mandate prescribed under Section 10 of the
Unorganised Workers” Social Security Act 2008, which inter alia provides for issuance

of a smart card with unique identification number which is portable.

The task of issuance of Smart Card is vested in the District Administration.
However, Ministry of Labour and Employment has decided to reimburse ¥ 20/- per
card to the State Governments and UT Administrations for facilitating registration
of unorganised workers in a big way. The portability feature enables the migrant

workers to access health facility and other entitlements across the country.

Ministry of Labour and Employment has persistently endeavoured to encourage the
State Governments to issue identity cards to this workforce on priority basis. In that
direction, Minister of State has requested the Chief Ministers LT: Governors to launch
a campaign code named “Shram Shakti Pehchaan” in their respective States/UTs for

registration of all unorganised workers in two phases during the current financial year.

First phase of the campaign starts from May Day of 2015 and will continue
up to 30 June, 2015 and the second phase will start from 15th August and end on
30th September 2015. Besides an Executive Order, which has created an enabling
environment in the States and UT Administrations, detailed technical guidelines and
standard operating procedures have been communicated to all the concerned authorities.
Government is working on the software and IT platform etc. for developing the

national data base as mandated under the Act.

Government has got the budgetary provisions as well as special fund to support

the above activities.

Amendment of the Employees' Provident Funds and

Miscellaneous Provisions Act, 1952

1146. SHRI A. K. SELVARALJ: Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(a) whether it is a fact that Government will soon amend the Employees'
Provident Funds (EPF) and Miscellaneous Provisions Act, 1952, to give employees
the choice of investing in the New Pension Scheme or in the existing retirement
fund body;

(b) if so, the details thereof;

(c) whether it is a fact that Government is going ahead with changes amid stiff
opposition from trade unions which feel New Pension Scheme is not a substitute for

EPF and the proposed amendments will deal a severe blow to the organisation; and
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(d) if so, the views of Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) and (b) A proposal to
provide option to employees between Employees’ Provident Fund (EPF) and National
Pension System (NPS) has been included in the proposed comprehensive amendment

to the Employees’ Provident Funds and Miscellaneous Provisions Act, 1952.

(c) and (d) Various Trade Unions raised concerns about the above proposal
during the Tripartite Consultation on the proposed comprehensive amendment to the

Act. The concerns raised during the meeting were clarified.
New welfare measures for women domestic servants

1147. DR. V. MAITREYAN: Will the Minister of LABOUR AND EMPLOYMENT

be pleased to state:

(a) whether Government has announced any new welfare measures to benefit

domestic labour in the country particularly the women domestic servants;
(b) if so, the details thereof and if not, the reasons therefor;

(c) the list of schemes and projects implemented by Government to protect the

interests of the domestic servants particularly women servants;

(d) the State-wise total amount allocated, disbursed and spent in the last five

years for the benefit of women domestic servants; and

(e) the State-wise total number of domestic servants from the unorganised sector

got benefited in the last five years?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) to (e) No, Sir. The Central
Government has not announced any welfare scheme especially for women domestic

servants to benefit them.

However, the Unorganised Workers' Social Security Act, 2008 has been enacted
to provide social security to the unorganised sector workers including domestic
workers. The Act provides for formulation of social security schemes on matters
relating to viz. Life and disability cover, health and maternity benefits, old age
protection and any other benefit as may be determined by the Central Government.
The State Governments may formulate suitable welfare schemes for unorganised
sector workers relating to provident fund, employment, injury benefit, housing,
educational schemes for children, skill upgradation of workers, funeral assistance

and old age homes.
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Number of youths provided employment

+1148. SHRI LAL SINH VADODIA: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) the number of unemployed youths proposed to be provided employment by
Government during 2013-14 and 2014-15;

(b) the number of youths provided employment each year; and
(c) the number of youths from Gujarat who got employment each year?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) to (c¢) Twelfth Five Year
Plan has projected creation of 3.4 crore employment (for persons 15 years and above)
and as per the results of last two surveys on employment and unemployment conducted
during 2011-12 by National Sample Survey Office, Ministry of Statistics and Programme
Implementation, estimated employment on usual status basis has increased from 46.5
crore in 2009-10 to 47.4 crore in 2011-12 at the all India level including Gujarat.

Utilization of youth force

+1149. SHRI AMAR SHANKAR SABLE: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether Indian youth force has emerged as an asset in today's global market;
(b) if so, Government's reaction thereto;

(c) whether youth force are being used more at international level than for the

prosperity of the country;
(d) if so, Government’s reaction thereto; and

(e) whether trained youths are being used in the country with indigenous

resources?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) to (e) Indian youth being
part of the global workforce helps integrate India with the global economy and

consequently growth of the Indian economy.

In view of large number of youth entering the job market every year, it is
essential to skill the youth workforce to become competitive and members of the

global workforce.

FOriginal notice of the question was received in Hindi.
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As per information from National Skill Development Agency (NSDA), to equip
our youth to become members of the global workforce, an exercise has commenced
to establish equivalence between the National Skill Qualification Framework (NSQF)
and the European Qualification Framework (EQF) so that the persons who have been
certified against the NSQF are able to seek skilled job opportunities in the countries
that adopt the EQF.

For skilling to provide employment to the youths, a new Ministry of Skill
Development and Entreprencurship has been established to coordinate the skill
activities across Ministries. In order to improve the employability of youth, around
20 Ministries run skill development schemes across 70 sectors. According to the data
compiled by National Skill Development Agency (NSDA), about 76.37 lakh persons

were given skill development training in the year 2013-14 under these schemes.
Funds to NGOs for eradication of child labour

+1150. SHRI AMAR SHANKAR SABLE: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether financial assistance is being provided to the Non- Governmental
Organizations (NGOs) for eradication of child labour in the country including
Maharashtra;

(b) if so, the details thereof;

(c) the State-wise details of the funds issued to such NGOs during the last

three years and the current year;

(d) the mechanism available with Government to monitor such NGOs in order

to ensure optimum utilization of such funds; and

(e) the mechanism available with Government to oversee that the funds meant

for rehabilitation of child labourers are not being diverted?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) and (b) The Ministry is
implementing Grant-in-Aid (GIA) Scheme by giving financial assistance to Non-
Governmental Organisations (NGOs) for rehabilitation of child labourers in the districts

where National Child Labour Project (NCLP) Scheme is not running.

(c) The details of funds released under the GIA Scheme to Voluntary Organisation/

NGOs for the last three years and current year are given in the Statement
(See below).

FOriginal notice of the question was received in Hindi.
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(d) and (e) To be eligible for the grant of funds under GIA Scheme, recommendation
from the concerned State Labour Department alongwith the detailed survey report
on child labour, financial strength and working experience of the NGO with other
Departments or similar field are the essential criteria. The implementation of scheme
by NGOs is monitored by way of inspection by the officials of Regional Labour

Commissioner (Central) and scrutiny of Utilization Certificate, Audited Accounts,

Quarterly Progress Reports and Annual Progress Reports.

Statement

Funds released under GIA Scheme during last three years and current year

SI. No. Grant released to NGOs in 2012-13 under GIA Amount ()

Scheme

1. Azad Navyuvak mandal Sansthan, Dausa, Rajasthan 5,72,062

2. Nawada Gramudyog Vikas Samiti, Amroha, U.P. 3,43,238

3. Centre for Development Activities, Manipur 2,28 825

4, Rural Education Awareness Training Institute, Dausa 3,43,238

5. Islamic Social Educational and Cultural Dev. 4,57 650
Organisation
ToTtAL 19,45,013

SI. No. Grant released to NGOs in 2013-14 under GIA Amount )

Scheme

1 2 3

1. “Secretary, Gajendra Shiksha Prachar Samiti, 3,43,238
Radheshyam Shivhareka Makan, Gorrni, District-
Bhind, M.P.”

2. Women Organisation for Rural Development 3,43,238
(WORD), Hangul, P.O. Mayang, Imphal, Thoubal
District, Manipur

3. Tidim People’s Foundation, Kwakta Sabal Leikai, 3,43,238
P.O. Moirang, District-Bishnupur, Manipur.

4, Women Income Development Association (WIDA) 3,43,238
Distt. Bishnupur, Manipur-795133.

5. Action for Women and Rural 3,43,238

Development(AWARD) Eden Home Hebron
VengLangol, Lamphel, Imphal West-795004.
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1 2 3

6. Community Development Organisatiori (CDO) 4,57,650
Imphal West-795004.

7. Kanakpur Gram Vikas Seva Sansthan, Alahabad, 6,886,475
U.P.

8. Secretary, Social Development and Rehabilitation 3,43,238

Council (SRDC), Phouden, P.O. Thoubal,
Manipur-795138

TotAL 32,03,553

Note: No funds have been released under GIA Scheme during financial year 21314-15 and 2015-16
till date.

Pending legislations on labour force

1151. SHRI SHANTARAM NAIK: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether Government proposes to amend any legislation involving labour

force in the country;
(b) the names of the legislations pending consideration of Parliament;
(c) the names of the legislation amendments which are in the pipeline; and
(d) the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) to (d) Government is
contemplating amendments in various labour laws to make them more effective and
contemporary to the emerging economic and industrial scenario. The Acts under

which the amendment proposals are at various stages of consideration are as under:
(i)  The Child Labour (Prohibition and Regulation) Act, 1986
(i1) The Factories Act, 1948
(i) The Mines Act, 1952
(iv) The Employees Provident Fund and Miscellaneous Provisions Act, 1952

(v)  The Building and Other Construction Workers (Regulation of Employment
and Conditions of Service) Act, 1996

(vi) The Building and Other Construction Workers” Welfare Cess Act, 1996
(vii) The Minimum Wages Act, 1948
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(viii)) The Contract Labour (Regulation and Abolition) Act, 1970

(ix) The Inter-State Migrant Workmen (Regulation of Employment and Conditions
of Service) Act, 1979

(x) The Payment of Bonus Act, 1965

(xi) The Employees State Insurance Act, 1948.
Uniform labour wage code

1152. SHRI BHUPENDER YADAV: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether Government is contemplating to introduce uniform labour wage code
by amalgamating relevant provisions of the Minimum Wages Act, 1948, the Payment
of Wages Act, 1936 and the Equal Remuneration Act, 1976; and

(b) if so, the details thercof?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) and (b) The Ministry of
Labour & Employment has taken steps for drafting a Labour Code on Wages, by

rationalising and amalgamating the provisions of the following four Labour Laws:
(1) The Minimum Wages Act, 1948
(2) The Payment of Wages Act, 1936
(3) The Payment of Bonus Act, 1965
(4) The Equal Remuneration Act, 1976

Suspension of minimum pension scheme under EPFO

1153. SHRI D. RAJA: Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(a) whether it is a fact that the ¥ 1000/- minimum monthly pension scheme
of the Employees' Provident Fund Organisation (EPFO) has been suspended w.e.f.
Ist April, 2015 as the notification in this regard was effective from 1st September,
2014 to 31st March, 2015; and

(b) if so, the details thereof and the reasons for not renewing the notification
to continue the scheme beyond 31st March, 2015?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) and (b) The provision
of minimum pension of ¥ 1000/- per month under the Employees’ Pension Scheme
(EPS), 1995 which was notified vide GSR No. 593 (E) dated 19.08.2014 was valid
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for 2014-15 only. However, the Union Cabinet in its meeting held on 29.04.2015 has
approved the continuation of minimum pension of ¥ 1000/- per month under EPS,
1995 beyond 2014-15 with certain conditionalities. Instructions have been issued to
EPFO to release monthly pension under Employees’ Pension Scheme (EPS), 1995

with the minimum pension provision from the month of April, 2015 onwards.

Non-payment of PF and gratuity dues of Sahaganj,
Hooghly unit of Dunlop

1154. SHRIMATI RENUKA CHOWDHURY: Will the Minister of LABOUR
AND EMPLOYMENT be pleased to state:

(a) whether Government is aware that the workers of Sahaganj, Hooghly unit
of Dunlop have not been given their Provident Fund (PF) and gratuity dues for the
last ten years;

(b) if so, the details thereof along with the reasons therefor; and

(¢) the corrective steps taken by Government to ensure payment of PF and

gratuity dues to the affected workers?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI BANDARU DATTATREYA): (a) and (b) M/s. Dunlop is an exempted establishment
under the provisions of Employees' Provident Funds and Miscellaneous Provisions (EPF
and MP) Act, 1952 and maintains its own Trust. The Provident Fund (PF) contribution
of workers was remitted to the Trust by the establishment. However, the Trust has not
paid the PF dues of the workers despite instructions issued to the Trustees by Employees'
Provident Fund Organisation (EPFO). However, pension and Employees' Deposit-Linked
Insurance (EDLI) claims are being settled regularly by EPFO.

No application for non-payment of gratuity is pending with the concerned

authorities.

(¢) The following actions have been taken by EPFO against the Board of Trustees

and the establishment to ensure payment of the due benefits to the affected workers:

(1) An FIR has been filed against the Board of Trustees and Authorized Signatory
of the establishment with the local Police Station for defalcation of fund of
exempted PF Trust.

(i) Prosecution under Section 14 of the EPF and MP Act, 1952 has been filed
with the appropriate Court for non-submission of returns.

(iii) Recommendation has also been made to the appropriate Government, i.e.,
Government of West Bengal for cancellation of exemption granted to the

establishment which is under consideration of the State Government.
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(iv) Since winding up petition has been filed before the Hon'ble High Court of
Calcutta by the creditors of the defaulter company and an Official Liquidator
has been appointed by the Hon'ble High Court, claims on PF dues defaulted
by the Board of Trustees have been filed by EPFO before the Official
Liquidator appointed by the High Court towards recovery of PF dues.

New employment generation

1155. SHRI PYARIMOHAN MOHAPATRA: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) the State-wise new employment generated in different sectors during 2013-14,

such as Public Sector, Private Sector, etc. and the funds deployed for each Sector;

(b) whether the sector-wise projections of employment, envisaged in the Twelfth
Five Year Plan for the first three years including 2013-14 have been achieved and

if not, the reasons therefor, and

(c) the year-wise increase in unemployment figures over the last three years and

the steps taken to combat the same?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) According to Employment
Market Information Programme of Ministry of Labour and Employment, the
employment in the organized sector in public and private sector was 1.75 crore and
1.15 crore respectively during 2011. The State-wise details are given in the Statement

(See below). The funds deployed for each sector is not centrally maintained.

(b) The Twelfth Five Year Plan projects 5 crore new work opportunities to
be generated in the non-farm sector and provide skill certification to equivalent
numbers. Reliable estimates of employment and unemployment are obtained through
labour force surveys conducted by National Sample Survey Office (NSSO), Ministry
of Statistics and Programme Implementation. As per the NSSO survey results the

sector-wise employment is given below:-

(in crore persons)

Workforce by Major Sector 2009-10 2011-12
Agriculture & Allied 24.74 23.18
Industry 10.00 11.50
Services 11.81 12.73

TotaL WORKFORCE 46.55 47.41
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(c) Reliable estimates of employment and unemployment are obtained through
labour force surveys conducted by National Sample Survey Office (NSSO). As per
the NSSO survey results, the unemployment levels marginally increased from 0.95
crore during 2009-10 to 1.06 crore in 2011-12. Further, Government has taken
various steps for generating employment in the country like encouraging private
sector of economy, fast tracking various projects involving substantial investment and
increasing public expenditure on schemes like Prime Minister's Employment Generation
Programme (PMEGP) run by Ministry of Micro, Small and Medium Enterprises,
Mahatma Gandhi National Rural Employment Guarantee Scheme (MGNREGA), Pt.
Deen Dayal Upadhyaya Grameen Kaushalya Yojana (DDU-GKY) scheme run by
Ministry of Rural Development and National Urban Livelihoods Mission (NULM)
run by Ministry of Housing and Urban Poverty Alleviation.

Statement
State-wise employment in organised public and private sector as on 31.3.2011

Employment (in lakhs)

States/UTs Public Sector  Private Sector Total
Andaman and Nicobar Islands 0.36 0.02 0.38
Andhra Pradesh 12.77 7.82 20.60
Assam 5.34 5.83 11.18
Bihar 3.96 0.26 4.22
Chandigarh 0.58 0.50 1.08
Chbhattisgarh 2.98 0.38 3.36
Daman and Diu 0.01 0.14 0.15
Delhi 5.94 2.72 8.66
Goa 0.83 0.61 1.44
Gujarat 7.93 13.07 21.00
Haryana 3.85 3.30 7.15
Himachal Pradesh 2.66 1.26 3.92
Jammu and Kashmir 2.00 0.11 2.10
Jharkhand 12.69 3.01 15.69
Karnataka 10.62 12.33 22.95
Kerala 5.77 5.11 10.88

Madhya Pradesh 8.47 1.48 9.94
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States/UTs Public Sector  Private Sector Total
Mabharashtra 21.43 25.34 46.78
Manipur 0.76 0.03 0.79
Meghalaya 0.47 0.05 0.52
Mizoram 0.10 0 0.10
Nagaland 0.73 0.05 0.78
Odisha 5.85 1.21 7.06
Puducherry 0.31 0.29 0.60
Punjab 4.88 3.38 8.26
Rajasthan 9.53 3.30 12.83
Tamil Nadu 14.40 8.87 23.27
Tripura 1.38 0.06 1.44
Uttar Pradesh 16.27 542 21.69
Uttarakhand 2.11 0.91 3.02
West Bengal 10.48 7.66 18.14
ALL INDIA 175.48 114.52 289.99

Source: Annual Employment Review, DGE&T.
Enforcement of minimum wage laws

1156. SHRI TIRUCHI SIVA: Will the Minister of LABOUR AND EMPLOYMENT

be pleased to state:
(a) the current mechanism of enforcement of minimum wage laws;

(b) the State-wise details regarding the number of minimum wage violations in

the past year;

(c) whether if is a fact that some 40 per cent of agricultural workers and 21

per cent of urban casual workers get below the lowest minimum wage;

(d) whether it is a fact that the multiplicity of minimum wage laws make the
enforcement of these laws difficult and that a streamlined regime of minimum wage

laws would make compliance and enforcement easier; and

(e) if so, the details of the changes proposed in minimum wage laws to this
effect?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) and (b) The implementation
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of the Minimum Wages Act, 11948 is carried out by the Centre as well as the States
in respect of their respective jurisdiction. In the Central Sphere, the enforcement is
secured through the Inspection Officers of the Chief Labour Commissioner (Central)
commonly designated as Central Industrial Relations Machinery (CIRM). The
compliance in the State Sphere is ensured through the State Enforcement Machinery.
The detail of enforcement of the Minimum Wages Act in the Central Sphere are
given in the Statement-I (See below) and that of the State Sphere (as reported by

the State Governments) given in the Statement-II (See below).

(¢) Under the Minimum Wages Act, 1948, no separate wages are fixed for
casual workers. The wages fixed! for regular workers are equally applicable to casual

workers.

(d) and (e) There is no multiplicity of minimum wage laws and the enforcement

is done by the appropriate government as mentioned in the Minimum Wages Act.
Statement-1

Enforcement of Minimum Wages Act, 1948 in Central Sphere

Sl.  Particulars 2011-12 2012-13 2013-14 2014-15 (Upto

No. Dec., 2014)

1. No. of Inspections 15272 15550 13099 4852
Conducted

2. No. of 6937 5307 5167 1790
Prosecutions
Launched

3. No. of 291032 291148 270273 179958
Irregularities

4.  No. of Convictions 6816 4954 5074 1041
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Enhancing the capacity of unemployed to earn a livelihood

1157. SHRI K.C. TYAGI: Will the Minister of LABOUR AND EMPLOYMENT

be pleased to state:

(a) the estimated number of unemployed between the age group from 18 to 60

years;

(b) whether Government has made any assessment of the number of people in
terms of percentage of the full-time employed, part-time employed and unemployed

people separately; and

(c) the steps initiated by Government to enhance the capacity of the unemployed

to earn a livelihood from labour intensive efforts and technology?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) and (b) As per results
of the last survey on employment and unemployment conducted during 2011-12
by National Sample Survey Office, estimated number of unemployed persons on
usual status basis in the country was 1.06 crore, of which 0.78 crore was in the
age group of 20-59 years for which information is available. During the same
period estimated number of employed persons including part time and full time

was estimated at 47.4 crore.

(c) Government has created a separate Ministry of Skill Development and
Entrepreneurship for making broad policies for all other Ministries/Departments
with regard to market requirements and skill development and co-ordination with
all concerned for evolving an appropriate skill development framework, removal of
disconnect between the demand for and supply of skilled man power through vocational
and technical training, skill up-gradation and building of new skills. Government of
India has set target of skilling .5 crore persons in the 12th Plan. Government is
imparting ,vocational training under Craftsmen Training Scheme (CTS), Apprenticeship
Training Scheme (ATS) and skill development through modular courses under Skill
Development Initiative Schemes. The Government runs various public employment
generation schemes like Mahatma Gandhi National Rural Employment Guarantee Act
(MGNREGA), Swarna Jayanti Shahri Rozgar Yojana (SJSRY) restructured into National
Urban Livelihoods Mission (NULM) since September, 2013, Deen Dayal Upadhyaya
Grameen Kaushalya Yojana (DDU-GKY), and Prime Minister's Employment Generation
Programme (PMEGP). In addition, the Government is promoting labour-intensive
manufacturing and increasing employment opportunities by promoting tourism and

agro-based industries.



Written Answers to [6 May, 2015] Unstarred Questions 247
Health surveillance studies under the Mines Act, 1952
1158. DR. R. LAKSHMANAN: Will the Minister of MINES be pleased to state:

(a) whether National Institute of Miners' Health undertook health surveillance
studies for occupational diseases and hazard monitoring of workplace, as required

under Mines Act, 1952;
(b) if so, the details of studies undertaken during the last three years; and
(c) the details of recommendations made, if any?

THE MINISTER OF STATE IN THE MINISTRY OF MINES (SHRI VISHNU
DEO SAI): (a) and (b) Yes, Sir. National Institute of Miners' Health conducted studies

in 103 mines during the last three years as per details provided below:-

No. of mines studied

Year Health Surveillance Studies Hazard Monitoring studies
2012-13 10 23
2013-14 18 21
2014-15 07 24

(c) The recommendations of the studies have been made available to
respective Mine Managers for appropriate action. The key recommendations

inter alia include:

«  Notification of Diseases like Pneumoconiosis and Noise Induced Hearing Loss
(NIHL) to the enforcement agency, namely, Directorate General of Mines Safety
(DGMS).

+  Repeat medical examination of suspected cases.
«  Rehabilitation of workers suffering from Pneumoconiosis and NIHL.

- Examination by specialists of the workers suffering from diabetes, hypertension

and lung function impairment etc.

+ Installation of dust suppression measures and promotion of usage of personal

protective equipments.

+ Installation of permanent mobile lighting arrangements as per the norms prescribed
by the DGMS.
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Amount accrued from auction of mines

T1159. SHRI LAL SINH VADODIA: Will the Minister of MINES be pleased
to state:

(a) the number of mines auctioned in the country during 2014-15; and

(b) the amount accrued from the auction of Mines deposited in treasury of the

country?

THE MINISTER OF STATE IN THE MINISTRY OF MINES (SHRI VISHNU
DEO SAI): (a) The Ministry of Coal, Government of India has auctioned 29 Coal
Mines during the year 2014-15.

(b) The estimated revenue which would accrue to the respective coal bearing
states during the life of mine/lease period from the auction of 29 Coal Mines is
about ¥ 1, 93,512 crores. An amount of ¥ 59.49 crores and ¥ 33.08 crores have
accrued to the Government of Madhya Pradesh and Chhattisgarh respectively during

2014-15 on account of upfront payment only.
Dispute against China on meat export ban

1160. DR. E2M. SUDARSANA NATCHIAPPAN: Will the Minister of COMMERCE
AND INDUSTRY be pleased to state:

(a) whether the Indian dispute against China on the meat export ban is relevant

to the USA winning dispute on the ban on meat export; and

(b) if so, whether India is contemplating negotiations to settle the disputes

through bilateral or multilateral mechanism?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) and (b) There is no
dispute between India and China on meat export to China. The Governments of both
the countries have signed a Memorandum of Understanding (MOU) in May 2013
for export of meat. The Department of Animal Husbandry, Dairying and Fisheries in
the Government of India has provided the required information to the Department of
General Administrative of Quality Supervision, Inspection and Quarantine (AQSIQ)

of China for considering market access for Indian meat to China.

The WTO dispute raised by the United States before the Dispute Settlement Body
of the World Trade Organisation (WTO) relates to import ban by India on certain
agricultural products including poultry and poultry products on account of occurrence
of Avian Influenza in the United States,which is a different matter.

FOriginal notice of the question was received in Hindi.
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Change in the price of petrol and diesel

vis-a-vis international market

1161. SHRI ARVIND KUMAR SINGH:
SHRI NEERAJ SHEKHAR:

Will the Minister of PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether public Sector Oil Marketing Companies (OMCs) have reduced the
price of petrol and diesel recently in the month of April, 2015;

(b) if so, details thereof;

(c) the reasons why oil companies are not decreasing the price of petroleum
products at par with the decrease in import price and price of petroleum products
in international market; and

(d) the reasons why price of petroleum products are increased according to
increase in the price of international market and not decreased when prices decreases

in international market in the era of deregulation of petrol and diesel prices?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) and (b) The details of
reduction in Retail Selling Price (RSP) of Petrol and Diesel in April 2015, at Delhi,
as per Indian Oil Corporation Limited (IOCL) is as under:

Date Petrol (R/Ltr.) Diesel (/Ltr.)
Pre revision Reduction Revised Pre revision Reduction Revised
RSP RSP RSP RSP
01.04.2015 60.49 (0.49) 60.00 49.71 (1.21) 48.50
16.04.2015 60.00 (0.80) 59.20 48.50 (1.30) 47.20
01.05.2015 63.16 49.57

(Current price)

(c¢) and (d) The prices of Petrol and Diesel were made market determined effective
26th June, 2010 and 19th October, 2014 respectively. Since then, the Public Sector
Oil Marketing Companies (OMCs) take appropriate decision on price of these products
in line with changes in the prices in international market and market conditions.
OMCs have not only increased but also decreased the price of Petrol and Diesel in
line with changes in the international prices and other market conditions.

The Refinery Transfer Price (RTP) of Petrol and Diesel constitute around 48% and
61% of their Retail Selling Price respectively. Many of the remaining cost elements
viz. Excise Duty, BS IV premium, marketing cost and margins etc. are specific costs

which do not increase/decrease with the variation in international price of Petrol and
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Diesel. The RTP of Petrol has reduced by ¥ 16.69 per litre from 1st Fortnight of
July 2014 to Ist Fortnight of May 2015. After taking into account the increase in
Excise Duty amounting to I 7.98 per litre, the OMCs have reduced the Retail Selling
Prices by I 10.44 per litre. Similarly, the RTP of Diesel has reduced by ¥ 17.64
per litre from 1st Fortnight of July 2014 to 1st Fortnight of May 2015. After taking
into account the increase in Excise Duty amounting to ¥ 6.70 per litre, the OMCs
have reduced the Retail Selling Prices by I 8.27 per litre. Thus, the major portion
of the decrease in RTP has been passed on to the consumers of Petrol and Diesel.

Crude oil import

+1162. SHRI NARESH AGRAWAL: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) the name of the country from which maximum crude oil is imported by
India;

(b) the percentage of total consumption produced by India and the percentage
of import; and

(c) the region-wise details of consumption?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) During the year 2012-13
to 2014-15, oil companies imported maximum quantity of crude oil from Saudi Arabia.

(b) The percentage of imported petroleum products and balance POL products
consumed during 2014-15 provisionally is given in the Statement-I (See below).

(¢) The sector-wise and product—wise POL consumption of major petroleum
products during 2013-14 and 2014-15 is given in the Statement-II (See below).

Statement-1

Table : Percentage of imported petroleum products and balance POL
products consumed during 2014-15 (Provisional)

Year Domestic POL Percentage POL Percentage POL Percentage

consumption imported in  share produced share produced share
of POL in MMT Vis-a-vis from Vis-a-vis from Vis-a-vis
MMT consumption indigenous consumption imported consumption
crude oil in crude oil in
MMT MMT
2014-15 164.99 20.22 12.26 35.61 21.58 109.16 66.16

Source: Oil companies.
Note: Production of petroleum products from indigenous crude oil is considered at 93.3% of indigenous crude oil
processed as per SION norms plus production of petroleum products from fractionators.

FOriginal notice of the question was received in Hindi.
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Reconsideration of request of Cairn India Limited in
Barmer Oil and Gas Block

1163. SHRI SALIM ALIL: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether Government is reconsidering the request of Cairn India Limited to

return areas in Barmer Oil and Gas Block;

(b) if so, the details therecof and the reasons for considering the company’s

request;

(c) whether it is a fact that Government has during the last three years allowed
Cairn India Limited a special dispensation violating Production Sharing Contracts
(PSCs); and

(d) if so, the details thereof with reasons for preferential treatment to the

company?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) No, Sir.

(b) Not applicable.
(c) No, Sir.
(d) Not applicable.
Cut in natural gas price

1164. SHRI T. RATHINAVEL: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether it is a fact that Government has cut the natural gas price by 8
per cent aligning it with the international benchmarks with which it is linked by a

formula;
(b) if so, the details thereof;

(c) whether it is also a fact that Government had introduced a local gas pricing
formula in October that takes the average annual price at four energy hubs in the
US, Canada, Russia and the European Union to calculate the gas price the producers

at most domestic fields can receive; and

(d) whether it is also a fact that in its first revision since the introduction of
the formula, the price has been cut to US dollar 4.66 per million British thermal

unit on gross calorific value basis?
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THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) to (d) Government of
India had notified the New Domestic Natural Gas Pricing Guidelines, 2014 which
provides for a formula for calculation of domestic natural gas pricing on six monthly
basis. As per the Guidelines the formula for Domestic Gas Price calculation and

other salient features are as under:

P= (VHH * PHH+VAC * PAC+VN BP * PNBP‘—"_\/R>l< PR)

Vi Vae ™ Vi Vi)
Where,
P= Wellhead gas price
V.~ Total Annual volume of Natural Gas consumed in United States and Mexico
V,= Total Annual volume of natural gas consumed in Canada

V= Total Annual volume of natural gas consumed in EU and FSU excluding

Russia
V.= Total Annual volume of natural gas consumed in Russia
P,,= Annual average of daily Henry Hub prices
P,.= Annual average of monthly Alberta Market Price
P = Annual average of daily NBP UK prices
P,= Annual average of monthly prices of Russia

P P, Py and P shall be calculated after deducting the US$ 0.50/- towards

HH> ~AC?
transportation and treatment charges.

The domestic natural gas price applicable for the period from 1st November,
2014 to 31st March, 2015 was notified on 26.10.2014 based on the price and volume
data prevalent during the period Ist July, 2013 to 30th June, 2014 as US$ 5.05/
MMBTU (on GCV basis).

The domestic natural gas price applicable for the period from 1st April, 2015
to 30th September, 2015 was notified on 31.03.2015 based on the price and volume
data prevalent during the period 1st January, 2014 to 31st December, 2014 as US$
4.66/MMBTU (on GCV basis).

The price had been calculated based on the price and volume data prevalent for

the applicable period as mentioned in the Guidelines. The domestic natural gas price
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applicable for the period 1st April, 2015 to 30th September, 2015 is approximately
8% lower than the domestic natural gas price applicable for the period 1st November,
2014 to 31st March, 2015.

Steps to cut crude oil imports

1165. SHRI PAUL MANOJ PANDIAN: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(a) whether it is a fact that Government is considering to cut crude oil imports

by 10 per cent in seven years;

(b) whether it is also a fact that India imports about 78 per cent of its crude
requirement and has been unable to cut imports for years as local output has stagnated
with State run firms not moving fast enough and private players either staying away

or being caught in legal troubles;

(c) whether it is also a fact that the domestic crude output was 37.8 million

metric tonnes in 2013-14; and
(d) whether the domestic crude output has slightly increased in 2014-15?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) and (b) The requirement of
crude oil imports is an inter-play of several factors like success in new production of
crude oil, successful acquisition of assets or equity oil abroad, success in conservation
efforts, etc. The country’s crude oil import dependence based on domestic consumption
of petroleum products was 78.4% during 2014-15.

The production of State run oil companies stagnated during the last few years.
However, in order to accelerate the pace of exploration and production of oil and gas

in the country, the Government has taken various policy initiatives which are as under:—
@) A project to reassess hydrocarbon resources in all sedimentary basins of India.
(i)  Appraisal of un-appraised areas of all sedimentary basins of India.

(iii) Policy on non-exclusive multi-client speculative survey for assessment of

unexplored sedimentary basins.

(iv)  Improved Oil Recovery(IOR)/Enhanced Oil Recovery (EOR)-new techniques
are adopted by National Oil Companies (NOCs) to enhance oil recovery
from fields.

(v)  Policy framework for relaxations, extensions and clarifications at the
development and production stage under the Production Sharing Contract

(PSC) regime for early monetization of hydrocarbon discoveries.
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(vi) Policy for exploration in the Mining Lease (ML) areas after the expiry
of exploration period.

(vii) Encouraging exploration and exploitation of alternative energy sources, such
as Coal Bed Methane(CBM), Shale Gas/Shale Oil and Gas Hydrates etc.

(viii) Policy for exploration and exploitation of Shale Gas/Shale Oil resources

by NOCs under the nomination Regime.

(c) and (d) During the year 2013-14 the production of crude oil was 37.788
Million Metric Tonnes (MMT) and during the year 2014-15 it was 37.460 MMT.

Cancellation of allotment of petrol pumps by BPCL

1166. SHRI S. THANGAVELU: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether it is a fact that Government has asked Bharat Petroleum Corporation
Limited (BPCL) to cancel allotment of petrol pumps to dealers after it found
irregularities in the allotment process, if so, the details thereof;

(b) whether it is also a fact that this move was followed by the recent suspension
of some senior executives of Oil and Natural Gas Corporation (ONGC) and Indian
Oil Corporation (IOC) for alleged malpractices; and

(c) if so, the details thercof?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) This Ministry has not
asked Bharat Petroleum Corporation Limited (BPCL) to cancel allotment of any
petrol pump due to irregularity in the allotment of petrol pumps.

(b) and (c) Do not arise in view of (a) above.
Permission sought by BP to sell jet fuel

1167. SHRI S. THANGAVELU: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether it is a fact that the British Petroleum has sought permission to sell

jet fuel in India;

(b) whether it is also a fact that Government has rejected the British Petroleum
request in this regard;

(c) whether a license to retail any of the transport fuels is contingent upon a
company investing or proposing to invest ¥ 2000 crores or US $ 500 million in oil
and gas exploration and production, refining, pipelines or terminals within ten years; and
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(d) whether it is also a fact that BP has so far invested only US $§ 477 million

entailing no such permission?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) to (d) An application for
authorisation to market Aviation Turbine Fuel (ATF) was submitted to the Ministry of
Petroleum and Natural Gas from BP Exploration (Alpha) Limited (BPXA), a wholly
owned subsidiary of BP plc on 11th June 2014 claiming investment of US$477
million (including US$ 259 million of Capex investment) and proposed investment
of US$2300 million.

To get marketing rights for transportation fuels, namely, Motor Spirit (MS), High
Speed Diesel (HSD) and Aviation Turbine Fuel (ATF), an applicant must meet the
requirements as per Clause 3 of Marketing Resolution dated 8th March, 2002. The
requirements inter-alia, include investment or proposed investment of Rs. 2000 crore
in exploration or production, refining, pipelines or terminals leading to additionality
to the existing assets and/or creation of new assets in the eligible activities. The
applicant also in case of proposed investment infer-alia has to achieve financial
closure within five years, complete the project/projects in all respect within ten years,
sign an agreement containing conditions and milestones, with the Government in the
Ministry of Petroleum and Natural Gas/Regulatory Board with the provision of bank
guarantee of ¥ 500 crore for the proposed investment.

With reference to this application dated 11th June, 2014, Directorate General
of Hydrocarbons has reported that British Petroleum (BP) share of expenditure
was US$508 million between financial year 2011-12 and financial year 2013-14 of
which the capital expenditure (Capex) component and operational expenditure (Opex)
component is US$171 million and US$337 million respectively. This did not meet
the joint requirements of the Clause 3(I) and 3(IV) of the Marketing Resolution dated
8th March, 2002, and thus the application dated 11.6.2014 was rejected.

Restricting subsidy on kerosene to unelectrified households

1168. DR. PRABHAKAR KORE: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether based on National Sample Survey data for 2011-12, nearly 95 per
cent of the rural BPL households use subsidized kerosene mostly for lighting;

(b) whether most of the States are almost meeting target on rural electrification

in phases thereby reducing the demand for kerosene for rural BPL households;

(c) if so, whether Government would consider restricting subsidies on kerosene

only to unelectrified household; and
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(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) National Sample Survey
Office (NSSO) has informed that as per Consumer Expenditure Survey (CES)
conducted during NSS 68th Round, approximately 48% of the population in the 0-30%
percentile class of HPCE (Monthly Per Capita Expenditure) is using kerosene for
lighting purpose. NSSO does not define population as BPL and APL and information

on whether kerosene is subsidized or not also not available with NSSo.

(b) Ministry of Power has informed that the progress of erstwhile Rajiv Gandhi
Grameen Vidyutikaran Yojana (RGGVY) is generally satisfactory. The Plan-wise
coverage and achievement in release of free electricity connections to BPL households

under the scheme is as under:

Five Year Plan Coverage Achievement Percentage
X Plan 76,88,642 75,94,023 99%
XI Plan 1,87,20,174 1,42,35,022 76%

Expansion of electrification services automatically reduces the demand of kerosene

for lighting purposes.

(c) and (d) At present, there is no such proposal under consideration of Ministry
of Petroleum and Natural Gas to restrict subsidies on kerosene only to unelectrified
households.

Non-receiving of bids for shipment of natural gas
from US by GAIL

+1169. SHRI MOTILAL VORA: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether it is a fact that Public sector oil company, Gas Authority of India
Limited (GAIL) has not received any bids, even after extension of time limit of
tender thrice for shipping natural gas through nine newly made Liquefied Natural
Gas (LNG) tanker sea vessels from USA;

(b) if so, the reasons therefor; and
(c) the steps taken by Government for tackling this problem?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) Yes, Sir.

FOriginal notice of the question was received in Hindi.
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(b) The tender floated by GAIL provided for charter hiring of 9 ships quoted in
3 lots of 3 ships each and 1 ship in each lot was to be built in an Indian Shipyard.
GAIL’s tender specified that Indian shipyards would require to forge a binding
technical collaboration with foreign shipyard who would transfer LNG shipbuilding
technology. However, no qualified foreign shipyard signed a binding collaboration

with an Indian shipyard till the due date for bid submission.

(c) After consistent efforts of the Indian Government with the Korean Government
for persuading the Korean shipyards to collaborate with Indian shipyards, recently,

Samsung shipyard has signed a collaboration agreement with Cochin shipyard.
Piped gas to Rajasthan

+1170. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(a) the number of cities in Rajasthan receiving gas through pipeline;

(b) whether Jodhpur city of Rajasthan will be linked with gas pipeline this year;

and
(c) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) The Geographical Area
(GA) of Kota in Rajasthan is authorized for City Gas Distribution Network.

(b) and (c) The Government under the Petroleum and Natural Gas Regulatory
Board (PNGRB) Act, 2006, has set up the PNGRB regulatory Board to grant
authorization for the development of City or Local Natural Gas Distribution (CGD)
network, which also includes Piped Natural Gas network in the specified GA depending
on natural gas pipeline connectivity/natural gas availability. PNGRB has identified
Jodhpur District for inclusion in the future bidding rounds for grant of authorization
to develop CGD network.

Availability/potential of oil and gas

F1171. SHRI RAMDAS ATHAWALE: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) the latest position of availability and potential of oil and gas in the country;

(b) the total consumption of oil and gas in the country at present:

FOriginal notice of the question was received in Hindi.
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(c) the percentage of total requirement of the country being met through the
present oil and gas reserves; and

(d) the quantum of oil and gas imported to meet the requirements of the country

apart from the domestic production during each of the last three years, till date?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) During the year 2014-15
domestic crude oil including condensate availability was 37.47 Million Metric Tonnes
and domestic net natural gas availability was 89.31 Million Metric Standard Cubic
Metre per Day (MMSCMD).

(b) The total consumption of petroleum products during 2014-15 (Provisional)
was 164.98 MMT and total consumption of Natural Gas including Liquefied Natural
Gas (LNG) import during 2014-15(Provisional) 139.67 MMSCMD.

(c) The details of self-sufficiency of petroleum products based on domestic
consumption during 2014-15 is 21.6%. As regards, natural gas the level of self-
sufficiency during 2014-15 is 63.94%.

(d) The quantum of crude oil and petroleum products and LNG imported to meet
the requirements of the country apart from the domestic production during 2012-13

to 2014-15 (Provisional) is as under:

Import of Crude Oil and Petroleum products during the last three years:

MMT
2012-13 2013-14 2014-15
200.574 205918 209.616
Import of Liquefied Natural Gas (LNG) during the last three years:
MMT
2012-13 2013-14 2014-15
13.13 13.02 13.99

Transparent policy for oil and gas exploration

1172. SHRI AVINASH RAI KHANNA: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether the Central Government has decided to give fillip to oil and gas
exploration in the country through a transparent policy that aims to provide energy

to end users at affordable prices;
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(b) if so, the details thereof;

(c) whether Government proposes to incorporate elements from the U.S. experience

in drawing up country’s oil and gas exploration policy; and
(d) if so, the details thercof?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) to (d) Government of
India reviews its policies pertaining to oil and gas exploration from time to time.
This review, inter-alia, entails learning from the experiences of other countries,

including developed countries like US, etc.
Low LPG coverage in West Bengal

1173. SHRI MD. NADIMUL HAQUE: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(a) whether it is a fact that West Bengal has very low LPG coverage on per

household basis;
(b) if so, the details thereof and the reasons therefor;

(c) whether Government would provide special assistance to West Bengal to do

away with this shortfall; and

(d) whether Government has any time-frame to do away with this shortage and
if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) and (b) Public Sector Oil
Marketing Companies (OMCs) have reported that the LPG coverage in West Bengal
is 49.3%, which is less than the all India coverage of 68.8%.

(c¢) and (d) Appointment of LPG distributorships and release of new LPG
connection is a continuous process. As on 01.04.2015, there are 555 Regular distributors
and 229 Rajiv Gandhi Gramin LPG Vitaraks (RGGLVs) in the State of West Bengal,
covering 299 out of 341 blocks in the State. To do away with the shortfall upto
an extent, OMCs have advertised 168 Regular and 338 RGGLVs to open new LPG
distributors in the State of West Bengal. New LPG connections are issued on demand
on the basis of applications received by OMCs. During the year 2014-15, 11.89 lac

new domestic LPG connections were released in the State of West Bengal.

In order to extend LPG coverage to the needy, a scheme for providing one time

grant to BPL families in the rural areas for release of new LPG connection through
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Rajiv Gandhi Gramin LPG Vitaran Yojana is in operation in the country including
the State of West Bengal. As per the scheme, the security deposit (upto I 1600/-) for
one cylinder and Pressure Regulator is paid from the fund created for this purpose.
As on 01.04.2015, OMCs have released 7753 new domestic LPG connections to BPL
families from the CSR fund scheme in the State of West Bengal.

Dismissal of contractual employees by I0C, Faridabad

1174. SHRI SANJAY RAUT: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether it is a fact that more than 150 contractual employees, working
since more than 15 years have been dismissed recently from Indian Oil Corporation
Limited, Faridabad;

(b) if so, the details therecof and the reasons therefor;

(c) whether the Ministry has conducted an inquiry in this regard;
(d) if so, the details and outcome thereof; and

(e) the steps taken by Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) Indian Oil Corporation
Limited (IOCL) has reported that no contractual employees have been dismissed at
IOCL, Faridabad. However, the work of environmental protection was outsourced to
M/s Oynx Management Services on ARC basis for the period 1st February, 2012
to 31st March, 2015. On completion of the contract, fresh tenders were floated and
M/s Daksh Facility Private Limited who was the successful bidder was awarded
the same work for which they have engaged 64 of the workmen who were earlier
working with M/s Oynx Management Services.

(b) to (e) Do not arise.
Variation in cost of gas

1175. SHRI RAVI PRAKASH VERMA: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(a) whether the cost of gas varies from plant to plant owing to differential rates

at which imported LNG is contracted as well as the cost of transportation;

(b) if so, whether the Central Government has approved a proposal to pool
or average out prices of domestic natural gas and imported LNG used by fertilizer

plants to make the cost of fuel uniform and affordable;
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(c) if so, the quantity of gas provided from domestic and imported resources;

(d) the extent to which the gas pooling would help save subsidy and benefit
the urea plants; and

(e) the time by when the pooling mechanism will be made effective?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) Yes, Sir.

(b) The Government has approved the proposal for pooling of domestic gas
with imported Regasified Liquefied Natural Gas (RLNG) to supply gas at a uniform
delivered cost to all the grid connected fertilizer plants for production of urea.

(¢) Domestic gas and imported RLNG will continue to be supplied to fertilizer
units as per their existing contracts and additional volumes will be sourced from
imported RLNG. The quantity of supply of domestic and imported RLNG may vary
depending upon demand of individual fertilizer units and availability from upstream

sources.

(d) It is estimated that the pooling proposal will lead to additional production
of around 37.13 lakh MT of urea in existing fertilizer units over the next four
years (2015-16 to 2018-19). This is expected to result in saving of ¥ 1550 crore
of subsidy due to reduction in import.

(e) The pooling mechanism shall become effective after notification of Guidelines

for Pooling of Gas for Fertilizer (Urea) sector in the Official Gazette.
Extension of advertising patronage by OMCs

1176. SHRIMATI WANSUK SYIEM: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether Public Sector Oil Marketing Companies (OMCs) have been extending

advertising patronage and sponsorship for cultural, sports and athletic events;

(b) whether in the wake of recent documents leak cases in the Ministry,
Government has shortlisted around 50 newspapers and magazines chosen on credibility

criteria for advertisements and sponsorships;

(c) whether the State owned oil marketing firms have a combined public relations-
spending budget of around ¥ 400 crore a year; and

(d) 1if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) Yes, Sir.
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(b) Ministry of Petroleum and Natural Gas has not shortlisted any newspapers

or magazines after the recent case of theft of documents in the Ministry.

(c) and (d) The details of public relations spending budget of Public Sector Oil

Marketing Companies in respect of Financial Year 2014-15 are as follows:

(® in crore)

Indian Oil Corporation Limited 50.62
Hindustan Petroleum Corporation Limited 7.50
Bharat Petroleum Corporation Limited 2.07

Irregularities in manganese supply in Bhilai Steel Plant

+1177. DR. BHUSHAN LAL JANGDE: Will the Minister of STEEL be pleased

to state:

(a) whether it is a fact that many irregularities have been found in the supply
of manganese in the Bhilai Steel Plant for example stones and pellets are mixed

with manganese and supplied;

(b) whether it is also a fact that rampant theft of steel is going on daily from

the Bhilai Steel Plant with the connivance of some businessmen; and

(c) if (a) and (b) are correct, the persons against whom action has been taken

so far in the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF STEEL (SHRI VISHNU
DEO SAI): (a) and (b) No, Sir.

(c) Does not arise.
Gap between demand and supply of steel

1178. SHRIMATI SASIKALA PUSHPA: Will the Minister of STEEL be pleased

to state:

(a) whether there is a huge gap between demand and supply of steel resulting

in dependence on imported steel in the country, if so, the details thereof;

(b) whether Government has increased export duty on steel to stop iron ore

exports, if so, the details thereof; and

(¢) whether Government plans to have new National Steel Policy to consider

all the aspects, if so, the details thereof?

FOriginal notice of the question was received in Hindi.



Written Answers to [6 May, 2015] Unstarred Questions 265

THE MINISTER OF STATE IN THE MINISTRY OF STEEL (SHRI VISHNU
DEO SAI): (a) No, Sir.

(b) The Government has never imposed any export duty on steel. It may also
be mentioned that imposition of export duty on steel would in no way stop export
of iron ore. With regard to iron ore, it may be mentioned that the Government

continues to impose 30% export duty on the same.
(c) Yes, Sir. The new National Steel Policy is at a draft stage of formulation.
Setting up of steel plants by SAIL and NMDC in Jharkhand
+1179. SHRI HARIVANSH: Will the Minister of STEEL be pleased to state:

(a) by when the scheme of setting up steel plants at Govindpur, Chakradharpur
and Kumardungi in Jharkhand by Steel Authority of India Limited (SAIL) and
National Mineral Development Corporation (NMDC) will be implemented;

(b) whether the progress of the work at these three sites is nil even after the
identification of the three sites by the Central Government;

(c) if so, whether Government is having any time-bound plan to set up these
steel plants, the details thereof; and

(d) if so, by when the work related to setting up of these three plants will be
completed, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF STEEL (SHRI VISHNU
DEO SAI): (a) There is no plan/scheme of setting up of steel plants at Govindpur,
Chakradharpur and Kumardungi in Jharkhand by Steel Authority of India Limited
(SAIL) or National Mineral Development Corporation (NMDC).

(b) to (d) Do not arise.

MoU with State Governments to increase

capacity of steel production
1180. SHRI C.M. RAMESH: Will the Minister of STEEL be pleased to state:

(a) whether it is a fact that Government is signing Memorandum of Understanding
with various State Governments to increase capacity of steel production in the country;

and

(b) if so, whether any MoU was signed with State Government of Andhra
Pradesh and if so, the details of the target fixed for production of steel?

FOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF STEEL (SHRI VISHNU
DEO SAI): (a) Yes, Sir.
(b) No, Sir.
Special purpose vehicle for steel industry

1181. DR. T. SUBBARAMI REDDY: Will the Minister of STEEL be pleased

to state:

(a) whether Government has any proposal for Special Purpose Vehicle (SPV)
for steel industry, apart from SPV for Nagarnar Steel Plant in Chhattisgarh;

(b) if so, the details thereof; and

(c) what is the total investment of SPV in Nagarnar Steel Plant with details of

production capacity and the time by when it would be rolled out?

THE MINISTER OF STATE IN THE MINISTRY OF STEEL (SHRI VISHNU
DEO SAI): (a) and (b) Yes, Sir. Ministry of Steel is facilitating setting up of Special
Purpose Vehicles (SPVs) in mineral rich states of Odisha, Chhattisgarh, Jharkhand
and Karnataka. Nagarnar Steel Plant in Chhattisgarh is being developed by NMDC
Ltd. and it is not SPV.

(c) NMDC Steel Limited in Nagarnar, Chhattisgarh is wholly owned by NMDC
Ltd. and developed by it with total investment of ¥ 15,525 Cr. The steel plant
will have production capacity of 3.0 MTPA with likely date of commissioning as
December, 2016.

Per capita consumption of steel in the country

1182. SHRI RAM KUMAR KASHYAP: Will the Minister of STEEL be pleased

to state:

(a) whether it is a fact that the current per capita consumption of steel in the
country is 60 kgs compared to the world average of estimated 222 kgs and if so,

the reasons therefor;
(b) what is the per capita consumption of steel in the urban and rural areas;

(c) the details of efforts made by Government to popularise steel consumption;

and
(d) the steps taken to enhance steel consumption in rural areas?

THE MINISTER OF STATE IN THE MINISTRY OF STEEL (SHRI VISHNU
DEO SAI): (a) India’s per capita consumption of total finished steel stood at 60.3 kg.
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as per the provisional figures of 2014-15, as compared to the world average of 219
kg. in 2013, as per the latest data released by World Steel Association. One of the
main reasons for higher per capita consumption of steel in developed countries is due
to higher level of infrastructure and industrial development, as compared to developing

countries.

(b) Estimated domestic per capita consumption of total finished steel is around 11

kg. for rural India and 170 kg for urban India as per provisional figures of 2014-15.

(c) and (d) Institute for Steel Development & Growth (INSDAG), an organization
promoted by the Ministry of Steel and the major steel producers, is working towards
efficient usage of steel in the construction and allied segments. INSDAG has taken
up a number of initiatives to popularize steel consumption, specially in rural areas,

some of which are given below:-

(1) Organized campaigns in rural areas to create awareness on the benefits of

steel usage and to promote best practices using reinforcement bars.

(ii)) Developed designs of model rural houses, grain storage bins, culverts,

panchayat halls, community toilets, etc. using steel.
(ii1) Provided information through publications in regional languages on rural
applications of steel.

(iv) Provided training for rural youth so as to enable them to set up steel

fabrication facilities in their areas.
Accidents in integrated steel plants

1183. SHRI TAPAN KUMAR SEN: Will the Minister of STEEL be pleased to

state:

(a) the plant-wise and year-wise number of accidents, both fatal and non-fatal
in the integrated steel plants both in the public and private sectors during last three

years;

(b) the plant-wise and year-wise, number of workers died and injured in those

accidents both regular and under contract; and
(c) the details of compensation paid to the affected workers/families?

THE MINISTER OF STATE IN THE MINISTRY OF STEEL (SHRI VISHNU
DEO SAI): (a) and (b) The d